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LOK SABHA DEBATES

LOK SABHA

Tuesday, July 29, 1969/Sravana 7, 189]
(Soka)

The Lok Sabha met at Eleven of
the Clock

{MR. DEPUTY-SPCAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

qata? W & qgelt AR gt Aot &

qz W ¥ faaeggan

*182. =t WYNE WEE | FT IAX FA
29 srda, 1969 ¥ wardifrq sz geEar
7990 & ITT F TrAey § gZ TATA AT FIT
w3 fr

(%) =% 7 Fw § f5 qEfex
7Y agr fefsaa swiaat & g99 541
feg o & 92 1 W@ F I F
fazenaar A8t awy 7 §; aR

(=) afg wa5 Far feg S0 &
qg} #1 9¥q ¥ feasgaar &Y smageEar
Y exre H 9t w@r @ § @ gag 9w
TqF Aol F W 9@ R} oAm wW F
fod #aqn Fdard Fy 0g 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): (a) A close scrutiny is made

of the necessity for all gazetted posts and
only those which are essential are operated.

(b) Only Class 1II and Class IV posts
which can be kept vacant without detriment
to efficiency are kept vacant.

oY Weg e 0 29-4-69 A qEN
F gEEY K I 9T T 971 J9

aamr a1 fF qdta Wk wgd S F
FATfE ¥ dyqRgar oz @ aren § afe
g9 Foft X fgda Ao & =I ¥ ¥ uF
Wt az @neft 7€ &1 & Sraer avgan g 5
FATAE 7T § @R 91 77 g & a
g HX fgdw Aot & fegd ag fag-
sggar at zfe ¥ @l @ w g e
Ja ok 934 At & frad @ W@
g § R 38F gy # g FT 4
Afg gy Jr @ g ?

SHRI PARIMAL GHOSH : Sir, so
far as the gazetted staff are concerned, when-
ever a vacancy is filled up individual cases
are being looked after and only on the merits
of the case a post is filled. Particularly in
the N.E. Railway because of economy
measures quite a number of Class I perma-
nent as well as temporary posts have already
been surrendered. In the case of Class III
and Class IV staff there are a few vacancies
existing in the Railways. It is a fact that
because of dieselisation, electrification and
simplification of procedures some posts have
been rendered surplus. That is why there
are surplus in some categories. But there
are demands in other categories also so
that we can effectively absorb the surplus
staff from elsewhere. These posts are kept
vacant so that chances are given to the
surplus staff from other Railways to be
absorbed in these posts. There are certain
staff now being rendered surplus on the
N. E. Railway in Class 1II and Class 1V.

= Mg 99 : 7 AT T AqH
T agar g1 & ST =Gmgar g fs
qataR 3a § feadt s @ § R
feat Hea wrataa §F ey & ?

SHRI PARIMAL GHOSH: About a
thcusand posts in Class III and a little

more than thousand posts in Class IV are
not being filled up in the N. E. Railway.
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ot Wwg waE . owew AR frd
s F o F W # fraemmar 4@y
T A T g7 3w gAY § @I
sgqt Afgy e 4@ FT @ g &
|rgaT g 6 saET evcdiaaer fRar oy

SHRI PARIMAL GHOSH: I have
already mentioned that we have also surren-
dered some of the gazetted posts in the
N. E. Railway in the categories of Class I
and Class II officers,

Y ®o Ao faEml: IWX | g
o A ¥ Fat g iR 3w dTrdw
# wi% §ag g ok Fo § IEEr
qed § 1 & JrA Argar § iR w1 A
Frqy § fod goag @ o faan
gIgEy § X F # famg & famd
qES § AR ey maw g ?

SHRI PARIMAL GHOSH : Sir, to give
a precise number about the total number of
surplus staff in the N.E, Railway is at the
present moment difficult for me. We have
a considerable number of surplus staff all over
the Railways. The procedure we have adopted
is, wherever a vacancy occurs the instruction
are that it should not be filled up straightway
and they must get their indent cleared by the
Railway Board so that the Railway Board in
their turn would find out the surplus staff
elsewhere with a view to see that this surplus
staff could be accomodated in the places
where vacancies arise instead of going in for
direct fresh recruitment.

=t Foato faaml: Wy A1 = ag
o argw A € 5 g fadr W feaey
AT & 7 THHT IAL &Y 3T AT ARy o
9T TEF AR § gErw fgar @ g @ 9=
Iq 9 FEdE fRar arar § rag A
qar 99 & oA Afgd fF few faa A
g geea § o frad feamane & 7

SHRI PARIMAL GHOSH : Sir, surplus
Railway staff is a continuous process because
the process of dieselisation, electrification and
simplification of procedure is also a conti-
nuous process.
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MR. DEPUTY-SPEAKER: Some average
figure must be there.

SHRI S. K. TAPURIHA : He can give
the figure as on 30th June or Ist July.

SHRI PARIMAL GHOSH: Sir, to give
the figure of surplus staff on a particular date
1 would require notice,

SHRI D. N. TIWARY: After the intro-
duction of D.S. system in the N.E. Railway
and shifting of office from Sonepure to
Samastipur a number of staff has been ren-
dered surplus by the abolition of the Sonepur
office. May I know what that staff are doing?
1 have heard tha! they are employed in same
sundry jobs which are not at all necessary.
What are you going to do with them? Are
you going to retrench them or keep them and
employ them some where else ?

SHRI PARIMAL GHOSH: We have
already made it very clear that in the event
of any dieselisation, electrification or even
in the setting up of Divisionalisation Scheme
there will not be any retrenchment. In that
process there may be same staff declared
surplus. That is one of the reasons why I
have already said in my reply that whenever
there are some vacancies we do not straight-
way fill those posts so that the staff declared
surplus in other Railways could be profitably
absorbed in those vacancies. That is why
there are some posts which have not been
filled.

SHRI D. N. TIWARY: What is
number of surplus staff ?

the

SHRI PARIMAL GHOSH : Sir, Divisio-
nalisation Scheme in N. E. Railway has just
come into operation. It has not beed finally
ascertained what would be the number of
staff that would be rendered surplus. There
would not be any retrenchment and they
would be effectively provided elsewhere.

it raew wfgeaw : q@m ag W
2 fr oy 1S A 2 s faew € Z©
wan qd i ge fefawa # fedt So qdo
FoTe 1 F1 3@ ok gEwr dee B &
W R 9EF usw § g 3 R AW
4% S uncEty § 9AAr 1€ RN
T ome ? afz ag a8y § A ;TR
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T F IEFQ E W gieAd )
DEE FTUF FROU AN 2
FNF AT R F@H AR F A1 FAAR
% 398 sz argw Fmw faur smar
faast aqg ¥ F @TUREE & W@ E AT
4fF 3 9 FE H awwd )y & saar
SOTRT, TH AT IF gHEAH g v § ?

SHRI PARIMAL GHOSH : The point
raised by the hon. Member has no bearing
on the accidents, As I have mentioned,
when we fill a particular post it is done
after a proper assessment, after a study of
the complete workload and only on the
basis of that the posts are filled. So a post
not having been filled has no bearing on
the accidents. .

=Y W GHIAW Q@WY ;g IAGT 99T
fF g R =gd Aot Y oF oF g
g et 1 wfF st saRr s
it § zafau Fdemar § =X qeAT
waratfas ¢ | fadY 3T aF SR @it
ST aFdr & gger }iE d@mr ar @ei
fead e & o = W sl @
Smar @ 8, ag & 19 ¥ SAAT Angan g |
a1 qigq g Fafy fraifa A &
T yafy F SFIL R AT FART W
a?

SHRI PARIMAL GHOSH: There is
no specific rule for filling up those posts
which are still not filled. As I have menti-
oned, these posts are rendered surplus not
because of anything else but only because
of simplification of procedure and change
over from steam to dieselisation and electri-
fication. Inevitably some posts are rendered
surplus and some people will not be required
there. Also, as 1 have already stated,
because of the workload some new posts
are also being created. It is a question of
the number of new posts that will come up
and the number of posts that will be rendered
surplus, When we get these two equations
these posts will be immediately filled up.

ft R TFTT @EN . IITEAL HEIEA
FTXFH A G FT a9 ¥ IT IR
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FY razgwaT G 4, A1 IT NwEF WD
gater #T faar oy, Afed s w7 g,
A i WY yra 99 qeew #@1 R
fe7 % arst W@ ?

MR. DEPUTY-SPEAKER: What is the

estimate ? How many posts are likely to
be considered surplus ? Every time the

same question in a different language is
being asked.
SHRI PARIMAL GHOSH: I would

make that point very clear. As we have
already taken to the process of simplification
and rationalisation, it would be a continuous
affair that some posts will always remain
surplus, There will be necessity for new
posts. We have also made a categorical
statement here that, because of this procedure
no staff will be retrenched. It is a question
of time. As and when new posts are
created, the surplus staff would be absorbed.
Some vacancies will always be there.

s gewlee wEw: Wy ¥ &%
FAE 3R B T FT w@F qgd faT
% T Tgar § AT IEE AqTS T
g g% quide @2 fear Sar 21O
T A @t AT Ag W Sy &
T g qATH TEIE AT FTRIGATAN
T qIYZ IF aF LR @ AT §,
gar AT-a9g 30 TORA @ OX
FRO @F & mifgde ww aifs w0
wfafadra a8t faadr &1

SHRI PARIMAL GHOSH: The tempo-
rary staff in the Railways also get all the
facilities. But it is a fact that there are
staff who have not been made permanent
for a considerably long time. For that
there are various other difficulties. It is not
only a question in the Railways, but it is a
question in all departments of Central
Government.

SHRI SHEO NARAIN: He must
explain the difficulties, What are the
difficulties ?

=t goete S o gae et #
FHAMET F1 Ig7 o3 G977 T EFARY
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@r At g, g Ay 21w Ag @
AT A oY Yar & fFar Iy

I Wt (310 W gua Tag) ¢ AR
Foqe & Fess wtwmr g fF @
FHATA qis, qF IT {15 T JF JFATAY
TOIWI Waq aa Ay fav §
fa=n< fFar s )

SHRI M. S. MURTI: A large number
of posts are lying vacant in Class III and
Class IV. Is it due to ban on recruitment
in those Classes ?

SHRI PARIMAL GHOSH : There is a
ban on fresh recruitment in Class III and
Class 1V only in the ministerial staff.

SHRI NITIRAJ SINGH CHAUDHARY:
The hon. Minister has said that, on account
of changes that are being brought about in
the Indian Railways, certain posts have
become vacant and they are likely to remain
vacant. May I know whether this applies
to Class IIT and Class 1V posts only or the
posts of Class I and Class 1I are also falling
vacant in the same proportion in which
Class III and 1V posts are falling vacant ?

SHRI PARIMAL CHOSH : As regards
the proportion, it is difficult for me to
give a precise answer now. But it is a
fact that in the process of simplification
and rationalisation, not only posts of Class
IIT and Class 1V but also Class 1and Class
II posts are rendered surplus and many of
them have also been surrendered.

=t TAEE FEWAY : THo Lo ITX UF
W S ¥ YO @, wET gEy sana
T AT qE gRT TAF At #
gg WY 98 & fF AT A SgrEr aws
feey W@ & GE9F 1 I A &, @
o fo Y@y # | fufrey @mga 7 anft
®HMAT fF 1o $o WY ¥ & g AT
I COTET &1 9 Gl § 1 g
A A E & oo $o WA F AIET
15 AR "l FT FFAA & W 7
Tifgr & f& sigt s gEETE QT agt
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W N g ¥ gE FEA g 7 I AT
FATT FIA FT q qE1 &) A1, F@fw F
@ RS sarzfee o wowss €1 &
qg STAT STRAT § % ST STEH F1 WA
F Far fewiFeet 1 & o7q A1 TABAIA
Ffagad #1g fF e g ag R
i 3939 ¥ Y 93 Fg $R B R
ety Wl {0 9 €, S aga SarEr
Frma ¥ am fomr smar g & ad
amar fF ag 9= @@y g ar gt 1 § ag
ST SEaT § R R @ Far g
g g g 5ot qw 3 g WO A
a1 aF §, faa@ ™I ¥ IFEr a=r

THE W'

SHRI PPRIMAL GHOSH : As I have
already mentioned in regard to these vacan-
cies, because of a study for the introduction
of simplifications in procedures and also
because of the introduction of new methods
like clectrification and dieselisation, it is
natural that there will be people who will be
rendered surplus. It is also because of this
view that the Indian Railways today is highly
overstaffed ; that is one of the main reasons
why the economy of the Indian Railways is
what it is today. On the basis of that study
certain simplifications in procedures have
been effected and some staff has been ren-
dered surplus. The efficiency of the railways
is not being aflected thereby because that is
not the purpose of the study; the purpose of
the study is to see whether the number of
staff could be reduced or not without
affecting the efficiency. The surplus staff is
not peculiar to the North-Eastern Railway
but we are having the surplus staff all over
the railway system.

MR. DEPUTY-SPEAKER : Now, Shri
N.K. Somani.

=} THEgT a@F A UF T e a5
ot Ag fear mar &1 &4 uE dav ar
[aE qBT & | SqH  F1E AvEl-AE A9
agi

MR. DEPUTY-SPEAKER : We have

already spent fifteen minutes on this
question.
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N THEE TSl 39T @IS F
grad, 9 5 g9 0% uw gy gl da
g:T2 waGwRm s femd & fF wgl
o war® axeaw & o) wgi fvaar 9
g fafrex mgg 39z A aaar & fs
¥ uF g7 wg T feAl ¥ @ of
gEE ST A AA H o gmrd I
4T TR &1 I TS Al AgY WA W
W 99 fF 3 qaesg &7

SHRI PARIMAL GHOSH : As I have
already stated, every day and every month
some posts will be rendered surplus
and at the same time new posts will also be
created. The reason why we do not fill up
these posts is because we want to absorb the
surplus staff of other railways in the places
where the vacancies arise. It is a continuous
process. It is not that the posts will remain
unfilled for long. These posts are being
filled up and posts are being rendered surplus
also.

SHRI ISHAQ SAMBHALI : How many
posts of officers are lying vacant ?

SHRI JYOTIRMOY BASU : The basic
evil is something different ; it is the relation
between the two Ministers.

AN HON. MEMBER : Jugglery.

SHRI N K. SOMANI : It will be idle
‘to expect that either the operating costs of
the railways will go down or that the em-
ployees’ morale would pick up especially
in the circumstances in which the people
in the railways are made to work. A
moment ago, the hon. Minister accepted
that the question of overstaffing of the
Indian Railways was a chronic one. Another
important point that was brought up was
that there were some employees who had
not been confirmed in their jobs inspite of
a long period of service. If these are the
standards of public sector, I hope it will
make our friend the Law Minister to think
a little seriously in spite of the boastful
claim that he made yesterday. Now, I
would like to ask a specific question of the
hon. Railway Minister, namely whether
there is a separate and specific personnel
policy administration department either in
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his Ministry or in the Railway Board which
look into the personnel policies as a whole,
resolve the problem of uncertainty of tenure
of job of the employees who have been in
the railways for a number of years looks into
the job description of each and every job
that is existing in the railways, fix a standard
strength once and for all and ensure that no
further recruitment will take place unless all
these positions are streamlined.

SHRI PARIMAL GHOSH : We have
already created a special cell in the Railway
Board to go into the details of this question,
We have already given a categorical assur-
ance in the House that there will be no
retrenchment in the event of simplification.
Two questions have been raised here, namely
posts which are remaining temporary for a
long time and posts of surplus staff. These
two questions are definitely being looked
into by that particular cell. 1 can assure
the House that within a very short time, we
shall see that the temporary staff do not
remain temporary for such a long time and
that some procedure is evolved for them and
that the surplus staff are also fitted in as early
as possible.

MR. DEPUTY-SPEAKER : Next ques-
tion.

SHRT MANUBHAI PATEL : I have
been rising nearly ten times. I have been able
to catch your eye also but I have not been
able to catch your sympathy.

MR. DEPUTY-SPEAKER : I am sorry.
We have already spent about 20 minutes on
this question.

A A fewal w1 v A § oga
*183. w’tqrsl'm:

=it gt guwr A0

=t SeEATE TR S

=t qERiTaTe A

it Toeite fag -

it e fagrt s :

=it T fag s

Far ¥ HA g qAW A FU FA
fF
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(%) 7 aww1T &1 wma 31 A,
1969 ¥ e’ § weifaa @ -
IR FY AR wwfaq fFar mar g foed
sgrmar g fe grw ¥ afen w<d qum
18 e fe=d, faad weeaqwl §fas A
qT, FIFF gE § T Aq ¥ 37 W IR
™ A1 feeadl @ 92 A fesmr Ay
TF N ATHFTY A &5

(@) gr3aw, gofl, TET AT &
amt 71 § SR Fmr gz A= ¢ 5 ¥ safam
afre ¥ wfa agrgyfs @y §;

() #ar F@ER @1 swawr g fF
agy &fs amw fasm faar @ @
AR a1z § wrer fesal #1 wm A F agr
fear mam ;SR

(w) Fa1 o faga foqaor awr-qea
I @1 JI |

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) Fourteen wagons
fell into the river accidentally during the
course of shunting in Farakka yard on

15.5.1969.  All the wagon numbers are
available. Thirteen out of the fourteen
wagons contained salt, coal, pig iron,

cement, empty bottles, general goods and
hay. In one case while the wagon number
is known, content has been written illegibly.
As far as known these wagons did not contain
military hardware.

(b) The name of the shunting staff of
Farakka yard involved in the shunting are
given below :

1. Shunter —Shri Biswanath
2. Shunting —Shri Md. Amin
Jamadars Shri Dilsad

3. Shuntman —Shsi Sheikh Issak

—Shri Ram Bilas
Shri Sargam Lal

4. Pointsman

It is not known whether or not these
persons have sympathy with Pakistan.

JULY 29, 1969
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(c) There seems to be no ground to
justify such an apprehension. As stated in
the answer to part (a), these wagons did not
contain military equipment.

(d) In view of the answers to parts
(a), (b) and (c) above, it is not considered
necessary to lay a further statment on the
Table. of the House.

SHRI RANGA : Why did they sink at
all ?

SHRI PARIMAL GHOSH :
answer that presently.

I shall

Y gL AW : IATEAN WRIEA, A3
FFAT 15 7, F AT F AT | TAFIF FY
ara § fr fora e ox orgt ag wfen &t
&) oY agi R gF wfer gAreE Ad g
‘i M g dT F<F o T w0
gar & 1 wfew g fewr ¥ a5 gD
AT ag g fr gaem 7 F @z A fam
TR WY 1 15 ard@ F ag arwar ga
AR I7 R wFEED gE G g oEF
qrE, 3g o dTw § FAA IAHT 199 4
qATE TIY qATE AL L | IAF FeeeH v
Fraa feaw #03 Qi @ SreaTar AN |
STY Fuem Y IX T 397 A A Fwe@ A F
FAT AT AT & | % & «foy 3987 FAX
Izrar 9T gwAr 4| Afwa fedy e
afasw fafr 3 og qder sEar
FIAF TATT IT QAT FAL AAT JW 1A
g F ot DY ga@r frar aged
AT FT UG FagT a1 F3T & R TR
g T9 TREe 1 @ F@T A HRRA
o do Ao F THF THHAAY FUTY
FifF ard AT eI H T 7

SHRI PARIMAL GHOSH : The facts
are as follows. The shunting jamadar was,
taking
these four wagons from the shunting line to
the main line, and the whole thing went on
to a wrong line because of incorrect setting
of the point and accidentally the wagons fell

into the river. As far as our information up
till now goes, we do not find that there is
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anything else except that due to some accident
tho wagons fell into the river. As regards the
contents of these wagons, I have already
stated that there was no military hardware,
and in the case of one wagon, the contents
were not venv legibly written, but from what
we eould ascertain we find that it also did
not contain any military hardware.

AN HON. MEMBER : Loose shunting.

SHRI PARIMAL GOSH : Itisnot a
question of loose shunting. It was a question
of the point being wrongly set and that was
how this accident took place.

SHRI RANGA : Has it been salvaged
thereafter?

=t IR WM : Iqeq Agrey, { WA
wERT ¥ At & qafes agig o fad
fesa ot & fx snan, 399 &1 aw
ST, TET F QX BY F AT AMI, AG
gEgr aTAl Y Ig AT g 4T & oF
I AR AT ATEATE | HAY AR A
St aqrar  fF saw @i ar a1 R g9
ar A SEY q@edt g gE\ F gEA
argat g fF ag vaad fead & ek
fRaaY T § o9 39 A T agA |
T IEEG F oA feer § enfad
A a3 fafaed &1 qrow a1 afes Far
as gag § f5 us feox % fafaed o1 oF
TF 97 A W FR ME FW & fAU
fafaed & @ s W &, IAE e
&3 qaqr 78 & 1 ag ot SN A AT AT
@ & AT AEEr g oI AT NS
Tl A a1 ? fegA wesEmgd #Y 7
7 3 fecdy Avw Adfaser Ao &
1 S QY faq aF @Em g ok A A
Foarg @ fesd N IR oAIART ¥
foaY fAFTaaT g a1 I Y IaN
g faar ? afe SN Y wEEEO A E A
IFY gAY gIEAT TG 2

SHRI PARIMAL GHOSH : The point

raised is not correct. Immediately after the
accident, we inquired into the matter. The
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officer concerned available at that time at
Farakka went into the matter, inquired into
the details and came to the conclusion that
the accident took place because of the wrong
setting of the point. As regards military
hardware being in it, I have already said that
none of the wagons contained military
hardware. Also the question of military
personnel being Present there does not arise
at all.

=t geo Wi 9g sl R q
FY &, 7 @ II1IT |

SHRI PARIMAL GHOSH: Railway
official.

SHRI ATAL BIHARI VRIPAYEE: This
is no answer. What is the designation of the
official who conducted the inquiry ? A finance
officer is not going to conduct such inquiry.

SHRI PARIMAL GHOSH: The inquiry
was conducted by the senior railway officer
available at Farakka at that time, He is
the Senior Inspector.

=l gF9 A FBIW: I T AW al
AT |

SHRI PARIMAL GHOSH: what is there
in the name—I do not understand.

SHRI SURAJ BHAN: He is subordinate
to the Deputy Chief Mechanical Engineer.

SHRI PARIMAL GHOSH : There was no
Deputy Chief Mechanical Engineer at that
time at Farakka. The only senior officer
available was the Senior Inspector. Also
such accident in a yard is a very common
affair (/nterruptions). Let me make it clear
that in a yard an accident of this kind is
nothing unusual.

SHRI A. SREEDHARAN: A daily
affair.

st g™ WA Ay feTes fag
# A1 4T @ & g g fedt g adfase
ghafra %1 aarfede g, a8 999 e
7 AT gFar g ?
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MR. DEPUTY-SPEAKER : I wish the
Minister takes the question seriously because
otherwise it will take a longer time,

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): We shall be sett-
ing up an inquiry into the matter and find
out the position, because the hon. member
has charged that there were some military
personnel on a truck.

=t wizw fagrdt adet @ &Y Ag &
TET IR a@d gE 7 ? GERe a1
Frag g

=Y I FAU AH © AU AT, AZ
qWeAr 1598 &Y ua 1 € A% 94T a9g
ot £ 17 7€ A grgamad @9 3 ge 77
&t fza qF e Taage @riw @ 9=
fF Taet @<t guear @ fow & 14 daew
T ¥ 1 gg Far war f O g T A
nar FfFT IR T @ar3E YT gAT AT Av
e @l gaw 7 Tew miew aar g fy
@ A q®T JART 41 1 QY &7 qAT S
fefrma waaat ow fau g #
qam g ?

o 7w gt fag: stfsfoas graamady
ar ag gw A9 Ay FIAA

MR. DEPUTY-SPEAKER: Now that
the Minister in charge has given an assurance
that he will have an inquiry conducted and
place the rclevant facts before the House, I
think we had better proceed to the next
question.

SHRI ATAL BIHARI VAJPAYEE:
One clarification. guTeRer WEZT, I HAT
Fa 9T ]I T oA fear g ag
gt 9% AT g ag AF g 1 afEa gR
afg ¢ W §N F 3w I W IR
e #9 AF g g a1 SR g

“As far as we know, the wagons did not
contain any military hardware".
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SHRI PARIMAL GHOSH : No, it is not
correct. Let me make that very clear. As
far as those wagons were concerned, all the
14 wagons had been checked up and in
nonc of them was any military hardware
found. T think that is very categorical,

SHRI ATAL BIHARI VAJPAYEE : But
what was the original reply ?

SHR1 PARIMAL GHOSH:
remember, but this is the position.

I do not

SHRI RANGA : Was any effort made to
salvage these wagons and also the contents
thereof, cspecially iron and scveral other
things ?

MR. DEPUTY-SPEAKER: The Minister
has said that all the aspects mentioned here
will taken note of, an inquiry will be made
and the facts will be made known to the
House. Even though other names are there
and I shall call them if they insist, I suggest
that to save time we proeeed to the next
question.

Y WEE qF S qg T gqy
iR g, 7 AT A g g fE W
#fer snw fr carg'e frg oy weaaTad
FAF g uT Afer 91 f7 @rgz
fag fasie 97 a1, 3@ FY @ g d
ar g g g (=mamw)...... a1 ag
|T TGO g AT FE A1 g ?

MR. DEPUTY-SPEAKER : All the points

made on the floor of the House will be borne
in mind when the enquiry is held.

SHRI SAMAR GUHA: I have a

relevant question.

MR. DEPUTY-SPEAKER : There are
still several names to be called and I cannot
bypass them. After the announcement of an
enquiry, I requested them not to put any
more questions now. I have requested them
and they have agreed.

Y fora aroaw: ok R F @iad
7z T8 € fF gure a@md Fv 3N FT
fear sy 1 fqa% iw SEd g, SAWY
FAXET BT F UE & |
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*184. st AGE AR WA : AT
e faww, suqafw e aar
|AA@ 10 FA T IIW 31 F7FA 5

(%) a@z @2 (faframa) sfa-
fraw & svadl ¥ Sooad & graeg N
SAay § g9, 1969 aF ¥ sEfa A qraar
arae g grar fafeer seafaat &
frad srataal o 8@ AR 14; R

(@) zaa wfafraw F1 Ieaaw e
w1 & Froor fegar gwafaal & faeg
FRaTE Fr g g 7

THE MINISTER OF STATE IN THE
MINISTRY OF INUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGU-
NATHA REDDY): (a) and (b). The investi-
gation and prosicution of offences under the
Forward Contracts (c) Regulation Act, 1952
is done by the State police authorities and
not by the Forward Markets Commission.
The Forward Markets Commission, however,
provides advice and coordination. During the
period January-June 1969 the number of firms
raided by the different State police authorities
for illegal forward trading was 77. These
cases are still under investigation.

SHRI N.K.P. SALVE : The restrictions
under the Forward Contracts (Regulation)
Act are observed, like the Rules of this House
sometimes, more in their breach than in their
observance. It is unfortunate that the hon.
Minister says that the raids are carried out
and looked after by the State Police. He has
given a very impersonal answer that 77 firms
had been raided. Do the Government know
that a racket had been organized by a very
powerful and influential set of persons who
carry on this reckless speculation and hold
the people to ramsom? If so, are they
willing to get the entire matter investigated
by the CBI and take further action? Speci-
fically, in view of what has been found out
do they find the present Act adequate to
work as a deterrent to put an end to this
type of illegal activities ?

e
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SHRI RAGHUNATHA REDDY: Under
the scheme of the Act only the State police
would be able to investigate into those matters.

SHRI N.K.P. SALVE: What about the
enforcement directorate ?

SHRI RAGHUNATHA REDDY: It would
provide as experts any technical information
to the police and assist them in their investi-
gations or in the conduct of the cases when
they launch prosecttions in courts. That is
the main function of the enforcement direc-
torate under the scheme of the Act. If some-
thing more is needed according to the sugges-
tion made by the hon. Member that will
have to be examined,

As to the second part of the question,
there were 77 raids in Rajasthan, Punjab,
Haryana, U.P., Maharastra and the Union
Territory of Delhi. A number of persons
had been arrested and I have a list of them.
Since the investigation is going on, I request
the hon. Member not to press me to reveal
their names.

SHRI N.K.P. SALVE: I have not asked
for the names. I asked him whether it has
come to his notice that a set of very influ-
ential persons were organising a regular racket
to carry on this illegal activity violating the
provisions of the Act.

Then, I asked him, if it is so, is it enough
that it is left to the hands of the police in
the States or whether they think that the
investigation should be taken up by the CBI
so that some really effective measures may
be taken. And my last question, which was
very categorical, was whether they have con-
sidered the Act as it stands good or adequate
enough to award deterrent punishment to
those who are guilty of infraction of the law.
I have never asked for any names.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): On these three questions which
the hon. Member has raised, I would like to
point out that out of the 77 cases where raids
have taken place, 59 cases are those which
have been taken on the information supplied
by the Enforcement Directorate. Therefore,
it is evident that whenever it is possible for
the Enforcement Directorate to lodge a com-
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plaint or to take action, that is being done.
If any further information is available, of
which the Directorate is not in possession,
and if the hon. Member has that information
and if he passes it on to me. I shall certainly
look into it and see that action is taken. But
from the fact that during the last six months,
out of the 77 cases which have been filed, 59
were at the instance of the Directorate, that
shows that the Directorate is fairly aware of
the malpractices and whatever is possible is
being done by them.

So far as the question of investigation is
concerned, that is done by the normal police
in every State, and if I find that the normal
police is not doing its duty I shall look into
it and, if necessay, the matter will further be
put into the hands of the CBI.

So far as the penal provisions are con-
cerned, I think the Act as it stands should
be sufficient to give adquate punishment to
those persons who are found doing something
illegal.

SHRI INDRAIJIT GUPTA: From the
reply given by the hon. Minister, it seams that
by and large he is satisfied that the exercise
of control and imposition of penalties for
iltegal forward trading should be left in the
hands of the ordinary police force, although
he must be as well aware as any of us are of
the way and means by which the police
functions in this country.

I would like to know from him whether
he does not consider it to be strange that this
list of 77 cases that have been mentioned is
confined to such places only as Haryana,
Delhi, Punjab and so on, where as it is well
known that the two biggest centres of illegal
forward trading and hedge trading in which
large amounts of black money are involved
and which speculators use, are Calcutta and
Bombay. But there seems to be not a single
case reported or complaint coming from these
two places. I would like to know how he
thinks that this is at all normal or natural,
and therefore, whether it is not necessary, as
Mr. Salve has suggested, that instead of leaving
this matter to the ordinary police, some special
machinery or mechanism or the CBI authority
should be enlisted to see that this matter is
properly investigated and dealt with.
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SHRI F. A. AHMED: I may inform the
hon. Member that five of these cases are from
Bombay, and it may be that during this
period...

SHRI N.K.P. SALVE: Out of 59.

SHRI F. A. AHMED: No; out of 77.
Five of these cases came from Bombay. The
question was with regard to the relevant period
from January to June, and it may be that
during this period, there may not be any case
from West Bengal, but theré are cases from
West Bengal also.

As I have said, the Enforcement Branch
is taking proper action, and whenever such
cases are brought to their notice, they ask
the police to make an investigation and if
they find that the police does not have the
time or that it is not properly conducting it
they also help the police. If any further
action is necessary, I have said that I shall look
into itand I will try to see that action is
taken and where necessary even by making a
reference to the CBI.

SHRI R. K. BIRLA: Sir, as we all know
the share market is the barometer of the state
of economy of the country. After the impo-
sition of the ban on forward markets the
value of the shares in the share market has
gone down by 10 to 20 per cent which is no-
thing but a national loss. In view of this
may I know whether the hon. Minister is
thinking of uplifting this ban so that the
economy may again pick up ?

SHRI F. A. AHMED: So far as this
question is concerned, it relates to the Minis-
try of Finance.

SHRI NATH PAI: Does he want uplif-
ting or lifting ?

SHRI R. K. BIRLA: Sir, he has not
answered my question.

MR. DEPUTY-SPEAKER: He says it is
outside the scope of the main question.

SHRI R. K. BIRLA: The question is
about the Forward Market Commission. - So,
how can the Minister say that the <upplimen-
tary is outside the scope of the main question?
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MR. DEPUTY-SPEAKER : Forward
Markets Commission does not control the
forward market in shares.

SHRI S. K. TAPURIAH: Even then it
comes under his department because the share
prices are coming down,

SHRI S. M. BANERJEE: Does the hon.
Member want lifting of the ban or uplifting
the ban ? Because, uplifting the ban means
making it more rigid and more sever in its
application.

st To Ho fagan : w=aw W@,
ag gEw au g AfET I A g g
qry & —3 ST A FE A AT FE
F fam 1 (smmam) -

SHRI S. M. BANERIJEE: Even after the
ban on forward trading it is a common
practice—I know it for a fact in Kanpur—
that it is indulged in by many blackmar-
keteers.

SHRI S. K. TAPURIAH: Dose he re-
present them also ?

SHRI S. M. BANERJEE: 1 agree that
they do not vote for me.

SHRI BAL RAJ MADHOK: The only
finance you.

SHRI S. K. TAPURIAH: They vote for
Congress but they finance him.

SHRI S. M. BANERJEE: He is too
young to be a blackmarketeer. But he is
trying to become one.

SHRI S. K. TAPURIAH: I am in your
company.

SHRI S. M. BANERIJEE: After imposing
this ban, apart from asking the local police
at the States to implement it what steps have
been taken been taken by the Government ?
What is the Central agency to see that such
speculation or forward trading, directly or
indirectly, does not take place ?

SHRI RAGHUNATHA REDDY: As
far as Kanpur is concerned, I do not want
to disappoint the hon. Member. Therc were
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8 raids in Kanpur and 22 persons have been
apprehended. As far as the rest of the ques-
tion is concerned, a report has been submitted
about the reorganisation of the entire forward
markets and are going into the question
The suggestions made by the hon. Member
will be kept in mind while considering which
of the recommendations of the Committee
must be implemented. If any separate
investigation cell is nccessary or called for we
will do it.

Law Commission’s Report on Death
Sentence

*185. SHRI YASHPAL SINGH:
SHRI RAGHUVIR SINGH SHASTRI:
SHRI YAMUNA PRASAD MANDAL:

will the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to the
reply given to Unstarred Question No. 4280
on the 25th March, 1969 and state:

(a) whether the recommendations made
by the Law Commission on the question of
retention of death sentence have since been
considered; and

(b)
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No, Sir.

if so, the decision taken in the

(b) Does not arise.

it gmow fag © FT F@R A =
ag # FE Ffgw ;¥ g fF ag qm=w
aeEl ¥ Te HEA F AT A1y ! oSar
fF AR Iifas gy  faud 9w 3
N swar AG ¥ ¥ 1T AF @0 W A
afasx agl & | gEIar F1 qUFTRT ag
2 fF a7 ¥ W o G A
wfagl, gt mad, O e e
el 1 W &, A AW F T @@r
N g T G W, FEAE @R
ez fwar o gwar 7 safac s
T A T g F fag :IRm #1
® & fF ag s e & ool &9 §ad
F gy Y ?
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®t go AW WEIW : T FARE A
faqe g & wyv & fau WS E)
A & ag A AN, AT AT & THA
faw o @ & A R BE IR
v femr symr 1 &t FAEE S Sy
frae #1 v fafaedt & arg BT &
AT FRA & faw ¥ fagr s
AT zad fEdr feem Y [ AE W
Bicuid

St ot fag : 39 faie & geedl-
TEga & 99 f I@ AENT §eT Y
afeFe § fF W@ #t s F gafas
THE & FQL gg a1 9y A
AT FT a8 qAL fFar a7 f5 g
I 1 AN § FOH AT A 39 AE
T IRITT FA 2N AF, I AT GFI
FATFI G 2 7

Juttaw WERE At AR fag
[T |

it TP Tag et @ aniv-anlt Ja-
ferely # A faum ox uF agd & TEa-
qu afge g g Sifs 27 aQ@ #
amq gan faasr 5 aga &g dweAl
R wemel § gawEn 4r | ozA afwAr
¥ 3w & gfag fafa 3o, =,
qars-anfergi wd wwfafast &
faar g sow fa=k @R gwa =
gy favg ax wwe fog | & aea @
gqoar AT § fF w9 ag 3@ e
foame FU @ AN =< Rk gwT T
AT H W@ Tw § ST N g
T ¥ WA AT IW & gww § favig
AT FT g F4M 7

it Fo AW WA © TR FUM |

sl SFREAT TEN ;7 T ATy
Fae ¥ @M F fema § uw @91 ARe
qa @ g—faaR o & ger gl g
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I ureiraw Fraarw § qfow FT fan
ar, @0 gErA-aAl ¥ smar g—av
=) qreafaswar 741 § ? 79 aq # A
A FAM AR g wREE "
afeog #T fear 3w ar g a9 9w
Fid & frorg g sy andftaw FIOad
% qfvwg w7 fagr @y ? gad sfeead
T 2 afEs IW A1 awafasar &1 v
T g ?

st go gwm @ew : A fafwdr &
EFT aregs  Ag § afer g fafrdr &
3@FT areg® § | g fafed & amd
A G & =27 qn |

st TR fag - fedt ewe wEey,
T feer Y gwr 302 ¥ fawar gan
gzt Pz feq aw gw 31 ¥ A AwT
& ko & fer S @ ag geafaaa
F agg faars § 1 o =i ® feat |
wid) &Y JrAY & A1 Sy MY ¥ W wmar
g zafag sme fet & g fear g @t
wfd FY Sg ¥ M & 1A | w=w
Y & gamar g 37§ 1 qwq & g
21 & s =mgar g fF sta g @y
q@E w1 g o fadt 7 R g
far & Q1 wid F sATET I R IR
A £ F77 I F1H g g9 aFaT HR
FT TXFIT 39 417 ) AR F310 f5 37
=g FY wew fFar 9y 3R S9F Fwny
St AR @ gaEd § ag T ?

=Y go g @A : W FqATT F &y
98 & | uF @ ag g % "t F¥ gew ar
G T AT T G I | F8A 985G I €
& e ardr T ax QY 9% fag w|mr
qOFT Ffeart fHaT I | T AW TEgA
qe &t HHEA 3 faaR fHar g | EaEd F,
FNAN AT AT, ¥9 A § R 3R
Iu% giee § wF wifgr A T § ¥R
IAG AN o mar 31 39 e Fama F
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arq & S/ &Y oSt fear, G ¥ @
FERt w@ faar sam #R 9" 9T AR
Q) SEF a1 g fafredigey &
g W@ 7 39 9 Far sw fwar o
w R

SHRI HEM BARUA: In view of the
fact that a Minister of the Indian Gover-
nment had very recently held out the plea to
the effect that death sentences should be
abolished in this country during the Gandhi
Centenary year, may I know whether the
Goverment have given any thought to this
suggestion made by Minister?

SHRI M. YUNUS SALEEM: I have
just now said that this is to be considerd by
the home Ministry and not by the Law
Ministry.

SHRI HEM BARUA: If this matter is
to be considered by the Home Ministry why
was this question put down on the agenda in
the name of the Law Ministry?

MR. DEPUTY-SPEAKER: Because the
question is about the Report of the Law
Commission.

SHRI HEM BARUA: The Law Ministry
is trying to take shelter under the cover of
the Home Ministry. By this plea he is trying
to throw dust into our eyes and also, Sir,
your eyes.

 faeait & gfamm 33

*186. R} awefe st :
5t o Fo fage :
=Y Ao Wo FTR :

Fq1 W WA 7 AW D O AW
fF

(%) 7 feeelt % afvage Y qwen
NGEET g7 7\ & faw yfiom
WY N F gwE o fare w2 faan
T g W)

(@) =fz g, @ s @way § A
gt arE E § At gEET R AT g ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): (a) and (b). The question
of providing mass rapid transit systems in
the metropolitan cities of the country is
being examined by the metropolitan Trans-
port Team appointed by the Planning Com-
mission. This Team is yet to make its
recommendations for a suitable system for
Delhi.

SHRI R.K. BIRLA: The underground
rail system in countries like Russia, Canada
and in cities like London, New York,
Montreal and other places is very common.
It has helped to relieve congestion and traffic.
I would like to know from the hon. Minister
when the scheme is going to materialise. Has
he got the knowledge of the latest under-
ground system in Montreal which is running
on rubber tyre system, which has got higher
speed and which is more economical in work-
ing and the instailation cost 1s also much
less than other thing? In view of this, may
I know whether this consideration will be
kept in view while processing this scheme?

SHRI PARIMAL GHOSH: This matter
of over head and underground rail system has
been gone into in great details by the Plan-
ning Commission which has already set up a
Study Team for studying the metropolitan
transport system. Recently, they have also
allocated certain funds outside the Railways’
normal allocation for conducting a study of
underground and overhead railways in
Calcutta aud Bombay and afterwards in
Delhi and Madras. For Calcutta, the pre-
liminary enquiries have already been com-
pleted and the techno-economic survey will be
taken up. As soon as the other details are
available for Delhi, Bombay and Madras,
a similar techno-economic survey will be
taken up. After the preliminary enquiries
are over, the points that the hon. Member
has suggested will be taken into consideration.

=t ®ET A Ted: A 9T 7@ HY AQ
2 fF I g fooelt & @9 €9 A7-
T AT FIAT AR § 1 areqd § I,
fesell ©F Tar wgx g famsr smardr
faqa M gfrar a3 g3 § IT@a ¥
qETAN AT | AfFr ag @ &
Te N gea e ag & T § 5 agsl
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F e feF @A somar dar R fR
¢ fow S agy o <@ &) T AN
HERT FAGAT F @A AT, AT q& F
FT UF HR AT AT gHF § oY frEAr F
AT ALY AYAAT ATRY S FIN @9 H
aFT FAFTT F NFE Wy feqdie
7 feoet # afewa faan, aafy dfgw a3
feret &Y el I wifegd an @ &
qedr Jrgar § 5 fedt d srsx weT
@y W F fag ar o |3 W &
fag smq zEd waEgErEE &7 AR
7 S gEgdfy A9ar § ag @A
AR AT F 39 & far gAfy g
@ R AT 7 9= o A ?

SHRI PARIMAL GHOSH: As I have
already stated, this matter has been taken up
by the Planning Commission. They have
set up a Study Team. They are now survey-
ing the entire matter. About Calcutta, as I
have already mentioned, the preliminary
enquiries for Calcutta have already been
completed and that is why the matter has
been taken up. The hon. Member mentioned
about step-motherly treatment. I wish
the hon. Member had been in Calcutta where
he could have got some idea as to what is
the transport position in Calcutta and I am
sure he would not have said that.

=t ®IT AF JoA: WX WA FT
3T Y for /Y S &, W agAT ag
a1 5 SNt dwadfa dvew H feeet #
AT AITE 9T a9 9 S F1 4T X
F go% far wafy @t e ?

SHRI PARIMAL GHOSH: The Plan-
ning Commission has already taken up this
matter and the survey for Calcutta, Bombay,
Delbi and Madras is in their programme.
The technical survey will be made as soon as
preliminary investigations are over.

it Agr fag wed: F axF Y
sAr wTgar g fF onie & e Sem
awﬁia%arﬁiw‘t feeelt & =R} aI®
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faedr gf § o< faeelt #1 wada 2w
qga SaraT &Y W g, S S sita ST
Tad AEA A FAAT 9@ F, A fredr
F oFqy  SFENATSTE IWg &l T
faeet ¥ A1 a%% # wEAA g fEw A
50 #e F IR TAN ATIA FH fawel?
X AT T F Aed ¥ wfedt A
T, 5§ A frasr wrafawar sne

FwRE?

SHRI PARIMAL GHOSH: Regarding
the suburban traffic in Delhi, it is a fact that
there are certain handicaps in that. I have
already taken up the matter to create addi-
tional line capacities both in New Delhi
Station and in old Delhi Station, and in
order to accomodate more trains in those
Stations, we have already completed a bypass
line for diverting the goods trafic so that they
may not come into new Delhi and Delhi Sta-
tions. Besides that, we have also taken up the
matter of electrification of certain sections,
so that as soon as these things are completed,
there will be more number of trains available
for suburban traffic in Delhi.

SHRI KARTIK ORAON : Millions of
people in this country are fighting for their
daily necessities of life, but we are thinking
in terms of underground railways for Delhi.
1 would like to know from the Government
what are those pressing points which have
weighed in favour of the Government giving
precedence. for the construction of under-
ground railways in Delhi over the cases of
millions of people in this country.

DEPUTY-SPEAKER: Next
Qn. 187. Mr. Om Prakash Tyagi.

MR.
Question.

SHRI M. L. SONDHI: Qn. 194, which
is closely related to this, can also be answer-
ed along with this. It will be an act of
imagination on his part.

MR. DEPUTY-SPEAKER : Can the

hon. Minister reply to Qn. 194 also?

SHRI PARIMAL GHOSH: Yes.
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Loco Shed Raliway Colony, Kishan Ganj,
Delhi

SHRI OM PRAKASH TYAGI :

SHRI RAM SWARUP VIDYA-
RTHI :

SHRI J. SUNDER LAL :

*187.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that in the Loco
Shed Railway Colony, Kishan Ganj, Delhi
there are unauthorised squatters;

(b) whether it is also a fact tact during
the last six months, there have been a number
of heinous crimes in this Colony;

(c) whether it is 2lso a fact that the Offi-
cers residing there encourage unauthorised
squatters; and

(d) if so, what steps Government have
taken or propose to take to clear this Colony
of the unauthorised squatters ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH) : (a) Yes Sir, there are some
unauthorised jhuggis in the Railway Colony
Kishanganj, Delhi,

(b) Only one case of murder has been
reported during 1969,

(c) No, Sir.

(d) Delhi Administration are taking
action to clear this Colony of the unauthorised
squatters in phases since they have to provide
alternative accommodation to the Jhuggi-
dwellers.

Amenities to Railway Employees in Delhi

*194. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the present
availability of accommodation for the Railway
employees in Delhi area is very inadequate;

(b) whether this state of affairs impedes
the efficiency of the Railway employees living
in the Union Territory of Delhi;
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(c) what steps Government are taking to
improve the situation; and

(d) what steps Government are taking to
provide better medical, social and cultural
amenities to the the Railway employees living
in Delhi and particularly whether Government
have been able to pursuade the C. G. H. S.
authorities to accommodate the Railway staff
under their Scheme?

THE MINISTER OF STATE IN MINIS-
TRY OF RAILWAYS (SHRI PARIMAL
GHOSH): (a) and (b). Sir, out of a total
strength of about 26,000 Railway employees
in Delhi area about 8,000 Nos. i.e. 319,
have been provided with staff quarters. This
is not very inadequate when compareud with
the overall percentage of staff housed on
Indian Railways which is only 389,. Though
the exact figure of availability of railway
housing accommodation in other metropolitan
cities is not available, it would be no better
than Delhi. As Such it can not be said that
this impedes the efficiency of the railway
employees in the Union Territory of Delhi
to any greater degree specifically.

(c) Additional quarters are being constru-
cted on a programmed basis according to
availability of funds.

(d) Adequate medical, social and cultural
amenities are already available to the railway
employees living in Delhi/New Delhi railway
colonies. The possibility and desirability
of providing C. G. H. S. medical facilities to
Railway empoyees living in areas remote
from Railway medical facilities was explored
but the proposal was dropped as the number
of optees wishing to avail of C.G.H.S.
facilities in lieu of Railway facilities was very
small.

=Y 3w s @ ofir § ag a9
FaA A qAT E @A A q@E A
§fem &1 $E gawrw &, marAl sfg
FT H1E WY qrdaeq qgf | A & AR
I FGF g WY A I AL & 1 Al FY
g ag R W g W E Ay e
WSy arer foraa ot o & ¥ 98 agi )
W ST IR @AM I gEa ag g fF
feeett & Y3 1A F fFAR-fFam fagar
Y I A I FY A1IT F QAT TIF A
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Y WSt It W@y ge A gEg
AR A 39 fAEww wrzd Y T v
AT AT F DAY AT @AY IR 9% A
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SHRI PARIMAL GOSH :1Itis a fact
that there has been quite a number of un-
authorised encroachments on the railway colo-
nies. In 1967 we had about 211 such encro-
achments. Now, the matter has been taken
up by the Delhi Administration. They have
taken it up in a phased programme because
according to the Home Ministry’s circular
they have to provide alternative housing
arrangements to the jhuggi people before they
could be evicted from that area. As such,
the number has come down to 55. 1 have
no doubt in my mind that within a very short
time, in a planned manner, all these jhuggies

could be eliminated from the railway colonies
in that area.

WRITTEN ANSWERS TO QUESTIONS
Enforcement of Total Prohibition

*181. SHRI P. C. ADICHAN : Will the

Minister of LAW AND SOCIAL WELFARE-

be pleased to state :

(a) whether any target dates have been
fixed for the enforcement of total prohibition
in the different States and Union Territories;
and

(b) if so, when the whole country is likely
to go dry ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA): (a) No,
Sir.
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(b) Does not arise.
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*#188 st wo fro wgwT : 7 fafw am
QIS FEA FAY TZ TAR Y AT FA
fF -

(%) 7arag a9 & fr odeq qa@r
sdfrw ggead w7 faeel w o o@wEnR-
araTs €1 qaman & fF ad 1970 & 1980
aF  safa A qETRAAN IYFA ALY
& =7 § AT oA iy

(=) afz &, a1 7y g § q@
Y 71 sfafwr §;

() T mFR F faur swgwEar
fr g Fw ¥ fay oo, wsa, o,
Tug qT A Y q1 Adaeng afuft
AT FT §;

() afz g, A1 7 Affzar
TTEY T A AT TAF FEAFT AT,
A

(z) afe =&, @1 A WWET F
Sgaq T F1 AT AZAE 7

fafu Harem aar aavs wearor fma
# go-Ast (=0t gemw TA) - (F) T
Sl

(=) sz adf 3Izar

(7) s8¢ we F1 FE gEE
farmmareiiar g & |
() aar (3). w= TG I

Consumption of finished Steel

*189. SHRI S.R. DAMANI :- Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

consumption of
the last

(a) the total annual
finished steel in the country during
three years ;
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(b) how much of it is met by indigenous
production and how much by imports with
quantity and value;

(c) the quantity of alloy and special
steels consumed and their indigenous pro-
duction and import with quantity and value;
and

(d) the proposals under the Fourth
Five Year Plan for stepping up production
of finished steel, alloy and special steels?

THE MINISTER OF STEEL & HEAVY
ENGINEERING (SHRI C.M. POONACHA):
(a) and (b). A statement (statement ‘A’) is
placed on the Table of the- House [Placed in
Library. See  No. LT-1407/69]. Value of
indigenous production is not available, as
it is not collected from the producers.

(c) A statement (statement ‘B’) is placed
on the Table of the House [Placed in Library,
See No. LT-1407/69). Value of indigenous
production has not been indicated in the
statement for the reason mentioned in (a)
above.

(d) Proposals for the Fourth Five Year
Plan include:

(i) achievement of at least 909, of the
capacity already installed;

(ii) expansion of Bhilai Steel Plant from
its existing capacity of 2.5 million
tonnes to 3.2 million tonnes;

expansion of Indian Iron & Steel
Company Limited from 1.0 to 1.3
million tonnes;

(iii)

completion of the first stage of
Bokaro Steel Plant of 1.7 million
tonnes of ingot steel equivalent
to 1.34 million tonnes of finished
steel;

(iv)

(v) further expansion of Bokaro Steel
Plant;

additional capacity for production
of plants.

(vi)
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Starting of Ancillary Units in Industrial
areas by Scheduled Castes and Scheduled
Tribes

*191. SHRI KARTIK ORAON: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether there s
from Goverament to encourage members
of the Scheduled Castes and Scheduled
Tribes to start ancillary ‘units in industrial
areas;

any proposal

(b) if so, the financial assistance
Government propose to extend to the
members of the Scheduled Castes and
Scheduled Tribes; and

(c) if not, the reasons therefore?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir.

(®) Does not arise.

(c) Although there is no specific pro-
gramme exclusively for members of Sche-
duled Castes & Scheduled Tribes to set up
ancillary units, the facilities and concessions
under the Village and Small Scale Industries
programmes are available to them.
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Revaluation of Share prices of
Jessop and Co.

*192. SHRI B. K. DASCHOWDHURY:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(@) whether Government have accepted
the Award of the former Chief Justice of the
Supreme Court, Shri S.K. Das, in regard
to the revaluation of the share prices of
Jessop and Company;

. (b) if so, whether a copy of the Award
will be laid on the Table of the House;
and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The Government of India
intend to accept the Award.

(b) and (c). A copy of the Award will
be laid on the Table of the House.

Increase in Prices of Car
*193. SHRI HARDAYAL DEVGUN:
SHRI YAIJNA DATT SHARMA:
SHRI JAI SINGH:
SHRI SRADHAKAR SUPAKAR:
SHRI1 JUGAL MONDAL:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA
SHRI S. B. PATIL:

NAIDU:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
car manufacturers have threatened to
increase arbitrarily the prices of cars manu-
factured in India in case Government do
not allow them to increase the same; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) In April, 1969, representations
had been received from three manufacturers
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of passenger cars that they should be allowed
to increase the prices of their cars immedia-
tely on an ad hoc basis on the ground that they
were incurring considerable losses by selling
their cars at the approved prices. It was
hinted in these representations that in case
there was further delay in taking a decision
on the Report (1968) of the Tariff Commis-
sion on the Fixation of Fair Selling Prices
of Automobiles, they might increase the
prices of their cars unilaterally.

(b) The three car manufacturers were
informed that it will not be possible for
Government to allow any interim increases
in the prices of passenger cars on an adhoc
basis pending a decision on the Report (1968),
of the Tariff Commission on the Fixation of
Fair Selling Prices of Automobiles. They
were also informed that Government would
expect them to revise the prices only after
Government’s formal approval had been
obtained.

Durgapur Steel Plant

*195. SHRI R. V. NAIK:
SHRI S. ZAVIER:
SHRI G. C. NAIK:
SHRI R. R. SINGH DEO:
SHRI J. MOHAMAD IMAM:
SHRI K. P. SINGH DEO:
SHRI KANWAR LAL GUPTA:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(@) whether Government accept the
view of the Deputy Chief Minister of West
Bengal that the Durgapur Steel Plant is
still sick;

(b) if so, the efforts, if any, made by
the Government of India to streamline the
plant; and.

(c) whether any assessment of total
losses suffered by the plant till the last year
has been made?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA ): (a) and (b). The perfor-
mance of the Durgapur Steel Plant has not
been satisfactory for some time and still
continues to be so. A one-man Expert
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Committee under Shri G. Pande was consti-
tuted in 1966 to go into all aspects of the
working of the Plant. On the basis of the
recommendations of the Pande Commi-
ttee, certain remedial measures have already
been taken and further, a Technical Team of
the British Steel Corporation also visited
the Plant and reviewed its working early
last year and made a number of recommen-
dations. Steps are being taken to improve
the working of the Plant as recommended
by this Team. After all this, real impro-
vement in terms of production depends
largely on the restoration of normalcy of
industrial relations in the Durgapur Steel
Plant.

(¢) The total loss suffered by Durgapur
Steel Plant till the end of 1968-69 was of
the order of Rs. 69 crores.

Suspension of Railway Employees in
tion with September,
1968, Strike

*196. SHRI NARAIN SWARUP
SHARMA:
SHRI BAL RAJ MADHOK:
SHRI P. M. SAYEED:
SHRI S. M. BANERIJEE:

Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of Railway emplo-
yees, both temporary and permanent, who
were suspended, whose services were termi-
nated in connection with September, 1968
strike and who have not been reinstated
so far;

(b) what is their break-up Railways-wise,
and category-wise;

(c) the specific reasons against their
re-instatement; and

(d) how many cases are still pending
and how long it will take to settle them ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b). A
statement giving the information is placed
on the Table of the Sabha. [Placed in
Library. See No. LT—1408/69].
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(c) As there are allegations of violence,
intimidation of public servants, loyal workers
or their families, or of active instigation
against them, they have not been restored
to duty.

(d) Cases of all employees referred to
in reply to parts (a) and (b) are under
constant review; however, since most of the
cases are subjudice, final decision in each
case can be taken only when court’s decision
is known and examined.

Passes and P.T.Os. to Railway Employees

*197. SHRI BEM RAJ: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Starred Question
No. 1256 on the 22nd April, 1969 and
state:

(@) whether the examination of the
Sixty-seventh Report of the Estimates Commi-
ttee for unifying the scales of passes and
P. T. Os. of Railway employees has been
completed; and

(b) if so, th'c result thereof?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes,
Sir.

(b) The recommendations of the Commi-
ttee were considered in great detail but
were not accepted by Government. However,
it has been decided that on and from l1st
August, 1969, all entrants to gazetted services
and non-gazetted staff drawing pay of
prescribed limits will be eligible for the
same class of passes, namely, First Class
and not First Class—A.

Production of Agricultural Implements
by Hindustan Machine Tools Co.

*198. SHRIMATI SAVITRI SHYAM:
SHRI MUHAMMAD SHERIFF:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the. Hindus-
tan Machine Tools proposes to .manufacture
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medium agricultural tractors, die-cast machi-
nes and printing machines;

(b) if so, whether it will be possible
with any foreign collaboration or indepen-
dently; and

(©) by what time the production will
start ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED ): (a) Yes, Sir.

(b) and (c¢). Hindustan Machine Tools

_Ltd., have proposed to manufacture agricul-

tural tractors, die-cast machines and printing
machines in collaboration with foreign par-
ties. The present position in regard to these
schemes is as follows:

Tractors: The National Industrial
Development Corporation was commissioned
by Hindustan Machine Tools Limited and
the Mining and Allied Machinery Corpora-
tion Limited to examine the feasibility of
manufacture of tractors by utilising the spare
capacity available at the Pinjore Unit of the
Hindustan Machine Tools Ltd. and the fac-
tory of the Mining 2nd Allied Machinery
Corporation Ltd. at-Durgapur. The report
of the National Industrial Development
Corporation which has since been received
is presently being examined by the Hindustan
Machine Tools Ltd. and the Mining and
Allied Machinery Corporation Ltd. Detailed
proposals from these Companies for tractor
manufacture after consideration of the
Report of the National Industrial Develop-
ment Corporation are awaited.

Die-Cast Machines: Government have
approved of the proposal of Hindustan
Machine Tools Ltd. to enter into a technical
collaboration with a Swiss party for manu-
facture of these machines. An agreement
has also been executed by Hindustan Machine
Tools Ltd. with the Swiss party in May
1969, ,

Printing Machinery: ~ Government had
approved of the proposal of Hindustan
Machine Tools Ltd. to enter into a technical
collaboration with a party in the German
Democratic Republic for the manufacture
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of different types of Printing machinery. As
the progress made in this regard has not
been satisfactory, Hindustan Machine Tools
Ltd., have started negotiations with an
Italian party for technical collaboration for
the manufacture of different types of printing
machinery.

As all these proposals are in the preli-
minary stage it is not possible to indicate
the date by which the production will start.

Offer from Indians abroad to set up
factories in India

*199. SHRI HIMATSINGKA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Indians in the U. K.,
Kenya and several other countries have made
attractive offers to set up new factories in
India, indicating their willingness to invest
large amounts of foreign exchange to import
the latest equipment for the manufacture of
variety of items including sophisticated
transistor, radios and automobile. compo-
nents;

(b) the number and the nature of
offers made by the Indians abroad in this
regard and Government’s reaction thereto;
and

(¢) the details of the industries, small,
medium and big to be set up with such
investment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED): (a) Yes Sir. Itis a fact that
Indians in U. K., Kenya and several other
countries have been making several enquiries
from time to time about the scope of their
starting small scale industries in India.

(b) and (c). The exact number of such
offers is not readily available, However,
the Development Commissioner has been
furnishing necessary information to these
persons as and when enquiries were made to
him.
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Setting up of Joint Ventures in India
and in third Countries

*200. SHRI SHARDA NAND:
SHRI SHIVA CHANDRA JHA:
SHRI Y. A. PRASAD:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) the outcome of his visit to U. K.,
Hungary and the Soviet Union for exploring
the possibility of setting up joint ventures in
India and in third countries;

(b) whether any agreements in this
regard have been signed with any of the
countries he visited;

(c) if so, the details thereof;

(d) whether Hungary has agreed for
collaboration in setting up two public sector
projects for the production of seamless tubes
and that of high pressure gas cylinders;
and

(¢) if so, on what terms?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) and (b). The purpose of
the visit to the United Kingdom, Hungary
and Soviet Union was to explore the possi-
bilities of extending the area of industrial
collaboration between these countries and
India and for the flow of technological
know-how in various specialised fields,
together with the development of exports
and the establishment of closer industrial
relations for the purpose of joint production
programmes and the like. No specific agree-
ments were signed but a broad area of
understanding was reached with the repre-
sentatives of Government and industry in
these countriesas to the scope and the
manner in which industrial collaboration
would be extended further.

(c) Does not arise.

(d) and (e). The discussions with the
Hungarian authorities covered proposal for
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supply of machinery and equipment from
Hungary manufacture of gas cylinders and
seamless tubes in this country. These pro-
jects are under consideration of Government
at present, particularly the manufacture of
gas cylinders where a project report from the
N. 1. D. C. has already been received and
is under examination. The offer of the
Hungarian side is under examination and a
final decision in this regard would be taken
along with the decision to take up imple-
mentation of this project.
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Shifting of Industries from West Bengal

*202. SHRI ONKAR SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that he had stated
that 24 industries have shifted from West
Bengal recently;

(b) whether it also a fact that his state-
ment was contradicted by the Minister of
Industries of West Bengal;

(c) the names of the industries which .
have been shifted from West Bengal;

(d) whether the Haryana and U, P. Chief
Ministers, have been contacted by certain
industrialists of West Bengal for installing
their industries in their respective States;
and

(e) the steps Government propose to take
so that the industries of West Bengal may
not be shifted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No statement was made to
the effect that 24 industries had shifted from
West Bengal recently. However in reply to
a Lok Sabha Starred Question (No. 1397 on
29.4.1969), it was stated that during 1966,
1967 and 1968, 24 Indian Companies shifted
their registered offices from West Bengal to
other States.

(b) Government’s attention has
drawn to a press report to this effect.

been

(c) During 1969 (1.1.69 to 30.6.69) only
two licences have been issued for shifting of
undertakings from West Bengal to Haryana
and Mabharashtra, respectively. These indus-
tries relate to Glazed Tiles and Industrial
Blowers. No such licence was issued in 1968,

(d) It has been ascertained from U.P.
Government, that as a result of the various
incentives and facilities offered by the State
Government for industrial development in
that State, a number of enquiries were recei-
ved from the various parts of the country
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including West Bengal, regarding possibilities
of setting up of industries in that State.
Similar enquiries might have been received by
the Govt. of Haryana. There is no specific

proposal, however, for shifting of existing
industries from West Bengal to U.P. or
Haryana.

(e) No major problem as such of shifting
of industries from West Bengal has yet arisen
and Govt. do not contemplate any special
steps in the matter.

Pilferage in Railway Wagons and Godowns

*203 SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that pilferage in
wagons and godowns is on the increase on the
Railways;

(b) whether it is also a fact that the Rail-
way Protection Force provides shelter to the
thieves ; and

(c) if so, the steps being taken by Govern-
ment to stop such pilferage in the Railways?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes, Sir. There
has been an increase in the amount of com-
pensation paid for the goods pilfered.

(b) No, sir. Those found guilty of com-
mitting theft, or conniving at it, are severely
dealt with and suitably punished.

(¢) The following are some of the impor-
tant steps that have been taken to stop theft
and pilferage :—

1. The goods trains passing through the
affected sections and carrying valu-
able commodities are provided
with armed escorts.

2. Big and important yards where the
incidence of theft and pilferage is
reported to be high are patrolled by
armed parties and by dog squads.

3. Stress is laid on proper riveting and
provision of dunnage.

SRAVANA 7, 1891 ~(SAKA)

Written Answers 46

“4, Plain-clothes staff is deployed ‘to
collect crime intelligence for tracking
down culprits.

. 5. In order to localise bad spots a
“Pilot Scheme” has been introduced
at the selected pairs of stations,
where loading/unloading of affected
commodites is closely supervised.

of Bihar Advocate G

*204. SHRI BHOGENDRA JHA: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state;

(a) whether the Bihar Government have
sought the advice of the Attorney-General
about the issues arising out of the
resignation of the State Advocate-General;
and

(b) if so, what advice has been given
to the State in this respect?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): (a) I have no information.

(b) The question does not arise.

Setting up of Steel Plants at
Salem and Hospet

*205. SHRI R.K. SINHA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) whether the Governments of Tamil
Nadu and Mysore have approached for per-
mission to set up steel plants at Salem and
Hospet, respectively; and

(b) if so, Government’s reaction there-
to?

THE MINISTER OF STEEL & HEAVY
ENGINEERING (SHRI C.M. POONACHA):
(a) Government of Tamil Nadu (then Mad-
ras) had applied for an industrial license in
April,. 1966 for setting up a steel plant at
Salem. There was no such proposal from
Government of Mysore.

(b) The above proposal could be taken
up for consideration only after a decision
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on creation of new capacities in the Fourth
and Fifth Plans has been finalised by the
Government,

Hind Galvanising and Engineering
Company (P) Ltd.

*206. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 4371
on the 25th March, 1969 regarding M/s.
Hind Galvanising and Engineering Co. (P)
Ltd., and state:

(a) whether Government
ascertained the correct legal
full particulars of the case;

have since
position and

(b) whether it is a fact that the Hind
Galvanising and Engineering Co. (P) Ltd.,
vide their letter No. HG/HS-A-2280/68,
dated the 22nd April, 1968 addressed to the
Joint Plant Committee had agreed to the
adjustment of excess allocation of steel
received by them in the year 1966-67;

(c) whether it is also a fact that the
Indian Oil Corporation has also exchanged
several letters with this firm under copies to
the Joint Plant Committee asking them not to
use their letter No OP/SSS/3605(HG),
dated the 8th August, 1968 in the Court
as they were not against adjustment of excess
allocation of steel received by them during
1966-67;

(d) if so, whether the correspondence
referred to in parts (b) and (c) above have
been produced by Government in the Calcutta
High Court; and

(e) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (e). Full particulars have
not yet been received. Complete information
with reference to the legal position is being
collected and will be laid on the Table of the
House.
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Idle Capacity of Small Scale Sector

*207. SHRI BHARAT SINGH CHAU-
HAN: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) the positive steps taken by the
Central Small Industries Organisation to
help the small scale sector to make full uti-
lisation of the idle capacity which is said to
be to the tune of 30 to 40 per cent;

(b) the number of small units which
have either closed down or likely to close
down due to the recession;

(c) what are the industries having this
crisis and what efforts the C.S.1.0. has made
to save such units;

(d) whether a study is being conducted
by the technical officers of the C.S.I.O, to
propose diversification of products to the
small scale industries units to save them
from the evils of recession;

(¢) how many such studies have been
made ever since the recession in the indus-
tries has started; and

(f) whether this type of study or in-
formation is available with the C.S.I.O, or
its Field Offices?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The main reason for exis-
tence of idle capacity is shortage of raw
materials both indigenous and imported.
Every effort is being made to overcome these
difficulties.

(b) 722 units had closed down during
recession. Some of these have started
refunctioning.

(c) The recession affected a number of
industries and more particularly machine
tools and metal working industries.

(d) Yes, Sir.

(¢) and (f). The Study Team on Recession
appointed by the Small Scale Industries
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Board submitted a comprehensive report
which was made available w0 all the Small
Industries Service Institutes.

Removal of Controls from Basic
Consumer Industries
*208. SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(@) the names and number of basic
consumer industries in respect of which
licensing controls have been removed by
Government during the last three years;

(b) whether Government are cansidering
to remove the licensing control from basic
consumer industries like sugar, cloth and
cement; and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
‘DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) A list of the industries
delicensed since May, 1966 is laid on the
Table of the House. [Placed in Library. See
No. LT—1409/69].

(b) and (c). The cement industry has
already been exempted from the Licensing
provisions of thc Industries (Development
and Regulation) Act, 1951. There is no
proposal at present under consideration of
Government for similar exemption of the
textile and sugar industries. The question
of further delicensing, if any, will be
considered after examination of the Report
of the Industrial Licensing Policy Inquiry
Committee, which has been received only
recently, has been completed and Government
has taken decisions on its recommendations.

Scheme for distribution of Scarce
categories of Steel

*209. SHRI MANIBHAI J. PATEL:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:
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(a) whether Government propose to
have a new scheme for distribution of scarce
categories of steel; and

(b) if so, the details of the scheme?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING ( SHRI C. M.
POONACHA ): (a) and (b). The procedure
for distribution of scarce categories of steel
is at present under review of Government
in the light of the experience of the existing
system which has been in vogue since
May, 1967.

T WA @ N e af
Wy w@rgm faod & T gfe-
afqal @ gerES

*210. =t frgm fag: Tr WA
HA! ag AN FT FIT FA

(%) 7ar fFer 7% 39w A
N AT A% WY g fawry &
FTE ATTEA FH 9T FIE AAA-AfGFFAT
frarelt ST & srgar yfafaal @ ser-
yan Afeg I ww g oafw yfe-
ofs T@% f93 @R ¥ JuAT e
T TH;

(m) afz g, av 747 fguraa g9
#F Firgr WY W1 & qEl@rEEd a v
I AW A GIE 4 9% W @Al &
frafw & far yfe & aeavy § sfegaa
IR FT S of;

(w) afe g o sawr &R AT
¢ R afg A, a1 g% T FET §;

(o) & o8 #r & 995 oreflw &
yfaafa sor yfv 7 o3 wrgw fawd
&g wagu gur fAeifa f&r sma & T
ot s =afe #Y a9 gwar g, auT afz
ag g & ot yfF I=ar § @Y eRFR
Ia% faeg F1 FARE T §; @R

(z) W frga amwet 1 SAwY
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TFR F1 fAfl ¥ Far SEF @A
q qE A A g

IR A (20 TR gum Fag): (F)
Stogh o1 WY & g & fag sofaa
afn wsw g gra yfw afawew
afafmw & afim afumda 7 oy §
IR sF fag usw e TwE9F F
s fegear fAFe § o) @
F mrfaat &1 Afeg Iow §

(@) =i T wirer =Y AT AT
& qT: w-fraio &1 @vaw g afw ¥
sfege § grafrag oY sraas sa=r-
fFag e giv smfswfal gra @
F¥ ot & R srfewgw & TR ¥ @ gfw
FY I T i F N FfE a8 FH
g 1’ & ®=q § fFar o owwar @
foasr &= s &g of@sEr & srar
JET | Ag qar 9w ¢ fF s yiw
feagn sfafrga v 91U 4 F =
afagaamg’ s FT A E

gt aF e ¥ 7Y oR-8 T &
faw qfs & wfmew # g g, =@
AT § TST g & 91 fagr-agy £
qEEN

(7) ¥ (v). swTwm (F) & sa%
F1 ¥ gu g A ISAT 1

Setting up of industries in
Mabharashtra State

1201. SHRI K. M. KOUSHIK: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state.

(a) whether the recommendation of the
State Government is necessary even for
private sector for the grant of a licence to
set up an industry;

(b) the number of industries that have
been permitted and licensed to be located
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in the State of Maharashtra during the
last three years (private and public sectors
put together); and

(c) the location of such industries which
have been set up or are proposed to be
set up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED): (a) Yes, Sir.

(b) 2%4.

() Details of all the licences issued
including the location of the proposed
undertakings, wherever indicated, are publi-
shed in the Weckly Bulletin of Industrial
Licences, Import Licences and Export Licences;
The Weekly Indian Trade Journal and the
Monthly Journal of Industry and Trade.
Copies of these publications are supplied to
the Library of the Parliament.

New Railway Lines in Rajasthan

1202. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) what new railway lines both Metre
Gauge and Broad Gauge will be laid in
Rajasthan during the next three years;

(b) in case of any expansion of new
lines, how many kilometres will be laid during
the next three years separately in Broad
Gauge and Metre Gauge; and

(c) whether there is any proposal of
converting the existing Metre Gauge lines
into Broad Gauge and, if so, how many
kilometres and on what sections these are
proposed?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to (c).
Railway development is not based on any
statewise or regionwise concepts but on
overall development considerations in the
national interest. Due to paucity of funds
the construction of only a few new lines
justified on defence or top priority develop-
ment considerations and the conversion of
only a few heavy traffic demsity sections
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(from metre gauge to broad gauge) are likely
to be taken up in the next few years, As
the fourth five year plan proposals for new
lines and conversions have not yet been
finalised, it is too early to say, which of
these schemes, if at all, will fall wholly or
partly in Rajasthan State.

Statement of the Director-in-Charge
on the affairs of Durgapur Steel Plant

1203. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether Maj. Gen. B. P, Wadhera,
Director-in-charge of the Durgapur Steel
Plant, stated recently in an open letter to
employees that ‘‘the spate of gheraos which
enveloped the plant once again during the
last month would lead to chaos and confusion
only”;

(b) the number and dates of gheraos in
the Durgapur Steel Plant from January, 1969
till June, 1969 the names of officials, with
designations who were gheraoed and the
duration of each gherao; '

(¢) the number of man-hours lost as a
result of illegal stoppages and gheraos, loss
in production of steel; and

(d) the steps taken by the Central
Government to prevent gheraos and illegal
stoppage of work?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
Yes, Sir.

(b) to (d). The information is being
collected and will be laid on the Table of
the House.

Hindustan Steel Ltd.

1204. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) the date of inception of the Hindu-
stan Steel Ltd.;

(b) the names of the seven Chairmen,
nine Secretaries and dozen General Managers
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the Hindustan Steel had since its inception,
with dates showing period of service and
annual emoluments of each;

(c) the exact period during which there
was no General Manager at Rourkela Steel
Plant;

(d) whether it is a fact that the Hindus-
tan Steel Ltd. had no Chairman for six
months and, if so, the reasons therefor;
and

(e) whether Government propose to cha-
nge their policy of appointing Civil Service
Officials at the steel projects seeing that these
officials at the steel projects have not been
able to improve matters ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
19th January, 1954.

(b) The required information is given in
the statement laid on the Table of the House.
[Placed in Library. See No. LT—1410/69].

(c) Consequent upon the appointment of
General Manager, Rourkela Steel Plant, as
Deputy Chairman, Hindustan Steel Limited,
the post of General Manager was vacant
during the period from 6th December, 1967
to 19th March, 1968.

(d) The previous Chairmarf retired on
6th December, 1967 and the present Chairman
assumed charge on 30th May, 1968. This is
an important assignment, and the selection
and appointment of a suitable person possess-
ing the required ability and experience took
time as this involved a search in diverse
fields. However, pending the appointment
of a suitable officer to this post, a post of
Deputy Chairman had been sanctioned to
ensure i rupted ma of the
affairs of the Company.

(e) Appointments to top posts in Hindus-
tan Steel Ltd. are governed by considerations
of suitability, ability and experience and all
available sources are tapped for this purpose.

Railway Stations Bearing British,
Hindu and Muslim Names

1205. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state:
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(a) the number of Railway stations still
bearing British, Hindu and Muslim names;

(b) since statues and other relics of alien
rule are being fast removed from the country,
whether Government propose to change the
names of stations named after alien rulers;
and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) 45 railway
stations still bear British names. All other
railway stations bear Indian _names and no
authentic division of these names on the
basis of their Hindu or Muslim origin is
available.

(b) No such proposal is under considera-
tion.

(c) Changes in the existing names of
Railway Stations are considered by the
Government on the recommendations of the
State Governments concerned. No recommen-
dations in this connection have been received
from the State Governments.

Special Tenancy Act for Tribes

1206. SHRI KARTIK ORAON: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether Government are aware that
the tribes all over India, barring those within
the pale of Christianity, are completely sub-
merged in loans or their lands are alienated
in flagrnt violation of all protective measures
taken by Government by way of special
Tenancy Acts;

(b) whether Government have in mind
to take the tribes out of the ruts; and

(c) if so, the details of such measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) to (c). The
Government is aware of the general problem
of exploitation of the tribal people and efforts
have been made to overcome this social evil.
The Commissioner for Scheduled Castes and
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Scheduled Tribes has also analysed this
malady in this Reports and suggested various
remedial measures from time to time.

Money lending has been controlled
through legislation.  Measures for debt
conciliation and redemption are also under-
taken.  Alongside, alternative sources of
credit through Co-operatives are also sought
to be arranged.

Formation of Cooperative Societies has
been encouraged both for ensuring the supply
of essential requirements at reasonable
prices and for enabling a fair return for the
forest and agricultural produce of the tribes.

Legislative measures have been introduced
to prevent the alienation of tribal land hol-
dings. The State Governments have been
advised to adopt suitable amenements to the
Civil Procedure Code, the Law of Limita-
tions, and the Land Revenue and Tenancy
Acts to thwart collusive declaratory (title)
suits.

Sty Qe A e & o
wwl &1 faato

1207. =t {T@e &9 ;Et ¢
it o FraTA ¢
=Y sitwmET Q@
=it Traeaey faendt :

7 fafa @ar awma weawor G ag
AT F HAT FW fF

(%) = dwaeita @y & gfeaat
F faX fra AETA TR F1 9GE &5

(@) #ar g7 7% "FE1 & gfeamt a1
aifas aara & far #1f fadw fafqas
T T a1 §; IR

() afz &, d sA%T ST Fav 2 7

fafa weem aq awTe Feamon fawm
¥ e (ot gaaw m): (F) ¥ (7).

faa® aw weamr &% # &) aar ASAG
MEE—
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(1) %7 wgmar & @i S9mw 9@
T TS AT TR F AT 97-
gfa sfal faggfaa snfar sf
I {FT q91T 19 & g Iogre
&, qur

(2) ¥z g smafa wdw & orea
sifrEt s g ¥ smaw ¥ fog
ST GEHTYA FT GEAF FGIA A7 |

T NI F AT AT I A
I wAF eafyd # 900 w9F ¥ 1500
Y qF F GG gEEaT & oy g
FF IIRT ST IuAFd ASET AT
qreaFiE 1 wFA FT QA qWE FT
123% 3Sug & &9 ¥ < faaio, smare
M A fawra fawmr Yy a4 afeqat
TErE AT JAT FA ;T q¥ A
ATAT F, @ F FA1E AT G &, S
FXA & | 9g9 gEavig DA § 37 -
st & o Wffaw weEl ¥ an §
sfrw frewa a8 fear mam &1

Sgt FEl safEma AT ST Fre
FY ggrEar & aidt @, agt s T
wET R gF i IR FT gNT & 1 s
I, TG FA AT AU ATETE AT F
i et fagral & wremw ¥ wgraar
&Y STt &, agt frost § e sqawar § fF
HETA F1 QO g AgAT fEOAr-ade
TR 9 AT AC | ITF ATT-ATT THFTH
1 F-FATH-A-gT ez 9 fag ax
feg < &7 W smawdr & @ afeai
FHIE NSAT F FT a91C 7T AFTAT HY
7€)y afeqal § g TU AW B AgEr
e TR 9 R a e s & o

fedtoe gufcese wmiay, s@= s
== aifw s wfafa

1208. =it Wieg waw® : F4T 97 HA
11 91,1969 & w1 Tifa 9= qear 2436
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FIRF grEg § Ag aqE FOFA
37w :

(%) Far fedtome gafeese Faf-
w1, q@Ts Y =% wiwg g afqfq
I+ fawrfea #F 99 &1 1€ & qu7 58
aray & gfaw fam & faar § srgar
IT IR ATITAF FTAATET FT A TS §;

(=) afx &, @ frege = wT &

() afz 7=, @ 57 X A s@TETr
fooma F FaT IR E 7

@A At (=to W gww fag ) :
(%) S&r 11919, 1969 & sm@ifed
=T 2486 & IAX ¥ AT TAT &, TEAS
feo wewr arflers & Frafaa & fag a8
TeaIfgee gfafq 980 s@rr WY A
93 g ¥ A7 gear ok gfew e ¥
Tt gggel # Wi W ¥ AT @
Seaifesr afafa aard) i & sk =
gfafs € us o5 @t feqq d=w
e F Fafaa § g ot

(=) s=fuse afufq A fafis
fawrfeat #t onft st £ 5T W &1

(1) = famfl 8 s faega
I F FY AaEHar § 9w T
T QT & | IT gFERT A @A €9
FIaadigf g

i o (R W) & fag «a@” g
& Mt & 9T FAET

1209. =t Heg s@Te : FAT WA FA
11 97, 1969 & JqTifea g5 &&ar 2485
F AT F q¥a-T § g TqMW I FIT H3A
fs afe FAAC ©d 9T FATH F F@aTT
AqAM7eE & AR 9X Aer o (gEas
W) §F @ iz F meSt F qFf F v
3Ifea a1, A fos™ #ggee ¥ aTHIR )
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Far fegfa oY, = Wi AT9geE #1 g
= feafy Far g ?

Y "AY (=10 TW g fag) oo
& I ¥ TrEfrag @A HTI0E 9T
FEAMT F IR 9T 980 & a0 F7
Ffae a1 | 37 & F1 T F oo faew
g @ FEET F1 sgaeer fHun qar av
o feegra #1¢ afemmm #0 #1 fa9
TR
Asoka Mehta Committee Report on Khadi

and Village Industries Commission

1210. SHRI HEM RAJ:
SHRI RANJEET SINGH:
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:
SHRI BRIJ BHUSHAN LAL:
SHRI RAM GOPAL SHALWALE:
SHRI SURAJ BHAN:

SHRI MAHARAYJ SINGH BHARATI:

SHRI P. C. ADICHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Question
No. 68 on the 18th February, 1969 and
state:

(a) whether the opinions of the State
Governments and Union Territories on the
Asoka Mehta Committee Report on the
Khadi and Village Industries Commission
have been received; and

(b) if so, the decisions taken by Govern-
ment in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Replies have been received
from the Governments of Tamil Nadu, My-
sore, Gujarat, Maharashtra, Jammu and
Kashmir, Tripura, Chandigarh, Andaman
and Nicobar Islands, Pondicherry, Laccadives
in addition to those mentioned in reply to
Unstarred Question No. 68 answered on the
18th February, 1969.

(b) Decision

will be taken by the
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Government after replies are received from
the remaining State Governments.

Use of Liquor in Election Campaign

1211, DR. SUSHILA NAYAR: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to the reply
given to Starred Question No., 1394 on the
29th April, 1969 regarding use of liquor in
election campaign and state;

(a) whether the case has since been
investigated by Government; and

(b) if so, the action taken or proposed
to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) The
investigation of the case is still in progress.

(b) Does not arise.

FUAT-WfEAE I FEA w
faafo w14

1212. =it s <Stad @ Far W@
75 ag aqrT &1 FIr F30 5

(7) 7ar "eFR # faEr graftzr-
wrafeardy XA damA 9x, sigh g frwmio
10 eafrg T faar mar 41, 1969-70 #
qA: faater #1F oW FI9 FT 5

(@) afz gf, oy 9% fag fray wfa
frgg #r € §; &R

() 39 graey § oF qF 4T TA-
TR R TEE RN @ TR
NTT F qF o & g ?

W dR (S0 TR g Tag): (F)
¥ (). 22-7-1969 F T T® F T
srarifg a9 (gear 346) F1 S fraw
T AT S Y o feaf A €
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Quota of C. I. Sheets for Tripura

1213. DR. SUSHILA NAYAR: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
7967 on the 29th April, 1969 regarding
quota of C. I. Sheets for Tripura and
state:

(@) whether Government have since
completed the inquiry into the complaint
that the quota of C. I. Sheets allotted for
Tripura is sold outside Tripura at higher
prices; and

(b) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) Yes.

(b) The Administration of Tripura has
ensured that no malpractices in lifting of
quotas allotted to Tripura to any desti-
nations outside the Union Territory take
place. The producers have been asked to
give intimation to the Administration of the
supplies made to stockists of Tripura so as to
exercise proper vigilance on lifting of quotas.

A ¥l 2 A feg 9
FERT FHATQ

1214. =it fagfa faw : 77 fafg qa
A FE@IOT AT AZ qAE AT FAT
0 fiv

(7) Fmag o= g f5 &F awr e
faam @atet F gA@ FE 9= FAa A
IR A G FHAATCVA 10 FETT AN
fear w1 wr &

(=) #ar ag it g9 § fF afs,
gt qgT =g anf F aAfE FAR @R
fada @ #1 998N A Y 5 @ §

() ®r @ gmal § fagw s
I 93 § TEY weArg gf of; R
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(%) afz &, o ¥ feafa & gam
T @R T F1 FEAAE FH F
fqae g ?

fafa darera azn aa™ Feam fawm
# So-ust (o wo ggw @w): (F)
LAl

(@) sz (). #arars &1 gAfsq
a1 afeq FH & IR F fawag sO%
T3 F WY qAT GIATRI fa & S
gs oY | srifea sfram & qraa § §9
ferad fage & s o

() frafa=i &t sfmr &t s
mfgaa @ F gvEeg §  IEEATT
faat= srram & faarosa £

Grant of Industrial Licences to Scheduled
Caste and Scheduled Tribe Persons

1215. SHRI KARTIK ORAON: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have any idea
of granting licences to the members of the
Scheduled Castes and Scheduled Tribes for
running industries as a special case;

(b) if so, the number of such licences
issued to the members of the Scheduled
Castes and Scheduled Tribes, during the
last three years; and

(c) whether Government have any spe-
cial schemes for encouraging the members
of the Schedulcd Castes and Scheduled
Tribes to start industries and also for the
grant of loans?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Licences under the Indus-
tries (Development and Regulation) Act,
1951, are given on the merits of each case
and the main considerations kept in view in
granting the licences are :—
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(i) Need for developing industries in
accordance with the priorities and
targets laid down in the Five
Year Plans;

(ii) Need for canalisation of invest-
ments into priority industries and
the discouragement of investment
in comparatively non-essential
industries;

(ili) Need for establishment of export

oriented /import saving industries;

and the foreign exchange expendi-
ture involved in a particular
scheme;

(iv) Supply position of raw materials;

(v) Desirability of avoiding concen-
tration of ownership and control
of industries in a few hands;

(vi) Need for balanced regional deve-
lopment;

(vii) Need to protect small scale and
cottage industries and prevent
undue competition between the
large scale and the small scale
sectors; and

(viii)  Availability of power, water and
transport facilities at site where
the unit is prcposed to be set up.

It has not been the practice to give special
preference to applications from any group or
community.

(b) Separate statistics of licences issued to
Members of Scheduled Castes and Scheduled
Tribes are not maintained. During the last
three years, in all 925 licences have been
issued. Details of all licences issued are
published in the Weekly Bulletin of Indus-
trial Licences, Import Licences and Export
Licences, the *“Weekly Indian Trade Journal”
and the ““Monthly Journal of Industry and
Trade”. Copies of these Journals are
supplied to the Library of tne Parliament.

(¢) No specific programme has beeen
undertaken in this respect. However, loan
and other facilities for setting up industrial
units, particularly in the small scale sectors
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are available, which can be utilised by
persons from Scheduled Castes and Tribes,
along with others.

New Rail Facility For Small Consignors

1216.- SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a proposal to intro-
duce new rail facility for small consignors;
and

(b) if so, the details of the scheme and
when it is likely to be introduced?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) No, Sir. The
small consignors are provided with the same
facilities for booking traffic by rail as are
given to big consignors.

(b) Does not arise.

Running of train between Ghaziabad and
Shahadara

1217. SHRT HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether he is aware of the fact that
thousands of people residing in Shahadara
(Delhi) daily go to Ghaziabad for studies
and service purposes and there is no train
running between Ghaziabad and Shahadara
during 17.15 and 19.34 hours resulting in
great inconvenience to the passengers; and

(b) the steps Government
take in the matter?

propose to

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) The average
number of daily p s travelling between
Delhi-Shahadara and Ghaziabad is 700.
Between 17-15 hrs. and 19-35 hrs. there is no

train from Ghaziabad to Delhi Shahadara,
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(b) The feasibility of changing the timings
of 1 ATD Agra-Delhi Passenger so as to
leave Ghaziabad at 17.30 hrs. is under
examination.

IO SR A A@AT FSR FT HTCATAT
Tfag wTAT
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(%) 7ar gz 1 fafaa § 5 ¥
af foeel wer R F AR &S &
feedi ¥ qal quT <Y F1 qaia sgaEEr
T8t & wrafe gat g9 & fesal ¥ 3 gy
S &5

(=) afz g, @ 7 = fqgwar #1
R FA & fad qeq FEAE F1 A3,

() #Far 7z g= @ 5 =@ sfawrdd
T T TREY F FE T R AF I F
foqd ag o9 AW T X |WA
T &

(w) 71 @Y FA W qT
Fafg AT § 4hifs yms TET FHATY
T ML F AT FW §; AR

() afz g, @@ A@A A ga
F@ & fad F1 FEIEr FQ &
farc g ?

IR WAt (200 v guw Fag): (F)
AR (). g R dr, 1 FSf &
femal & zeY 3R g@T FY qaiq FEET
1 fo 5, T e gf § @ st
Y a3 qury o At qar SHdnd
FOT 5@ AT Y gy afgar @R 9w
T qg 0¥ | AfFx oA A fee
1Y F q4T afqal F GET F ITHL
FY QU aEqT FIA F TEIY F T w7
AR

(W) ¥ (F). 207 oqHo A% faeedy
T F Y § F-w0 wF gT a
FTOT @GR FT IS FT AT ST, 377
mfeat & wa gmn, anfs @ afgw
famea & @i Aol § Frdars #7 oy 2
arfew ¥ faeeg 7 @9 @1

Closure of Uneconomic Branch Lines on

Northeast Frontier Railway

1220. SHRI P.C. ADICHAN:
SHRI HARDAYAL DEVGUN:
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SHRI JAI SINGH:

SHRI YAJNA DATT SHARMA:
SHRI H. AJIMAL KHAN:

SHRI R.R. SINGH DEO:

SHRI MEETHA LAL MEENA:
SHRI R.K. AMIN:

SHRI S.P. RAMAMOORTHY:
SHRI SHIV KUMAR SHASTRI:
SHRI PRAKASH VIR SHASTRIL:
SHRI SHIV CHARAN LAL:
SHRI HEM BARUA:

SHRI N. SHIVAPPA:

DR. KARNI SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Division Birodhi
Karama Parishad had in a memorandum
submitted to the Union Deputy Railway
Minister in May this year opposed the closure
of uneconomic branch lines on the Northeast
Frontier Railway;

(b) if so, what were their submissions in
this regard;

(c) Government’s decision thereon; and

(d) what is the Government’s latest
policy in regard to the closure of uneconomic
lines in the country generally and which are
the so-called uneconomic lines?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH): (a) and (b).
In a memorandum submitted on 27th May,
69, the Parishad made the following
points:—

(i) The N.F. Railway
realignment, to make
traffic needs better;

requires proper
it serve the

(ii) The speeds of trains should be im-
proved;.

(iif) Operating expenses are needlessly
excessive; and

(iv) Claims arising out of theft, shortage
and damage should be controlled.

(c) The memorandum was submitted to
the Committee recently set up to review the
working of the uneconomic lines. The
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Committee will; no doubt, take cognisance
of the points made by the Parishad in its
memorandum.

(d) The latest policy is that for the
present no uneconomic branch line will be
dismantled. As per present reckoning,
there are 77 uneconomic branch lines on the
Indian Government Railways. A list of
these lines is laid on the Table of the House.
[Placed in Library. See No. LT—-1411/69].

Closure of Small Scale Industries in Amritsar

1221. SHRI P. C. ADICHAN: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether a number of small industries
producing screws, nuts, bolts and other small
steel items had been closed down in Amritsar
and other places during the past three months
owing to the scarcity of raw material;

(b) if so, the number of such units closed
down or partially closed down during the
said period and the number of work-days
lost to these industries on this account;

(c) how far the production of these items
suffered as a result of this closure; and

(d) the steps taken by Government to
help the industries to revive full production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Bye-Elections to Jammu and Kashmir
Legislature

1222. SHRI NARAIN SWARUP
SHARMA:
SHRI OM PRAKASH TYAGI:
SHRI RAM SWARUP
VIDYARTHI:
SHRI J. SUNDER LAL:
SHRI BAL RAJ MADHOK:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:
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(a) whether it is a fact that the Kashmir
Plebiscite Front is a secessionist organisation;

(b) whether it is also a fact that it has
been laying down conditions for participation
in the bye-elections to the State Legislature;
and

(c) if so, what are these conditions and
what is the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) The
Government has no information.

(b) and (c). The Election Commission
and the Government are not aware of any
such conditions.

fergeam wa fafae N gt s
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Halt Station between Guler and
Jawalamukhi Road Stations
1226. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to refer
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to the reply given to Unstarred Question No.
963 on the 25th February, 1969 and state:

(a) whether the proposal for putting up
a halt station at Lunsu, (between Guler and
Jawalamukhi Road Stations) a medicinal
spring, has becn examined; and

(b) if so, the result thereof?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and
(b). The proposal for opening of a
train halt at the proposed sitc between
Jawalamukhi Road and Guler stations has
been examined.
hill on one side and a deep khud on the
other.  The provision of a platform and
other facilities for the halt will necessitate
blasting the hill involving very heavy expen-
diture.  Further the railway line at the
proposed site is in the grade of 1 in 50 and
due to the steep gradient, once a train comes
to a halt, there will be difficulty in re-starting
it. The proposal has, therefore, not been
found feasible.

Goods siding at Kandrori Station
1227.  SHRI HEM RAIJ:
DR. SUSHILA NAYAR:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Unstar-
red Question No. 7964 on 29th April, 1969
and state:

(a) whether the investigations for the
construction of a goods siding at Kandrori
Railway Station on the Jullundur-Mukerian-
Pathankot section has been completed; and

(b) if so, the result thereof?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

(b) The Northern Railways Administra-
tion have been advised to maintain liaison
with the State Government of Himachal
Pradesh and provide the assisted siding on
wsual terms applicable for such sidings as and
uhen a request is received for the same.
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Hindustan Cables Ltd.

1228. SHRI N.K.P. SALVE: Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that in respect of
the Hindustan Cables Limited, there has
been a difference of Rs. 31 lakhs between
the original estimates and the final cost in
respect of factory buildings, and installation
charges etc.;

(b) if so, the reasons for this vast difference
when actual estimates in respect of the above
items could have been easily prepared;
and

(c) if so, the action taken against the
erring officials ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (c). These and other
allied questions pertaining to the commissions
and omissions on the part of Hindustan
Cables Ltd. have been scrutinised by the
Committee on Public Undertakings (1968-69)
and the Committee’s recommendations contai-
ned in their 27th Report of Hindustan
Cables are already under examination by
Government. As soon as the Government’s
views are finalised on the various recommen-
dations, the Committee on Public Underta-
kings would be apprised of the same. On
receipt of their final view on the replies
furnished by Government, further appro-
priate action would be taken.

No action seems called for on any
individual official of the Hindustan Cables.

Hindustan Cables Ltd.

1229. SHRI N.K.P. SALVE: Will the
Minister of INDUSTRIAL  DEVELOP-
MENT, INDUSTRIAL TRADE AND

COMPANY AFFAIRS be pleased to state:

(@) whether it is a fact that at the
time of making original estimates for projects
under the expansion programme of the
Hindustan Cables Limited, no quotations had
been invited and only at the time of making
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the revised estimates

quotations
invited;

were

(b) if so, what was the increase shown
in the revised estimates and the reasons for
the undertaking not to have invited quota-

tions before finalising the original estimates;
and

(¢) the action, taken against the con-
cerned officials?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (c). These and other
allied questions pertaining to the commissions
and omissions on the part of the Hindustan
Cables Ltd. have been scrutinised by the
Committee on Public Undertakings (1968-69)
and the Committee’s recommendations con-
tained in their 27th Report of Hindustan
Cables are already under examination by
Government.  As soon as the Government’s
views are finalised on the various recommen-
- dations, the Committee on Public Under-
takings would be apprised of the same. On
receipt of their final view on the replies
furnished by Government, further appropriate
action would be taken.

No action seems called for on any indivi-
dual official of the Hindustan Cables.

Mach:

y for Hind

an Cables Ltd.

1230. SHRI N.K.P. SALVE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY  AFFAIRS be pleased to
state:

(a) Whether it is a fact that a major
item of machinery of the Hindustan Cables
Limited, whose delivery was expected from
Russia in December, 1968, has been post-
poned to December, 1969;

(b) whether it is also a fact that while
taking decision to import heavy castings and
forgings required for this machine, no effort
was made either by the Hindustan Cables
Limited or the Heavy Engineering Corpo-
ration to ascertain from the foreign suppliers
whether they would “be prepared to
supply these castings and forgings; and
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(c) whether any action has been taken
against the officers concerned for this faulty
planning?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (c). These and other allied
questions pertaining to the commissions and
omissions on the part of Hindustan Cables
Ltd. have been scrutinised by the Committee
on Public Undertakings (1968-69) and the
Committee’s recor jons contained in
their 27th Report of Hindustan Cables are
already under examination by Government.
As soon as the Government’s views are .
finalised on the various recommendations,
the Committee on Public Undertakings would
be apprised of the same. On receipt of
their final view on the replies furnished by
Government, further appropriate action
would be taken.

No action seems called for on any indivi-
dual official of the Hindustan Cubles.

Inventory held by Hindustan
Steel Ltd.

1231. SHRI N.K.P, SALVE : Will the
Minister of STEEL AND  HEAVY
ENGINEERING be pleased to state:

(a) the total amouni of the inventory
held by the Hindustan Steel Limited as on the
31st March, 1969;

(b) the ratio of this inveatory to
the production for the year 1968-69; and

(c) whether any steps have been taken
by Government to stabilise the inventory
of the Hindustan Steel Limited at the level
of six months production?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT): (a) and
(b). The annual accounts of Hindustan Steel
Limited for the year 1968-69 are presently
being audited. The precise value of inven-
tories as on 31st March, 1969 would become
available after the accounts have been audited
and approved by the Board of Directors of
the Company.
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(c) Hindustan Steel Ltd. is quite aware
of the need for maintaining inventories at
reasonable levels and has already initiated
certain measures in this behalf covering areas
like variety, reduction, rationalisation of

stocks, standardisation, manufacture and
procurement of drawings for imported
items etc.

AR.C. Recommendations on Tariff
Commission

SHRI HIMATSINGKA:
SHRI MANGALATHUMADAM:

1232,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have examined
the Administrative Reforms Commission’s
recommendations to abolish the Tariff
Commission on costs, prices and tariffs;

(b) if so, the precise changes contem-
plated by the A.R.C. in the constitution and
sphere of work of the Tariff Commission in
recommending the said alternative commis-
sion; and

(¢) Government’s decision in regard
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Government is still consi-
dering the Administrative Reforms Commis-
sion’s recommendations pertaining to the
Tariff Commission.

(b) The precise changes contemplated by
the AR.C. in the constitution and sphere
of work of the Tariff Commission are
contained in the A.R.C. Recommendations
No. 17 and 18, which are given in a state-
ment, which is placed on the Table of the
House. .

(c) A final decision is yet to be taken
on the AR.C.s recommendations on this
subject.
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Statement
Recommendation No. 17

(1) A Commission to be known as the
“Commission on Prices, Costs and Tariff”
should be set up by law for undertaking the
following functions: .

(a) determination of prices of industrial
products and industrial raw materi-
als and intermediates with a view to
assisting the Government in evolving
a rational price policy;

conducting studies on the costs of
production of selected industrial
products and locating the areas in
which reduction in costs are feasible
and necessary and making recom-
mendations for the achievement of
such reduction; and

(b)

(¢) conducting inquiries relating to tariff
protection and making recommenda-
tions to Government on the basis of
such inquiries.

(2) The commission will conduct inqui-
ries and studies either on a requisition being
made by Government or on its own motion
after obtaining the concurrence of Govern-
ment. It should also assist the Planning
Commission in carrying out studies relating
to prices and cost,

(3) The Commission should be invested
with the powers similar to those enjoyed by
the Commission of Inquiry appointed under
the Commissions of Inquiry Act, 1952.

(4) The Tariff Commission should be
abolished, after this Commission is set up,
and its staff should be absorbed in the new
Commission. '

Recommendation No, 18

(1) The Commission should have seven
full-time members.

(2) It should adequately be staffed with
experts who are required for the due dis-
charge of its functions. Thus, the staff of
the existing tariff commission, the staff of
the Cost Account Organisation of the Minis-
try of Finance and of the Directorate Gene-
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ral of Technical Development may be drawn
upon,

(3) The Chairman of the Commission
should preferably be a non-official with high
competence and ability.

(4) Two of the members should be
technologists; two of them should be drawn
from the field of economists, chartered and
cost accountants and management experts;
one member should represent consumers
interests and one should be a trade union
representative.

(5) The Director General, Technical
Development and the Chief Economic Advi-
ser should be associated with the work of the
Commission. They will, however, not be
members of the Commission.

Cigarette Industry in India
1233, SHRI HIMATSINGKA:
SHRI MEETHA LAL MEENA:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether Government’s attention has
been drawn to the fact that the cigarette
industry in the country is largely concentrated
in the hands of foreign controlled firms;

(b) if so, the precise picture of the ciga-
rette industry in the country in this regard;
.and

(c) what specific measures are being taken
to reduce concentration of this industry in
foreign hands and to possibly liquidate foreign
ownership of the cigarette industry whether
any phased programme has been chalked out
for the purpose and, if so, the details there-
of?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Yes, Sir.

(b) The total annual installed capacity of
the industry is 57688 million pieces spread
over ten units; of this three are foreign-owned
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with a total annual capacity of 35520 million
pieces.

(¢) The production of the foreign-
owned companies during the past three years
has generally remained steady. Government’s
policy has been to encourage production of
cigarettes by Indian-owned companies with
a view to increasing the share of Indian com-
panies. It is expected that the increased
demand for cigarettes in the next few years
will be taken up gradually by increased pro-
duction by Indian-owned companies.

Appointment of Ex-Military Personnel as
Commercial Clerks in Madurai Division
(S Rly.)

1234, SHRI ONKAR LAL BERWA:
SHRI CHANDRIKA PRASAD:

SHRI P.N. SOLANKI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the names of ex-Military Personnel
appointed as Commercial Clerks in Madurai
Division of the Southern Railway in reserved
vacancies from 1945 to 1951;

(b) whether these persons are granted
seniority giving weightage of their Military
service;

(c) the date of appointment of employees
referred to in part (a) above and the date
from which seniority was granted;

(d) whether Government have received
any representation from the All India Rail-
way Commercial Clerks’ Association regar-
ding fixation of senoirity of employees refer-
red to above; and

(e) if so, the details thereof and the
action taken by Government in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a)and (c). A
statement is laid on the Table of the House.
[Placed in Library. See No. LT—1412/69].

(b) Yes.
(d) No.

(e) Does not arise.
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Up Gradation of Posts of Commercial
Clerks in Ajmer Division (W, Rly.)
1235. SHRI ONKAR LAL BERWA :
SHRI CHANDRIKA PRASAD :
SHRI P. N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Divi-
sional Authorities of Ajmer Division, Western
Railway, ordered upgradation of certain posts
of Commercial Clerks vide their letter No.
ET/261/42, dated the 9th January, 1963;

(b) if so, the reasons thereof;

(c) whether it is also a fact that although
the letter referred to above was issued on the
9th January, 1963 the changes in the cadre
position with the increased up-gradation were

shown from the 1st Aril, 1961 in the enclosure

to the letter No. ET/261/42;

(d) the reasons for showing the increased
up-gradation from the 1st April, 1961 when
the orders were issued on the 9th January,
1963;

(e) whether Goveroment have received
any representation against the delay in up-
gradation from All India Railway Commer-
cial Clerks Association and, if so, the details
thereof; and

(f) what action has been taken by
Government in this case?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a).
Yes.

(b) The upgradation of posts was done
as a result of the annual review of the cadre
of the Commercial Clerks as on 1-4-61.

(c) No.

(d) The upgradation was not effective
from 1-4-61. Though the orders for upgra-
dation of posts of Commercial Clerks were
based on the Annual Review of the cadre as
on 1-4-61, they were given effect to from the
date the employees assumed charge in higher
grades,
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(¢) Yes. A representation dated
24.5.69 from General Secretary, All Indian
Railway Commercial Clerks Association,
Ajmer was received for payment of arrears
from 1.4.61.

(f) The matter was considered and the
demand was not accepted in accordance with
general orders on the subject that the upgra-
dations or downgradations that may become
necessary on account of reviews should be
given only prospective effect.

Absorption of 100 Vision failed Transporta-
tion staff in Commercial Clerks’ Category
on South Eastern Railway

1236. SHRI ONRAR LAL BERWA:
SHRI CHANDRIKA PRASAD:
SHRI P. N. SOLANKI:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question. No. 8031 on the 29th
April, 1969 regarding absorption of 100
vision failed Transportation Staff in Comm-
ercial Clerks category on the South Eastern
Railway and state:

(a) whether the information has since
been collected;

(b) if so, the details thereof; and

(¢) if not, the reasons for the delay and
the time likely to be taken in collecting the
information ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

(b) The required information is given
in the statement laid on the Table of the
House. [ Placed in Library. See No. LT.
1413/69 ]

(c) Does not arise.

Working Yard-stick for Parcel Clerks
at Ajmer Parcel Office, W. Railway

1237. SHRI ONKAR LAL BERWA:
SHRI CHANDRIKA PRASAD:
SHRI P. N. SOLANKIL:

Will the Minister of RAILWAYS be
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pleased to refer to the reply given to Unsta-
rred Question 9475 on the 13th May, 1969
regarding working yardstick for Parcel Clerks
of Ajmer Parcel Office, Western Railway and
state:

(@) whether the information has since
been collected;

(b) if so, the details thereof;

(c) if not, the reasons for the delay;
and

(d) the time likely to be taken in
collecting the information ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Yes.

~ (b) The required information is given
in Annexure ‘A’ placed on the Table of the
House. [Placed in Library., See No. LT.
1414/69]

(c) and (d). Do not arise.

&t freswen fafads, s oo
faweht & @A w1 fafa

1238. =it fage fog : Far siteifs
fawm, srafs @R au awaw-ag
HAT 97 q@1 FY I w4 fw

(%) & fgewem fafiee Mo
7 foa-faemr 2 #1 fawrel) &1 wrd |
q S

(@) 7 9av fase & w9 g
F1 faala 731 3g 7or-@ s gEE &
[ G N T AN E; AR

() afe &, @ =@ "9 ¥ q@R
% FaT afafer § 7

aﬂlﬁﬁm-ﬁi«'tﬂ, wrafE s /4
qRET w1 w5 (s FEEE ot 91gwe)
(7) & sofrewew ( $fem ) fafme
 freafafaa 30 =1 stoaT qram Jwr )

1. 9737 %@ RS
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2. IOF
3. THTAET |
(=) Far (7). & safsgwes

(gfear) fao I worgd, faweqd qar
IR * 3% 2t 71 fafasd Jeit
ug faaree X F1H gfanfiaces &
2 o sy gt § fadat & sew wew
7 Y feafy quea &1 o snaw &1

e Y e & fag gEw

1239. =it fagmt fag : ¥ iRt
fawra, sl s a@m qEEE-ET
Y g7 qn ) FO w4 fF o

(F) 1967-1968 3T 1969 # St
FY wqrqAr & fau T aafsqal =y @3-
& fax 77

(@) o8 & fraw afedl J o
a® ST eafag &1 fav §; )

() o et & fag @mada aam
T qEEF TG g 7

sefrs fawra, sneafis s qan
qREE-FT |t (st ETEia as wgh)
(%) s (fasra qar faframm)  sfa-
fraw, 1951 % ar=asia 1967, 1968 qat
1969 (30 7 %) & SR 47 AT
IoFAt Y T & foe ard fee @

rgdE) ) gear farfafaa & :—
Fo Ho Iy SRy frgag
ATTHET FT gEaT
1. 1967 59
2. 1968 35
3. 1969 (30 I T ) 20
114
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(@) svzde s #37 AR aafaw
JERT FTFA I F g9 &9 F7 oa<
@A § AR aga § wrAwl ¥ IeureA gE
e F 21 (2) a9 a1 3gF afyF ¥ g
A AT ] oI ag A HF-AE g
qarar o gFar fa fosd 2 a9t ¥ S
5w @gggi ¥ ¥ feay arEar ¥
AT e Wroe fRar S ogE £
R ), e wdanfos swfy 3 sriwst
F g0 @TE@Et ¥ sEtfag B aw Y
wfs = foed wd 2 ¥ aiEs
g wfal #1 9 qF  sed
F 9T § oF aF SO eqrfad A @
S 1 FrggFanfat & gra fadedl a3
GG FT Juar safy Iuga ArAer §
Ifaq T F AT IT qQTE ST gHAT
g1 F wmwel § argdasmd agrg g
safy & avax TzdT Faifaa T8 &1
9 3AH I W FL A F AT FrEng
FY ATAT E

() v (fasra qar fafagme)
afafaas 1951 & w=aaa daw gt ST
¥ fau arzda 7 qrEmmaar qgdr g v
sfafmr 31 g7 g+t & afmfag § (o
JAW o aggr § afeafag qd § o
T W ATIET T FH KT ATITFAT
72 gt | za% sfafeay @ afufqaw &
FeAg  geATAfST afaal &1 SET w9
TC EFX 7 F9T-g97 9% TS qF AW
1 sifufras & drgde 3 a1 At &
gz A g S owaw sgger F afenfag
g10% S FY uE gsr (SfFSt-SER
& grg) g9 g fg 59 9ma A9 g€
freft g€ 81 gt wwmgew o @ @
T g1 [qramem A @ mn ey
qean | uodto 1415/69]

syt qusat & sfafafaal w1 q@ea

1240. =it fag g e
sit gFEER A
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=Y faremETn A

Fa1 W fawm, awafie AR
T GRIE-AT HAT A QT R FAT
FIfr o

(%) &t % 7€ faeel & gu senfirs
#reat & gfafafual & awes § T
1 §3 7% oRa oy 17 3

(@) afz g, @ 97 ) FE@
¥ weFe & fauw, fafaam w0 sfafen
& R

() a1 75 &= § fr stefrs wfa
¥aw s frm fafraw qar saqer
FTH g2 aF T § ¢

srfe fawm, strafes @R aan
ARAT-HTA | (5 FE@ELNT AT AGAT )
(F) & (7). 7g qav TE Faqr fF q9-
A7 gTer e T heT FT Iea® FL W©@
&1 zaar ore govm fRY 9 AT
fafee Sax faar o @@t 1

aist Traredt ad ¥ wafady
1241. = fag gwmT e
&t STHIET ATy

Far fafa qut aa@ oo HAT A8
FATT FY FAOT F@

(%) arht gaedr ad F§ AT q9-
fafg & ar ¥ g9 A7 frog el
SR

(=) afz g, @ 77 UsT WF &
T gy # gwd 51 gu §; ok

() "fqwmr & fagral & aga
Fa g% fAug fFar s ?

fafa aenea aar aw= Feaw fawm
¥ 7w WAt [0 (siiwdl) ey Ug] ¢
(%) ¥ (7). wafagy wsa fawg &1
T FATeEr 9 H ST gGHIR FTA 39
aR ¥ v s arer fofat & wwaea ®
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famga e FNT R F 9@ T8
g ’

sregraan franw

1242, =it faagwe aeh
=Y SFEER AT
N J9=+E qA
=t ggFE % ¢
&t WA W
#t Ao Fo mat:
=it fagw fag -

F1 fafy aon qame e AT O
AN &t 3ar F@ ¥ ¢

(%) ¥ ¥ ¥ sgymmAT #Y @A
FE & aR & Y favy fFr S ¥ S9F
arR # #4507 g5 &

(@) 7 ag w= § 5 ag g
wEAaT | & 22 a9 &g 9% FF s
& anft aw s=fea g; %

() =fz g, @ =1 wFR T gaE
F g ¥ F fau gw 3w ov I
W A s g g ?

fafe weaem @@t @ama sew
favm & 9o W@ (s gaw wa)
(F) & (7). SIegRTQT A gHEA F FIFA
3umEl, w= qar wggfaa arfeat &
grifas, afas 0% anfus famw w94t
FEAI FTAFAT G100 & frar o =gr g
Fga NS F 3 T SN F1 faen
fFar @1 wr & wEgmEAl & ATEIO
TR A H oFmwr Fme @ )
saEa, A @A H gE-gAs A
GEAGER

TS GIFWR F AEgaar & qraai d
FET FEAT! FIA FT FG AT § AT
segmar (i) wfufraw Y sfos
FAE 9 F fag A gMuT FQ@ F
St o fai fFar ST wr
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9T I FT FAGA aF A A7

1243, =t situgeTe it ¢ q97 39
Y T TAT Y FOr F 0E

(%) @1 eIt &1 gan & f5 wifsws
qar e zftedi & FArgwd oF Igd
HEEQW TN € AR wedw ad 3w F iy
AT ¥ g AT T 9T A §; MR

(=) afz gf, &t Far ax& F7 =T
ag qF IqF AT1TT Y STTET F T 7

¥ W (2o uAgwW fag) : (F)
R (@). 1965 & # wit qiT & T@r
Tor a1 f& fasdgafea-amEma-fae-
FAIYRA T AT AR FFATFAE T
Frorar @rzT & fa<hg zfe & @
W F graEr g g1 fage @i=m F
1% ¥ =@ &= § g fawrw ger 2, °®
3@ gU A9 W WA A1 AN AR
facia dwraameli &1 qar @A @K 39
g @ X feadr @@ad A, e
fgma ama & s § ag fafw=g fFar
Tar § f diex @rza AT ogget wFew
fraret w1 gAdemiET  fFar S SR
gafeqs st arga ¥ ary faafor & fao
auar qgeror frRar oy | @A S A zASY
I & At g1 afesar & fmio $
ar ¥ fafriz=g @t fear <1 g5ar § 5@
JEGW FT FTH A &N AT H 9
afons ATgH & ST

sregsaar @At snfaa

1244, =Y 301\ wtw @wit : v fafa
AT AT HEA FAT IZ FIW I FA
F fa

(%) 71 sfgarg v swgzaar #1
aT FI@ 7 cfte ¥ gTER Aoy
faargl F1 Sk #@ 9T fFHIC R
@ @R
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(=) afz g, & =7 f2an & Ao &
a9 IF AT FEWATE A1 ¢ R afz zm
ar ¥ F1% FEaE) A8 9 7% £ 1 99%
47 FRr £ 7

fafy damm qu aws Feamw fawm
#Ia s (s gamw g ) - () sz
(@). 35 Tor sl 7 At
faargi @1 "z 39 & fao fasm am
g SIEET W gE F Ry £ quiaar
fashta st & fag ag faagi @1 gox
afzg g1

qTA &1 Arfw fasw

1245. =t ANaws1w @nit ;a7 A
frw fama, seafs i aan aRaw@-
FW FA g5 qary Y FI F

(%) 71 ag @= g fF W< &7 @Gy
SRNf faFra F1 0F FTOT GIFTL ET
qEEd A F F faona w3 E;

(=) =r geawre w1 fa=e wwsda
SUTTEt § AR FIF 47 98 ghafeEd w1
& fag fromw g ar 25 faolo ow
fraffea srafy & sz & fag 9,

() afz g, @Y o fraw ®7 9% a=
;WK )

() =fz swdaq wrm w1 99T ag”
T, @z s AT g ?

drnfrs fawig, seafes s qan

FRAA-FE At (o AT S qgRE)

(%) argga & F¥ faody Y ot §
TEEY gErEl AT FW AR IAF
fad eigfa [ H o faowa & s
FagmEwrE it &1 Safwal wv s
af@tsmrat & atg FaifEas &5@ F
fr s srgaT S =AY A
ATgdd W § w1 ggmar fawdr §, afz

SRAVANA 7, 1891 (SAKA)

Writien Answers 90

a7 fafe stwanforare <9, faga gar
Far faxita ergTar & @rg-grg AT T
fraiRor ot aiterar & &< fqam oy 1 Q@
g3 #, ag w7 T Ad) A & £ Faw
ATZAT Ut F w0 & s fawrw
# Feft ey & g afc smaA A i
T s fera tear & fwar o &%
al fraa & feafa § 7o dhm a% U
B ST

(@) smaga-aal & fagarw & @7
T faaeg 1 FH FE@ F gH W G-
FTT feas eane 3 W@ € o) gt wE
9 g1 a1 & Argda gfw S
A T GHFTE AR wEH qa A g
2 1 73 givfeaa w3 1 5% qaeT faar
s @1 & fF ot a% gewa Y @% fat-
fa safy & srax & fAvg & faar sma

(1) &z (=). »t Tqo 3T FI r=q-
gar ® drfas svzdT @ifa o= afafs
F1 yfagT sega @ 9 ¥ Ak
wiggy A frew qur fawwm d@zde
gaet iy X afwr § fFw waR
&7 g fear ama ? @ 9T fa=x faar s
WE IRy g fF swan § fawe
wiaea & & wfraw fao oy smdam o

qatax a1 fediome matea

1246. =it ®o fAo wg®T : 7T XWX
FAT ag AT Y FIFA FF

(7) #1ag @9 & fF garmEpE &
TEHA AT WY FAATA #1 q@rI |
fefasmer Frafeg ¥ gAI & g &
FIRO IET  FISATE FT GOAT FIAT I8

@ g

(@) afz g, a1 agf 9% 7 9% fwad
femt a9 #X FEfEd wEq Ty
™™g -
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(1) Far " FXFTY R 9T a9
77 § swar ag 39 IR & o sl Y
iy fa o) Ty o g

(w) afz % yfy sfsm A g Q@
ag frasg) oY iz ag frat 9f &

() smrag g9 & % ¥ wami 3
fae afsg # ard aret gfw F awa §
TofaE ITR AT WA FH T G
g @R

(=) afe ai, @Y SEFT AT FAT R 7

I W (2o vw g fag ) ¢
(%) aweiiqR & wosw  ardfiars #1 F141-
T G F I8 FAAMAT § 39 qE T
e faemd fararaea a8t faar g |

(@) sniy a% sa=ifai & fag 12
FNET AT AV Fmtea ¥ fAg FT
10,000 7 gz AAFT F 6 A AT
Lol

() Farex WeEr Y@ #r oqfr
T A E )

(o) feelt qfa &1 sd7 A e
TR

(%) 3T (%). qarar & oa |
- wwafml & Jandl #t fas

1247, =it %o fAo AgHT : Fa7 itE-
fr fawa, swafos smae a9 gwana-
wM HAT IZ A T FAT FA 0

(F) 71 78 79 & f& Fa-J@ aa™
aret FFafaal & el #Y fohr § afe &
AT geATed A ¥ ot gfg &
& FTROT JAFT GATH FH &Y T4T §;

(@) Frag Wt g & fF 7 F9-
faal ¥ g #Y ywwr ) § 5 afe gaF
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T # afg 78 i A § sy Fwafaat
a=g FT q,

() Far gFT &1 famr wXFTQ
AT H G- 9@ F Fe@y warfg
FE FTE;

(=) afz g, o @ wafar +gi-
gl I4T FF aF TIfad FY A, R

(%) afz 8. 9t sa% Fow 7T § 7
Frafe fawma, swafs @R qq
araE-FE wE (st sEedw s
wgAT ) ¢ (F) ST @ § 3fg gl

g R Ay ufg ol amr & IEw
JHT ST TG B

(=) s (). Y, 7@
(o) &R (3). w7 & 78 33 |
Provision of Uniforms to Railway Staff

1248. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal under
consideration of Government for providing
uniforms to all the lines staff on Indian
Railwas in the country;

(b) if so, the details thereof;

(c) the categories of the staff which are
being provided with the uniforms;

(d) the reasons for not providing uni-
forms to all the staff; and

(e) the time by which the decision for
providing uniforms to the staff will be taken
by Government ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) No.

(b) Does not arise,
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(c) A list of categories of staff being pro-
vided with uniforms is being compiled and
will be placed on the table of the Sabha.

(d) Uniforms are supplied to only those
categories of staff who constantly come into
public contact or are required to wear uni-
forms due to the nature of their work,

(€) Decision regarding the question of
supply, design and schedule of uniforms to
different categories of Railway staff will be
taken soon after the Uniforms Committee
appointed by the Railway Board in March,
1969 submits its report.

Introduction of more Rajdhani Expresses

SHRI MAHANT DIGVIJAI
NATH:

SHRI A. SREEDHARAN:

SHRI PRAKASH VIR SHAS-
TRI:

SHRI K. LAKKAPPA:

DR. SUSHILA NAYAR:

SHRI BAL RAJ MADHOK:

SHRI D. C. SHARMA:

1249.

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Government
are considering indroduction of more ‘Raj-
dhani Expresses’ in the country;

(b) if so, what are the destinations of
these Expresses from Delhi;

(c) whether surveys have been made in
this regard;

(d) whether there is any proposal under
consideration of Government to run a ‘Raj-

dhani Express’ direct from New Delhi to
Gorakhpur; and

(e) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) The proposed destination of these
Expresses from Delhi are :—

(i) Delhi—Ahmedabad (M.G.);

(ii) Delhi—Bombay via Kota.
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(c) Necessary investigations and studies
are in progress.

(d) No.

(e) Does not arise.

Survey of Industries in the Capital

1250. SHRI MUHAMMAD SHE-
RIFF: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether the Directorate of Industries
has conducted any survey to know how many
types of industries exist in the capital;

(b) if so, the details thereof; and

(c) whether similar surveys are proposed
to be undertaken in other big cities of the
country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) The survey was conducted in April-
July, 1969 and it will take some time before
the details are available.

(c) In the last meeting of the Standing
Committee on Small Industries Statistics, it
was decided that such census may be taken
up in urban areas in all States.

Licensed capacity for manufacture of Oil

Barrels
1251. SHRI SITARAM KESRI:
SHRI S. M. BANERJEE:
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the licensed
capacities of the Bharat Barrel and Drum
Mfg. Co. (P) Ltd., Standard Drum and Mfg,
Co., Industrial Containers Ltd., and Steel
Containers Ltd., for the manufacture of oil
barrels are 27,000 tonnes, 37,000 tonnes,
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6,000 tonnes and 5,860 tonnes, respectively;
and

(b) whether it is also a fact that the
Bharat Barrel and Drum Mfg. Co. (P) Ltd.,
is licensed for the manufacture of 3,600 oil
barrels on the basis of one shift per day ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). Attention is invited
to information furnished in the 85th Report
of the Estimates Committee (1968-69) presen-
ted to the Lok Sabha on the 30th April, 1969.
Pages 12, 21 to 24, 105 and 106 of the report
refer.

Tata Firms

1252. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the names of Tata firms in the coun-
try at present;

(b) the capital investment of these firms;

(c) the number of employees working
therein;

(d) the amount of money advanced by
Government to this Group of companies
during the last three years; and

(e) the ‘names of agencies which ad-
vanced the amount and at what rate of
interest ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). A statement
showing the names of compaines included in
the Tata Group by "the Monopolies Inquiry
Commission and the paid-up-capital of each
of these companies in 1966-67 is placed on
the Table of the House. [Placed in Library.
See No, LT—1416/69.]

{c) Information is not available as com-
panies are not required to furnish this under
pruv;w;ull) of the Cc Act, 1956.
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(d) and (e). Information is being collec-
ted and it will be laid on thc Table of the
House.

Train between Agra, Mathura and
New Delhi

1253. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR -

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there is no
train between Agra, Mathura and New Delhi
which may suit those Government employees
who have to attend their offices at Delhi/
New Delhi at 10.00 A. M. and who hold
daily travelling pass or who frequently go to
their home during holidays;

(b) whether it is also a fact that the
number of such passengers is not much and
if they are allowed to travel in Illrd Class
in the Dakshin Express, their difficulties will
be removed; and

(c) if so, the steps Government propose to
take in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) and (¢). The question of relaxing the
restriction imposed for travel in third class
by 21 Dn Dakshin Express between stations
on Jhansi-New Delhi section has been revie-
wed and it has been decided to withdraw this
restriction with effect from 1-9-1969.

Travelling in Third Class in Dakshin
Express

1254. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Unsta-
rred Question No. 7958 on the 29th April,
1969 regarding travelling in Third Class in
Dakshin Express and state :

(a) the instances in which relaxation of
the restriction of minimum travel of 483
kilometre has been allowed;
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(b) whether Government propose to
allow such a relaxation to these Government
employees working in Delhi who go to their
homes on leave and have to attend office at
Delhi/New Delhi at at 10 A. M;

(c) the results of the assessment made in
order to assess the number of seats available
in the Dakshin Express for IIIrd Class
passenger from Muthura to Delhi; and

(d) the decision taken by Government in
this regard ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
restriction of minmum travel of 483 kilome-
tres by 21 Dn/22 Up Dakshin Express has
been relaxed for the following pairs of
stations :—

21 Dn.

(i) From Nagpur to Bhopal.

(ii) From Jhansi to New Delhi.

(iii) From Gwalior to New Delhi.
(iv) From Bhopal to Gwalior.

(v) From Betul to Bhopal.

22 Up.

(i) From Bhopal to Nagpur.

(ii) From Chandrapur to Hyderabad.

(iii) From Balharshas to Hyderabed.

(tv) From Gwalior to Bhoparl.

(v) From New Delhi to stations
upto Jhansi (inclusive).

(vi) From Bhopal to Betul.

(b) 1t has been deen decided to relax the
restriction for travel in I1I class between any
two stations on the Jhansi New Delhi section
by 21 Down Dakshin Expess with effect from
1. 9. 1969.

(c) To assess the occupation on 21
Down Dakshin Exp some rand checks
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were conducted during the month of June,
1969 between Mathura and New Delhi.
The occupation in Third Class was found to
vary between 85%, and 1029%,.

(d) position has been explained in ans-
wer to part (b) of the question.

ions for Industrial
Licences

Pending Appli

1255. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plesed to
state :

(a) whether it a fact that a large number
of applications are lying pending with Gove-
rnment sinces long for the grant of Industrial
licences;

(b) if so, the number of such applica-
tions which are lying pending;

(c) for how many years these applicati-
ons are pending and from which States;
and

(d) the steps taken by Governtment for
their early disposal ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). Out of a total num-
ber of 2482 applications for grant of licences
received during 1967 to 1969 (upto 30. 6.
1969) 1572 have already been disposed
of and 910 are pending. 55 of the pending
applications were received in 1967, 230 in
1968 and 625 in 1969 (upto 30th June, 1969).

A statement showing the number of appli-
cations pending stat -wise and year-wise is
Laid on the table of the House. [Placed in
Library. See. No. LT—I1417/69]. Detailed
particulars in respect of some applications
submitted prior to 1967 are being compiled
in consultation with the Ministries and
branches concerned.

(d) The industrial licensing policies are
kept under constant review and the pro
cedures are being streamlined.  Further,
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Powers have also been delegated to admini-
strative Ministries to dispose of certain types
of cases, without reference to the Licensing
Committee. Meetings of the Licensing Co-
mmittee are held more frequently, one in
every fortnight. Statements of applications
which nave not been brought up before the
Licensing Committee within six weeks of
their resceipt, are reported to the Licensing
Committee every month. The reasons
for the delay are discussed and dire-
ctions are given by the Chairman of the
Committee emphasising, on all concerned, the
need for special attention for expeditions
disposal of applications. A certain amount
of delay is, howevet, inhernt in the system of
Licensing itself as every scheme has to be
examined in consultation with various Mini-
stries and Technical Authorities and also
the State Governments concerned before a
final decision is taken. The situation is
aggravated in a large number of cases because
applicants furnish incomplete information on
importoant aspects of their schemes such as
phased manufacturing programme, arrange-
ments made for meeting foreign exchange
requirements and terms of foreign collabor-
tion etc, and quite often references have to
be made to them for clarifiction. Futher, in
some cases a particular industry may be
under review and in such cases, all the appli-
cations are taken up together so that only
the best scheme having regard to its intrinsic
merits and competitiveness is Licensed.

Machine Tools Corporation of India,
New Delhi.

1256. SHRI A. SREEDHARAN:
SHRI K. LAKKAPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) the authorised and paid up capital
of the Machine Tools Corporation of India,
New Delhi at the time of its setting up and
as on the 31st March, 1969;

(b) the amount of loan received by the
Corporation upto the 31st March, 1969 from
the Government, Banks or other parties,
separately;
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(c) the amount paid as interest by the
Corporation during the last three years;

(d) the details of its performance during
the last three years and amount of profit or
loss, if any; and

(e) the reasons for losses, if any and
the estimates for the year 1969-70 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED):

(6] As on As on
incorporation  3/-3-1969
(Rs. in lakhs) (Rs. in lakhs)

Authorised 400 400
Capital

Paid up .05 217
Capital

(b) NIL

(¢) Does not arise.

(d) The Detailed Project Report from
Messrs. Skodaexport, Prague was received in
January, 1966 and after scrutiny of the Report
an Agreement with Messrs. Skoda export
for import of Capital equipment worth
Rs. 83.06 lakhs to be financed out of the
Second Czech Credit was executed in Septe-
mber, 1966. The company, namely, the
Machine Tool Corporation of India, to
manage the Grinding Machine Tool Plant at
Ajmer was formed in January, 1967 with
an authorised capital of Rs. 4 crores. In
December 1967 the land for the Plant was
acquired in Ajmer (Rajasthan). Construction
work on two main Production buildings is
almost complete. Bulk of the imported
machinery has been received at site and
erection of a part of the machinery has
commenced. Technical documentation for
three models of grinding machines which
are to be taken up initially has been received.
By 31-3-1969, Government have invested
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Rs. 217 lakhs in the share capital of the
Company. The expenditure upto the end
of 1968-69 was Rs, 208.46 lakhs.

As the Project is in the construction
stage, the question of profit or loss does not
arise,

(¢) Does not arise.

Production of better quality
High-Strength Steel

1257. SHRI MANIBHATJ J. PATEL:
SHRI P. M. SAYEED:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) whether Government’s attention has
been drawn to the reported research done
by Dr. K. R. Satyanarayana, a Research
Scholar of the Engineering College at Poona,
in regard to the possibility of production
of better quality high-strength steel at
comparatively lesser cost by use of super-
conducting magnets;

(b) if so, whether Government propose
to collect the necessary data for doing
further investigation in the field; and

(c) if so, the details of such a proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT):
(a) Government have noted a Press report
in the Indian Express on the research done
by Dr. K. R. Satyanarayana.

(b) and (c). Hindustan Steel have
reported that they are aware of this possi-
bility, but that it is still restricted to the
laboratory stage. The process has not been

examined by the National Metallurgical
Laboratory.
B: kantha Par 'y Bye-election
1258. SHRI SHRICHAND GOYAL:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to State:
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(a) whether the Government/Election
Commission has received complaints regarding
abuse of official ‘machinery in the Banas-
kantha Parliamentary bye-election in Gujart;

(b) if so, whether any enquiry has been
held in this rrgard;

(c) whether it was also alleged that some
ballot boxes were tampered with and, if so,
the truth in the allegation; and

(d) the reasons for withholding the elec-
tion result of the constituency for some-
time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (2) Yes, Sir.

(b) Yes, Sir.

(c) and (d) Yes, Sir. There were allega-
tions and complaints from one of the candi-
dates, Shri Manubhai Amersey and some M,
Ps. viz., Shri Piloo Mody and Prof. N.G.
Ranga, that a number of ballot boxes had
been tampered with and bogus ballot papers
had been inserted into the ballot boxes. They
strongly urged that an immediate enquiry
should be made into the allegations and
complaints and the declaration of the result
shouid be withheld till then. The Deputy
Election Commissioner who was immediately
sent to Palanpur, the Head-quarters of
Banaskantha  Parliamentary  constituency,
conducted an enquiry for about three hours
and found that although the outer seals of a
few cloth wrappers were broken, the inner
seals were intact. Immediately thereafter,
on the direction of the Chief Election
Commissioner from New Delhi, the result of
the election was declared. Since Banas-
kantha is situated at a fairly long distance
from Delhi and is an out of the way place,
the declaration of the result of the election
was delayed because of the enquiry. Had
the Returning Officer been available on the
trunk telephone (which was out of order)
then perhaps the time taken would have
been very much less, because in that event
the whole matter would have been ascer-
tained from the Returning Officer himself.
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Representation to Union Territories in Rajya

Sabha
1259. SHRI SHRICHAND GOYAL:
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state:

(a) whether itis a fact that the Union
Territories of Chandigarh, Andaman and
Laccadive Islands and some others have not
been given representation in Rajya Sabha;
and

(b) whether it is not constitutionally
necessary that every part of the country
should be represented in the Rajya Sabha
and, if so, the steps contemplated by Govern-
ment to secure representation to the Union
Territories referred to above in the Rajya
Sabha ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No, Sir.

(b) Article 80 (2) of the Constitution
provides that the allocation of seats in the
Council of States to be filled by representation
of the States and of the Union territories
shall be in accordance with the provisions in
this behalf contained in the Fourth Schedule
to the Constitution. The Fourth Schedule
does not provide any representation for the
Union Territories of Chandigarh, Andaman
and Nicobar Islands and certain other Union
territories. The present position is, there-
fore, in accordance with the Constitution,

Election of President
1260. SHRI SHRICHAND GOYAL:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether Government are contemp-
lating to reduce the time of six months which
is now available for holding the Presidential
election on the death or resignation of the
President;

(b) whether Government have received
any demand in this behalf for reducing the
time; and
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() if so, the reaction of Government to
this demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) and (b).
No, Sir.

(c) Does not arise.
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Unreserved Seats in Maharashtra

1262, SHRI K. M. KOUSHIK: Will
Minister of LAW AND SOCIAL WELFARE
bepleased to state:

(a) the number of unreserved seats con-
tested by persons belonging to the Scheduled
Castes and Scheduled Tribes in Maharashtra
the Central elections held in 1967; and
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(b) the number of unreserved seats con-
tested by the Scheduled Caste and Scheduled
Tribe candidates through out the country in
the 1967 General elections?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) :

(a) Scheduled Castes
Scheduled Tribes

114
Nil

(b) The information is being collected.

Industrial Licences to Maharashtra

1263. SHRI K. M. KOUSHIK; Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of industrial licences
granted to Maharashtra in the last three
years; and

(b) the names of the plants licensed and
their location?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 294 industrial licenses were
issued for locations in Maharashtra during
the last three years, i.e. 1966, 1967 and 1968.

(b) Details of all licences issued are
published in a number of Journals, viz. the
Weekly Bulletin of Industrial Licences,
Import licences and Export Licences, the
Weekly Indian Trade Journal, and the
Monthly Journal of Industry and Trade.
Copies of these Journals are supplied to the
Library of the Parliament.

Delivery of goods at Tughlakabad

1264. SHRI K. M. KOUSHIK : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
in Tughlakabad, delivery of goods is effected
without asking for the production of the
Railway Receipt;
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(b) whether such deliveries are effected
in spite of the consignee being “self”’;

(c) whether this course of conduct leads
to corruption and whether Government
propose to take necessary steps to see that
such deliveries are made only in exceptional
circumstances; and

(d) whether Government propose to get
the matter of deliveries in Tughlakabad
inquired in order to find out the quantum of
such deliveries made in the last one year ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Delivery of goods without production of the
relevant railway receipt is permissible on
execution of prescribed Indemnity consign-
ments of firewood, charcoal and timber
booked to ‘self” without production of railway
receipts, the correct Indemnity Bonds were
not being collected. From 10-7-69, the
position has been put on a correct footing.

(c) The practice in vogue at Tughlakabad,
prior to 10.7.69. could be a source of corrup-
tion and therefore this practice has been put
a stop to.

(d) The matter relating to the wrong
practice prevailing at Tughlakabad about
delivering ‘self’ consignments without pro-
duction of the Railway receipt on the pres-
cribed Indemnity Bonds is being enquired
into when the quantum of such deliveries
will also be looked into.

Pasting of slips ‘Military’ on Railway
Compartments

1265. SHRI K. M: KOUSHIK : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
pasting of slips ““Military’* on the compart-
ments has caused lot of inconvenience to the
general public;

(b) whether Government are aware that
the military personnel monopolise all the
carriages having the label ““military”, whether
such labels were intended for that train or
they are old ones;
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(c) whether in view of the above, the
normal third class passengers somctimes find
it extremely difficult even in getting standing
accommodation in trains iike Janata between
Delhi and Madras; and

(d) whether Government will direct the
staff to remove the old labels bearing *‘mili-
tary” when they affix a new one on the
compartments ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): {(a) to (c). Separate
compartments are reserved on certain trains
for the exclusive use of military personnel
after taking into account the number of
military personnel travelling regularly by
such trains. Suitable reservation labels or
indication boards are affixed to such compart-
ments when they are reserved for the use of
military personnel and the labels/indication
boards are removed when they are no longer
valid. Sufficient accommodation is also
provided for reservation by civilian passen-
gers.

Accommodation available in unreserved
compartments being limited, such compart-
ments do get overcrowded at times on impor-
tant Mail/Express " trains including Delhi-
Madras Janata Express.

(d) : Does not arise.

Loan given to Hindustan Steel Limited

1266. SHRI RAM SWARUP VIDYA-
RTHI : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the amount of loan given to the
Hindustan Steel Ltd. and the rate of interest
charged on it;

(b) whether there is any condition in
the loan agreement to charge pepalty inte-
rest on overdue instalments of the loan; and

(c) whether it is a fact that the interest
is received by Government in instalments
and no penalty interest is charged ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT ):
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(a) Ason 31st March, 1969, the follo-
wing loans had been advanced by Govern-
ment to Hindustan Steel Ltd ,

(i) Loan of Rs. 3571 million in
. connectton with Million Tonne
Plants carrying insterest rate of
5 per cent per annum,

1ii) Loans amounting to Rs. 1774
million for the expansion of the
integrated Million Tonne Plants,
setting up of the Alloy Steels
Plant etc. carrying an interest
rate of 6 per cent per annum.

(iii) A short-term loan of Rs. 110
million with a rate of interest of
6 per cent per annum.

(b) Yes, Sir, as indicated beiow;

(i) In regard to loan mentioned in
(a) (i), penal rate of interest was
introduced in 1964;

(ii) In regard to the loan mentioned
in (a) (ii) above, the penal rate of
interest became chargeable from
the date on which the terms of the
loan were finalised and intimatcd
to the company.

(iii) The penal rate was payable for

default, if any, from the comme-

ncement of the loan.

(c) Penal interest in terms mentioned
above has been paid as and when defaults
have occurred.

Disposal of Non-Ferrous Scrap in
Railway Workshops

1267. SHRI ESWARA REDDY: Will
the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that non-ferrous

scrap originating in the various Railway

workshops is routed to Kharagpur and
other places for disposal after advertising
tenders;

(b) if so, the details thereof; and
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(c) whether there is any proposal under
consideration to offer this scrap to regional
small units possessing testing facilities and
capable -of converting it into I.S.I standard
ingot ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No, on the
respective Railways non-ferrous scrap accu-
mulations which can be utilised by Railways
are converted into alloys either through
Railway Workshops or through private
agencies. Non-ferrous scrap not required by
Railways is disposed of through auction or
tender sales.

(b) Does not arise.

() No. Apgainst tenders invited by
Railways from trade for conversion of non-
ferrous scrap into alloy ingots Small Scale
Units can participate.

Assi to ployed Engineers

for setting up industries

1268. SHRI YASHPAL SINGH:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

.(a) whether there is any proposal under
consideration of Government to provide
financial assistance to the umemployed engi-
neering personnel to help them in setting
up small-scale industries;

(b) if so, the main features of the
scheme; and

(¢) The financial implications there-
of ? - -

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND ‘COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (c). A statement is
attached,

Statement

.A Scheme for ‘Financial Assistance to
Engineers—Techinians and other Technically

SRAVANA 7, 1891 (SAKA)

Wriiten Answers 110

Qualified Entrepreneurs for setting up Small
Scale Industries’ has been formulated and
circulated to all the State Governments as a
‘MODEL SCHEME' for inclusion by them
for assistance within the Srate Sector. Fol-

lowing are the salient features of the
Scheme:—
(1) The main objective of the Scheme

is to encourage and assist technicians, engi-
neers and also other qualified persons who
are keen and capable of setting up and
operating small scale industries, but are
unable, owing to inadequate financial
resources of their own, to set up such
units.

(2) The schemes will be operated by
the State Governments and Administrations
of Union Territories, in the State Sector.

(3) All technicians, technologists, en-
gineers and other technically quaiified
persons such as Graduates in Science,
Commerce, etc.,, would be eligible for assi-
tance provided that they do not own,
wholly or partially any other industrial
unit.

(4) The eligible persons may set up
any small scale industry but preference
will be given to the following industries :

(i) industries which held import substi-

tution,  export promotion  or
production of inputs for agricul-
ture;

those which dct as ancillaries to
large scale undertaking;

(i)

those which produce essential con-
sumer goods and are dependent
mainly on indigenous raw materi-
als; and

(iii)

(iv) those which establish rural work-
shops.

(5) [Initially the total financial assis-
tance to a single unit may not exceed Rs
6.00 lakhs in the case of small scale indus-
tries and Rs 8.00 lakhs in the case of
ancillary industries.
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(6) The financial assistance may be
given in the following forms:—

() Land, Building and Machinery:

409, in the form of State partici-
pation and wherever considered
necessary another 55%, as to long
term loan and balance of 59 is
to be raised by the technicians,
engineers, etc,

(iiy Working Capital:

209, as short term Joan, 709, to be

obtained from financial institutions

and 109, to be raised by the entre-

preneur himself.

(7) The loan provided for the purchase
of machinery etc. should be repaid in 7
years and assistance given for other purposes
should be repaid in 5 years subsequent to
the 7 years.

Working results of Hindustan Steel Ltd.

1269. SHRI PREM CHAND VERMA:
Will the Minister of STEEL & HEAVY
ENGINEERING be pleased to state:

(a) whether the working results of the
Hindustan Steel Ltd. for the year ending
31st March, 1969 have been seen by him and

whether any progress or deterioration has
been reported;

(b) whether the working of the company
is comparatively better than the past years;
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

Name

1. Shri K. T. Chandy, Chairman (formerly
Chairman, Food Corporation of India)

2. Shri R. P. Sinha, General Manager,
Rourkela Steel Plant (formerly Chief
Engineer, Central Engineering & Design
Bureau of HSL—HSL Service)

3. Maj. Gen. B.P. Wadherea, Director-in-
Charge, Durgapur Steel Plant,

4. Shri G. Jagathapathi, 1.A.S. General
Manager, Bhilai Steel Plant.

5. Shri H. Bhaya, IMP General Manager,
Alloy Steels Plant.

6. Shri C.V.S. Mani,
Hindustan Steel Ltd.

IAS Secretary,
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(c) whether during the last three years
the Company was being run by the same set
of officers—what are the names of Chairman,
Managing Director and Secretary for how
long they have been in that position and
what are their pay and allowances etc. and
from whith organisation or department, they
have come there; and

(d) what special steps were taken during
the last year to eradicate shortcomings of
the past and whether any thing is done in
order to build up the reputation and image
of the Company among the public?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). The accounts of Hindustan
Steel Ltd. for the year 1968-69 are presently
being audited. Precise information regard-
ing profit and loss, sales and stock inven-
tories etc. would become available only after
the accounts have been audited and approved
by the Board of Directors of the Company.
There was, however, significant improvment
over 1967-68 in production and despatches.
For example, production of saleable steel
went up from 2.419 to 2.616 million tonnes.
The despatches of pig iron and saleable steel
increased from 1.081 and 2.374 million tonnes
in 1967-68 to 1.139 and 2.815 million tonnes
in 1968-69. Similarly, the fob value of
exports went up from Rs. 309.6 million in
1967-68 to Rs. 415.5 million in 1968-69.

(¢) No, Sir, The particulars of the
present Chairman, General Managers of the
Steel Plants and the Secretary are given

below:
 Dateof Pay/scale of
appointment pay
30.5.68 Rs. 4000/-
20.3.68 Rs. 3000-3500
28.3.68 Rs. 3000-3500
17.6.68 Rs. 3000
1.8.67 Rs. 2500-3000
13.5.68 Rs. 2000-2250
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(d) As indicated in the Pamphlet entitled
“Performance of Hindustan Steel Ltd.”
placed on the Table of the House on Sth
April, 1968, a number of measures have been
taken by Government and by the Company
to bring about an all-round improvment in
the working of the Company. It is expected
that these measures will start yielding tengi-
ble results from the current financial year.

Railway Accidents

1270. SHRI PREM CHAND VERMA :
SHRI OM PRAKASH TYAGI :

SHRI RAM SWARUP VIDYARTHI :

SHRI P. M. SAYEED :
SHRI BAL RAJ MADHOK :

SHRI HUKAM CHAND KACHWATIL:

SHRI NATHU RAM AHIRWAR :

SHRI D. N. TIWARY :

SHRI YAMUNA PRASAD
MANDAL :

SHRI YASHPAL SINGH :

SHRI MAHANT DIGVIJAI NATH :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of railway accidents
which took place during the period January-
June, 1969 as compared to accidents during
the same period in 1968 and how many people
lost lives and how much loss was sustained;

(b) how far the steps to prevent
accidents have been successful and whether
any new devices are being adopted to achieve
this end and; if so, what are these new
devices; and

(c) whether Government have suitably
rewarded the employees of sections where no
accidents have occurred and, if so, what are
these sections and who are the employees ?

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH) : (a) The position
is given below :

January to June

1968 1969
No. of train accidents
in the categories of
collisions, derailments,
level crossing accidents
and fires in trains 496 472
No. of persons killed 203 155
Approximate cost of
damage to railway
property Rs. Rs.
84,78,469 57,02,621
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(b) The success of the measures taken
from time to time to prevent accidents may
be judged from the fact that during 1968-69,
against 460.6 million train kilometres run,
there were only 906 train accidents in the
categories of collisions, derailments, level
crossing accidents and fires in trains as
compared to 1,939 such accidents during
1951-52, against 298.2 million train kilo-
metres run, Since 1951-59, thus, while
the traffic increased by 54.5 per cent the
incidence of train accidents declined by 53.3
per cent.

Most of the accidents take place due to
human error. To prevent this, the railway
staff in the various categories are given
thorough initial training and, where necessary
periodical refresher training also, Apart
from a strict supervision over their work to
see that they do not violate safety rules, a
safety orientation propaganda through various
audio-visual means and a safety motivation
campaign through a personalised man-to-
man contact is carried out. While the main
empbhasis is on training, educating and moti-
vating the staff, various technological means
from simple rudimentary interlocking to
track circuiting and automatic train coatrol
are  deployed progressively—within  the
available resources and the over-all priorities
to guard against human failures. It must,
however, be realised that } 1
cannot be eliminated by technological devices
for these devices would need technicians for
their maintenance whose errors would then
be liable to cause accidents. The approach
for ensuring safety on the Indian Railways
is, therefore, a judicious blend of introducing
technological devices to the extend feasible
and training, supervision, safety orientation
and motivation of railway staff, Psychologi-
cal research is also being carried out for
evolving suitable tests to determine whether
the railway staff in different categories have
the requisite psycho-physical abilities to per--
form their jobs safely and effectively.

() ‘Section’ does not have any precise
connotation and conveys different meanings
in different contexts. However, railway
staff who are instrumental in the prevention
of accidents are rewarded suitable depending
upon the merits of each individual case.
Safety Shields are also awarded to zonal
railways, divisions and other units for the
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best safety performance. The Railway
Minister’s Safety Shield for the year 1968
was given to the South Eastern Railway for
the best safety performance among the zonal
railways.

Working Results of Hindustan Salts Ltd.

1271, SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the working results of the
Hindustan Salts Ltd. for the year ending
31st March, 1969 have been seen by him and
whether any progress or deterioration has
been reported ;

(b) whether the working of the Com-
pany is comparatively better than past years,
what are the comparative figures regarding
profit and loss, production sale, export and
stock inventories ;

(¢) whether during the last three years
the Company was being run by the same set
of Officers ; what are the names of Chair-
man, Managing Director and Secretary how
long they have been in that position and
details of their pay and allowances etc. and
from which Organisation or Department
they have come there ; and

(d) the special steps taken during the
last year to eradicate shortcomings of the
past and whether anything is done in order
to build up the reputation and image of the
Company among the public ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) As the current financial
year of Hindustan Salts Limited expires only
on the 30th September 1969, it is difficult at
this stage to say anything about the working
results of the Company for the current year.

(b) The working of the Company dur-
ing tne current year can be compared with
its performance in the past years only after
the results of the working of this year are
available.

(¢) No, Sir. The particulars of Chair-
man, Managing Director and Secretary who
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have served the Company during the last
three years are laid on the Table of the
House. (Placed in Library. See No, LT—
1418/69]

(d) Government have expressed concern
over the continuing loss incurred by Hindus-
tan Salts Limited and directed the Board of
Directors of the Company to take steps to
bring down the cost of production and to
check the trend of losses. In pursuance of
this, the Board of Directors have appointed
Committees (1) to examine the losses at
Kharaghoda ; (2) to complete the project
report and feasibility study for extracting
10,000 tonnes of rock salt per annum from
Mandi.

Non-supply of Oil Barrels by Standard

Drum and Barrel Manufacturing Co.
\162. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that in reply to
letter No. IG/SYSD/61, dated the 12th July,
1961 from the Iron and Steel Controller,
M/s. Standard Vacuum Refinery Co., Bom-
bay had confirmed that M/s. Standard Drum
and Barrel Mfg. Co., Bombay had not supp-
lied to them any oil barrel since they shifted
their factory from Sewri to Trombay for
manufacturing Asphalt Drums for them ;

(b) if so, whether it does not prove
that M/s. Standard Drum and Barrel Mfg.
Co. shifted their oil barrel plant from Sewri
to Trombay and converted the same into
Bitumen Drum Plant for catering to the
requirement of the said Refinery ; and

(c) whether a copy of the said letter
of M/s. Standard Vacuum Refinery Company
will be laid on the Table of the House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED). (a) to (c). M/s. Standard Drum
and Barrel Mfg. Company had been manu-
facturing oil barrels at Sewri till June, 1959.
They shifted their oil barrel plant from Sewri
to Trombay in July, 1959 but they produced
Bitumen drums at Trombay with the addi-
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tional machines purchased. Production of
oil barrels and Bitumen drums started at
Trombay from July, 1959. Only during
April-June, 1960 production of oil barrels at
Trombay was suspended due to reported
imbalance in the stock of steel for body
sheets and end sheets. Facts about the
correspondence exchanged in this connection
are being ascertained and a statement will be
laid on the Table of the House in due
course.

M/s. Standard Drums and Barrel

Ma /' turing Company, Bombay

wa’ SHRI GEORGE FERNANDES :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether sometime in 1961, the
Iron and Steel Controller had noticed serious
irregularities of M/s. Standard Drum and
Barrel Manufacturing Company, Bombay
and directed the steel producers to suspend
their supplies of steel sheets ;

(b) whether their supplies of steel were
suspended because pursuant to an agreement
with Standard Vacuum Oil Refinery, the firm
shifted their oil barrel plant from Sewri to
Trombay and started manufacturing bitumen
drums from steel sheets supplied by the said
Refinery but simultaneously also continued
to receive 18 gauge sheets from the Direc-
torate General of Technical Development for
manufacturing oil barrels for the same
plant ;

() if so, at whose instance and under
what circumstances the suspension order was
subsequently withdrawn by the Iron and
Steel Controller before withdrawal of the
suspension order ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) to (e). The information is being collec-
ted and will be laid on the Table of the
House.

M/s. Killick Industries

1274. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-

SRAVANA 7, 1891 (S4K4)

Written Answers 118

LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have full details
of the circumstances in which M/s. Killick
Industries were taken over by M/s. Kapadia
(Standard Drum) Brothers;

(b) whether Government would lay the
relevant facts on the Table of the House;

(c) whether investigations against M/s.
Kapadia Brothers, in so far as their transac-
tions through M/s. Standard Drums are
concerned, have been completed; and

(d) if not, the preliminary findings
against the firm?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Inquiries made have revea-
led that the Kapadias have acquired substan-
tial shareholding interest in the company
through purchase of shares in the open
market.

(b) The controlling shareholding interest
which earlier vested with M/s. Aptes, Gill
and Company Private Ltd. and Nahalchand
Laloochand Private  Ltd.,, has been
acquired by Kapadias from these parties and
other shareholders of the company. The
shares of the company are quoted on the
Stock Exchange and no approval of the
Government is necessary for sale or purchase
of such shares.

(¢) Inquiries are being made.
(d) Does not arise,

Refunds of Surcharge to Truck
Operators in Bihar

137" SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the 3 per cent surcharge
recovered by M/s. TELCO on the sale of
the TMB Commercial vehicles to track
operators in Bihar has since been refunded
to the truck operators; and



119 Written Answers

(b) if not, whether Government propo-
sed to take early steps in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Not yet, Sir.

(b) The matter is being pursued with
the manufacturers.

Strike by Workers in Bokaro Steel Project

1276. SHRI INDRAJIT GUPTA:
SHRI RAMAVATAR SHASTRI:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) whether the construction workers
of the Bokaro Steel Project were recently
compelled to resort to strike due to the
adamant attitude of the contractors towards
their demands;

(b) if so, whether Government have
taken any action to see that their legitimate
demands are expeditiously settled;

(c) the total number of construction
workers employed at present at Bokaro;
and

(d) how many of them are likely to be
absorbed in the future regular complement
of the plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT ):
(@) and (b). The workers engaged by
contractors for steel fabrication and civil
engineering works had gone on strike in
May last. The strike was organised by
Bokaro Ispat Kamgarh Union which is an
unrecognised union. At the intervention
of the Minister, the strike was called off
and the members of the steel Fabrication
Association of Bokaro Steel City as also
the representatives of the Union mutually
agreed to refer all the disputed matters to
the arbitration of the Commissioner of
Labour, Government of Bihar. The latter
has already asked the parties to file written
statements on the matter in dispute.
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(c) and (d). About 30,000 workers are
engaged by a number of Contractors who
are working at Bokaro in the construction
of the Project. The overwhelming number
of them are of unskilled and semi-skilled
categories of purely construction works, for
whom there would be very limited employ-
ment opportunities in a sophisticated steel
plant. The question of employing such' of
the workers, who have the required quali-
fications and experience may be considered
along with others on a long-term basis by
Bokaro Steel Plant when it goes in to
operation.
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Applications for shifting of Industrial units
from West Bengal

1282. SHRI S. R. DAMANI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of applications pending
decision for the shifting of industrial units
from West Bengal;

(b) the names of the parties and the in-
dustries which they wanted to shift and the
proposed new locations; and

(c) the reasons given by them for their
desire to shift ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (c). Two applications for
licences under the Industries (Development
and Regulation) Act, 1951, one from M/s
Bharat Barrel & Drum Manufacturing Co.
Ltd., and the other from M/s Balmer
Lawrie and Co. Ltd., Calcutta, for shifting
a part of their drums and barrel manu-
facturing capacity to Madras are at present
pending for a final decision. These appli
cations were submitted in the context of the
requirements for these items by the Indian
Oil Refinery at Madras and also the growing
requirements of drums and barrels in the
Madras region.
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Foreign Collaboration

1283. SHRI LOBO PRABHU: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether foreign collaboration is to be
discouraged when it is in favour of the con-
sumers and of exports;

(b) the reasons why it should not be
subject to the single rule that it must find its
own foreign exchange;

(c) what is the foreign know-how which
has been imported for which indigenous
know-how was available;

(d) the number of Indian patents use
during the last two years in Public Sector
enterprises; and if not, whether it is fair to
refuse to the Private Sector the use of forcign
patents ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Each proposal for foreign
collaboration is considered on merits, though
broad guidelines have been prescribed by
Government indicating the fields in which
such collaboration would or would not be
permitted, together with the general terms
and conditions. Proposals for foreign colla-
boration which have substantial exportorienta-
tion are welcome, and are encouraged. In
respect of non-essential and luxury cosumer
items, however, such collaborations are not
usually favoured.

(d) Foreign collaboration proposals
cannot be considered only from the angle of
foreign exchange implications, Other relevant
aspects which have to be taken into account
are (i) whether the technology involved is
indigenously available in a commercially
exploitable form; (ii) whether the import "of
capital goods involved is of such a high order
that without the collaboration proposal the
implementation of the scheme would involve
an avoidablc drain on the foreign exchange
resources of thc country; (iii) whether the
apporoval of the . ollaboration will jeopardise
industries already existing in that particular
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field or in associated fields of industry (iv)
whether the proposal would involve any
undue exploitation of foreign patents, trade
names etc; (v) whether the manufacturing
scheme propoted fits in with our policy both
in respect of availability of raw materials and
components and (vi) whether the products to
be manufactured are exportable and, if so,
whether the collaboration would accelerate
our export efforts.

(c) wherever indigenous know-how is
available which is commercially exploitable
by undertakings interested to take up pro-
duction of the items coneerned, the import
of technical know-how is normally not per-
mitted,

(d) The exact number of Indian patents
used during the last two years in public
sector enterprises is not readily available.
However, Government’s policy in respect of
allowing the use of foreign patants is not
rigid and each such case is considered on
merits. No discrimination in this regard is
made between the public sector and the pri-
vate sector,

Circular and Tube Railways in Calcutta

1284. SHKI S.M. BANERJEE:
SHRI BIBHUTI MISHRA:
SHRI RABI RAY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a final decision has since
been taken to have Circular Railway and
Tube Railway in Calcutta; and

(b) if so, whether this project will be
completed during the Fourth Five Year
Plan ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH): (a) and (b). At
present there is only an allotment of Rs. 50
crores for Metropolitan Transport scheme
in the Fourth Plan including Rs. 30 crores
for construction of a suburban dispersal line
from Dum Dum to Princep Ghat and Rs. 4.4
crores for a feasibility study for the Rapid
Transit System including token provision for
construction. There is no possibility of the
Rapid Transit System being completed in the
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Fourth Plan, but a final location survey for
the suburban dispersal line will start shortly
and construction will be taken in hand there-
after.

Difficulties faced by
products

s of Engi ing

1285. SHRI S. K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government are aware of
the difficulties faced by consumers of enginee-
ring products like automobiles, air-condition-
ers, refrigerators etc. by way of inferior
quality of products and lack of after-sale-
services and repair facilities offered by the
manufactures; and

(b) whether Government will appoint a
Committee to go into the details of these
complaints and to recommend measures to
safeguard the interests of the consumers ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) Yes, Sir.

(b) These difficulties are inherent in
any nascent industry and are likely to be
overcome in course of time. However when
they are referred to the manufacturers they
are being attended to. There is no proposal
at present to appoint a Committee to go
into these complaints. In the case of Auto-
mobiles a Committee was appointed and its
report is being implemented.

Irregular supply of raw materials to Small
scale Industries

1286. SHRI S.K. TAPURIAH : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIARS be please to state :

(a) whether Government are aware of
the difficulties faced by small scale industries
in getting regular supplies of raw materials
from large scale industries;

(b) whether Government have assessed
the loss suffered by small scale industries
annually due to irregular supplies of raw
material by large scale industries ; and
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(¢) whether Government propose to
advise large scale industries to reserve a
certain amount of their production for sale
to small scale industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) No such assessment has been made.

(¢) In respect of controlled items such
as Iron and Steel, separate allocation is
made for the small Scale industries. There
is, however, no statutory control over
distribution of most of the products of the
large scale sector.

Fare concessions to students

1287, SHRI S. K. TAPURIAH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that under the
leave fare concessions granted to the students,
they are required to travel in ordinary
Passenger trains while they are charged for
Mail and Express trains;

(b) whether it is also a fact that most
of the students do not avail of such conce-
ssions because the difference between the
fare they are charged and that which would
have been payable otherwise is nominal and
the difficulty by travelling in ordinary trains
for longer distances is much greater; and

(c) if so, what steps Government propose
to take to remove this anomaly ?

THE MINISTER OF RAILWAYS (Dr.
RAM SUBHAG SINGH) : (a) It is not true
that in granting concession to students, while

" the fare charged is for Mail and Express
trai ns, the students are required to travel
by passenger trains. The concessional fares
are far less than the normal fares chargeable
even by passenger trains the condition is
imposed that where the journey to be
performed on such concessional tickets is
less than 481 kilometres only passenger train
can be availed of for the journey.

(b) This is not a fact as the difference
beetween the concessional fare and the full
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passenger train fare is not nominal. For
long distance travel of 481 kilometres and
over journey by Mail and Express trains is
permitted.

(c) There isno anomaly and therefore
no action is called for,

Food Served in Rajdbani Express

ILA PALCHOU-
of RAIL-

1288. SHRIMATI
DHURI : Will the Minister
WAYS be pleased to state :

(a) whether it is a fact that if any one
travelling by the Rajdhani Express finds the
scheduled quantity of food served to him
insufficient to satisfy his hunger and wants
to have more, it is not easily made available,
even though he may be willing to pay for
the additional quantity, thereby causing to
him embarrassment and irritation ; and

(b) if so, the steps proposed to be taken
to avoid such situations ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b) Food
served to passengers in Rajdhani Express
hae been found to be adequate to meet the
needs of a large majority of passengers, as
out of over 21,000 passengers served food on
Rajdhani Express in the first four months,
only 9 passengers remarked about the food
being inadequate. For passengers who
desire to supplement the food supplied,
arrangement exists on the train for sale of
items like Samosas, Alu Bonda, Cashewnuts
Potato Wafers, Chocolates, etc., Boiled eggs
and omelettes are also supplied on order.
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JAETF F ITASHAT F @A g AT
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mifsat # wfafas gart feay sy #1
sa=y fFar smar )

Delay in Submission of Report of Commis-
sioner for Scheduled Castes and
Scheduled Tribes

1292. SARI SRADHAKAR SUPAKAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the delay in submission of
the report of the Commissioner for Schedul-
ed Castes and Scheduled Tribes to Parlia-
ment and in the supply of necessary informa-
tion to the Commissioner by the State

Governments is increasing from year to
year ; and
(b) if so, the steps proposed to be

taken to expedite the preparation and submi-
ssion of the report in time in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) No, Sir.

(b) Does not arise.

Declaration of Bokaro Steel Project
site as prohibited area

1293. SHRI V. NARASIMHA RAO :
SHRI MANIBHALI J. PATEL :
SHRI P. M. SAYEED :

SHRI SAMAR GUHA :
SHRI Y. A. PRASAD :
SHRI SHIVA CHANDRA JHA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the Central Government
. have asked the Bihar Government to declare
the Bokaro Steel Project site a prokhibited
area and to create a separate Police District
with Bihar Military Police stationed there ;
and

(b) if so, the steps taken so far by the
Bihar Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HAEVY
ENGINEERING (SHRI K. C. PANT):
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(a) Yes, Sir. A proposal has been made
for creation of a separate Police district at
Bokaro to ‘be manned like any other Police
District in the State and not by military
police. In this connection attention is also
invited to the reply given to Lok Sabha
Unstarred Questions No. 277 and 397 on the
22nd July, 1969.

(b) The matter is under examination of
the State Government.

Election to West Bengal Legislative Council

1294, SHRI V. NARASIMHA RAO:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether some Members of the West
Bengal Assembly have impressed upon the
Chief Election Commissioner not to hold
elections to the Legislative Council, since it
will be useless in view of the proposal to
abolish the Council ; and

(b) if so, the reaction of Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI YUNUS SALEEM) : (a) Yes, Sir.

(b) As the West Bengal Legislative
Council (Abolition) Bill, 1969 has already
been passed by both the Houses of Parlia-
ment, the question of holding elections to
the West Bengal Legislative Council does not
arise.

Intraduction of Scheme of Freiget
Forwarders on Railways

1295. SHRI V. NARASIMHA RAO :
SHRI MANIBHAI J. PATEL :
SHRI P. M. SAYEED :

SHRI G.C. NAIK :

SHRI D. AMAT :

SHRI P. K. DEO :

SHRI N. SHIVAPPA :

SHRI K. M. KOUSHIK :
SHRIMATI ILA PALCHOUDHRI:
SHRIMATI N. K. SOMANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a new
scheme of freight forwarders is proposed to be
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introduced on Indian Railways ; and

(b) if so, the broad outlines of the
scheme ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) A new
scheme of Freight Forwarder for “smalls’
consignments consolidated into wagon loads

has been introduced between Calcutta
and Madras and between Calcutta and
Bombay.

(b) Under this scheme, parties authori-
sed to work as Freight Forwarders, with
their own machinery unrelated to the Rail-
way, will collect from shippers packages
destined for any one of the above four des-
tinations and offer the collection for each
destination as wagon load consignments to
the Railway for carriage at owner’s risk.
The Railways will carry these wagon load
consignments at notified lumpsum rates per
4 wheeled wagon. The rate is on a sliding
scale i. e. the rate per wagon goes down
when the freight forwarder books more than
10 wagons to the specified destination in a
calender month, The loading and unloading
operations are to be performed by the freight
forwarder and would not be supervised by
the Railway. At the destination station, the
freight forwarder, after effecting delivery of
wagon will arrange distribution of the con-
signments to the different parties. The
freight forwarder will pot be an agent or
contractor of the Railway.

Loss to Railways Due to Telengana agitation

1296. SHRI V. NARASIMHA RAO:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether persons described as Telen-
gana agitators have cut all communications
between Secunderabad-Wadi Section of the
South Central Railway;

(b) the total damage suffered so far by
the Railways during this agitation; and

(c) what positive steps Government pro-
pose to take to safeguard the railway pro-
perty in future ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes. Com-
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munications in different sub-sections in bet-
ween Secunderabad and Wadi Section (BG)
were cut on several occasions by Telengana
agitators.

(b) Rs. 1,96,000/-
30th June, 69.

approximately upto

(c) Armed guards of Railway Protection
Force/Railway Protection Special Force,
Railway Police and District Police are
stationed (in adequate strength) at Railway
stations vulnerable for attacks. In addition,
Armed Foot Patrols, Mobile patrols by
engine with brake van have been arranged
to protect Railway property and tele-com-
munication equipment. Intensive patrolling
by engineering gangman has also been
arranged, Important trains in vulnerable
sections are being escorted. Liaison is being
maintained with the State Police at the
appropriate levels so that proper action is
taken to safeguard Railway property.

Delegations sent abroad

1297. SHRI RAM CHARAN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of delegations sent abroad
by his Ministry during the last three years,
upto the 31st, March, 1969;

(b) the names of countries visited by

those delegations; and

(c) the amount spent on each delega-
tion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED): (a) to (c). A statement is laid on
the Table of the House. [Placed in Library.
See No. LT—1419/69.]

fadii & fagw frg g wweg & T

1293. it w =Twr : AT Avefaw
fawmm, avafs W AN TWEE-SE
¥} ag aqm #1 T FIA fF

(%) 7@ & a9t ¥ wyreq & fea
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aﬁr{w&u’f 7 fadel ¥ Frafer 91 wd 2;

(@) s & frad aaf| smgfaa
arfgs & A AT ITHT TR AR FAT

£

areitfas favmm, safor sawr aa
aEE-F WMt (st s@edw A
sgwz): (F) oF N agh, st

(&) vz & 7& F5a7 )

Hindustan Photo Films Maunufacturing Co.
" Ltd,

SHRI RAM CHARAN:

SHRI DHIRESWAR KALITA:

SHRIMATI ILA PALCHOU-
DHURIL:

1299.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that foreign
collaborators have indicated their willingness
to assist the Hindustan Photo Films Manu-
facturing Co. Ltd. in its expansion scheme
for the manufacture of colour films;

(b) if so, names of the collaborators and
nature of assistance offered; and

(c) the decision taken by Government
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). Yes, Sir. M/s.
Kodak, U.K., M/s. Ferrania, Italy and M/s.
Orwo, East Germany have shown interest in
collaborating with the Hindustan Photo Films
Manufacturing Company Ltd.,, Ootacamund
(HPF), in the manufacture of colour films.
M/s. Agfa-Gevaert, West Germany, have
stated that they would want some more time
for considering the question of collaborating
with HPF.

(c) The type and scope of technology that
each of these parties would offer. the costs
involved, the terms of collaboration and
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other details of their proposals have not yet
been received and are being ascertained by
the HPF. The decision of the Government
will be sought by the HPF only after the full
necessary details have been obtained, com-
pared on a like-for-like basis and analysed
with a view to secing which would be the
most advantageous proposition.

IAT qIW AW

1300. st Twawow: #1 HRNAfEw
fawma, arafer IR a9 GRAE-FE
Y 7g TaT # IO F fE

- (F)FmagEad 5 ST F
& q4T FAFEAT FY oW F TEY g AT
T daadla A F T @ sy
# emfag sy £ ger guais § faww
FTXor g T fawer g § - SR

(=) afz &, a1 1 faF19 ¥ 39
AT N TUT FIA F (T4 T FGHR
#7 famx 39 usw = Afusaw sl
qIgge O FW F g § ArIEq
Rt s fRa e ?

sYaYfe fae, smafer = @4
THATA-FR A (5 GEEEIA sy AgA)
(%) 1952 % 1966 #t srafa ¥ 3= w3
1 737 snzdew faad 232 «@rIEew A9
ITFAT FT TATAT FIA F fow oY gfey-
faz & whwa &7 ax) 1967 & 9,
1969 %Y rafy & 31 wrgd= foad a7
ITHAT F1 TAfaq F9 F 10 qrz@ed off
mfas §, wiFa AT 07 9 g9adir
AFATHT FY afy §F geETd 47 F arfoa
T R F TYE  WAFATY, TEIFTE-
ferm mdFg. &Y ERIFE gfanr,
e AwEfEa ga arqorEy, e
wFaeq  wg7  fermdr w9 diesw
faafqz qav w97F go7 M@ § 1 2w
& o7 & § semga F9 TR
T & IAH e RNER FIT F A
FTT HT T4 AT & |
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(@) seafawfag = & g ¥
TIQAT FY Arza=q giafg onfas gy
faard & aftA srafasar o2 ¥ &
e\ Fw &) feg e use & -
faw fagra &1 w19 aga @ & wen Aw-
FTRI FY Fearaar anfe grar fam swar
qan gfqend g7 737 o fTsar g

Catering Services on Indian Railways

1301. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of Railways be
pleased to state :

(a) the details of recommendations of the
Catering Committee (appointed under the
Chairmanship of Shri Parimal Ghosh) which
have been implemented and the details of
recommendations which have not been imple-
mented;

(b) the reasons for not implementing
the recommendations; and

(c) whether the catering services on
Indian Railways are selfsupporting and, if
not, the annual losses suffered therefrom ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a): and (b). A
statement is laid on the Table of the House
[Placed in Library See No. L T—1420[69]

(c) The catering services on the Indian
Railways are now self-supporting in the over
all reckoning.

Construction of Bhavnagar Tarapore
Railway-Line

1302. SHRI D. R. PARMAR : will the
Minister of Railways be.pleased to state:

(a) how many times the survey works
have been conducted for the opening of
Bhavnagar-Tarapore Railway line;

(b) the details and results thereof;
(c) the total expenditﬁre “incurred on
survey work of this proposed Railway

line;

(d) whether this work will be taken up
during the Fourth Five Year Plan;
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(e) if so, when; and

(f) il not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The surveys
for this line were conducted on four different
occasions.

(b) In 1949, preliminary surveys, both
engineering and traffic, were carried out on
the orders of the Saurashtra Govt. The
results of  these surveys are not
available now. The Railway Board first
sanctioned a traffic survey for this line in
1952. According to the survey report, the
proposed line was found to be unremunerative.
Another preliminary engineering and traffic
surveys were carried out in 1956. According
to the survey reports of 1956, the cost and
financial return of this 141 Kms. long line
were again found to be unremunerative.
Finally, a fresh traffic survey with updating
of the engineering report was sanctioned in
January, 1966, The reports of this survey
are under examination.

(c) About Rs. 1.52 lakhs.

(d) to (f) . The Report submitted by the
Railway is under examination and a decision
regarding this project can bec taken only
after the survey report has been fully consi-
dered. :

gaawEt & fog fafaw d@fgan

1303. »Y wacenw g : Fr fafa
AT GES FeqTN {H Ag qATH FY FAT
A

(%) a1 aFR 7 gamE ¥ fay
fafee dfgqr & g7 TN F graa ¥
gaeraa AfgAn qqr A% el A
T AW g

(=) afe af), &Y 6F 1 TR §;

() afz g, @vs7 qwsal ¥ AT
T § W g A ST 9 FAT FEATE
# 2 R
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(w) w717 g1 fafaer-dfear aary
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(=) sz () . afe=wit smer & 39
gt 3 g7 famm W fggem @
fafaes & srener & @y arasm &) o7
= qIgea F afkoraeaey ag d8ar gar
a1 f5 g9 wwifag sa=nf@i #1 Fasar
§ & g fear smam R S frgwm
= fafaes & Fawar fegg  ga Fi-
9 o T foar S o

Regquirement of Steel Plates and

Refractory bricks for Bokaro
Steel Plant
1305. SHRI RABI RAY :
SHRI RAGHUVIR SINGH
SHASTRI :

SHRI BIBHUTI MISHRA :
SHRI LOBO PRABHU :

Will the minister of STEEL AND HEA-
VY ENGINEERING be pleased to state:

(a) whether it is a fact that India has’
asked the Soviet Union for immediate supplies
of 10,000 tonnes of Steel plates and 18,000
tonnes of refractory bricks which are needed
urgently for the Bokaro Steel Plant;
and

(b) if so, in view of the fact that there
are a dozen refractory makers in India. who
had also supplied bricks to other coke ovens,
the reasons for which they are unable to
supply quality bricks to the Bokaro Steel
Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
Yes, Sir.

(b) Orders were placed by Bokaro Steel
Plant on the Indian refractory manufacturers
for the supply of refractories keeping in
view the commissioning schedule but some
of them have failed to manufacture and
supply these refractories in accordance with
the specifications and within the time prescri-
bed by Bokaro Steel Ltd. Their main
difficulties have been inadequate capacity
and operational shortcomings in producing
bricks to conform to the specifications requi-
red by the Plant. Imports had, therefore,
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to be allowed to keep to the commissioning
schedule. The Indian manufacturers have
still to supply the bulk of the requirements
of these refractories for Bokaro.

Employer-employee relationship
in Durgapur Steel Plant
1306. SHRI RABI RAY :
SHRI HEM BARUA :

Will the Minister of STEEL AND HEA-
VY ENGINEERING be pleased to
state :

(a) whether his attention has been drawn
to a report thata D. I. G. of Police of
West Bengal, who was deputed by the West
Bengal Government to probe into the decline
of Durgapur Steel Factory has reported that
it is not a law and order problem;

(b) if so, whether it is also a fact that
he has also said that the whole trouble is
due to the strained employer-employee
relationship; and

(c) the steps taken by Government to

improve the employer-employee relation-
ship ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): (a) No such report has been
brought to the notice of the Government of
India.

(b) and (c). Do not arise,

JEEATA FES FT JAT—RA

1307. »it Tgdie fag mresit
=it mgrw fag Wi -
=t ATTAN @ET [4Al
ot T w@req faamt :
st Y9 qFT AT
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Recommendations of Small Scale
Industries Board

1309. DR. SUSHILA NAYAR:
SHRI BHOGENDRA JHA:

Will the Minister of INDUSTRIAL
DEVELOPMEN, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether all the recommendations
made in the 26th meeting of the Small Scale
Industries Board held at Cochin have been
implemented by Government; and

(b) if not, the details of the decisions
taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) and (b). Most of the reco-
mmendations of the 26th meeting of the
Small Scale Industries Board have been
implemented. Those involving financial
implications are under consideration in
oonsultation with the authorities concerned.

Sup ply of Railway tracks to
Burma and Iran

1310. SHRI D. N. PATODIA:
SHRI K. M. MADHUKAR:
SHRI C. JANARDHANAN:
SHRI BHOGENDRA JHA:
SHRI DHIRESWAR KALITA:
SHRI CHANDRA SHEKHAR

SINGH:

the Minister of STEEL AND
ENGINEERING be pleased to

will
HEAVY
state:

(a) whether it is a fact that the country
is likely to lose more than Rs. 7 crores in
foreign exchange on the supply order to
Burmese and Iranian Railways as the
suppliers are unable to meet the require-
ments in time:

(b) whether itis also a fact that the
present crisis has resulted from the non-
supply of required quality of billets to the
producers;
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(c) whether under the agreement with
the Government of Burma, India was to
supply 100 tonnes of railway material by
25th June, 1969; and

(d) if so, whether the order could be
executed and, if not, the damage that is to
be suffered and the steps taken to ensure
adequate supply of billets to the producers
so that the future instalments can be met
in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT):
(@) to (d). According to our information
an Indian exporter had booked an order in
February, 1969, for supply of about 78,000
tonnes of rails and some quantity of rails
and some quantity of track materials to a
total value of about Rs. 7 crores, to the
Burmese Railways. One of the manufac-
turers of track accessories had initially some
difficulty in getting steel billets of the
requisite quality. This difficulty has since
been overcome and arrangements have been
made for providing billets of the required
quality to this manufacturer. It is undestood
that about 700 tonnes of track accessories
ordered on this manufacturer were to be
supplied to the Burmese Railways by the
middle of June, 1969, but the supplies were
not made. Apparently, the exporter has
obtained an extension of time for making
supplies.

It is understood that orders for track
accessories have been placed by the Iranian
State Railways on two Indian fabricators.
There was at first some delay in the supply
of billets to one of these fabricators, on
account of his delay in completing financial
arrangements. It is understood that there
is at present no difficulty in this regard.

Shortage of Billets

1311. SHRI D. N. PATODIA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) whether it is a fact that the represen-
tatives of the Steel Re-rollers Industry met
the Chairman of Hindustan Steel Ltd.
recently and put forward their difficulties
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regarding the acute shortage of billets for
re-rolling;

(b) if so, the extent of shortage of
billets at present and to what extent it is
attributable to the inclement working of the
Durgapur Steel Plant;

(c) whether Government propose to
import billets to tide over the present diffi-
culties and to ensure that the commitments,
made abroad and the local demands for steel
products are met adequately; and

(d) if not, in what way Government
propose in face the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ( SHRI K. C. PANT )
(a) Representations are being made to HSL
authorities and the Ministry regarding billet
supplies both by S.R.M.A. and consumers.

(b) Durgapur Steel Plant as per the
project report is scheduled to supply 370,000
tonnes of billets per annum, Supply from
Durgapur during the current year is expected
to be about 100,000 tonnes. There is a
shortfall to this extent.

(c) No such proposal at present.

(d) Producers have been advised to
maximise Production of billets, Surplus
Durgapur ingots are also being out for sale
to re-rollers. Fresh export commitments
for billets are not being allowed, except for
such small quantities as are unavoidable in
the interest of maintaining the country’s
foot-hold in the export markets.

Transportation of Foodgrains in covered
wagons

1312, SHRI D. N. PATODIA : will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Railwys have made
abequate arrangements for transporting
foodgrains in covered wogons during the
rainy season;

(b) if so, the number of covered wagous
that will be required to undertake the job
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and how many wagons will be made avaitable
by the Railways; and

(c) whether satisfactory arrangements have
been made to ensure that rest of the unco-
vered wagons, are couered with tarpaulin ?

THE MINISTER OF RAILWAYS (Dr,
RAM SUBUAG SINGH) : (a) Normally,
covered wagons are supplied for movement
of foodgrins and for this puopose, more

. and more covered wagons are being pro-
cured. As movement of foodgrains is seaso-
nal and concentrated immediately after har-
vesting of crops and procurement, use of
open wagons to a limited extent has been
found unpavoidable, during the peak period

(b) Requirement of covered wagons
is dependent upon the day-to-day demands
placed. With proper pl of the mo
of foodgrains in conjunction with the
Ministry of Food and Food Corporation of
India, the percentage of open wagons loaded
has been reduced from 15 on the broad
gauge and 4.3 on the metre gauge in 1968 to
7.8 on the broad gauge and 1.1 on the
mctre gauge in the first six months of 1966.

() Yes.

Industrial Development of Andhra Pradesh

1313, SARI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI B. K. DASCHOWDHURY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(@) whether itis a fact that the Na-
tional Council of Applied Economic Research
has suggested a Rs. 238.5 crores industrial
plan for Andhra Pradesh to correct the indus-
trial bakwardness of the state ;

(b) if so, the reaction of Government
thereto ;

(c) when the final decision is likely to
be taken ; and
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(d) the other points suggested by them
in the report to bring Andhra Pradesh to the
all-India average ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (d). In a recent study
carried out by the National Council of App-
lied and Economic Research (NCAER) entit-
led *‘Industrial Programmes for the Fourth
Plan, Andhra Pradesh” the NCAER has
suggested an investment of Rs. 238.54 crores
on industrial development in the State during
the Fourth Plan period and its break-up is as
follows :

Rs. 78.50 crores
Rs. 54.34 crores
Rs. 105.70 crores

Central Government
State Government
Private sector

Total : Rs. 238.54 crores

Details of the programmes proposed and
other suggestions made by the NCAER are
given in its report, a copy of which is avail-
able in the Parliament Library.

(b) and (c). The industrial programmes
and schemes in the Central sector envisaged
for the Fourth Plan are given on pages 253-
260 in the Draft Fourth Five Year Plan
Report. Over and above the investment that
will be made on these projects, an outlay of
Rs. 8.50 crores on large and medium industries
and Rs. 8.50 crores ‘on village and small
industries have been proposed under the State
sector during the Fourth Plan.

Paper Mills during Fourth Plan

SHRI P. VISWAMBHARAN:
SHRI BHOGENDRA JHA:

1314.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state the number, locations, production capa-
city and cost of new paper mills proposed to
be started during the Fourth Five Year Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI FA.
AHMED): The paper industry is a delicensed
one, but, so far as Government is aware, at
present there is no proposal under considera-
tion for the establishment of any new paper/
pulp mills in the private sector. However,
some proposals for the establishment of
Paper/Pulp/Newsprint units in the public
sector are under consideration. As no final
decision has been taken in respect of them,
it is not possible to give details asked for at
this stage.

Reward for an act of Bravery to a Khalasi
at Jamalpur (Eastern Railway)

1315. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state .

(a) whether he has received any letter
from an M. P. about the brave action of a
Khalasi at Jamalpur in rescuing a girl from
the clutches of the goondas on the Bhagalpur
loop line some time in March this year;

(b) whether the goondas have since been
prosecuted or they have been let off; and

(c) whether the said Khalasi has been
rewarded for his act of bravery or harassed
and penalised ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The matter was enquired into by the
Railway  Administration, Government
Railway Police, and a Senior Officer of the
Railway Board, but no such incident could
be substantiated.

(¢) Does not arise.

High Price of Tyres

1316. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(@) whether Government have, since
answered a question in the Budget Session,
made inquiries about the high prices of tyres
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prevailing in the market and the wide
premiums for manufacturers and distribu-
tors;

(b) whether additional units, apart from
the Modi Unit, are being sanctioned; and

©) if Eo, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Government have advised
the Automobile Tyre Manufacturers to
publish price lists indicating fair retail prices
for the tyres/tubes manufactured by them
and accordingly all the eight manufacturing
units have published these price lists effective
from thh 7th July, 1969. Automobile tyres
and tubes have already been included in the
Schedule to the Essential Commodities Act,
1955 and the State Governments can take
action under the powers delegated to them
under the Act, to regulate prices of these
commodities, if they consider it necessary.

(b) No, Sir.
(c) Does not arise,

Donations by Modi Group of Companies
To Congress Party

1317. */SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Modi Group of Com-
panies made any contribution to the Congress
Party under the Companies Act during the
year from April, 1968 to March, 1969; and

(b) if so, how much?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
ANDCOMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). Balance sheets of some
Companies belonging to the Modi Group for
the year ending 31st March, 1969 are not yet
due for filing in terms of the provisions of the
Companies Act. A scrutiny of such Balance-
sheets as are available at present shows that
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two companies belonging to this Group
contributed funds to the Congress Party

during the year Ist April, 1968 to 31st March,
1969, as detailed below:

Name of Company Amount paid

(Rs.)

1. Modi Spinning & Weav-
ing Mills Co. Ltd. 5,000
2. Modi Industries Ltd. 50,000
Note: Donations shown in Balance

Sheets with closing dates falling
between Ist April, 1968 and 31st
March, 1969 have been taken as
paid during the period.

Indebtedness among Tribals
1318. SHRI KARTIK ORAON: Will
the Minster of LAW AND SOCIAL WEL-

FARE be pleased to state:

(a) whether Government are seized of
the special circumstances under which the

tribals of India as a whole and the tribes of

Chhotanagpur and Santhal Parganas in parti-
cular are labouring under the pains of
indebtedness, land alienation and other hard-
ships like the State of helplessness of leaving
their hearth and home; and

(b) if so, the steps proposed to be taken
to prevent them from extinction by making
grants to voluntary social agencies to help
them get out of these difficulties?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL

WELFARE (SHRI MUTHYAL RAO):
(@ and (b) The Government of India is
aware of the problems faced by the Scheduled
Tribes. Efforts to overcome them are already
being made. The Cc joner for Scheduled
- Castes and Scheduled Tribes also analyses
their problems in his Reports and suggests
remedial measures from time to time.

Money lending has been controlled
through legislation. Measures for debt
conciliation and redemption are also under-
taken.  Alongside, alternative sources of
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credit through cooperatives are also sought
to be arranged. Legislative measures have
been introduced to prevent the alienation of
tribal land holdings.

Formation of cooperative societies has
been encouraged for ensuring the supply of
essential requirements at reasonable prices
and for enabling a fair return for the forest
and agricultural produce of the tribes.

Voluntary organisations of an all India
character which are interested in social service
for the welfare of Scheduled Tribes are
encouraged with financial assistance directly
by the Central Government. Voluntary
organisations of a local character likewise
are encouraged by the State Governments,

Railway Officer’s Saloons Attached to
Mail/Express Trains

1319. SHRI BIMALKANTI GHOSH:
Will the Minister of RAILWAYS be pleased
to state:

(a) the level upto which Railway Officers
can have their saloons attached to the Mail/
Express/Deluxe Trains;

(b) the designations of Officers whose
saloons were attached with various Mail and
Express trains like Paschim Express emanat-
ing from New Delhi during May, 1969;

(c) the average number of persons who
were on the waiting list for different classes
by these trains during the above month;

(d) the reasons why these officers could
not be made to travel in Ordinary First
Class/ACC and the capacity released allotted
to those passengers on the Waiting List;
and

(e) the estimated revenue which would
have thus accrued to the Railways?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Subject to room being available,
inspection carriages of Senior Railway
Officers in Administrative Grades only are
permitted to be attached by certain Mail
Express trains. No carriages are permitte
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to be attached by Deluxe, Janata and some
other Express trains,

(b) and (c). A statement is laid on the
Table of the House. [ Placed in Library. See
NO. LT—1421/69.]

(d) During the month of May, as many
as 150 extra coaches were attached to various
Mail /Express trains to clear extra rush.
Waiting lists remained on certain days due
to load limitations, in spite of extra coaches
being attached, There were occasions also
when due to paucity of spare coaches, the
loads could not be augmented.

Inspection carriages were attached by each
of these trains only on one or two occasions
after ensuring that all feasible efforts had
been made to clear the waiting list first,

(¢) In view of answer to part (d) above,
this question does not arise.

Training School for Blind in Delhi

1320.  SHRI B. K. DASCHOW-
DHURY : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether Government have approved
the proposal of the Social Welfare Depart-
ment of Delhi Administration for opening a
training school for the blind;

(b) if so, the amount sanctioned there-
for ; and

() when the school is likely to start
functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):

(a) Yes, Sir.

() A sum of Rs. 91,300 has been
provided for the purpose in the budget for
1969-70,

(¢) The school is likely to be established
in the current financial year.
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Murder of Railway Guard on the
Panki Special Goods Train
1321, SHRI B. K. DASCHOW-
DHURY :
SHRI VISHWA NATH PAN-
DEY :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a Railway
Guard on the Panki Special Goods Train
bound from Tundla for Kanpur, was found
murdered in his cabin when the train reached
Panki on the 14th May, 1969 ;

(b) whether any enquiry into the

case was held and culprit arrested ; and

(c) the financial help or any other
assistance which was offered by Government
to the family of the said Guard ?

THE MINISTER OF RAILWAYS

(DR. RAM SUBHAG SINGH) : (a) The
Guard of the Panki Special Goods
Train was found lying in an uncon-

scious state in the brake-van with several
head injuries. He died on the way to the
Hospital.

(b) Yes. A case on crime No. 243
u/s 302/394 IPC was registered at Government
Railway Polic Station, Kanpur, on 15.5.1969.
One accused has so far been arrested.

(¢) Rs. 10,000/- as compensation has
been sanctioned for tne widow of the
deceased Guard.

qem w3 ¥ WF L@l ) Iaf =
1322, =it %o wo e . Far TR
oY 98 q@T F AT F fF

(%) wex 933 § 39 wEE1 9 FA
fora gufe qm a1 T §;

(@) @0 & asi#§ 3 fFam o=
Fam T §; AR

() forad g 20 a9 & sifers Q=
foar awg-g9g 9T wEEd 1 ST @Y
2?
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WE W (wo ww g Tag): (F)
TEET: AT AI &7 ITEg 99fY
Gaor gl & & ( afz bar & @Y A qenr
82%1

(&) 41
(m) 1814
qarae & 0 9K ¥ @A dEW
qE IS 12TAT F fasret s
1323. it 7o 9o Afera : 31 IR
HAY 7g aI FY FAT FAA 6

(%) w7 927 & yumaw ¥ ey
% fwad qar fe7 g 2=t & faoe
g ams T g, W)

(=) frg @ aF @t W el
# fasrelt amd @ A AT § 7

T #At (3o TW g fag)
(F)21 @a=t ¥ | Rl & W fqaor
F ¥ fe¥ qu & S g 929 9% @ frar
aar @1 [qewem & var wan g Afay
"ear LT-—1422/59]

(@) = w@2gFl = fFw arda as
farelt =1 AT ag FamET AEAT A9 2
Fifs feage @ QoA ) fase #Y
HCATE ST AGE & |

weq g3 A I vfad w1 ®
fog fagen dgsii =t wgaw

1324, =it 7o Fo e : 77 k-
e fawra, siafwd same aar awam-w
T qg aH FY FA W fF

(%) Far av 1969-70 & 7ey w37 &
T I erfaa #39 & foau fager saT
aqg ¥ A% argEel ¥ fag smaed o
st gq & sk afx g, @ 9w s@m F
T v g
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(@) 37 ¢ qar foig & od &
ik

(w) afe %1 faom 7 foar T
ar SF FAT FIW ;

Arenfe fawma, wiafor @R qar
FEATE-FTE H (5 FEE A AT ) ©
(%) & () © 1969-70 F = (1 a5
F 15 gars, 1969 aF ), weq w1, AHA-
A1g AT ATEAE # @A qar & fag Far
s soFw enfog #<7 g fasem
IUNT §E FT 0F FAF 97 A gaAT
¥ 1 g e 17 /%, 1969 & st
gar & s Y fermmereta 8

FEaT ¥ 9T AR FIIAT

1325. it %o Fo Aftra : a1 WS
=Y gg qar w1 AT F 40 fF

(%) mrag a7 & f& 25 s, 1969
FY Gear LA F7 JIREw FEtey o #
TF a9  FFT O S a dF g+ 9T,
FAld & TIEIS @ T qUT ATET
faeat ot Y SR AT 78 M AT fF
FEiem ¥ v @18 Wamgm g fF
Frafas o19: 6 a3 & FF afa 10 T aF
g R,

(=) afs af, Y sa% 391 F07 §;

() Fav 7g +t 79 § fF Fratew F
FAT | 99 T AFT 2 T TF TG WA
F fou et WY |a9 F I I

(w) ¥ g+t 7= ¢ fF 3|3 #9-
Tifal & fau | ¥ AFT 2 a9 I% TEATg
Wi & forg wrg gfaar 78 &; s

(z) afz &, v 7 a@R @9 §
UF Ha7 AIFT W F g W faER
Fafr ?
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W AR (To m gun Fag):(7)
AT FT ATET FIafag 25 w3, 1969
F AT 1 9% ¥ 1.45 a¥ qF F3 A9
o AT oo a1 F awEw F9w =@
safy & srafaa vt #& o mrar )
W FEMT X uF @S @ g
femfrargengfe s T 6 &
RaaF g

() q=a18 vd sTRET 9w sAfy-
3 ®7 ¥ srqufead ar fowd fo 9a%
fawg srqmrafas #dars v @ @ 3

() S 78 )
(=) sfrar

() =fr TH1d 633 § 14.30 &%
AT 14.30 ¥ 23.00 F A7 ¢ sRT-37AT
aifat § F19 7@ £ g 9% d=9 F
fora 1€ g2t 7t & a1 R w@mEr
SEEY & wel & A AuT qug o T @
I FIE FIH AL AT A FHAQ T
aY oot @i 9T 4393 w@qw anfy W
GE A

TIEGR 1R w9 ¥ 9k g

1326. =Y %o o Afwma : #7r WA
o ag T # Fa1 K4 fF

(%) %1 g a9 2 f& W9, d@ea,
Farad J47 TREY I @I W W
gFR & Jafc g a1 § 5 7 Faw
AT OF HEHH § EY QREH 9T AT
THy § afeF ¥ 199 RFT § qEg A U
FHa g R,

(=) =@ ama o< fazamw w3 F aar
Fier § 5 aft AR WY www
(e 923) 9T 59 THT F7 IR g T
Ay arey faem fage feamdr amR s
SN Fq A9TE, §%41, gErEe §]
T WA VA R I TFR Y
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TENTEAT O 97 1% faure @ fEar
Tt ar ?

= w4 (¥o T gua fag) ()
YT (7). AqTH, AT, gaATae M 2T
w FHX q@ 3§ TR aq §, fF zAd
B T I AT OF GREH § g T
ST g § afed @WT I TH AR @A
I AT Wt 3 gAfe gl A oA AR
I FY @A AT A7 97T § 1 T @Al
w afif sHafal § fagfm &=
9 99 FT qat gevy fomr g fF
faar fewe it a9F eEw ¥ 9Afx
fao g TR q@ & dewq 9= ALY
T A |

Faam aft Gewr 9w #1 fawe
FigAT AN g, Fifs e ¥ M F @@
¥ #1937 F gy
§RFTE R gt daw gw W g
AT faeqre #3749 gAeTa T AW
Teqr g s oy mifaat w2y sl
g | gAY T 93 VJT F 0% AT
¥ gl s uF Ted safk dx g A
SFEAT T FY AT qHAY & TF AT TEL
sqar v wgfafaes afewry o
frafor v &1 grm =7 F fag
a8

&t A famn fewe avn

1327. it fagfa fs :

it araR afga
=t Ao Wo R :

W WA AAY Ag @ #;OF
O f5 :

(%) ag 1967, 1968 aar 20 g%,
1969 g% fafser Y@y s & fafier Soi
¥ fesdl ¥ foray ardY famr fege & arm
FW gT T AT,

(&) =@ s & fay s Far-n
SELCRUEH
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() fam fege arar s@ T ==
ATEA FT QU TG F4 F fow a7
I FAT FAAT AL AT o1 G § 2

e ARt (T vwogww fag ) ¢
(%) faar fexz 933 77 wfgi o7 femma
HM ¥ IT TN F AT A W@ Swar
fomd F @ F4 gUORR 9 &1 1967,
1968 3T 1969 # 30 7 a% (20 gaTe,
1969 @F F %3 At IUew Y §)
faar fzse waar faar Sfaa fevz & arr
FIA 958 q7 wfdi A g dEw g
SR §

1967 1,00,09,160
1968 1,07,52,141
1969 56,22,910
[s7adr & o]
(=) (i) feFe st F73 qry FE=TQ 2
ey & wfafea stfasz agqar
FLAFT F 1

(i) s g1 famn fese mifaai #
freq g1z & fafa= 2oz fay
ST HEA F -

&) % fFedr & wfafaa sfy-mme
FY Fga;

(@) g@fAr (St F9-3-%7 10 T
A uafuw-g-afas 500 woy
g);

(M) sfur-d-afas 7 =7 a%
7 §3;

() ArdY gy B SIS AT IT
TF #) wafy F faw Iaat &H
1, faadt ag SugE  aAw,
saTAT afga sraar faar swra,
= Jg 9F fremfar #7 #1 99
TR ¥ THAY R 1
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(1) weFaqer w21 O% TET FEAT F frwe
TR FAATY, I GIAT T AR A
F4 T gfew § wHfal gra qund
T i F¥ It @ i gz afaed e oft
T T &

WA Ffagrad N o EfF
faar feFe arr M 7w F FW A wiT F
ae-ggl, =T wFreE, faafgat )
FATA-JET HASAT & TAGAAFN HT TEANT
& 1 fa7 fewe amm & faog gurarT-Qs),
A, @Al qx sIgzedwEd g
NGUT AT F AAR F ATRAT ATATHT
T FuEaT F1 g s ¥ ogw
fagram ¥ oty f5r @ &) 9%
faardt =9 gaear & wg@ &0 @ §
THf9T 37 TH q@ A1 AT FAY A9
% fau, fx faar fege a1 ws qmfas
gui g, fafe= som fed i & faer-
Fears F AIEAT A T ATHA FT A
F aramat, fosqr el § ozq fagr
yar-fage afies 3= sfuwrfal & weo
Y gaTAT FY AT B

far fegz a1 & fau afys #7231
TuEt #Y gFEdT FIW F g 4, 10-6-69
¥ ydAty Y afufram, 1890 ¥ iy
112 3T 113 & wagw faar mar 21

Motor Vehicle Industry

1328. SHRI  BIBHUTI MISHRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that Government
have asked the manufacturers of motor vehi-
cles industry to give detailed accounts of
costs of passenger and commercial motor
vehicles item-wise, which go into production ;
and

(b) if so, action proposed to be taken

by Government against them in case they do
not furnish the requisite “accounts.
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1 F. A.
AHMED) : (a) Companies epgaged in the
manufacture of passenger and commercial
motor vehicles are required to maintain cost
accounting records as detailed under the
Cost Accounting Records (Motor Vebhicles)
Rules, 1969, dated the 17th May, 1969,
prescribed under the provisions of Sectien
209(1)(d) of the Companies Act, 1956 (1 of
1956). The said Rules will come into force
with effect from 1st January, 1970.

(b) Where a. company contravenes the
provision of the above rules, the company
and every officer of the company who is in
default, will be liable for punishment with
a fine which may extend to five hundred
rupees and where the contravention is a
continuing one, with a further fine which
may extend to fifty rupees for every day after
the first during which such contravention
continues. (Vide Rule 3 of the said Rules.)

!
Implementation of Recommendations
of Elayaperumal Committee Report

1329. SHRI SRADHAKAR SUPA-
KAR : .
SHRI S. M. BANERJEE :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) how many recommendations of the
Elayaperumal Committee on the amelio-
ration of the conditions of the Scheduled
Castes and Scheduled Tribes have been
implemented fully or partially ; and

(b) how many recommendations are
still under consideration: of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) and (b). The
various recomméndations of the Elayapetu-
mal Committee on Untouchability have been
forwarded to various State/Union Territory
Governments and other - authorities for
their Comments. Decisions will follow after
their comments are received.
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gew wgAl qv arst-mfeat
went § afg

1330. =it HYST W™ HE|T ;o
WA W gg 9 FT AT FGT

(F) = mFX gaa = F
@-fesat § arfaal Y srafys Weewe
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T &Y STSET K ST E & |

37 47 mfear & genar o7 1-4-69
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FAT IAFT TTAT FF IAT @I |

mfeat ¥ iz o wafler § AT
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T @ A 40 mfEEY AR W qrE
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We-wre F7 A & v FnEr
S FEFA FUATT AT I , SAH AT
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WIT F FU A GET @RI G F FI
gy & T2l § 205 ¥, 206 =EA, 17
9,18 Tr3T mfeat ¥, o aTsr wod §,
i FmEg 2aw ) it @ @
Licik e g
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(%) g

(&) wa® &1 A A4 g F
fr ofag zm & =% & 1 ater &y
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femr ar 1 7y gHeAT 3-4-1969 : zE
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Symbol of CPI (Marxist)

1335. SHRI SAMAR GUHA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to refer to the reply given to
Unstarred Question No. 2531 on the 11th
March, 1969 regarding ‘Hammer-Sickle Star’
election symbol allotted to the Communist
Party of India (Marxist) and state:

(a) whether such Election symbol can be
considered as undermining the basic concept
of India’s sovereignty and national
independence;

(b) whether the use of such symbol is a
direct attempt on the part of CPI (Marxist)
to invest foreign influence in the mind of
Indian electorates; and

(c) whether in defence of national sove-
reignty and national independence of our
country, Government propose to draw the
attention of the Election Commission that
no symbol which bears resemblance with the
State symbol of any foreign country should be
allotted any party and that the election
symbol given to CPI (Marxist) should be
withdrawn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No, Sir.

(b) Government have no views in the
matter.

(c) Does not arise in view of answer to
part (a) above.
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Paper Pulp Factory in Assam

1336. SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the location of a paper pulp
factory in Assam has been decided;

(b) If so, whether it has been included
in the Fourth Five Year Plan; and

(c) whether a site has been selected for
the Plant ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). No final decision has
been taken so far in respect of the impleme-
ntation of the proposed pulp/paper mill in
Assam. The proposal is still reciving conside-
ration.

Setting up of Industries in Rajasthan

1337. SHRI R. K. BIRLA: Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) the pames of the industries started
by the Government of India in Rajasthan in
the last three years, year-wise, in the public
sector; and

(b) the names of the industries proposed
to be set up in Rajasthan during the Fourth
Five Year Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The following central industrial
projects have so far been established in Raja-
sthan

(i) The Hindustan Zinc Ltd. Udaipur.
(1955)

(ii) The lnstrumentation Ltd. Kota.
(1967)

(iii) The Hindustan Copper Ltd., Khetri.
(1966-67)

(iv) The Mechine Tools Corpn. Ltd.,
Ajmer. (1968)
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(b) The names of central industrial proj-
ects proposed to be set up during the Fourth
Five Year Plan are mentioned on pages 253
to 260 of the Draft Fourth Five Year Plan
Report.

Shifting of salt Commissioner’s Office from
Jaipur

1338. SHRI R. K. AMIN : will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that salt manu-
factures of Gujarat State have complained
about the various difficulties they have to
face because of the Office of the salt Commi-
ssioner being located at Jaipur;

(b) whether it is desirable to locate the
office in Gujarat;

(c) if so, whether Government propose
to shift the office in the near future; and

(d) if not the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMFNT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b) . No, Sir.

(c) Does pot arise.

(d) In the interest of the Salt Manufac-
turers of all the States, itis necessary that
the Salt Commissioner’s Office be retained in
a Central place like Jaipur, because apart
from the issue of licences, the salt Com-
missioner has to attend to a number of other
administrative functions,

T SEE F AR feed aar A A

1339. »it SFE RS ¢ 7T WX G457
qg qqTR F I w4 v

(7) 7arag gv g fs Aami@a &
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faar smaT §; )
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Mileage Allowanc: to Guards on Northern
Railway

1341. SHRI P. C. ADICHAN : Will the
minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 3757 on the 3rd December, 1968 and
state : '

(a) whether the demands for mileage
allowance to Guards of Lucknow Dn. (No-
rthern Railway), have been looked into;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH):(a) Yes; the
Hon’ble Member presumably refers to the
demands of the Guards of the North Eastern
Railway to whom the carier question relates.

(b) A statement showing the details of
the main demands and the action taken
thereon is Laid on the Table of the House.
[Placed in Library. See No. LT-1423/69].

Production of Chromium Steel

1342, DR. RANEN SEN : Will the
minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) wherher it is a fact that Chromium
Steel of high quality has been produced for
the first time in India in a small quantity by
the Alloy Steel Plant at Durgapur; and

(b) if so, the steps taken to produce it
in large quantity ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). Chromium steel of high quality has
been produced by the Alloy Steel Piant at
Durgapur, The Plant has the requisite
capacity of stepping up the production of
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this steel. Steps are being taken to procure
the requisite qualitv of a raw materials to
step up production of this quality steel.

WA wiw & @iy WA ardw & AR-UR
quqTT

1343. =it fagia fag: #1 WA
"ot ag a9 Y Fr &7 fF

(%) sarag a9 § f5 wgograms
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M IwF A q & fag Al WA
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TJEEE WA 9T W 7 AT o aw
ATIFATF {IT 9T TE A 0§,

(@) srag st g=9 & fr g9 d@ag
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T AT FHATIET #1715 2; AR

(v) =3 goox & foo #9 aF
aaeaF w4 kT oF 7 gwraAT @ ?

W waft (10 T guw TaE): (F)
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Increase in Production of Cement

1344. SHRI R. K. AMIN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the amount of increase in the pro-
duction of cement during the Plan period;

(b) whether it is a fact that only a small
fraction of the total output is being used for
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rural housing, shortage bins or construction
of wells with concrete rings, threshing floors
and lined canal:

(c) whether Government propose to
allocate a greater part of the cement output
for agricultural purposes; and

(d) the details of the end uses of the
cement during the last three years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The expected increase in pro-
duction by the end of the 4th Plan is esti-
mated at about 6 million tonnes.

(b) No exact information is available
regarding consumption break up for rural
housing, storage bins, construction of wells
etc. The demand for these items is being
met in full.

(c) As the public sale of cement has
registered an increase all over the country-
indications are that the rural consumption is
also picking up and it is being met by the
existing supplies. No complaints of scarcity
have been received.

_ (d) The cement is ordinarily used for the
constructional activity such as buildings, dams,
bridges, projects, housing etc. and detailed
categorywise consumption under each head is
not available,

Setting up of Industries in Manipur

1345. SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
7249 on the 22nd April, 1969 regarding the
setting up of industries in Manipur and state:

(a) whether any final decision has since
been taken; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The draft Fourth
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Five Plan has been finalised and a provision
of Rs. 50 lakhs has been made for Manipur
under ‘Large & Medium industries’. This
provision is for the purpose of carrying out
techno-economic studies and for meeting a
part of the investment on one or more of the
projects that may be taken up in the light of
these industries. The projects to be taken
up can be decided only after the techno-
economic studies are completed. A provision
of Re. 71 lakhs has also been made for the
development of village and small industries
in this Union Territory.

Manufacture of Machinery used in Tea
Industry

1346. SHRIMATI ILA PALCHO-
DHURI: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that India now
manufactures enough machinery for tea in-
dustry to meet the requirements of India tea
gardens as well as for exports to foreign
countries;

(b) if so, the names of the Indian manu-
facturing companies;

(c) the value of an India-made complete
tea manufacturing plant, as compared to that
of a simjlar foreign made plant;

(d) the names of the countries to which
India-made tea, machinery is exported and
the value of the machinery exported to each
country during the years 1967 and 1968, sepa-
rately; and

(e) the value of orders, if any, on hand
together with the names of the ordering
countries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED): (a) The indigenous Tea machinery
manufacturing industry is able to meet the
requirements of the Indian Tea Gardens and
is also in a position to make exports of such
machinery to other countries,

(b) The names of the Indian manufac-
tures of Tea Machinery are given in statement
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‘A’. Laid on the Table of the House.
[Placed in Library. See No. LT—1424/69]

(c) It is difficult to make any valid price
comparison as there are several types of Tea
Machinery with diffcrent specifications and
as there is wide price variation from one type
of machinery to another.

(d) The names of the countries to which
India-made Tea-leaf cutting or rolling machi-
nery was exported and the value of machinery
exported to each country during the
years 1967-68 and 1968-69, according to the
statistics maintained by the Import & Export
Trade Control Organisation, are given in
statement ‘B’., Laid on the Table of the
House. [Placed in Library. See No. LT—
1424/69),

(e) According to information available,
one Calcutta firm has an export order in hand
of the value of Rs. 3 lakhs from Kenya.
Further, Indian exporters regularly receive
orders for supply of tea machinery from
East African countries and Ceylon.
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Unfair Practices in Election Campaigns

1353. SHRI R.K. AMIN : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Minister
of Finance in the Government of Gujarat,
while addressing Election meetings in the
villages of Bhiloda Assembly Constituency
recently, made an announcement about the
scheme of spending Rs. 45 crores for
supplying water to every village as reported
in the Gujarat Samachar dated the 4th June,
1969 ;

(b) if so, whether participation by the
Minister in the Election campaign and
making such announcement can be consi-
dered as fair in election campaigning ; and

(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM):

Minister in an election compaign for a candi-
date belonging to his party cannot be re-
garded as unfair because in a party system
of government in a representative parlia-
mentary democracy, a Minister cannot
entirely ignore the interests of his party.
Whether any announcement made in course
of the election campaign by a Minister is
conducive to Fair election depends upon the
facts and circumstances of each case. In
the present case, from the report published
in the Gujarat Samachar it would appear
that the announcements which the Minister
was reported to have made in several public
meetings in the Bhiloda constituency related
to a very big scheme for providing water faci-
lities not only to the areas and every village
in that constituency but to each and every
village and field in the State of Gujarat. Under
the circumstances, it is difficult to say that
in the present case the Minister concerned
exceeded the bounds of fairness in elections.

It has however been held by the Supreme
Court and other courts in a number of cases
that mere promises of public action by a
Minister would not amount to any corrupt
practice. It has even been held that a
promise by a candidate that if he was elected
he would see that the expenditure on deve-
lopment plans was incurred in his constitu-
ency has been held permissible.

Orders Placed with West Bengal Wagon
Builders

1354. SHRI JYOTIRMOY BASU:
Will the Minister of RAILWAYS be pleased
to state :

(a) total value of orders placed by the
Railway Ministry with the West Bengal
Wagon Builders year-wise from 1965-66 to
1968-69 ;and

(b) the value of orders (in percentage)
executed by the Wagon Builders year-wise
during the same period ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). A statement is laid on the Table of
the House. (Placed in library. See Wo.
LT—1427/69]
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Export of Coaches

1355. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Integral Coach Factory,
Perambur exports Passenger coaches to
foreign countries ;

(b) if so, the total value of coaches
exported to each country during the years
1967-68 and 1968-69 ;

(c) whether the factors has secured
orders from any country for the year 1969-70 ;
and

(d) if so, the total value of order
secured from each country ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH). (a) No.
The Integral Coach Foctory has so far
exported only bogie trucks.

(b) 1967-68 : The total value of bogies
exported so far are :—

(1) 2 Bogies to Thailand valued at
Rs. 47,000 (approx).

(2) 66 Bogies to Burma through Jessop
and Co. Ltd., Calcutta valued at
Rs. 16:50 lakhs.

1968-69 : Nil.

(c) Yes.
(d) The following orders have been
secured:—

Country  Description Value

Thailand 45 Bogies Rs. 10,44 lakhs

Taiwan 100 Bogies Rs. 23.17 lakhs
Divisienalisation on North-East
Frontier Railway

1356. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to state:
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(a) whether the divisionalisation on
the North-east Frontier Railways has been
finalised and given effect to;

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH). (a) Yes,

(b) The divisional pattern of working has
been introduced with effect from Ist May
1969. Three full fledged divisions with head-
quarters at Katihar, Alipurduar and Lumding
and one transportation division with head-
quarters at Tinsukia have been set up.

Appointment of M/s. Tungabhadra Pulp and
Board Ltd., as sole selling agents of India
Sugars and Refineries Ltd., Hospet

1357. SHRIS. A. AGADI : Will the
Minister of INDUSTRTAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be please to state:

(a) whether it is a fact that Messrs.
Morarkas of the India Sugar and Refineries
Ltd., Hospet, Mysore State, have appointed
Tungabhadra Pulp and Board Ltd., Munira-
bad, subsidiary concern of them sole selling
agents for sugar produced in India Sugars
and Refineries Ltd.; Hospet and Salarjung
Sugar Mills, Munirabad without the approval
of the General Body of the Share-holders;

(b) whether it is also a fact that the
said concern of the India Sugars and Refine.
ries Ltd., ever since its coming under Messrs.
Morarkas’ management have off and on
appointed sole selling agents in fictitious
names for avoiding taxes by liquidating
fictitious firms; and

(c) the names of the selling agents
appointed by the India Sugars and Refineries

Ltd., Hospet since management coming
under Messrs, Morarkas to date?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to(c). The information is being
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collected and it will be laid on the Table of
the House.

Working Yard-Stick for Commercial Clerks
(S. Railway)
1358. SHRI CHANDRIKA PRASAD;
SHRI P. N. SOLANKL

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 5657 on the 8th April,
1969 regarding working yard-strick for the
Commercial Clerks (Southern Railway) and
state :

(a) whether the required
has since been collected;

information

(b) if so, the details thereof; and

(¢) if not, the reasons for the delay
and the time likely to be taken in colletting
the requisite information?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) Pleasc see statement laid on the
Table of the House. [Placed in Library
See. NO. LT—2428/69]

Abolition of posts of Commercial Clerks in
Madurai Division (S. Rly)

1359. SHRI CHANDRIKA PRASAD:
SHRI P. N. SOLANKI:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 9523 on the 13th May,
1969 regarding abolition of posts of Com-
mercial Clerks in Madurai Division (Southern
Railway) and state:

(a) whether the information has since
been collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay
and the time likely to be taken in collecting
the requisite information?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) Please see statement ‘A’ laid on the
Table of the House [Placed in library
See No. LT—1429/69]

©) Dées not arise.

‘Commercial Clerks

1360. SHRI CHANDRIKA PRASAD:
SHRI P. N. SOLANKI:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 1577 on the 6th May,
1969 regarding Commercial Clerks and
Commercial Inspectors and state:

(a) the reasons for not operating the
posts of Commercial Clerks in the grades
Rs. 450-575 and Rs. 370-475 except on the
Eastern and Northern Railways;

(b) the reasons for giving only three
posts in grade of Rs. 335-425 when there
are 5553 Commeicial Clerks on the Eastern
Railway as against 20 posts on the Southern
Railway ‘which got only 4378 Commercial
Clerks;

(c) the criteria of granting the higher
graded post;

(d) the detailed reasons for the diffe-
rential treatment in operating the higher
graded posts of Commercial Clerks on the
different Railway Zones; and

(e) whether Government will consider
to lay down a uniform policy for promotion
of staff?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(e). The posts of Commercial
Clerks in grades Rs. 110-200 150-240,
205-280, 250-380 and 335-425 are distributed
on percentage basis as indicated below: ’
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Grade Percentage
distribution.
Rs, 335-425 (A) 2
Rs. 250-380 (A)
Rs. 205-280 (A) 8
Rs. 150-240 (A) 35
Rs. 110-200 (A) 55

The posts of Commercial Clerks in grade
Rs. 370-075 and 450-575 are outside the
scope of the percentage distribution and are
intended to be allotted to Chief Commercial
Clerks on the basis of specific worth of
charge. Further, in accordance with the
prescribed percentage. the total number of
posts in the two grades Rs. 250-380 and
335-425 should be 29, of the total number
of posts of Commercial Clerks in all grades.
‘The distribution of posts within the two
grades depends upon the worth of charge of
the individual posts and has been left to the
Railways to implement. Thus, as between
different Railways there may be no uniform
ratio between the number of posts in grades
Rs. 335425 and the total number of
Commercial Clerks in all the grades. The
existing pattern of distribution of posts in
the various grades on percentage basis
achieves uniformity in the lower three grades
which is adequate for the needs of the
generality of stations and goods sheds.

Charges Against Birla Concerns

1361. SHRI HEM BARUA : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have finally
decided to enquire into the allegations made
into the Birla House business concerns ;
and

(b) if so, the terms of this enquiry as
also the specific allegations made so far
against Birla concerns in this country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The Hon'ble
Member presumably refers to the allegations
against Birla House business concerns con-
tained in the Memoranda submitted by Shri
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Chandra Shekhar Member of the Rajya

Sabha,

The Government after c.reful considera-
tion regarding the nature of the machinery
required for investigating into these allega-
tions appointed a Special Commissioner with
judicial background and experience in legal
affairs in the Cabinet Secretariat to coordi-
nate the investigation into these cases which
was already being done by the respective
Departments under the various laws and to
expedite action and bring up matters for
Government decision quickly. The Special
Commissioner has the authority to call for
papers and information from the departments
concerned and their subordinate offices.
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Hindustan Photo Films Manufacturing
Co., Ootaccamund

1363. SHRI UMANATH :
SHRI NAMBIAR :
SHRI P. RAMAMURTI :
SHRI K. RAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Hin-
dustan Photo Films Manufacturing Company
at Ootaccamund is not producing enough
gcod variety of X-Ray films ;

(b) if so, the reasons therefor ; and

(c) the measures taken for the produc-
tion of good variety of X-Ray films and in
sufficient quantity by the said company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). The Hindustan
Photo Film Manufacturing Company Ltd.,
Ootacamund is as yet in the initial stages of
its production. It has, however, already
established production of X-Ray film which
is of a quality that compares very favourably
with any of the imported brands sold in the
country. The production has also been
getting progressively stepped up and by the
end of 1969-70 it is expected to reach the
level where it will practically meet the esti-
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mated demand for X-Ray film in the coun-
try.
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Report of Arbitrator in Jessop’s Share
Price Fixation Case

1368. SHRI BHAGABAN DAS : Will
the Minister of INDUSTRIAL. DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether retired Justice S. K. Das
was appointed as an Arbitrator in the Jessop’s
share price fixation case;
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(b) whether he has submitted the report
and, if so, in how much time; and

(c) the broad outlines of the report ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) ; (a) Yes, Sir,

(b) The Arbitrator gave his award on 21st
April, 1969, three years seven months and
26 das after the date of his acceptance of the
reference.

(c) He has awarded the price of Rs. 50
per share.

Use of Jute Sticks For Rayon Gradc‘l’ulp

1369. SHRI BHAGABAN DAS: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether ‘Jute sticks’ have been found
to be suiable for the production of rayon
grade pulp;

(b) if so, whether Government have made
any advance in this regard;

() Whether Government propose to
instal plants in Assam and West Bengal; and

(d) the value of imports for the rayon
pulp ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). The Jute Technological
Research Laboratorces of the Indian Council
of Agriculture Researeh have been working
on the manufacture of rayon grade pulp from
jute-stick. The method of pulp production
in laboratory scale has reached a stage when
it could be spun on a pilot plant. But to
make it fit for commercial exploitation, a few
more snags in filtration and other processing
difficulties have to be removed. The question
of establishing plants for manufacture of
rayon grade pulp from jute sticks does not
arise at this stage.

(d) No separate import figures for rayon
pulp are available However, the value of
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import of all the varieties of pulp during
1966-67 was Rs. 10,30,70,000.

Forced Labour in States

1370. ’SHRI BABURAO PATEL : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether Government are aware that
there still exists a form slavery of labourers,
not only in Rajasthan, Orissa, Bihar and My-
sore but also in Kerala and Tamil Nadu,
whereby poor tribals are mercilessly exploited
by some rich landlords are according to the
recent report of the Commissioner for
Scheduled Castes and Scheculed Tribes;

(b) whether such forced labour contravenes
article 23 of the Constitution;
N
(c) the reasons for ignoring the recommen-
dation of the Central Advisory Board for
Tribal Welfare made 12 years ago that all
debts incurred by Adivasis. which were more
than three years old, should be written off;
and

(d) the steps taken by Government to
remove forced labour ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
MUTHYAL RAO) (a) to (d). Under Arti-
cle 23 of the Constitutions traffic in human
beings and begar and other similar forms of
forced labour are prohibited and any
contravention of this provision is an office
punishbale in accordance with the law. How-
ever, the system of bonded labour is prevalent
in some States. The State Government are
fully seized of the problem and they have
taken various executive and legislative
measures to combat this evil. A
statement showing these various measures
was placed on the Table of the House on

22-7-1969 in answer to Starred Question
No. 40.
VIR AT & F10 I Y gif
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Sale of H.M.T. Machines

1372. SHRI R. R. SINGH DEO : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have signed
agreements with some of the U. K. firms
and West Germany for the sale of H.M.T.
machines; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED). (a) Hindustan Machine Tools have
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signed a sales agreement with a party in
U.K. So far the Company has not signed any
agreement for sale of its products with any
party in the Federal Republic of Germany.
Government have not directly entered into
any agreements with any parties for the sale
of H.M.T. machines.

(b) The Agreerment between H. M. T. and
the party in the U. K. is in the nature of a
commercial contract and it is not considered
appropriate to divulge the details thereof.

Indo-Soviet Joint Committee for finding
Export Markets for products of Soviet aided
projects

1373. SHRI R. R. SINGH DEO :
SHRI M. S. OBEROLI :
SHRI RAMACHANDRA :

VEERAPPA :
SHRI Y. A. PRASAD :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that an Indo-
Soviet Joint Committee will be set up to
find export markets for the products of the
Soviet aided public sector projects in India
both in the Soviet Union and third countries;
and

(b) if so, by what time this committee
would be set up and what would be the
composition of this Committee and its terms
of reference ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). During the discussion
with Soviet leaders, in Moscow in June,
1969, the Soviet side expressed its willingness
to assist India, in exporting machinery and
equipment manufactured in the Heavy Electri-
cal Equipment Plant at Hardwar to third
countries.  Similar assistance was also
offered in respect of other heavy machine-
building plants set up with Soviet collabora-
tion. For this purpose, a joint assessment
would be made of such equipment as could
be manufactured, particularly in the Hardwar
plant, during the Fourth Plant period. It is
expected that this assessment would be com-
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pleted in about 3-4 months, during and after
which the matter would be taken up with
representatives of third countries also.

Raid by Dacoits on Mandi Dhanaura Station

1374. SHRI R. R. SINGH DEO :
SHRI N. R. DEOGHARE :
SHRI RAMACHANDRA

VEERAPPA :
SHRI Y. A. PRASAD :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a gang of
dacoits raided Mandi Dhanaura Railway
station on Gajraula—M uazzampur section
of the Northern Railway on the 10 th June,
1969 and injured the Assistant Station
Master and three passengers;

(b) if so, the number of such incidents

that occurred during the last six months in

" the running trains and at Railway stations;
and

(c) what steps Government have taken
in the matter ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) Yes,

(b) 4 such incidents in station premises
and 4 in running trains occurred over the
Northern Railway during the last 6 months.

(c) To safeguard against such incidents
of dacoity and robbery efc., Superintendents
of Police having jurisdiction, have posted
armed guards at some important way side
Railway stations. These Guards move
under the supervision of Government
Railway Police during day time and bhalt at

important stations during night. Police
patrols also visit way side stations,
Programme for Economic Development

suggested by All India Manufacturers
Organisation

1375, SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOPMENT
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :
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(a) whether it is a fact that the All
India Manufacturers” Organisation, at its
annual conference held in May last, sugges-
ted a 5-point programme for fuller economic
development;

(b) whether the Organisation has sent a
copy of theresolution to that effect to Govern-
ment;

(c) if so, the details of the programme
so suggested; and

(d) the reaction of Government thereto?

THE MINISTER OF INDUSTRIAL
DEVELOMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b) : Yes Sir.

(c) A Stament is attached.

Statement

Details of 5—Point Programme suggested
by the All India Manufacturers Organisation.

1. The Government should create
the right psychological climate in which
licensing provisions, rice and distribution
controls and inordinate administrative delays
which act as impediments to growth are

duced to the

2. The emphasis should be placed on
creating an economy of abundance in place of
one of scarcity by giving the greatest possible
encouragement to increasing the output of
goods and services rather than to restraining
consumption.

3. Greatest possible care should be ex-
ercise to maintain price stability to enable
growth of savings which could be tapped for
industrial develoment.

4. The high tandards of ial
efficiency should be adopted in the industrial
units both in the public and private sectors
so as to optimise the output of goods and
services from the invested resources. The
public sector enterprises, in particular must
be made to operate profitably and on
commercial lines making available supplies
of basic raw materials and goods of high
quality at competitive prices. In view of the
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strategic role which they have come to
occupy, they should work in close associa-
tion with units in the private sector with a
view to avoiding imblances in supply and
gross under-utilisation of capacity witnessed
in the last three years;

5. Greatest possible attention should be
paid to product research and development
to be undertaken both by the National
Research Laboratories and by co-operative
Industriat Research and Development bodies
and other bodies to keep track with the
galloping pace of technological development
the world over. While import of technology
on the basis of collaboration arrangements
should be done with great circumspection so
as not to inhibit growth of indigenous skills,
the approach must be highly realistic and
import of technical brain power by way of
engaging services of individuals and teams
from abroad should be actively encouraged in
suitable cases. This would have the advan-
tage of much lower outlay on foreign ex-
change and greater possibility of adaptation
of foreign technology to Indian conditions.

(d) The programme suggested by the All
India Manufacturers Organisation has been
noted.

Rolling Stock Export Associated Promotion
Council

1376. SHRI TRIDIB KUMAR CHAU-
DHURI : Will the Minister of RAILWAYS
be pleased to state :

(a) what is the organisation and consti-
tution of the Rolling Stock Export Associa-
tion and what is the specific mode of repre-
sentation of various private and public
sector manufacturing establishments on this
body;

(b) to what extent this Rolling Stock
Export Association works under the aegis of
the Railway Board and/or under the aegis of
the Ministry of Foreign Trade and Supply;
and

(c) the break-up of the extent of extant
orders secured through the good offices of
the Association by the public sector and
private sector manufacturers so far since the
formation of the Association in February
this year ?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
The Rolling Stock Export Association is a
non-official organisation registered under the
Companies Act. The main object of this
Association is to support, protect, maintain
increase and promote the exports of Railway
Stock by such means as market survey, pub-
licity abroad, appointing local agents, Sending
of delegations abroad etc. 13 Wagon Buil-
ders in the Private Sector, the Integral
Coach Factory, Perambur, Bharat Earth-
movers Ltd. (Rail Coach Division), Banga-
lore and the State Trading Corporarion of
India are the members of this Association.
In terms of articles 10 and 11 of the
Articles of Association, the affairs of the
Association are managed by a working
Committee consisting of members as detailed
below :

(1) One representative dominated by the‘
Railway Board.

(2) One representative nominated by the
Ministry of Commerce (now Foreign
Trade & Supply).

(3) One representative nominated by the
Joint Plant Committee.

(4) Five persons elected by the Members
at an Annual General Meeting of
the Association.

The Ministries of Railways Foreign Trade
& Supply furnish information regarding
exports to this Association which are likely
to be of interest to its members. The
Association in its turn, circulates to its mem-
bers these and other relative date collected
from various Trade Journals, Newspapers
etc. The members of the Association scrut-
inise and examine such enquiries and submit
quotaions eiter directly or through export
agencies such as State Trading Corporotion.
The Association as such has not so far
submitted tenders in its own name. As
the members quotations on the basis of
information which might have been obtained
not only from the Associotion, but also
simultaneously from other sources, it is not
possible to say precisely the extent of orders
secured by them through the good offices of
the Association.
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Surplus Products of Soviet Aided Projects

1378. SHRI D. N. PATODIA:'
SHRI JYOTIRMOY BASU:
SHRI N, SHIVAPPA:
SHRI N. K. SOMANI:
SHRI RANEN SEN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the Govern-
ment of U.S.S.R. have agreed to market
the surplus of the products of the Soviet-
sponsored projects in India;

(b) if so, the details of the agreement
reached; and

(c) the extent of these surpluses and the
net loss incurred at present and the reasons
for their non-marketabilty ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED):. (@) to (c). During the discu-
ssions with the Soviet authorities in Moscow
in Jude, 1969, one of the points raised was
the need for Soviet assistance in developing
exports to third countries of machinery and
equipment which could be manufactured in
the Heavy Electrical Equipment Plant at
Hardwar. This would enable the utilisation
of surplus capacity that is expected to
emerge for the period from 1971-72 to
1973-74. The Soviet side agreed to assist in
this regard and the matter would be gone
into in detail by experts in the course of the
next few months. It is expected that a
small team of Sovit experts would visit the
Hardwar plant in this connection in the
course of the next few weeks. The question
of Soviet assistance in developing exports of
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equipment and machinery manufactured in
other heavy engineering projects, set up
with Soviet collaboration, was also generally
discussed and the Soviet side agreed to assist
in this regard to the maximum extent.
Further details would be worked out by the
undertakings concerned in consultation with
the Soviet side.

Elections to West Bengal Legislative
Council

1379. SHRI D. N. PATODIA:
SHRI HEM BARUA:
SHRI SRADHAKAR SUPAKAR:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether the Election Commission
has put off elections to the Upper House of
the West Bengal Lsgislature;

(b) whether it is also a fact that no law
abolish the Upper House has so far been
passed by Parliament; and

(c) if so, the reasons for not holding
the elections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND (N THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) Yes,
Sir.

(b) The West Bengal Legislative Coun-
cil (Abolition) Bill, 1969, has since been
passed by the House of Parliament.

(¢) Does not arise, in view of the
answer to (b) above.

Indo-British ventures to step up Exports

1380. SHRI JYOTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether his attention has been drawn
to an article published by the ‘Statesman”
in its issue dated the 11th June, 1969 under
the caption “Indo-British ventures to step
up exports”;

(b) if so, whether the following portions
in the said article have been correctly stated :
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‘‘there is first, the proposal for joint
manufacturing programmes with part of
the manufacturing facilities  specially
those heavily dependent on labour-being
located in India. The second aspect of
the proposal outlined by Mr. Fakhruddin
Ali Ahmed deals with the possiblity of
collaboration between India and Britain
for joint investment in third countries”;
and '

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND CO MPANY AFFAIRS (SHRI F. A,
AHMED): (a) Yes, Sir.

(b) and (c). During my recent visit to
U. K., one of the points which came up in
the course of discussions with representatives
of Government and industry in the U. K.
was the possibility of joint manufacturing
programmes under which a part of the
manufacturing activities could be located in
India, particularly for manufacture of
labour-intensive items with the supply of
finally-assembled products being made either
in the U.K. or in India for export to other
countries. The discussions also covered the
possibiity of collaboration between industrial
undertakings in both countries for setting

up joint ventures in other developing
countries ;
AT qTHTA Foafaal N Io7 warust &y
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Capital Structure of the “Basumati’’

1382, SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the details of the capital structure of
‘“‘Basumati’’, a Bengali daily published from
Calcutta; >

(b) the sources from which its capital
was raised; and

(c) the use of its funds ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). Presumably, reference
in the question is to M/s Basumati Pvt. Ltd.
which owns *“Basumati Dainik”, a Bengali
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daily published from Calcutta. The capital the sources of funds, as on 31-12-1967 is as

structure of this company indicating, inter-alia follows :—
Sﬁare Capit{u :
Issued and Subscribed :

(i) 3,000 Equity Shares of Rs. 100/- each, allotted
as fully paid up otherwise than cash (value of

Goodwill) Rs.
(ii) 5835, Equity Shares of Rs, 100/- each allotted
as fully paid up in cash. Rs.
(iii) Share Deposit Rs.
(iv) Reserves and Surplus Rs.
Loan Capital :
(i) Secured Loans :
Loans from Banks :
United Bank of India Ltd.
(Against hypothecation of Newsprint Stock) Rs,
(if) Unsecured Loans:
Other Loans and Advances:
Andhra‘Bank Ltd. Rs.
Others, Rs.
Interest accrued on Unsecu- Rs.
red Loans,
Rs.
(iii) Current Liabilities and Pro-
visions including Sundry
Creditors and Credits from
Agents, Employees etc. Rs.
TotaL: Rs.

(¢) As against the Capital/Liabilities, the following are the assets/losses :

Value of fixed assets (inclu-

=

(

ding goodwill) Rs.
(ii) Current assets Rs.
(iii) Loans and Advances Rs.
(iv) Misc. expenditure (Accumu-

lated Losses) Rs.

ToTAL: Rs.

3,00,000

5,83,500
69,500

2,17,485

52,631

11,280
1.14,800
36,187

1,62,267

13,08,386

26,93,769

548,317
13,63,178

2,36,124

5,46,150

26,93,769
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Aid from UNICEF for Family and Child
Welfare Schemes

1383. SHRI TULSIDAS DASSAPPA:

SHRI GADILINGANA GOWD:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) the total amount India received under
the Indo-UNICEF Agreement for the Family
and Child Welfare Scheme;

(b) the names of the States which could
not get such assistance; and

(c) the reaction of Government theieto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA:]
(a) Rs. 27,75,000.

(b) Kerala and Nagaland.

() The programme of Family and Child
Welfare promoted under UNICEF assistance
related in the first phase to the conversion of
Integrated Child Welfare Demonstration Pro-
ject and Coordinated Welfare Extension
Projects promoted in Community Develop
ment Blocks. As such 175 Family and
Child Welfare projects which are proposed to
be initiated before the end of 1969-70 relate
to the existing projects only. As nagaland
has no such -projects, Family and Child
Welfare Programme could not be allotted to
the State. The Kerala State was allotted a
Project for converting the earlier Child Wel-
fare Demonstration Project into Family and
Child Welfare Project. The State had how-
ever not agreed to adopt the pattern of the
programme.

Setting up of Industrial Estates in States

1384. SHRI TULSIDAS DASAPPA:
SHRI GADILINGANA GOWD:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) the number of Industrial Estates
established in the States of Mysore, Andhra
Pradesh, Madhya Pradesh and Uttar Pradesh
during the last three years, States-wise; and
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(b) the terms and conditions of the Cen-
tral assistance given to the States ?.,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (@) The number of Industrial
Estates established in the States of Mysore,
Andhra Pradesh, Madhya Pradesh and - Uttar
Pradesh during the last three years were 9,
11, 7 & 18 respectively.

(b) Central assistance for the establish-
ment of Industrial Estates was given to state
Governments on the following terms and
conditions : —

(i) The loans are repayable to the
Government of India in 15 annual
equal instalments of principal and
interest, commencing from the first
anniversary date of the drawalof
the loan,

(ii) The loans bear interest as prescribed
by the Ministry of Finance from
time to time. -The loans for the
year 1968-69, carried in interest rate
of 549, per annum.

MNZA & FHIY TF AT TR § aww
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Crimes on Railways

1386. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that dacoities,
robberies, lootings, murders and thefts have
increased considerably during the last two
years on the following rail routes :

Ghaziabad-Ambala, Ghaziabad-Morada-
bad, Kasganj-Farrukhabad, Tundla-
Farrukhabad, Gajraula-Najibabad-Bijnore
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(b) if so, the number of such offences
committed last year, route-wise:

(c) the number of persons arrested and
convicted;

(d) whether it is also a fact that sex
offences have increased on these routes ;

(e) the reasons why the Railway Police
did not rescue a girl passenger who was
stripped naked by goondas at Mansurpur
station;

(f) whether it is a fact that the travell-
ing staff of the Railway Police feel insecure
because of lack of proper protection ; and

(g) the steps taken by Government to
prevent crime on these rail routes ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) There has
been a slight increase in the incideace of
heinous crime on the Ghaziabad-Saharan-
pur-Ambala route.

Meerut-Bulandshahr  and Hardwar- (b) The number of cases reported
Muzzafarnagar; route-wise during 1968 are as follows:—
Section No. of cases reported

N Murder Dacoity Robbery Thefts
Ghaziabad via Saharanpur-Ambala 1 .. 18
Ghaziabad-Moradabad .. 3 58
Kasganj-Farrukhabad 2 . 1 Not available
Tundla-Farrukhabad . 3 1
Gajraula-Bijnore-Najibabad 1 15
Meerut-Bulandshahr e 2
Hardwar-Muzzafarnagar .. .. 6

(¢) Number of persons arrested — 31.
Number of persons convicted — 8.

(d) No.

(¢) No such incident was reported to
Government Railway Police.

(f) No.

(8) (1) Armed Guards of the Govern-
ment Railway Police are detailed
to escort all important night
passenger trains for safety of the

s and their bel

(2) Surprise checks by the Supervi-
sory staff of Government Railway
Police are being frequently made
at black spots and sections.
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(3) Government Railway Police and
Civil Police personnel are dep-
loyed at important Railway sta-
tions for checking such. crime on
the Railways.

(4) Close liaison is maintained by

the Railway Protection Force

with the Civil Police and the

Government Railway Police to

keep surveillance over the bad

characters of the areas.

Public Sector Units in Orissa during

Fourth Plan
1387. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether any public sector units
have been allotted to Orassa for setting up
during the Forth Five Year Plan; and

(b)
ted ?

if so, the names of the units allot-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFIARS (SHRIF. A.
AHMED) : (a) and (b). The names of the
central industrial projects proposed to set up
during the Fourth Five Year Plan are given
on pages 253 to 260 of the Draft Fourth Five
Year Plan Report. A proposal to set up a
Coal-based fertiliser project at Talcher is
also under consideration.

“Oriya” Knowing Safety Counsellors in
Khurda Road Division .

1388. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Safety Counsellors have been
appointed in Khurda Road Division for
coaching the Class IV employees about the
safety rules; and

(b) if so, how many Safety Counsellors
have been appointed in Khurda Division for
such purposes who know Oriya language well
for coching ?
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes. They
also coach Class IlII employees.

(b) Four. All of them can speak Oriya.

‘Ticketless Travel

1389. SHRI BENI SHANKER SHARMA:
SHRI ABDUL GHANI DAR :

Will the Minister of
pleased to state :

RAILWAYS be

(a) whether it is a fact that during the
last year the number of ticketless travellers
on the Indian Railways, who were caught
and from whom excess fare was duly realised
numbered about a million;

(b) if so, the amount of excess fare
realised from them;

(c) the approximate number of those
free travellers who could not be apprehended
and charged for during the same period
and the approximate amount of loss suffered
by the Railways on this account; and

(d) what effective steps Government are
taking to stop this nuisance and collosal loss
to our exchequer ?

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH): (a) The number
of ticketless passengers detected in the year
1968-69 was 1,11,75,508.

(b) The amount realised from them was:
(i) Fare Rs. 2,58,54,237.

(ii) Excess charge Rs. 82,51,772.

(c) The approximate number of passen-
gers travelling without tickets who could not
be apprehended and charged for during 1968-
69 was 10.5 crores and the approximate loss
suffered by the Railways on this account
was between Rs. 15 and 20 crores.

(d) Frequent surprise checks on various
sections and massive checks at important
junction stations by mobilising a large
number of ticket checking staff, R.P.F. and
Government Railway Police personnel and
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accompanied by Railway Magistrates are
being conducted.

Instructions have also been issued to
Railways to associate village elders, boy
scouts, students and volunteers from social
service Organisations with the checking of
ticketless travelling, Efforts have also been
made to tackle this problem from a social
angle by carrying out a campaign against
- ticketless travel through newspapers, posters,
announcements through loudspeakers at
stations etc.  As students have been figuring
prominently in regard to this problem,
various measures have been taken to make
them realise that ticketless travel is a social
evil. Apart from taking up the matter
through educational institutions, iectures on
the subject have been arranged by retired
senior Railway officers in educationl institu-
tions.

With a view to providing more stringent

penalties for ticketless travel, an Ordinance
was promulgated amending sections 112 &
113 of the Indian Railways Act, 1890, with
effcet from 10-6-1969.

Demands of Adivasis of Rampurhat
(West Bengal)

1390. SHRI N. SHIVAPPA : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether any Conference of Adivasi
leaders was recently held in Rampurhat in
West Bengal; and

(b) if so, the demands of their leaders
and the details of the demands which Gover-
nment propose to accept ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) Yes, Sir.

(b) No demands have so far been
received by Government from the sponsors
of the Conference.

Arrears of Rent Instalmants in Okhla
Industrial Estate (Delhi)

SHRI GADILINGANA GOWD:
Minister of INDUSTRIAL

1391.
Will  the
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that arrears
amounting to Rs. 20-56 lakhs- were due
from the private allottees in the Okhla
Industrial Estate in the first quarter of 1969;
and

(b) if so, the measures taken to recover
the dues and the success achieved as a result
of those measures?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Arrears of rent amounting
to Rs. 20.56 lakhs were due from the
allottees of sheds in the Okhla Industrial
Estate upto the first quarter of 1969.

(b) As aresult of the steps taken by
the Delhi Administration an amount of
Rs. 1,24,151/- had been recovered during
the first quarter and Rs. 1,70,836/- in the
second quarter of 1969. It has since been
decided that the allottees of sheds may be
asked to clear the areas of rent upto
31st March, 1957 to enable them to partici-
pate in the Hire Purchase Scheme and the
balance amount may be recovered in instal-
ments from Ist September, 1969, as part of
Hire Purchase Premium.

Important of Raw Materials by Bharat
Heavy Electricals

1392. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to

state:

(a) whether it is a fact that the Bharat
Heavy Electricals Ltd., has been importing
raw materials for the manufacture of goods
being produced by them;

(b) if so, the reasons therefor;
() the total quantity of material
imported during the last three years, year-

wise, and the value of goods manufactured
therefrom; and
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(d) the various measures taken to
reduce importation of raw material?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
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raw materials which are not available in the
country are being imported at present for
the manufacture of finished goods.

() The values of raw material imports
and goods manufactured in the past three

AHMED): (a)and (b) : Yes, Sir, certain years are show below :-
Total quantity of materials Value of goods manufactured
imported unitwise unitwise
Year (Value in lakhs of Rs.) (Value in lakhs of Rs.)
Tiruchy Hyderabad Hardwar Tiruchy Hyderabad  Hardwar

1966-67 300.89 290.00 12.15 403.00 156.60 17.69
1967-68 407.79 451.00 26.76 1081.00 641.00 28.09
1968-69 560.08 780.00 455.37 1572.00 1143.00 450.21

(d) The various plants have set up commodity and whether an increase in

Material Bureaus and Indigenous Develop-
ment and Market Research Cells in order to
ensure maximum development of indigenous
capacity. As a result of the sustained
efforts in this regard, the quantum of
imports has been coming down gradually.
The Development Cell of the Tiruchy Unit
alone was able to effect foreign exchange
savings of a value of nearly Rs. 50 lakhs
during the year 1967-68 by indigenous
substitution. In the Hyderabad plant, it
was possible to effect a saving of about
Rs. 30 lakhs by substituting materials which
would otherwise have been imported. The
activities of these import substitution units
included substitution of raw materials and
development of grey iron, steel and alloy
steel castings.

Increase in Prices of Dry Batteries

1393. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that two
manufacturers of dry batteries increased the
prices of certain types of transistor batteries;

(b) where it is also a fact that the dry
batteries used in torches and transistors
have already been declared as essential

prices by the two manufacturers was made
with the approval of Government; and

(¢) if not, the reasons therefor and how
Government would deal with this issue?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F A,
AHMED): (a) No, please.

(b) and (¢). The dry batteries for
torches and transistors have been declared
as essential commodity under the Essential
Commodities Act 1955. To check the in-
crease in prices, the Statc Government and
the Union Territories have been delegated
powers to control the prices.

Attack on Travelling Ticket-Insepector at
Ghatpuri Station

1394, SHRI HEM RAJ : Will the Mini-
ster of RAILWAYS be pleased to state :

(a) whether it is a fact that a Travelling
Ticket Inspector was recently fired at Ghat-
puri Station on the Bareilly-Kasganj section
of the North-Eastern Railway on the 18th
June, 1969 by ticketless travelling students;
and

(b) if so, whether the culprits have been
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atrested and any action has been taken
against them?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, one per-
son accompanied by three others, fired at
the Travelling Ticket Inspector.

(b) One of the accused persons has so
far bzen arrested in this case which is under
Police investigation.

Internal Trade on Barter System

1395. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be plcased to state:

(a) whether Government have made
any estimate of the percentage of India’s
internal trade still conducted on the barter

system;

(b) if so, what percentage of the annual
trade and in what areas and in what absolute
terms per year; and

(c) if no estimate has been made, the
reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). Government do not
have information regarding quantum of
internal trade conducted on barter system,
There is no machinery for collection of such
statistics.

Lighting Arrangemeats in trains Running
Between Darbhanga and Nirmal (N. E.
Railway)

1396. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the running
trains between Darbhanga and Nirmali
(North Eastern Railway) generally do not
have light at night, specially in between
stations; and

(b) if so, the reasons for the light going
off in between stations and the steps taken
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by Government for regular lighting arrange-
ments in the trains in that line and with
what success ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
No.

Presumably the Honourable Member is
perhaps referring to non provision of full
complement of lamps in all the compartments,
which was not possible due to shortage of
bulbs. The supply has now been received
and the services are working satisfactorily,
with full complement of bulbs.

Direct Railway Line Between Sakri and
Hasanpur (N. E. Railway)

1397. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the preli-
minary survey works for direct railway line
between Sakri and Hasanpur (North Eastern
Railway) were completed during the Second
Five Year Plan period;

(b) if so, the details thereof;

(c) when Government are going to take
up that work; and

(d) if Government do not intend to take
up the work on this project, the reasons
therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.

(c) and (d). Due to paucity of funds it
is not possible to consider the construction
of a new line in this area at present.
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IR g & g fagfge Y a9
T F TR P feeofr-gragr S
W 5T 9T

(=) =fe g, @ 78 Ao e fafa
¥ AT A ;s

(1) afz W Ao g F -
AT A T AW W QAT )
faa w3 ?

T AR (w0 T g fie) ¢ (7)
AT (@). 1-10-1969 F arq A7 areh
T o # g #F @ < ww A
81 379/83 =TI gragr-E faeelt ararag
tE mifedl ®1 S9FT qn afkadT w1F
AU F TR TS FT AT

() =& adf 35av

gAY A W q® qqT O
fasva & s

1399, »it arga srfgeam : 77 9
7Y g8 IqT™ #T FO0 A

(%) 7@ ggwa g fF gaamyge &
AT I g e gfafer war 3w
¥ g g

(=) afz g, ar 1 sdar, 1969 & 30
T 1969 aF F1 rafy ¥ ag Iy Fraw
fer g0 & g R SodF safy § 3
¥ v 1 Faifaw R wEaw 97 faaar
o ar;

(7) 71 3z 7= & fF g@ @S
FIA AN %mﬂr g, Ty,
ToTgTaTE AR faeely S qrelr YAt
w9 Iy § o afomeasy
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mifgat F WA BRI R QA oaw
SANET FEAT g3 §; W)

() =@ Feawy § XA FT AT -
argt & & farr g 7

o wn (zto Tm guw fag) :
(%) sran

(=) adet & 97, 69 7F ¥ wafq &
108 AT FATTAGR-HTH gardr TrEw Hi
R X 88 I WA g | 7w wafw
0 ¥ ogEn F Afuwaw SR gAaw
qug wHa: 9 g 40 faae 3T 30 fae
a1 |

() st 7

() 108 39 FAIATTIR-HET FATLY
ey, fewd 107 TS WEH-gHEIEIR
TG MR F T AT E, FI FIAA
F ger FRO a8 § 5 wE-wR-
aE@TS @S § T mfedl #§ @It F AT
Y A gZaTg aga wfas QY £ 1 andw
oA, 1969 aF T A wEA A osrafy
# faes Wi o FTAgT @ ¥ A=A
mifedt & @A F st d=a7 F 86 ATAA
gU 1 WA W SAIR GIT F FT 5
aifeat & o afraifeg zzoa &7 9w £,
3% aftumEsy 9% FARAATS F
s7Eq @T ¥ 77y A fae qran | g anfea
Farem ¥ g @ & fag s g
frr o @ & FE:-—wal AR
daT #Y TRl Y AFaw §F fag w5
ST FTAT HX GAAEYL L7 9 -
T & fg FIAT a1 108 79 gAATAYR-
WY FETd ALY FT SF FHT 9T FAAT
gfafema frar s a1

Subordinate Rest House at New Iielhi
Station

1400. SHRI NITIRAJ SINGH CHAUD-
HARY: Will the Minister of RAILWAYS be
pleased to state:
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(a) whether there is a Subordinate Rest
House at the New Delhi Station;

(b) whether the same is reasonably
furnished and accommodation and furni-
shings provided; and

(¢) if not, the reasons for keeping the
Capital’s Subordinate Rest House so poorly
furnished ? -

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) Yes.

() In view of reply to (a) & (b) above,
question does not arise.

12,05 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Death of Shri Din Dayal Upadhyaya

it srze fagrdt awed (FeroTR):
Iaremer wged, § sfqeradia A agS
F faeafafaa fagg a7 N g+ w4
1 eave faamar g &% gz & fF ag sy
AFT Agt TeA Far 0¥ § @R & qrAv
Far § 5 9g 3@ a1% § uF qaqen § ¢

“70 & wfus gag @l g A TE
7 Wi fF qaa F @ s = &9-
TS JUTSATT FY §AT & a1 §  qed} &7
qat wmA & fag g anfaw s fgw
fpar sa fa¥ srazas wF s afEai
g1 g’

it o T (9X0): FFR FY 39 A
FY A 34T =91fEy |

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Sir, Government
have received a copy of the joint statement
dated June 22, 1969, issued by Members of
Parliament belonging to various political
parties in which a ‘demand was made that a
judicial Commission with investigative powers
should be appointed to bring to book persons
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guilty of the murder of Shri Din Dayal Upa-
dhyaya. The statement was issued after the
Special Sessions Judge Varanasi, in his judg-
ment dated June 9, 1969, had acquitted the
two accused persons of the charge of murder
of Shri Upadhyaya, while convicting one of
them on a charge of stealing his belongings
and sentencing him to 4 years’ imprisonment.

It will be recalled that in a statement
made in this House on February 14, 1968, I
had informed the House that it was at the
request of the Chief Minister, Uttar Pradesh
that it had been decided to entrust the
investigation to the Central Bureau of
Investigation. It was, therefore, necessary to
forward the judgment to the Government of
Uttar Pradesh so that they may consider the
question of filing an appeal against the
acquittal of the two accused persons. The
decision of the State Government is awaited.

The House will appreciate that notwthi-
standing the deep anxiety felt by 2 large
section of the House, it would not be possible
for me to say anything more at this stage
about the future course of action which
can be determined only after we know the
decision of the State Government. I may,
however, assure the House that we are most
anxious that no responsible section of public
opinion should have reason to feel that all
that is possible is not done to find out the
facts.

=Y srEe fagrd arodd : g% 9 W
R FT FFqed gAHT AE-A R
TR Ty ¥ @ a9 aw a3
4 ¥ T four) Afsw g4 A
uF e @t ¥ 9gw gy wOomT
afraa  gaar gf 93 § www @
TAA FT TAC T G | TGN TG T
ar f At g7y, Sfsa fazae sTea
gy W e # gl I_RFTHF
TTAAT AT AT g FW are M
& T g 4 F frw gew &) 99r-
©UeT HEISA, gH9 SEl aFd Fgr 91 fF
A F fau 3oreATd ST A ger AN @
qFd | 39 g1 F NY 39 FRO § o
FIT0 FT S39eT foar qmm =rfge
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[t srewr fagrdy arsdan |
F Yo dYo srio 1 FB gA M fa
afe gaTa e seea F famrada
o W FT AN AR A T W@ 39
gk fast Y T @ fF g e A F
Tifgr a1 afesw a7 swqar A1 ded w1
aF T T § SR § ag quAr =@Egm §
Tz W wEieT ¥ fr st ot & e
Sor 7 Tz aeat A Fg famn fw & afa-
IR g & A9 § a0 fFy I g Q@Y
fex gfsfaea sfmm fge FA AR
i g Tifgn 1 & g &1 dEN w1.0F
S ATTF qTHA TFHT GATAT AT § ¢
“The evidence of murder not having
been proved against the accused, the

problem of truth about the murder still
remains.”

FT AN H o FT 9T AT qwaAv
2 7 Far e § 7% wanfgat o S gy
g7 7y ol ¥ AY gHIO A ST g
' ATA T A Fgr & fF I G
g A ag ¥ 4G T 9aT AL AN FHA
fF gor oeifos FTon & g at e
fegl Freont ¥ gd ) @S avaw A SR
& FT OF AT § qgAT ATRATE ¢

““Whether the motive for this crime was
political is not a point directly involved
in the case, but this obviously is a question
very much linked up with the identity of
the killers. Theoretically, even if the
accused were the killers, they might have
been acting as the agents of a political
group and it is always difficult to prove
the negative. Nontheless, once the killers
are found, the problem of motivation can
be more confidently sorted out.”

a7 AN ¥ gATT FF § FHHT 9T
g ! gH g fr FE ehw
S W ¥ fy o b A a gd 2
g W s N T AT A aw A AN
FTHA QAT g WA AT A §
fF amHaT FAT 2 @fET afte 79 &
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fag IoRy FFR § gAT AW T
qEFHA @ oF giefoa wfagw =@
Ffam ¥ F93 & fag oF adfiw U
3T TF WINT F WG AT FA F JOHT
TET ]!

Iy ARy, § gy frEw
fear f5 35 w7 WX € o fF ot o
o gt faar 3 1 fewd gan Y ? g
T T A% 7 GrOOrdY FT SAYA AT Fgr
g fr og T gfwa §:

“The evidence on record does not prove

Shri Upadhyapa to have been alive at
Varanasi.”

Yo dro3TE o0 T G AT 48 & 5
JIANH F G ITFT geAr F}Y W ) Hwha-
I TAAE F &I 9 TG | IF FgAr
tFwmams AEaga A & fFag
arourE § Sifaq 31 feT wmwer ¥ gF
T 9T FIE THE TEY 9275 I9F ga4 A’
qiw &Y FT A1 FgF & AT 7 Hro Ao
Ao TH EET FT ITAEHA AEN FT FHT |
T4t TE FT qHT ?

Ay ara ag € f5 gaar fesa o Y
TE Q1 g N F A5 IAFY ATH A
O @D TE 7 ST FT FEAT AG
e famma e sk swam wWag
A=y #7717 @ 5 geun fesa & &7 i
IaTeAS WEIET, qfFT O A AAT AT
TeT it as ag faelr § o aifen
ot faar o1 IEEY ST T2 FY Ay

Y XY T FIFLL AT IAFY TATE F
fa o gl foar mar, foraw @g W w77
fF X R WA ¥ IAH geg T -
R e T FT GEAT AN F FRO gE—-
A fom qeg S9wT AR 99T g 9w
T 9 a%g & TEY O ST gFAT | AT
1 & fFar war &, Ag AT H
GEAT & )
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& g7 w0 wEian & qeAr Sgat § R
99 AN @ AU FOE A AT,
9 3T FT AT AT q-ETH AT AIX
19z ¥ SR § 9 g it &
& A @y aE g, g9 uF o
afedre-geam arai frgad w0 ¥
FT FT FROT 74T § 7 IO 927 G
& 8T F 1% N FFNT TER T -
qEE FATT T T GAAT T qEHAT 1
# g W= A ¥ s Awgar g
IR FEAT FA A I A Q@ ?

SHRI Y. B. CHAVAN : 1 understand
the strength of the feelings of the hon. mem-
ber and I share it. But the matter does not
end there, because it would be a rather very
embarrassing situation if the State Govern-
ment decides to go in appeal before the High
Court. When the matter is being considered
by another judicial body, should another
Judicial Commission go into it ? This is,
really speaking, the issue. The Government
of India are not the party in this matter to
take a decision whether an appeal should be
made or not. Whatever examination we
made of the judgment has been forwarded to
the State Government and that Government
with the advice of its legal advisers would
take a certain decision in the matter. It
would not take long. In case it decides to
go in appeal, then the fact must be admitted,
whether one likes it or not, thata further
judicial opinion will have to be expected.
This is the legal position. Even then, I have
certainly taken note of the strength of the
feelings of his party, not only of his party...

SHRI
parties,

RANGA  (Srikakulam) : All

SHRI Y. B. CHAVAN : All parties. I
was going to say the same thing. Itis not
a question of whether it is the leader of one
party or other, The matter involves the
death of a leader of a political party and it
is the responsibility of everyone of us to do
the needful. 1 would merely plead for
patience with the Government of India in
this matter.

SOME HON. MEMBERS: How long ?
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st sew fagrd aoRdY ¢ AR
wEed, oF aTa a% T gE & 1 eI
w0y Fgr fF R IEX RW AW
aftm 73 w1 dEer w. a0 #
am § fF ag e e d far g9
& T gwdr—a1 fer Ffoma e
gfewer g | @ & A IR awR A
8 @ gl fF A I TER TH
A ay F1 GEET F T J IW
I TCE F AAT FIET F FV TG

K g ?

SHRI Y. B. CHAVAN : I do not think
that would be a right method to adopt.

SHRI ATAL BIHARI VAJPAYEE:
Why not ?

SHRI Y. B. CHAVAN : Because going
in appeal against a certain judgment is cer-
tainly a logical course to follow in the first
instance,

=t = fagrdt aoRat @ & qor @
fir Fr e § o aTal T qaAT AT 7
w7 7 wafeat Ay, F@ Ay wWTO
araR ? gg-Fd AAY AW RS, T
Y FTAH |

Y TErEACE wegrw ¢ § % awA

g AfFT My attitude is not to debate the
point; it is not to take a legalistic attitude and
argue it with him. My attitude is to share
his feelings. I can certainly argue the point,
but I shall not doit. I am not arguing
here as a lawyer ; I am arguing as one res:
ponsive to the feelings of the people in this
country.

JAGANNATH RAO JOSHI
What is he doing ?

SHRI
(BHOPAL) :

= gow T FTAW © (I9A) © FE
grT @Yo @Yo 3o & &1 wfgwrdy s
& o F fay I AT T IFF 18.2
Y Fgar F qrew 7 faar ar) IR|w
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[+ g%9 w72 Fgara ]
I qfesm § I s FREr F T
9 I AEAYY T G T | I A 7
a1 % g i g 1 0f @ @ o
TR AR T o Flw aEt g
1 99w ag F g e dam A
@ A 9 7 @ wmA A @ D
F R T R FAT aWFR I @ a<e
Y A0 gQ Y, 9 IFHR. F A
fr 2w fufy agg fars o), o
N A A ¥ 2w ¥ fewfy aga s
& AN, a7 /Y A I F@ @
AFT, 3R T FRT TS qgF g |
§ TR § AT =vgan § oo
9 fadi F aI_T N FEEA A W A
T AN W FT ITF FIOT G A
IAHT ATY gAT fAa AR I T 9T
N d9w A frgew fe 7 sw Y wmA
rat #t frgfer #1 7 N a7 Y amw
TN ger faar P g Sy A faw
= & S fFa sy a7 @
I awdg wFe frar § v v weeifrs
TMFTEATE R ?

& o @ o qeAT e g oo
TS gER & gfwar fan gra s
# g A 1 SN fageza, geheE,
FarEy faardy, e, do dte R
IR TR, Y FEgfave A ¥ awew
& F IR A g8 g e a1 7 e
T @9 F EEAT F G_g A aver fwar
femr T g, S at ¥ ¥ gfwr
foomr w1 fee & f5 97 Fegfee arE
F o # wfae gam a1 s ag A
T FT & § a9 I AT qwar &7
# srgfaee oiEf & gofigE & awd §
s fear a1 ? @ @ ag A o
T FER F gfear faamr & qa g ?

& ST arean g B @ awl & @9
F oqEgE WA FO oaiar qE 7
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WHew A gig F FAam a3y
IAHT AT AEY FY US| g MY =
Y A gafad 7@ a8 29d A § w8
g FTA T faaw #x @ g o oFw
ag 9% I ¥ g 1% fAum a7 &R
A AT F AR F A TS Fgw ITH AR
F A R FT T AT g 7

SHRI Y. B. CHAVAN The hon.
Member has gone into the details of the
investigation. I have not got all the facts.
I do not think Lobo, DIG, CBI was called
back. He was asked to investigate into the
matter and he was on that investigation for
practically all the time. He was naturally
supplemented by another officer...(An Hon.
Member: Why) ? Why this why ? When a
person undertakes the investigation he seeks
the assistance of any person whom he thinks
he can make use of. I have answered the
question about the enquiry.

=t gFR w2 ¥ : SAEr fagr
4t fFar ? 9% T X OF S wE @
T IF FT AFE AT AT | AT FgAT
7z & fF 99 ag =9 s 3 a7 a4y
amag Fi o far mr sk e wmm
X B2 wfgwrd F F= F9w qav ?

SHRI Y. B. CHAVAN : 1 do not think
Lobo was withdrawn. There is no question
of Government asking him to come back.

SHRI S. KUNDU (Balasore) : I was
happy when the hon. Minister said that
he shared the feelings of the people,
especially Members of Parliament who had
sent the letter. From what he says later
on I have a feeling that he just wants to do
the opposite. The desire of the Members
who sent that letter was that immediately
a high powered judicial commission should
be instituted. He should have agreed to
that here. On the merits of the case the
judge has said that the accused could not be
convicted because of lack of evidence; prose-
cution could not adduce proper evidence.
If there is no point of law involved in the
appeal, it will be rejected on the ground that
the available evidence had been examined
by the lower court. It is a futile exercise



229 Death of

1o go in appeal because it will only kill

time.

So, there will be more delay in this case and
you do more injustice to this case. Therefore,
no purpose would be served if you take this
case to the high court again in appeal.

Secondly, another point which emerges is
this. The Chief Minister wrote to the Home
Minister requesting that the CBI should
enquire into the matter. The CBI is directly
under the jurisdiction of the Home Ministry,
and therefore, the Home Ministry could
suggest to the State Minister that in view of
the facts, and the circumstances, in an appeal
not find out the truth. So, the Home
Minister can write to the State Minister and
appoint or institute judicial enquiry.

What is the truth? The truth is three-
fold. First is the cause of the murder, or
the truth about the murder. The truth about
the murder could not be detected only
when the murderers are found out. If you
find out the murderers, then yon know what
is the truth about the murder and the circums-
tances leading to it and other things. Secondly,
it has been alleged that this is a political
murder. In a democratic country, all care
should be taken to see that, whoever be the
political leader and to whichever party he may
belong—Shri Din Dayal Upadhyaya had an
eminent position and stature—any sort of
fear should not be allowed to grow and all
care should be taken by the Government to
see that these fears are dispelled

The third, which is the most important
thing, is this. When this case was given to
the CBI, the CBI investigated the case
in a most cavalier fashion. The CBI
could not find out some of the answers to
the most pertinent question. The judge
has completely discounted the prosecution
story that Shri .Upadhyaya was thrown out
the compartment and in the process he hit
some pillar and got killed. The judge
has said that the murder must have
taken place in the compartment itself,
bacause bloodstains have been found on the
pillow cover, etc. and the CBI has not
been able to establish it and about the
mysterious nature of the murder,—how the
showl and Pyjama were there and how that
Rs. 5 note had beed inserted and so on
and the nature and position of the body of
Shri Upadhyaya which was found there,
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and such other things. Therefore in such an
important investigation, if the CBI fails to find
out material dues, we do not know where to go
and how and to whom else to approach to
make a competent enquiry. Therefore, the
only solution is to do three things: First, to
conduct an enquiry about the CBI; second,
to find out the truth about the murder,
and third, to enquire into the allegation
whether it is a poltical murder. For doing
this, it would be better if the Home Minister
immediately institutes a high-powered judicial
enquiry body, and instructs the Uttar Pradesh
Government that there is no purpose in
going appeal to the high court or the Sup-
reme Court, as the case may be.

SHRI Y. B. CHAVAN: As I understand
the line of argument of the hon. Member
who put the question, he is trying to
enlarge the scope of the Commission that
he wants to be appointed, in which even the
enquiry of the investigating officials of the
CBI should be undertaken. I do not
agree with this, because the investigation work
itself was a very difficult task in this parti-
cular case, as every investigation has to go
from the unknown to the known. In this
matter, there are no direct witnesses for the
murder. I have also studied the judgment
as carefully as I could, in the limited time
at my disposal, 1 find that the judgment is
a very learned judgment; I must say it. It
is a well-balanced judgment also; I must say
that; nowhere, at no point in the judgment
has the judge made any reflection on the
investigation authority itself. The prosecu-
tion case is based on three extra-judicial con-
fessions that one of the accused made, and
all rests on circumstantial evidence because

where there is no direct evidence, the
prosecution case rests on circumstantial
evidence.

The only thing that the judge found was
that there was not enough evidence to accept
the circumstantial evidence. This is a
legitimate inference that a judge can make.
Possibly, on the same set of evidence another
judge can say that sufficient evidence is
available. This is, really speaking, a point
of argument. I did not want to argue the
case in a legalistic manner but since the
hon. Member has put in certain arguments,
I had to make a mention of it. Therefore,
I do not think that there is any intrinsic
fault about the process of investigation as
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such, Well, even if we appoint a commis-
sion one cannot say whether it will be able
to find out the truth. But, certainly, if it is
ultimately found that an appeal is not
admissible or the State Government takes a

decision not to go in appeal then this matter
can be gone into.

N JA AW (wrawEw) - qg W
T gt & Tm% A ¥ Awrd e R,
TR g g, &g dviw oW 3
St gar fe @ g ¥ weaew §, 9@
@I gU FSEATE FT @1 AT Y A
AFT R AN gL IEET q@T AT
ST TgT T} 1 gafaw g fafres
AT Fordard § a9 A ey § 1
L gear N 2 AR wraET Ot ¥ fedy
e F gar Y & o e frer ax-
T 9T AT 1T §, gfera 9= o1 smmar )

& qga a9 A a7 q@AT AT §
f& @ @ R @i 1 =17 wew ARFIR
T @ @ QIR § o oww oAy
FET T J A g fermr ? P 3
T TX, fred TR o, feed SR
T TR T T OWR B A I
forr ? Far g A UST FIFR F qA
¥ ot W@ fFmrar o9 gw ¥ §E<
¥ e U far ar fady ge df &
FqT ¥ o1 F A@T fFAr P ozEEY gwrd
Y =f |

Fifs TEwr awrg A =vfay, sEwt
o & aqr IqTE 1 TST TFR F FHEA A
UF %7 &S qmar ar faed g w9 g
qr dfFT o= IET G A AT I
sreed frar &Y ag 9= @ suwr R faar
T | ST §ER Y 99 Ig 9¢F G T
2 faar mr Y i S§ T W faEne
g fFar | saeT oose g g @ e
JLEFR &1 Y @ &7 far @ = Tsw
qER AT S @rer &Y famy @, A H
g ar | § wmer =g § fF owr oAy
g 2R wEy g Y AT = AT ?
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g Y @Y gEER A aE § FE
Fgma A A g ) 5 SureETESht #1
gFRT IFT G 2@ T, MY AT 99 Gy
oY, 97 FEE FA9 § R FI @ &, T
A O AN AHT Ag A @
AT ;3R TR dTFT ITH FAX
¥ qEr omar @ @A} Y 9 A Ag
T 3R IgH o9 uF AR A Ar Ay
I F4T AL SOTAT, T 99 A9 TG @
ard # o T O @Y 7 |9 FY 39T wfa-
g FIAT AR 4T | 7 §9 F IE
warfeat G g wifgg o, aga O fe
ST Tifed a7 fF aefas s & ag
Tt 1 ghgm e vt T e
T SEET JIE |

1 Y mar &Y gy war | fRT o axER
Y fedmT & o S gl § | SuTeATy
St Ay gET F A H GE-gE T g
am Tifgd o uF whaa fagea @
anfgd it @t aggel 9x fawmi AR #
SrAT |rgAr g fr qar e A wn?

SHRI Y. B. CHAVAN : About the facts
or method of prosecution I am not holding
any brief for any side. About the inquiry
commission I have explained my position.

=t 7y famd (FR) : R FEE
AR ST GLFR FY AT AR 7% faqw
FaR Fqer g fF e QA ¥ oF ar ?
TUFT IAX TG AT & |

SHRI Y.B. CHAVAN : The State Gevern-
ment themselves asked the Central Govern-
ment to appoint an investigating authority
and they appointed one. They naturally
took the aid of the State CID also in this

matter. There was no difference of opinion
about the investigation.

st gerw wavw (afor feel) o
IqTETer wEET, At SAeATSr SAeATd Y
7Y F g AR A qrrd S F Tww
¥ ¥ greeqd w, g dN ST §
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79 F @, fag om e T Fr A
faar a1, 9§ T F1 J@T AR Y FI3
far &, ST @7 ) A SyrEATT F OfAR
F Iy OF g1 DIar a1 gow 91, 7Y 5
foreY 39 qTUr Aol AT ¥ T oW
v AF qE-dET AT afrae 9T gu
T TF SN T I07 47 | HIE T & TH-
9 feeax g, fage SHaT v far
3T g9 W A agi ¥ dAfuT gatese
as gfew, guiEde srw gfag, So qae
AR To o WHe T | HF T AT
@I F 91 99 FT UK & qG I {F a8
AT ¢ W] ufdwse &1 aarer &Y der Ay
gar g

39 gar #1 Wifeq Fa1 & aFar § 7
3q & d a@ifex ) a3 § 1 oF Afeq
NY A TFAT , TG A FA FT qAH
DT AT T SAF 9 F 26 797
AN g e o oY | I A A O
wy @ e T ¥ gaw Afer aafa-
Tq wgar @ wFar §, afEw A g F
FTOT #Y AT JYTEATT T FAT FM,
aZ FEAT FT Y FfsT | g@faw AW
—3T gfera e} qET Yo WHo FI
W—af frord & 5 a8 & Qe
T

gfew aeadl 3 &% qifeadt & am foy
aR g% qor f5 ot smena F1 9T
qfedt & ax § v &ar q1 | qEAT
geor, N W@T I, v Fer ¢ fF g0 ®ga
T FAr Tifgn o 5 ag g aefas
FIOT & Y a% & geueww Ufasa
gAY a1 | 99 FWA gH A A9 ¥
gHa ¥ | f99 TR T A oger &
aAfeqw efee & geaam frar ma, @
SFIT f5 g7 1 A1RT, § FX G F |
a7 g wewd g fE g dan Ad
foar | (smaum) g A HaF -
AT A AR AR AWAE dgE, =i
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FTATT, § I9 FT §9 Ieorw W fFaC 1
T 39 W ¥ 39 9K & I &, Y 9M9-
@ H faearg 3 &, @Y SwEA B A
F TRy § g e e @ gfia
qI F § N 2 e 7 &
faw @ & greer &1 7S foar mav A,
T IET FHTC FT AST I AT 7T & )

- warw Ag g § B ST J ar wwr
s Fgar & 5 gar wfam ad g @R
wivg 394 sfged @1 @ig fZan
g4 gAR @ a% ufese ¥ wgariew
F fear | safag SEwr Q9 A€ far
ST GHAT & | ATET AT Tq W Y Sar
IR A F19g AR T & F
TERIGHF @ 3@ W
Netferd a9 @ 3 I FT 947 TG
T ST 1 g o A fafgar s §
—3 Y Y et E—FF e 1 wER
T fear s 1 & @ e @R wEg-
i # fearaagt § famw s g 5
S &, ag e & 9w fafggi @
TS FEF IAE | T qg g fF R
39 3 ¥ I NFIC B 9EqF gl &, ar
FAT IGT AFAT T | 30T 2 Dgar
SUTSATT F 19 T 9EAT g% , A A
F @rg WY @ gl § | qEfAT TwaAR |
Q1 ISIAT GIFR T Faeq a1 Svar g |
FE Wt T A1 FIGT ¥ q1fFw @ AR
¥ ot T 3 fF i § g 7 AEN
T &l ST AT FH HT & qAA, {R}
TS TE &N AT

# ag JMaT |rgar § 5 Far go o
F@ERIFNTIER I g &
g aflg FI AT ALY, FR g AT I
TTETT #1 A FqT garg Y L 8, o+
i g wiee § f 99 e ¥ 39 fagam
et A8 1 R gy g W 3
W AR U@ &M A FAqT A qrE
wEHAT | FAT TR Igax A8 & fr o
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THFR AAFT H qikT Fa fagmar @
a7, I TFR FET GIHIT TG 0F F4-
ww fas, afs @9 A9y G oF
39 FHEA ¥ N fEeAE SwerE @t
a9 A ST WET 1Y §7 a3 A
G faadr &1 N Qagae SuTeATA
wra ¥ OF 39 9w & & faer
Farer ag & f o 2w &7 Far ) 39-
qTEE T S ¥ FAT HY WEEA TH AT
¥ AT A qfier F 7 fauR T FQ@ g
g #1% o Ser & fau A § 7

SHRI Y. B. CHAVAN: The hon. Mem-

ber has raised a basic question and 1do
agree that government has certainly a res-
ponsibility in these matters. I do not want
to shirk the responsibility in this matter.
But, as I said, there is no question of our
giving any advice. The only advice that I
can give to the UP Government when I
talk to the Chief Minister is that he should
consider the matter on merits and decide it.
1 have not given advice one way or the
other. It cannot be given and should not
be given. But in case the State Government
decides not to file an appeal then certainly
this matter of appointing a commission shall
be gone into.

MR. DEPUTY-SPEAKER: Now papers
to be laid on the Table.,

SHRI HEM BARUA: Sir, before you
pass on to the next item, may I draw your
attention to one relevant fact on which
adjournment motions and calling attention
notices have been given, namely, the fast
by the school teachers, which is a very
important matter ? (Interruptions).

MR._DEPUTY-SPEAKER: So far as the
issue of the primary school teachers is con-
cerned. .... (Interruptions).

If you don’t listen, then I will go ahead.
The papers to be laid.

12,35 hrs.
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Papers Laid on the Table

Review of Bharat Heavy Plate & Vessels
Ltd. Visakhapatnam, 1967-68 and Annual
Report of Bharat Heavy Plate and Vessels
Ltd., Visakhapatnam.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
On behalf of Shri C.M.  Poonacha, T beg
to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—-

(1) Review by the Government on the
working of the Bharat Heavy Plate
and Vessels Limited, Visakhapatnam
for the year 1967-68.

(2) Annual Report of the Bharat Heavy
Plate and Vessels Limited, Visakha-
patnam, for the year 1967-68 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-1403/69]

Statement on Rural Electrification
Corporation

featd @ faga dsem # 9w
(ot fag /@R WEW®) : Mo Fo o WA
¥ A ¥ F griiw faachecor fraw &
ar # oF faavo gar-9ew 9 @At |
[Placed in Library. See No. LT-1406/69].

Audit Report, Railways, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): 1 beg to lay on the Table :—

(1) A copy of the Audit Report,
Railways, 1969 (Hindi version)
under article 151(1) of the Consti-
tution read with sub-section 3(ii)
of section 3 of the Official Langu-
ages Act, 1963,

(2) A copy of Appropriation Accounts,
Railways, for 1967-68, Part I—
Review (Hindi version).

(3) A copy of Appropriation Accounts,
Railways, for 1967-68, Part II—
Detailed Appropriation Accounts,
(Hindi version).



237 Re. C. 4.

(4) A copy of Block Accounts (includ-
ing Capital Statements comprising
the Loan Accounts), Balance Sheets

and Profit and Loss Accounts,
Railways, for 1967-68.  (Hindi
version). Notifications  under

Representation of the People Act,
1950.  [Placed in Library. See
No. LT—1404/69.]

Notifications under Repr ion of

the People Act, 1950

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI,
QURESHI): On behalf of Shri M. Yunus
Saleem, I beg to lay on the Table a copy
each of the following Notifications under
sub-section (2) of section 9 of the Representa-
tion of the People Act, 1950:—

(1) S. O. 2837 published in Gazette of
India dated the 11th July, 1969
making certain corrections in Part B
of Schedule VII to the Delimitation
of Parliamentary and Assembly
Constituencies Order, 1966 in respect
of the State of Punjab.

(2) S.O. 2838 published in Gazette of
India dated the 1ith July, 1969
making certain corrections and
amendments in Part B of Schedule
VII to the Delimitation of Parlia-
mentary and Assembly Constitue-

; ncies_ Order, 1966 in respect of the
State of Kerala.

[Placed
1405/69]

in Library. See No. LT—

12.37 hrs.
RE. CALLING ATTENTION NOTICE

SHRI A. SREEDHARAN (Badagara): 1
want to make a submission...(Interruptions).

MR. DEPUTY-SPEAKER : Without
my permission, you cannot make a sub-
mission.  (Interruptions) Please  resume
your seats. On this question, the primary
concern is of the States. But on the Centre
also there is some responsibility, I have
taken it up with the Government. After
their reply, I will take a decision. (Interrup-
tions).
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SHRI SURENDRANATH DWIVEDY
(Kendrapara): Let the Education Minister
make a statement.

MR. DEPUTY-SPEAKER: As soon as
we get the reply, I will take a decision about
it. This is not closed.

=it () ;. Fg w9 I
3 1 sa fagerr |+ ) S1aEEH & 5 g
AR F qmT S|
MR. DEPUTY-SPEAKER:
to expedite it.

SHRI VASUDEVAN NAIR (Peermade):
One point arises from what you have said.
I do not think it is a ruling. You said that
you are waiting for some statement from the
Government. When we submit a Call Atten-
tion Notice, it is for the Speaker to decide,
whether you admit or reject it. You cannot
decide the fate of a Call Attention Notice
on the whims and fancies of the Minister. If
you take a decision that the Minister is
called upon to make a statement in the
House, you can do so. Our request to you
is...(Interruptions).

I will try

MR. DEPUTY-SPEAKER: You have
not followed me correctly. So far as the
Call Atteation Notice is concerned, it is
disallowed. (Interruptions) 1 have explained
it now. If you are not prepared to listen, I
cannot help it. It has been disallowed.
(Interruptions).

=t 7y fawd (F1): SE A -
g1 95 F &9 § A7 A0fegw

STATUTORY RESOLUTION RE.
BANKING COMPANIES
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS)
ORDINANCE
AND
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL—Contd.

MR. DEPUTY-SPEAKER: Now.
Yesterday, we decided 4 hours for general
debate. Only 1 hour and 55 mioutes are
left, say, 2 hours. So, we will have to finish
the general debate by 4 O’ Clock at the
most.
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=t sew fagrdt awdat (aFmge):
ag A T9qM |

MR. DEPUTY SPEAKER: Yesterday,
we took a decision.

=Y stz fagt awREt : sq #y Fav
EFAT FIAT ATZTC

SHRI SURENDRANATH DWIVEDY
(Kendrapara): It must be 6 hours for
general debate, 3 hours for amendments and
1 hour for third reading. (Interruptions).

MR. DEPUTY-SPEAKER: 1 will not
listen to anything else. Nothing will go on
record. (Interruptions)**

MR. DEPUTY-SPEAKER: Yesterday
when we considered the question of allocation
of time for different stages, we had decided
four hours for General Discussion. The
total time is ten hours...

SHRI SURENDRANATH DWIVEDY:
Let the allocation be 6-3-1.

SHRI RABI RAY (Puri): Yes, 6-3-1.

MR. DEPUTY-SPEAKER: If the House
agrees, I have no objection.

SHRI D.N. PATODIA (Jalore): Before
we resume the discussion on the Bill I would
like to point out a serious irregularity.
Various Amendment Notices tabled yesterday
have not been circulated so far, but many
Notices tabled thereafter have been circulated.
Therefore, in between, many are missing.
Unless those Amendment Notices are circu-
lated in time and unless the members are
given an opportunity to study them and move
further amendments, no discussion can take
place on clause-by-clause.

SHRI SURENDRANATH DWIVEDY:
Let us decide the question of allocation of
time first,

MR. DEPUTY-SPEAKER: You want
six hours for General Discussion?

SHRI SURENDRANATH DWIVEDY:
Yes.

**Not recorded
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MR. DEPUTY-SPEAKER:
going to extend the total time.
tion 6-3-1 agreed?

1 am not
Is the alloca-

SHRI M. R. MASANI (Rajkot): lLet
it be 5-4-1.

MR. DEPUTY-SPEAKER: 1 think, we
can have 5-4-1 because there are about 360
amendments.

=it s T g (faeslt @=<): oK
30 & F09 mEdE ¥ wisdz §1

SHRI SURENDRANATH DWIVEDY:
It is left to the discretion of the Chair. The
Chair can extend it by an hour or so. You
can distribute the time as 6-3-1 and in case
you feel that more time is necessary for the
Second Reading, you may extend that time.

MR. DEPUTY-SPEAKER: 1 will do
like this. For General Discussion we shall
have five hours. In case it is necessary, we
we can extend it by half an hour or so. In
the first instance, let it be five hours.

Regarding Amendment Notices, they are
in the Press. They will be circulated as soon
as they are available here. There are quite
a number of amendments.

SHRI ATAL BIHARI VAJPAYEE: Will
they be circulated tomorrow?

MR. DEPUTY-SPEAKER: Not to-
morrow; they will be circulated during the
day.

SHRI ATAL BEHARI VA!PAYEE: In
the evening.

MR. DEPUTY-SPEAKER: Not in the

ing. All d , regularly moved
so far, will be in your hands before we take
up the clause-by-clause consideration.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): In the light of the fact that there
are quite a large number of amendments, I
would support what Mr. Masani said, that the
time may be distributed on the basis of 5-4-1.

MR. DEPUTY-SPEAKER:
what I have said.

This is
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Mr. Bedabrata Barua.

SHRI HUMAYUN KABIR (Basirhat):
rose—

=t vg fomy (97) @ I OF g
ATH ATST 2 |

MR. DEPUTY-SPEAKER:
your point of order?

stag famd: o @@ A AT H
ATaFT = fqamT Jrgar g o

SHIT HZ S F A 9T AT qRA
Ay § arq 7 Far @ I ¢ RN o A
gag T g ? foar eward faw 1 g
AT §f sweHaw #Y 1 gEfde &Y
geH fFer @ fam &1 o fagia 2
SEFT & waw g AfF ag faw aga
& & &w § aman T @ gree fEA
g R o awg & & faw * o
FaTE g St & wward ey
¢ | AT WPIRT, TW@ A A A
e = 7@ g 5 faa faaar s
& SaAT & avas e FY Fav &
g SmAr 9gar g fFowm e eni
WY 59 a1 9% @ & fa dam A E,
S #) fAgw 3 & fag dareadi § fe o
fasfag o1 7 e & fao sgw
T F 99 1@ 1 94T fear Sy forad
TS AT a9FT agi q ag fAaar ?

N seAE (ava afan) ¢
# my fawd & saear ¥ 7@y F1 qwdA
FEIEN

What is

MR. DEPUTY-SPEAKER: The decision
that we have taken is not open for debate
now. Itis final. As regards amendments,
if they are within the limits of the rules,
they are admissible, and we shall examine
that.

st T (70) 0 feer s oar
qY T A TG & | EX afafa a9
faq & foT A9 A arg W T AR
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MR. DEPUTY-SPEAKER: There can
be no reopening of that question now.

SHRI M, L. SONDHI (New Delhi): May
we have the answer to that question, because
that question is now the property of the
House?

MR. DEPUTY-SPEAKER : As I have
said already...

SHRI M.L. SONDHI: We did not
hear what you said.

MR. DEPUTY-SPEAKER : The hon.
Member had raised a point of order that we
should bear the length of the amendments
If the amendments are not
in order under the rules, they cannot be
moved and they will be out of order. But
if it is suggested that because the amend-
ments are too lengthy, therefore, the Bill
should be referred toa Select Cummittee

and that question should be reopened,
then I am not prepared to reopen that
question now. It has been finally
decided.

SHRI MADHU LIMAYE: This is
slipshod drafting.

SHRI M.L. SONDHI: Does this

reflect his love of English composition or
does it reflect muddle-headedness ?

MR. DEPUTY-SPEAKER : The fact
that the amendments are lengthy shows that
Government have applied their mind thorou-
ghly and want to have the Bill drafted as
petfectly as possible after thorough scrutiny.

SHRI SURENDRANATH DWIVEDY :
If we are going to take up the amendmeats
today at 5. p.p., then...

MR. DEPUTY-SPEAKER : 1 have not
seen them...

SHRI SURENDRANATH DWIVEDY:
If you have not seen them, then it is not
possible for us also to see them. If the
amendments are going to be distributed
today, then it is not possible for us to
scrutinise them and debate on them at 5 p.m.
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[Shri Surendranath Dwivedy)

today. There should be some considera-
tion in that regard also. If they want to
pass the Bill hurriedly, let them pass it and
that is a different matter. As we have said
already, we are all suppporting the Bill. As
has been suggested, we could refer the Bill
to a Select Committee for a day or two so
that we may scrutinize the amendments, or
else you may allow more time for discussing
the amendments in the House. Why should
they hustle Parliament in this way? I really
canpot understand this.

MR. DEPUTY-SPEAKER : May I have
the reaction of the hon. Minister? There is
a demand from some Members that since
the Government amendments form a big
bench, the Bill may be referred to a Select
Committee.

SHRI GOVIND MENON : No Select
Comnmittee......(Interruptions).

SHRI SURENDRANATH DWIVEDY:
Then, extend the time for debate in the
House.

MR. DEPUTY-SPEAKER : The hon.
Member has posed a question now...

SHRI SURENDRANATH DWIVEDY:
From the very beginning, I have been appea-
ling to Government that since they are not
prepared to refer the Bill to a Select
Comnmittee, we may be given more time to
discuss the matter here. But Government
are not agreeing to this also. 1 do not
know how we are to proceed. I suggest that
let the time be extended.

SHRI RABI RAY: You give them a
direction.

MR. DEPUTY-SPEAKER : These
things are not done by directions.
SHRI GOVINDA MENON : The

principal object of the amendments standing
in the name of Shri Sethi is to provide that
the compensation shall be paid to the share-
holders direct and not to the existing banks.
All the details had to be provided for that.

As for referring the bill to a select
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committee, I stated yesterday that Govern-
ment are not for it (Interruptions).

SOME HON. MEMBERS: Why?

SHRI GOVINDA MENON: My
opinion is that the Bill does not require
reference ta a-select committee. There is no
meaning in shouting ‘no’. They may dis-
agree. They may move amendments
(Interruptions). .

MR. DEPUTY-SPEAKER : Nothing
will be recorded now, (Interruptions)* As Shri
Dwivedy has suggested, in the light of the
lengthy amendments, 1 will consider a little
extension of time at the appropriate time.

Shri Bedabrata Barua.
SOME HON. MEMBERS rose.

MR. DEPUTY-SPEAKER : Unless hon.
Members resume their seats, nothing will be
recorded. (Interruptions)*

The question was raised in two ways.
Some persons wanted it to be referred to a
Select Committee ..(Interruptions.)  Then
Shri Dwivedy said that the amendments were
lengthy and they wanted to scrutinize every-
thing before passing the Bill and so the
question of extension of time might be con-
sidered. That is the second proposition I
have ascertained the reaction of the Govern-
ment; they have said ; no Select Committee:

AN HON. MEMBER: Where is the
Leader of the House?

SHRI GOVIND MENON: 1 have
moved for the consideration of the Bill and
it is well known that any other proposal
should come as an amendment, if necessary.

- SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : I want to raise this point.
A lot of Members raised it yesterday : I
also raised it. In principle we agree with
the aims and objects of this Bill. But it
is a discriminatory law and the Supreme
Court may strike it down. This Bill which
we pass in Parliament had made certain pro-
visions...(Interruptions.) Take the case of
the Unit Trust of India. Please listen to

*Not recorded. \
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me, at least for a change.

=it oty e (\rene): ST AEkey,
19 AT T FHAT A H | T AN
AAFT FANETST FIAT 77 § . (A=)

SARIMATI TARKESHWARI SINHA
(Barh) : No Member has a right to inter-
rupt another hon. Member and deprive the
House of what he or she has to say. I can
understand communist tactics in not allow-
ing Members to participate. But 1 cannot
understand Congress Members doing this to
deprive another Congress Member from
saying what she wants to say...(/nterruptions.)

=t oifly qmwr: g 39 dwAT dar-
I FET AEY FAAT @oariono F
oy IR AHAFA TAE FC A9T g,
affFT e & 7 s g fF s F
Frad T a1q 9 F37 € .. (FHEEE) )

MR. DEPUTY-SPEAKER: This point
has been decided. I am not prepared to
consider the question of reference to the
Select Committee. But the question of time

will be considerd when we resume the debate
at 2 P.M.

13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at

two minutes Past Fourteen of the Clock
[SHRI M. B. RANA.] in the Chair
STATUTORY RESOLUTION RE

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
ORDINANCE.

AND

BANKING COMPANIES (ACQUISI-
TION .AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

N o SRS ¢ awrafa AREd,
gag § =mEer F AW R AT QoA
) ... WX e FT SR

)...
st ofg 7@ FATIT ggT @Ise

... (e
... (cmaw=
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1T AIST I2T TF §, SAHT T A |
.. (@Eum) ...

MR. CHAIRMAN : Shri Tulshidas
Jadhav. Then, 1 will call Shri George
Fernandes.

it gersitaT® s (FTEd): waafa o,
A T ST 39 grIw y uw fae §
dRIg IR g N g & WA FA A
FHS afara @ & < =wgy & 3w
g3 F aRiferw diw wfa ¥ S« AR
iz, fecd) eiiFT R JFdT Y ssara
ST g A oTE @ ag adr @
afeT ozt ox tar feard d@T & fF W
FTE AFER AVAAT AIEAT & A1 IART AF
fT & e w1 @ 48 faw a@r &
TF AR Al & fAu @ r flar g ar
I ferzvdm w<7 &1 #7 9w e
FTHA 7 NI @ § agt 9
TF AFAX §IF V@I EIaT g SR ENFT |
AT E A IE AT 3 WaT Y| A
IGT qiF 1T TFT @S g Ay ag  wFE<
T3 T R IEF 9§ gEy e W
TS TG arad g | A A aod J R o
Frag § fraee § 5 gl ox o S we
aF Afg § ofesy w=r =rfge | R
foreit 31 g9 ToAT FET § A1 fF M TS
27T FTATE T 98 g FT aFar g, ey
afemra MfeT & FT gHar g | 98 qfaamie
3 [ AT gUE ANRE I g gt
R F1% WY e SiF Qfg § 9w fa=rd
R TEIFAT & | AT R et F Fga &
F1E Y oOT AT aIET AT G g A}
T TYX YT T T &1 AR FY FwEY
agi o f99 aXg ¥ IFaT & IGHY J@H
E UG- AR c i Cra s i 1
T A § T gEIR AT T AT AT
FIEL S I, T a1 F AT gH |rEAT
arfgr | gaR fag g aga 3@ AT &)
roaT & X gHA AG AT ATRAT |
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[+ gereiterE ST |
ATy #R gEd S JaRET § qur fedy
TfFT AT o qeet ¥ A0 feRw g
fragrqv o ST & AT T AR AT
I AEY @Y AfgT ) I AT & AN
fadeT 21

MR. CHAIRMAN: Shri Tulshidas
Jadhav has raised a point of order regarding
maintenance of peace in the House and
avoidance of interruptions when other hon.
Members are speaking. 1 entirely agree
with him and 1 request all hon. Members not
to interrupt when other hon. Members are
speaking.

s ANl FATET ¢ I§ gET qUA
Y wgar |t agi ax e €1 S A
AT gIg gAA SO1E @Y, ATTR wfew ¥
T e A4 ARRAT ¥ AT FIAT TR
g fom fefmF R @ wwa sgg =«
W 39 Agd A @y gu W forw
SR AT Fag 13 947 F svede gan
I IgA 93— § FH §F e a
T AR § Fg aFATE—a 3@ faw 1
YT FAA F O NI Y g9 & |
Jogz FHE § W fa7 & e & 3w fawr
Y g7 ¥ TG FIT FY Fg7 A | qATEE
AT RT Y A ASEq F AHT
fas ¥ o9 TN T FW FT Q@ § AR
St NammrIgeE e fams qo
B & a1g W AT § ATHL 3qH THEC
AT FT FTH A, T8 fFEr qHT F7
oiF T fae o9 ¥ wF@E SEw #7
FTH FT TF | FT TG AAY ¥ A §
fezan & fagial &1 Favg e ag @t
HIHY g T QAT AFFA IR AT ATEAY
g fr far 1 Rt oy fedms o
T =1fgy X aa7 ¥ rax W wTFEE
o7 Y § 37 9 W & Y =vfEe Si)
qIgT Wt Y TFES  AATRA FT AFT A
T & av oA o gEAr & 39 fadaE A
FFTIT AR FAR 9 N g8 ¥ qAF
Tt Arfegm @Y AR T F A9 wiER
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FX fF o TO9) A FAA F 919 A
fear s o S9F Hax AT faT v g7@
Fr dfem amr sy 1 F qw WA A
Y F A FE gFar g fF 11 arde
T AT § ASARY I TgH I AT &Y
2. (wwaw)...g7 TR fF 11 arde
§ qgw foet ot grg § ag Fadow o
8 S gw g Ay 5 semRw
& fawfaer § wRg @FC A agrww H
I FT &G T | AEAIRA  ATAT HIHAT
@ faas &1 99 FG, FERT F
fofiler 3 11 qrd@ ¥ 9gar @ @ FT
femr @ g F gw A o
g € fF dwfea & gem
wET 39 fad w1 §qF FHE F q@ WA
fear s a1 S9F a1z @9 foq = 7@t
I FEH g A} 11 arde & 9gw € sast
qrg FT feor Sy 1 g S A @
I afcw v amg & fF 7 W oW
THE F GFR FT T XD A9
AT 0

=t e g (faeeit @) : a-
qfa oft, ag fas FEr FidEad g AR
g it § 1 qg N @ A fE Frer
I A T faw &1 Amar @ E 0 & gwaAr
TR s § g
Al A g wa e T s
qAT N F I W ag AT & fF @
QR oqra § fa=me frar s =fga
T ST 6 et smaw AT R 3@ IS

F Uy oY A S 3 faw & quiar o §

g T oY g § A o E, R ¥ AW
Y & i F @ § 5 Sl 5 asgia-
O g Jfgd ¥ Y, S fF AmeE
femrd Sft s e fg <t ot qar sidg
% Ay Oy Ay &, oY ag wiv g 5 ag
qIHAT INTE FAST F qrg A1 F0Ry |
lNagdawg & agi 9% WA
farda g fs fmfm & A &g
faer 35w /A ¥ 9y arfs s W
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W F R Ay qwE @ arEE AT
XM ar @ g, sgsaa, aad st
= fawt ¥ avax @it &, St At
g, F1g @ifeat §, m st ot fam
F R § faure A frar ma, ¥ oaw A
AN F Y 9

T TG g g R T@ o aw F
e fawr 7t g7 § ) AT FAA
F IS @Y a7 ) wg aw gH AR
2 o A% @R ¥ & N g
e =w qw ¥ o 4G fea, oy
faa 9et & Gw gu & R @@ oft gy,
AfFT ¥ FAA @ AA F A A
¥ aww gu & | 7 o e fas g o faer
JqTz TR F I qiw fEar AT @I B
g T 99 g | & we o S §
Fgm {5 ag 51 F1 UdEEw F3, AfEA
ST uF g 8, a7 qifeemied fawew
& g fraw § w1 0§ w9 9
F g F N P F AR F@ER
AT T TG FY SAFL ALY F al
g gy Afewl § Fifeaw § o
AT FTHIT F Fg 6 o9 10 a6
ag AT AT IE § 79 qg AT gAY TR
F Tifgd f5 ag faw q@se #AA v
I AR AT FHE AW AT IR e A
oAl feid 31 @, TR fer sma
AFA Y g NI g7 WIE A
frg 9 &Y FHY 1 X A @F 26
g R &, e aw N av e @
qi=, 8 A FMYT TEFRL FT qF &
I | IR IR TR g fF qRERE
anft g% e FT QU AT Agr faer
fF 50 X 0 TG ¥ AT ATEe Qeerd
X | gafad § wnT w5 S e ¥
fadg &5 f& F7 ¥ s qifFEmed
Sfyeg &1 qwa fwar s

=t wg femdr (%) : wmafa @,
7g anfedw 19 qrde & S fFar v
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qw1 20 ardE &1 feq R @ T A
¥ qrg oft | 77 21 araE Y fad qw F
gFa ¥, AY wiw ot @) T
i & AgTa A A A, A FwE F
Y arar | X 21 ardE # faw =
frar srar fw, 91>, qiw foT & fadr Oy
fawr sy qiferanied FAeT & a@ FT
ST gHAT AT X AT qF [TAL SATIE Joae
FHAY 7 Fooid ax agg g A g
gt AT TR S aeE AR )
mﬁwmm Iq gAY
gar A

wham g & fr g o faw
qiw fer & arg 3 faay ag WY e AT
gmE FT fFar gar @1 N gR Fe T8
FgAT Zram e 13 A1 F aeF F g
grag e =y § 5 fewmr s
FT G T FT T W A 59 fadaw
F1 A F7 w9 frar g 7

fgdars ag & fF w99 &
sifaFTd 1 AR gew #1 wbwr &7 9
21 2 gwar 2 e g g9 fad @@ A
Tgmoag At 2@ &) T Fam
1 T g2 F Ia7 1 g7 faAw Agar
g fr agr smeige ofefade fawr smn
a7 foad oaT F afawd F IR AF
FATA T AT AT A FTEAT A b v
a7 fF  TEF! SR O FQA, 1L FALY
¥ A A Afww gw A F gt )
agid & A gar wegfaee Bl 7 R
a1y fear a1 | % SaTEE FAA F I Y
I T QX 3 AT 99§ gE g,
a=y qfadT gu | o9 AT A § 998
foredix qg% goTr arq fear @, AEA R
fod o AR gt g ST F WA Ay A
&1 e gm fag sfer ok fagra &
IR @2 § ITH! DI TG gAY | TUSE-
o & 39 fagra #1, & %€ qFg I
g fF & amds g o) @Y aren g | foma
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[=7 7y oA ]
WY TETF F I G AN I
T FT gH WA HC | TR 9w F
WTET GYT &, e {7 S @Tgd ¥ Far 39
FT g9 FTAET Io, A A T W
FAX FIHI TEAIT F 48 FT TCEAF
FX AR ol & e A 1 @\
A g IEd 9§ AfEw garT ag g
5 = smeRa Yfeefds faw i fear,
T IR qAT A Few & fawaw
wSrE FT F g9 Iq F) sargE Qg
FAAAT AT awg g 5 a@wR
AT T [T FY AW AL T G

Y a9 ag & 5 oy wmer gE e
Y gy 9t 5 F AF T § SR arfaar
e adaw & fafaeex § s o#1 dX
fagt feat @t sk wgr aw fF ag wiw
I gEfay ey faq e &
U HAY St ¥ Fgw fE gmerna 2w
NG RIIF T @ 5 sz
qifeaTed FREY FT ATHAT AT A 27
IT FTEAET FIA |

@A T AR P F AT T g
FErT Aq fu qgAfrER 710 A=
faq & foir ag fawr a¥e &= #+94O F
g S S gfa qur o sgear w1y
e gad fag o471 9 @) aw s@ fay
it dorw € F4ifE g 5w fae A g A
YR AF FAFT QAT FAAT, AAEA
AN g A F fgqg N a9
AT ATRT §, TH AW W gIR W H
AT ARy & 1 TAd fay § qum AN Y
faaga s8m fF g g 1 aEeREd
R gk afasrd Y e 39

SHRI K. NARAYANA RAO (Bobbili):
According to the rules, once the
Bill has been introduced, the next
stage in motion for consideration or
motion  for reference of the Bill to a
Select Committee or motion for circulation.
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Yesterday, the Bill was moved for considera-
tion and two or three Members participated
on the consideration motion, We are now
at the stage of active consideration of the
Bill. At this stage it is not open to suggest
any reference to a Select Committee.

SHRI VASUDEVAN NAIR (Peermade):
We would like you to give your ruling on
this point.

SHRI GOVINDA MENON: There was
this demand yesterday for sending this Bill
to a Select Committee, from two or three
sections of the House. Yesterday, we spent
a good deal of time discussing over this
matter, and then I moved this Bill for consi-
deration, and as Shri K. Narayana Rao has
pointed out, there were three or four speeches
including mine.

n oN. MEMBER: But a larger
number of amendments have come after that.

SHR! GOVINDA MENON: I very res-
pectfully submit that it will not be possible
to finish the work of a Select Committee in
three days.

SHRI KANWAR LAL GUPTA: why
not ? We agree to finish it in three days.

SHRI GOVINDA MENON: That is what
1 feel. (Interruptions) Why not they give me
an opportunity to speak ? I do not want to
show any disrespect to anyone in the House.
But it is amusing that persons who oppose
the principle of the Bill rise one after the
other to say that the Bill should be sent to
a Select Committee, At the time of my
motion for leave to introduce the Bill,
Members of the Swatantra Party and the
Jan Sangh Party opposed the grant of leave
to me to introduce the Bill......

SHRI M. L. SONDHI: So, what ? We
are only upholding the parliamentary proce-

SHRI BAL RAJ MADHOK: We op-
posed the introduction. But we have every
right to say that the Bill should be referred
to a Select Committee. .. ...

SHRI M. L. SONDHI: What is the
hon. Minister talking ? We have every right
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to follow the parliamentary procedure and

suggest that the Bill should be referred to a

Select Committee. Why does he want to

introduce this personal element of vindicti-

veness on those who had opposed the intro-

duction ....... (Interruptions). Our motives are
bona fide. We want to defend parliamentary
practice.

SHRI GOVINDA MENON: I have not
introduced any personal element. I have
not referred to Shri Sondhi; I have referred
to the Jana Sangh Party which opposed the
principle of the Bill and said that now one
after the other members of the Jana Sangh
Party want us to refer it to a Select Commi-
ttee...... (Interruption).

SHRI M. L. SONDHI: 1n a cooler
moment they will uphold this. They are not
opposing it on that ground; in this situation
they feel that there is some tactics. My
fundamental suggestion is that this House
upholds the democratic procedure of sending
the Bill; to a Select Committee. Even if it
goes to a Select Committee for three hours,
let it go to the Select Committee.

SHRI GOVINDA MENON: Sir, this is
the first time that I come across a situation
when parties opposed to the principle of the
Bill; want the Bill to go the Select Committee,
The object is very clear. .

Shri Dwivedy said that there were cer-
tain amendments which the Government
themselves had given notice of and, therefore,
some further time should be allowed. Earlier,
in the forenoon, the hon. Deputy-Speaker
accepted that request and said that more
time would be given. Having been given
more time, further representations that
it should be sent to the Select Committee is
only robbing out of the time which has been
granted by the Deputy-Speaker.

As was observed by Shri Rao, once
introduction has been allowed and debate on
the consideration of the Bill has been pro-
ceeded with, this motion for reference to
Select Committee cannot come. It should
have come yesterday and not today.

SHRI S. K. TAPURIAH  (Pali) :
Your amendment have come today.

SHRI GOVINDA MENON: Regarding
the amendments, I referred to the amendment
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in my speech, It is only one single matter—
there may be pages of it; that is all right
namely, the payment of compensation should
not be to the existing banks but direct to the

shareholders.

Sir, 1 very strongly object to any attempt
now to stall the progress of the Bill and I
would request you to see that consideration
of the Bill proceeds.

SHRI S. S. KOTHARI (Mandsaur): Sir.
permit me for half a minute............
(Interruption).

MR. CHAIRMAN : Shri Kothari.
SOME HON. MEMBERS rose—

SHRI BHOGENDRA JHA (Jainagar):
Sir, either you give your ruling or you have
voting.

SHRI INDRAJIT GUPTA (Alipore) :
The same arguments will be there on both

sides.

MR. CHAIRMAN : I have promised
Shri Kothari half a minute. We shall hear
him for half a minute and then we shall
see.

SHRI S. K. TAPURIAH : Why do the
Communist friends not go and sit with the
Prime Minister on that side ?

SHRI SURENDRANATH DWIVEDY :
If there is a point of order, I do not stand in
the way but you should not continue this
discussion any further.

SHRI S.S. KOTHARI: Sir, the Bill
will be passed and I would not like to stall
the passage of the Bill. I would submit only
two points.

Firstly, certain amendments, which have
been presented by Opposition Members,
would most likely not be accepted by the
Government on the floor of the House—
generally they do not do it—but in the Select
Committee the question of prestige is not
there and they can accept amendments there.

Secondly, Government has not yet becn
able to crystallize its ideas with regard to the
various provisions in the Bill.
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SHRI GOVINDA MENON: It is
sufficiently crystallised.

SHRI S. S. KOTHARI : The hon. Law
Minister is innocent and ignorant of banking;
he does not know anything about it. He
is changing the provisions of the Bill day
after day. Therefore, it is necessary that
the Select Committee sits in a calm and
cool atmosphere just for three days,
examines the Bill properly and passes it in
a proper manner. 1 do not personally want
to stall the Bill. I can assure the hon.
Minister, the Prime Minister and the House
about that,

SHRI P. RAMAMURTI (Madurai):
Once the matter has been canvassed by some
Members and you have asked the Gover-
ment side to reply on behalf of the Govern-
ment, either you give your ruling or you
allow a free-for-all discussion. In the other
case—excuse me for saying this—there is no
nead of calling the Minister who is piloting
the Bill and was speaking on behalf of the
Government, Either you allow a free-for-all
discussion on the matter—let us have a
discussion of the matter ; I do not mind—
or you give your ruling.

MR. CHAIRMAN : There is no point
of order by any Member so that I could give
my ruling. They are all suggestions made by
hon. Members. Now, we shall proceed
with the consideration of the Bill. Shri
Bedabrata Barua.

SHRI BEDABRATA BARUA (Kaliabor):
Mr. Chairman, rarely in the history of any
country has there been so much unanimity
on a measure as we have to day. Not only
those who have rep d centrist opinion,
all opinfons in the country have welcomed
it. Not only the vast masses of the country
bave welcomed it but, as one representative
of the Jana Sangh has derisively said yester-
day, rickshaw-wallas, sweepers and stone
breakers have also welcomed it. That is
very important.

SHRI BAL RAJ MADHOK: There is a
challenge. At any place in any hall come
and talk to the people and I will also talk to
the people. Then we will see......(Interru-
ption).
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SHRI INDRAIJIT GUPTA : We accept
the challenge...... (Interruption)

SHRI BEDABRATA BARUA: People
have already accepted the challenge ......
(Interruption). They are today facing the
gigantic challenge of the common man and,
therefore, the Jana Sangh and Swatantra
Parties have slowly been changing their
ground. From the very beginning to
the discovery of the argument that it is
against the depositors and the employees it is
a long, long story. They started in this House
by saying that this Ordinance was hasty.
Then Shri Masani came to this House and
said that the right of the privileged minority
has been assailed. Then the employees, the
shareholders and all these arguments were
not there but when they saw that they had
to retreat before the mightly avalanche of
popular anger against this type of tactics,
they have come to the brasstacks...... (Intetru-
ption). They have come to the position of
discovering arguments that people with better
motives say sincerely that they have been
trying to ride two horses at the same time.
I would ask the Jana Sangh as to where is
their social theory. They have been people
who run with the hare and hunt with the
hound. They say that non- nationalisation
is their policy. If non-nationalisation is
their policy, concentration of economic power
is their policy and the interest of monopoly
is their interest. In that case how do they
bring in the interest of the common
people ?

We have confronted the people with a
regular programme of progress. It is not
even progress; it is just breaking the stagna-
tion of centuries. It does not bring in the
question of socialism at all; it is a pure and
simple question as to whether the private
banking system has been able to mobilise
the resources in the country to the desired
extent; whether they have been able to
mobilise and give the proper resources to
the rural and semi-urban areas; whether they
bhave treated the resources in the right
way or whether they have placed these
resources at the fact of people who control
monopolies and whether all the wealth of
resources of private banks has not been
ploughed to the service of monopolies.
Have not their resources failed to be
utilised for the medium and small-scale
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industries ? These are the facts. Even the
protagonists of non-nationalisation of banks
have never succeeded in giving answers to
these mighty questions that have been raised
in the country, so poor as India, with prob-
lems of mobilisation of resources, It is
essential that we do not go by side channels
and invent arguments to protect the vested
interests in the country,

It had been said, very curiously, by
somebody yesterday that it is a slogan. Is
it a slogan to nationalise banks, to put
society in control of resources, from merely
1/4th of national resources in bank deposits
to 85 per cent of bank deposits and to
prevent of misuse of resources that has
taken place for so long ?

Then, the question of minorities was
raised. It has never been a democratic
theory to say that minorities have got a
right over and above the society. The
society has a duty to assure justice to the
common man. Today, democracy is very
much being talked of by those people who
are on the side of hundred and old directors.
They talk of democracy. Is democracy a
class rule ? They do not say that. But they
mean it. In Britain, first of all, the Lords
came. Then, there was transformation.
The industrial people started influencing in
a major way the policies of the Government.
Then, the House of Commons came and,
ultimately, it became an effective instrument
of mass power. Nobody raised the issue
in England. Even Laski and, after him,
G.D.H. Cole did not raise it.

Nobody has raised the issue that if you
go with the common man, you create
communism. Nobody has raised this type of
argument that anything that you do in the
interest of the common man, anything that
you do for the benefit of the comman man,
is communism. It cannot be.

Then, the question of fundamental rights
had been raised. It is considered a ‘religion
that the fundamental right should be main-
tained. 1t has been a religion with some of
our friends, particularly, to our right, that

* judiciary is sacrosanct, that its views are
sacrosanct and that you cannot challenge it,
May I quote one view of the judiciary on
the fundamental rights? Has not there been
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a remark that the property right is the
weakest of the fundamental rights that
should have been on the statute book? In
spite of that, we have a provision of payment
of compensation. What is that compensa-
tion? When we take assets and liabilities, we
pay compensation. 1 know of a case where
the value of a share of Jessops went up from
Rs.22 to Rs. 50, It is they who put down
the value of shares. They say, ‘We have
the goodwill.”

Sir, while going in a jungle, a common
man, a weak man, felt that a hefty dacoit
may be his best ally while passing through a
dangerous area. A common man may also
feel that there is a tycoon who is in control,
will be the last man to fall down. He has a
belief in his capacity to survive by all types
of means. So, this goodwill cannot be
valued. We have devised the way of
compensation...

MR. CHAIRMAN : The hon. Mem-
ber may try to conclude now.

SHRI BEDABRATA BARUA: On
this question that the deposits will be given
to the public sector and the public sector
will use them Mr. Jaya Prakash Narayan.
comes in. They are very happy that he has
criticised it. His criticism was subject to
this, unless you bring about a fundamental
change, that is, socialism in economy, when
you have to give the deposits not to tycoons
but to the development of industries. Today,
we will be compelled to use the deposits for
the development of industries, not to give to
tycoons. We will have to have a social
system whereby the deposits will flow to the
common man.

This is a beginning in the right direction
because, for the first time, we have come to
control the vast credit in the country. There
have been talks of subversion. I am not on
one side or the other. When the Ordinance
was promulgated, very serious suggestions
were made that the President should not
have given his assent thereto. Parliament
has every right to approve of it or disapprove
of it and throw out the Government. Are
you going to subvert the Parliamentary
system by making these suggestions? 1 say
that a small man anywhere cannot subvert
the Constitution. All Constitutions bave
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been subverted from the top. The Weimer
Constitution was subverted from the top.
Gen. Ayub Khan come to power by subvert-
ing the Constitution from the top. There-
fore, any suggestion that we subvert the
Parliamentary democracy and prevent the
intentions of the Constitution from coming
into effect is certainly, very dangerous and
very bad.

The very ideology to build up industrial
empires goes ill at ease with socialism.
They are all socialist-supporters of industrial
empires; I have full sympathies for them.
If one accepts socialism, one cannot accept
industrial empires. Socialism means that
this mad ambition to develop industrial
empires must be given up.

The nationalisation of the Imperial Bank
has been a success. Though it had not been
able to utilise all the funds for the common
man, it is better-oriented to do it. Sixty
per cent of the branches have been located
in the semi-urban and rural sectors. This is
f great achievement.

We should be careful about what is
going on in the press and in the country. In
the name of democracy they want to
support the worst ambitions of the mono-
polists. If we proceed in our democratic
ways, we would suceeed and we will create
for the common man an era in which he will
be free from the exploitation of those people
who have ruled us everywhere.

SHRI SURENDRANATH DWIVEDY:
(Kendrapara) : Unnecessary and extraneous
matters have been brought into this discus-
sion and the main issue before us is being
side-tracked.  The question of democracy
being in danger, the dictatorship coming
into the field, the Fundamental Rights being
infringed, all these questions have been
brought; those who are opposing the Bill by
bringing these things are themselves losing
the battle.

Let it be made very clear that I stand
here to support the policy of nationalisation ;
whether I support the Bill whole-heartedly
or not is a different question. I support the
Bill not because a great, historic step has
been taken or a revolutionary step has been
taken, There has been nothing like that ;
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I do not see anything revolutionary or
historic about it ; there may be some historic
behind it but there is nothing historic. I
support it because we have been pleading for
nationalisation since one party entered into
Parliamentary elections in December 1951.
Here in the Party manifesto in which we
have pleaded that the credit institutions,
banking and insurance, should be nationa-
lised. "Not only this, very recently, in May
1967, our colleague Shri Banke Behary Das
in the Rajya Sabha moved a Resolution
which was supported by many that the credit
institutions, banking and insurance, should
be nationalised. And what was the reply of
the Government to that ? The Government
rejected the proposal outright. Then there
was the social control which was nothing
but a hoax. Probably Mrs. Indira Gandhi
who has brought this proposal also thinks
that the way the Bill has come, it will ultima-
tely be another hoax. We cannot rule
out this feeling if we go through the Bill the
way it has been brought. But leave that
alone. But when the social control was brought
then also this was the Government’s state-
ment. They spoke against nationalisation.
They said “it is the Government’s considered
opinion that mere nationalisation of banks
would strain the administrative resources of
the Government while leaving the basic
issues untouched.” That was the declaration
in December 1967. Now it has come.
Whether it has come on account of any
personal challenge benind the Party I do not
know. I do not want togo into that
matter, It has come—a good thing in the
sense that it may open the way towards
socialism. It will be the beginning of the
breaking of capitalist monopoly hegemony in
this country. 1 do not find any other thing
behind it excepting this limited purpouse. I
welcome this. T welcome this for another
thing that it has tried to focus the political
rivalries, not only the rivalries, the political
ideologies also into focus, Even in the
Congress Party there is a clash of ideology.
1 believe it should be carried further.

Shri Morarji Desai, the ex-Finance
Minister, while making a statement in this
House said that he was dismissed like a
clerk. I do not want to go into the manner
it was done, whether it was conducive to
democracy or not. But if he himself says
he has no faith and was carrying it out as
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a loyal soldier then probably he was reducing
the position of whether he should have been
dismissed in this manner or not is a different
thing altogether. The Prime Minister is now
posing to the country as a great socialist,
which Jawaharlal Nehru could not do; now
his daughter has embarked upon it. F1q &
& sur 1 She has shown boldness by
dismissing Morarji. She has shown courage.
But she would also prove to be bold enough
if she had resigned from the Congress Party
and come out openly. Because these people
have sabotaged the whole thing, because it is
her statement—it is not my statement—that
bank notionalisation was accepted long ago.
If I remember a right, the process started in
1948. I have a quotation. I do not want
to go into the quotation. It will take time.
I think Jawabharlal Nehru was chairman of the
Congress Economic Programme Committee
and the Committee stated that banking
and insurance should be ntionalised.
Why all these 20 years it was not
done. I want to ask. Who prevented this
happening? Parliament, according to her own
statement, in 1954 decided that the economic
development should be moulded towards
socialist pattern of society. She has repea-
tedly said that this was a continuing process,
we are not introducing anything new, it is
not the beginning of the era of nationalisa-
tion. She has been the Prime Minister for
over four years. 1 would like to know who
prevented her to do this before ? Why was it
not brought before ? By bringing it the way
she has brought it, she has opened herself to the
criticism that behind it there is no economic
purpose. There is no deliberate direc-
tion to thechange of economy. But there
is some other thing behind the whole affair.
I may put it again to her.

MR. CHAIRMAN:
Member's time is up.

The  hon’ble

SHRI SURENDRANATH DWIVEDY :
I have taken only 5 minutes. I will say
what I want to say. I won’t stop like that,
You cannot shut me like this. You are new
to the Chair. If you want me to stop, 1
will walk out.

MR. CHAIRMAN : 1 do not want
him to walk out. I want him to be here.
But the time given here is only 8 minutes.

SHRI SURENDRANATH DWIVEDY :
No, no.
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SHRI SHRICHAND GOYAL (Chandi-
garh):  That is according to the old
calculation.

MR. CHAIRMAN : He can have five
minutes more.

SHRI SURENDRANATH DWIVEDY :
I cannot do justice to the subject in five
minutes. I have not even begun.

SHRI GOVINDA MENON : Speak to
the Bill.

SHRI SURENDRANATH DWIVEDY :
Let it be made very clear. I do not think
this is a measure which is really going to give
direction to our national economy towards
socialism. If that was so, is it not under
the leadership of Shrimati Indira Gandhi
that the workers who wanted a need-based
wage were crushed in this country ?

SHRI M. L. SONDHI : Indraprastha is
here. No judicial inquiry.

SHRI SURENDRANATH DWIVEDY :
If it really means nationalisation, I would
like her to earnestly consider certain things.
Nationalisation does not mean mere
transfer like the railways or airways
from the hands of Birlas to the hands
of a Singh or a Jha. It means less of
over-centralised control, no bureaucratic
control. The speaker preceding me was
saying that society would have control
and workers’ representatives  would
be there. Does the Bill indicate any such
change or it is again another dose of natio-
nalisation which is already in vogue in this
country. The Bill indicates no such change.
Neither shareholders nor banking experts
are there in the scheme of the Bill. There is
nothing to show that society is going to
control them, It will become a department
of Government. I warn Government and
I warn the country that like in other
nationalised organisations, if the Bill is
passed here giving enormous powers to this
Government, they will have in their hands
powers of Patronage which will be misused
and people will lose faith in such nationalisa-
tion,

Public undertakings have earned a bac
name because of mismanagement, because
of mishandling, because of lack of cfficient
performance. My hon. friend, Shri Dande-
ker, was arguing against himself whep he
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was saying that he was getting 22 per cent
dividend from the Punjab National Bank,
what would happens if it were taken over
now ? I have here statistics to show that in
spite of its being overstaffed and bureau-
cratic—people do not like it—the State Bank
of India, in comparison with the 14 banks
which are proposed to be taken over, is the
only bank which has declared a dividend of
23 per cent. The others have declared 22,
20, 14 per cent and so on. So there is no
apprehension, as far as shareholders are
concerned, as far as the people are concerned,
that the dividend rate will be reduced
because here is a public sector banking
institution which has declared more dividend
than all the so-called efficient banks which
we are now nationalising.

Again, what has the Prime Minister
done? Really speaking, the entire banking
network has not been taken over. It has
left out the foreign banks, It has left
untouched the small Indian banks. These
banks are not small, They hold about Rs.
1000 crores. Who are they? What type
of the banks are they? They have left out
the Catholic Syrian Bank of Trichur which
gives 99 per cent dividend; they have left
out the Bari Doab Bank of Hoshiarpur which
gives 93 per cent dividend. There are other
small banks which give 50 per cent
dividend.

As for the foreign banks, there are
about 14 of them. They command about
Rs. 456 crores. These banks do not fun-
ction in parts only to receive aid etc. The
National and Grindlays Bank has branches
all over, about 53 in number. The Mercan-
tile Bank and the Chartered Bank are also
there. They are repatriating a large amount
of foreign exchange through these banks.
You have left open all these things. The
tycoons against whom you are contempla-
ting these steps can divert their resources
to these Banks; they will operate there. How
is this Bill going to prevent it? If you really
want to give new direction to the economy
it was upto you. Was Parliament not
prepared to support you? Why have you not
come forward to take up the entire banking
institution? Who can guarantee that the
small banks would not grow big and
begin operating in the same manner
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as the present banks were doing? In-
spite of this Bill there is no such scope
for free play of economic forces as before ;
this does not solve all our problems. Secon-
dly, you have left the general insurance
business. Only yesterday figures came out
that 72 Indian and 57 foreign companies are
operating and their assets are of the order
of Rs. 145 crores. You have not touched
them.  Are they bringing forward a Bill
nationalising general insurance? There are
other things also to be followed up if you
really want to give this nation a socialist
directive. I wish to point out how they
have not given proper thought to the whole
scheme of things. We have supported the
Ordinance and this Bill also because we
thought it was the right move; in whatever
method it has come, it is only of secondary
importance. But nowhere have they explained
the urgency about the Ordinance, that because
the banking directors would try to tamper
with the money, they have to do this. Nor
is there a provision that the unaccoun-
ted money in the lockers should be frozen.
All the unaccounted money had been taken
out and they had only earned a bad name
before the Suprenie Court by hastily promul-
gating the Ordinance giving rise to a feeling
as if they did not want to rzspect Parliament.
They did it when Parliament was about to
meet. Therefore, 1 say that they have not
given proper thought to the whole scheme.

The suporters of this Bill are saying that
they are doing it for the sole purpose of
making money available to small indus-
trialists and peasants and poorer sections of
society. If we pass this Bill today, are they
going to implement that policy? Unless they
change the credit and investment policy not
a single pie will be diverted to these sections
of society. No money would be made
available to the poor peasants about whom
they are crying hoarse. 1 have figures with
me on the record of the State Bank of India
which had been nationalised years ago. Out
of Rs. 540 crores the State Bank has given
Rs. 129 crores to its directors and their com-
panies; that means 24 per cent. The fourteen
banks that are nationalised have given Rs.309
crores in 1966 and Rs. 350 crores in 1960; the
amount outstanding in their companies is
Rs. 260 crores. But what is the record of the
State Bank of India? That becomes important
for our consideration. If the same thing is
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repcated in these banks, then these directors,
whoever they are, will grab the money for
themselves and not a single pie...

SHRI S. R. DAMANI  rose—

SHRI SURENDRANATH DWIVEDY:
I am not yielding, Mr Damani—will go to
the coffers of the Government. The money
will go to the pockets of those directors, to
avoid which we are so anxious that a Bill of
this nature should come. Therefore, we
wanted a proper scrutiny of the Bill. You
say a Commission will be appointed to go
into these aspects. It will take time; I do
not know how long, but what I would sug-
gest is this. You should have indicated in
this Bill what will be the pattern of invest-
ment and how credit should be given
and how it should be exercised. You
should have provided it in this Bill; the Bill
is lacking in this direction.

I will point out again about the agricultu-
ists. Let us not delude ourselves. I do not
think our agriculturists will be saved from any
burden whatsoever it is not that by the
nationalisation of the banks they are going
to be the primary beneficiaries. It is not so.
What is the record of the State Bank, I would
like to ask the Prime Minister. Othker Banks
in India in spite of the directions of the
Reserve Bank, have not obeyed the orders;
they have violated them every time, always.
What is the record of the State Bank
of India ? The State Bank has only gota
dismal record. 1In 1966, it has given only
0.08 per cent to the agriculturists. Just
imagioe; they might have opened branches
here and there, 4,000 and 6,000. But this
is the record. Therefore, I still insist on
this: if you really want to achieve something
for the poor, it should be done properly.
Even in respect of compensation to the share-
holders, what have you done ? The actual
shareholders’ money in these banks will not
b: more than Rs. 46 crores. The actual
assets on which you are going to calculate
the compensation will be hundreds of crores
of rupees. I think it is more than Rs. 2,000
crores or Rs. 3,000 crores. If you are
going to calculate the value of compensation
on that basis, then this country will be
drained of all that we are going to achieve.
If you want to pay compensation, the
compensation must have been based on the
shareholders’ shares and of its market value
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on the day you nationalise the banks. But

there is nothing like that in the Bill.

Thirdly—this is my last point— we know
what has happened in France. France is not
a socialist country, It has nationalised the
banks. But my friends over there must under-
stand this: they are giving some credit to
Shrimati Indira Gandhi by saying that she has
brought socialism by this banks nationalisa-
tion and then she becomes a hero; they say
she is progressive. They are giving this
opportunity to her. In France, this has
been nationalised, but, at the same time, I
tell you that in France, the Bank of France
was there just as the Reserve Baok is to us
in this country. When they nationalised
the banks, they did not burden the Bank of
France with this policy of credit control. It
is technical surveillance that is necessary: a
technical surveillance to see whether they
are operating in the right manner or not.
The Reserve Bank cannot do it. There
should be a Bank Control Commission,
which will consist only of technical personnel
who would go into this question whether the
protection that is given, the provisions that
are made for the poorer sections of society,
are really observed and whether really the
money is being transferred in that direction.
That would have been the proper attitude
and the proper approach.

Therefore, what I say is, although I
support the Bill, it is just another dose of
nationalisation as has been in vogue in this
country in the past. 1 do not accept that
this measure is going to usher in socialism in
this country, unless, as I said, other measures
which are equally urgent are taken up, and
the Government actually gives a direction
that in order to move in the direction of
socialism, not only this but other necessary,
consequential measures should be also
taken up. Then only this country will be
saved.

15 hrs,
In my opinion, this was just a personal
confrontation, Ultimately, the Congress

Party will themselves settle together. Let us
not, therefore, read more into these conflicts.
1t is a conflict of leadership and a conflict
of personalitics. Let us not read into
these conflicts as if there is an ideological
clash in the Congress organisation ard out
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of this real polarisation will set in in the
country. Let us not suffer from any such
illusion.

Since a step in the right direction has
been taken let us consolidate our forces and
let us see that these peonle do not hesitate
again or falter but go ahead in the way of
socialism.

SHRI P. VENKATASUBBAIAH (Nand-
yal): My hon. friend Shri Surendranath
Dwivedy who had spoken before me had
spoken everything except what was relevant
to the Bill.

The introduction of this Bill at this
juncture is a credit to the Prime Minister
and to the Congress Party, It has taken
the wind out of the sails of the oOpposition.
1 am amused to see some of our friends
gloating over certain splits that they think
have come about in the Congress Party. We
are not going to oblige them. The Congrcss
Party is a democratic organisation and we
express our views freely and thoroughly
there, and we do not suffer from any regi-
mentation of thought or from thoughts that
are being imported from abroad. It isa
democratic body where opinions are expre-
ssed freely. This Bill represents the triu-
mph of the rank and file of the Congress-
men who pleaded for a realistic socialistic
policy to be introduced in this country.

Unfortunately, many matters were brou-
ght up by Shri S. A. Dange yesterday. It
was most unfortunate. He probably feels that
every difference of opinion in a political
party will bring obout a split as it is bring-
ing about in his own party., He does not
know that in a democratic organisation,
certain views are put forward and then the
broad consensus is taken in consonance with
the manifesto and programme of the party.
That is exactly what has happened in the
Congress Party now.

Coming to this Bill, as I have already
said, a new direction has been given with
regard to credit and investment policy of
the banking system. I am at a loss to
understand how some of my hon. friends
say that nationalisation will usher in
communism in this country and also dicta-
torial rule. I would submit that it will not.
If society is to function effectively and move
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towards the goal of socialism, and if every
organ of society has to live up to the
standards expected, then this is a measure
that will accelerate that process. That has
to be borne in mind by the critics of this
Bill who come forward and say that nationa-
lisation is going to doom everything in this
country.

The objectives have been clearly defined
in this Bill and they are—rapid growth in
agriculture, small industries and exports,
rising employment levels, encouragement of
new entrepreneurs and the development of
backward areas. Coming as I do from a
rural area, my experience has been that
the efforts so far made towards helping the
agriculturists have not at all been encourag-
iog in spite of the fact that a large amount
has been pumped into the co-operative
sector. The whole difficulty in the matter
of helping small farmers and agriculturists
arises out of the insistence on creditworthi-
ness. It has really helped the rich landlords
rather than the small agriculturists. The
rich landlords have usurped and expropriated
all the help that has been given through the
co-operative credit societies or any other
societies to the small farmers.

People need not become scared and they
need not be worried about the amounts
being given to the agricultural sector not
being realised. In my experience, as I
have connections with various cooperative
institutions, it is always the big land-holder
who is the defaulter and not a small land-
holder. I only plead with the Government
that they should take every possible risk
and they should not insist upon the credit-
worthiness because in that case they will not
be able to help the small agriculturists to
intensify their production programme.

With regard to the development of
backward areas I feel that a time has come
when the Government should use this Bill
and go all the way to correct the regional
imbalances. Unless that is done, if so
many regulations and restrictions are put
in the way of development of backward
areas, the very purpose for which this Bill
is intended will be defeated. Many people
are now thinking about starting industries on
small-scale basis. Small entrepreneurs have
to be attracted to the rural areas and it
must be made possible for them to start
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small industries in those areas. I would
like to see to what extent the measure that
has been undertaken by this Government
will be able to help these people to start
industries in the rural areas and also to
correct the imbalances and regional dis-
parities,

The most important factor that will
remove regional imbalance is not only the
improvement of agriculture but also increase
in the several inputs that go to increase the
production of agriculture in this country.
For instance, there is electricity. Rural
electricity is a very important thing. This
manner in which rural electricity programmes
are being scuttled at every stage on the plea
that there is lack of finance is coming in
the way of the improvement of the rural
sector. So far our experience has been that
all these institutions have been used or
exploited for personal aggrandisement or for
extending personal empires in the field of
industry and others. So this should be
stopped and I would be very happy if this
Bill works in this direction and tries to
correct the imbalances that I have pointed
out.

A plea has been made with regard to
nationalisation of other small banks. Now
these 14 banks with deposits of more than
Rs. 50 crores have been nationalised. There
are several other small banks that still re-
main in this country. It was also said that
some of the foreign banks that are there
should also be nationalised. I would only
suggest to the Government that one should
be more cautious when nationalising these
institutions because a criticism, fortunately
or unfortunately, is being voiced on the
floor of this House or elsewhere that nationa-
lisation in several sectors like the life
insurance or the performance of the public
sector undertakings has not been satisfactory.
One thing I would like to point out to hon.
Members is that nationalisation should not
be identified with statism or bureaucratisa-
tion. T do not think the hon. Minister while
moving this Bill has amply clarified this
position. 1 hope these banks which have
been nationalised will be constituted in
autonomous units and they will be allowed
to compete with each other so that they may

do the maximum good. There should be a’

policy that energetic  and young
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people, who are committed to socialism
and who want that these institutions
should really help in the welfare of society
must be put in charge and they should not
be brought under the bureaucratic machinery
and redtapism. They should not suffer from
these ills.

In my experience as Chairman of an
important committee I feel that public sector
undertakings have been more sinned against
than sinning. There should be a clear
understanding - that because public sector
undertakings have got more social commit-
ments than priyate sector undertakings, they
should not be maligned in this manner. But,
at the same time, I do not say that there are
no lapses and they are perfect. But they
should be taken in a correct perspective.
They have to be streamlined. The sooner
it is done the better it will be. They should
be released from the clutches of bureaucracy
and they must be helped to work ina
democratic mapner and in a manner in
which other commercial institutions are run
and should be run.

1 feel the Prime Minister and the Law
Minister will see to it that the structural
arrangement for these 14 banks which have
been nationalised will be placed before the
Lok Sabha. When that is done we will
have ample scope to discuss and make
suggestions as to what should be the struc-
tural arrangement, whether it should be old
type of running or the public sector under-
takings type or a new orientation has to be
given so as to see that they succeed in
putting forward our socialistic policies and
in seeing that the poorest of the poor, the
neglected and the backward areas people
will be able to get the benefits of this.

SHRI KRISHNA MENON (Midnapore):
Mr. Chairman, Sir, my first duty, privilege
and pleasure is to congratulate the Govern-
ment on the introduction of this measure and
to pay my tribute to my former colleague
and the Leader of the House, the Prime
Minister, for the courage, firmness and
determination with which she has proceeded
with this measure.

It is not my intention to analyse this
Bill because, first of all, there is not the time
and, with great respect to the Law Minister,
there would be many other opportunities over
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the months in other places to do so. This
is not the occasion to say that another kind
of a Bill could have been introduced. It is
arguable that a very short Bill mainly taking
over the banks would have been sufficient.

I want to start off by saying—and it is
not done by way of destructive criticism but
to understand this thing objectively—that
this has not to be taken as the bank nationa-
lisation Bill but as a Bill to nationalise some
banks; that is to say, we are taking a great
step towards breaking down the superstition
of the total monopoly and the hold of
financial interests on our economy. In that
sense it is a great departure.

The greatest resistance that has to be
broken in social reform is not often the
power of money but the power of power.
There are people who may be willing to
give up wealth but who would not give up
power. The bankers, so-called, may be
individually wealthy men for many reasons
but more than that they hold the power, with
very small holdings that they have in the
bank, and they have the control over vast
amounts of deposits and vast quantum of
ability to dispense it for mostly secret
patrons. There this Banking Nationalisation
Bill is attacking them in the sense that .it is
striking a blow at this citadel of monopoly,
reaction and, I say, superstition. I want to
say here in the words of a great philosopher
that superstition is the religion of the people.
No government and no country can subsist
on that basis.

15.14 hrs,
[MR. DEPUTY-SPEAKER in the Chair.)

From there 1 proceed to the position that
this is a measure of social change. It has
been said that it is politically motivated. I
hold that no social change which is not
politically motivated has even academic
value, because social changes are politically
motivated, Politics being the state of
relationship beetween the various elements
in a society, it is sheer whatever it is to say
that it politically motivated. It is politically
motivated in the sense that it brings our
policy in line with the purposes of the
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Since 1 am not approaching tnis problem
in the way of finding out whether a clause is
right or wrong or whether it could have been
done better or worse or whether the Ministry
of Law will have to meet with resistance in
other-forums, without referring to them 1
want, first of all, to refer to the Constitution.
Our social and political purposes, their
extent, limitations and dimensions flow from
the Constitution and the first part of it is
its Preamble.

There was a time some two or threc years
ago when jurists in this country and more
jurists outside took the view that the Pream-
ble of our Constitution was merely a string
of words put together by sentimentalists at
the time of our independence, But fortuna-
tely for us we have the pronouncement of
the Chief Justice of India, which must be
regarded as binding upon the courts, that
this Preamble is the basis of our Constitu-
tion’s existence and that Preamble says :—

‘“WE, THE PEOPLE OF INDIA, having

solemnly resolved to constitute India
into a SOVEREIGN DEMOCRATIC
REPUBLIC and to secure to all its
citizens :

JUSTICE, social, economic and
political;

LIBERTY of thought” etc.,
“EQUALITY of status and of
opportunity;”.

and

This particular measure is concerned
specifically— -the second one does not come
in—with the promotion—I do not say,
“‘establishment”—of social justice and econo-
mic and political equality. There can be no
political equality where there is no economic
equality, where there is no economic equali-
ty. The content of liberty is equality and the
content of equality is economic equation as
such.

From there we proceed to the position of
recognising the fact that no legislation,
no policy, no ideology, as some of the
gentlemen call it, can ever emerge except
in the context of a social combine.
Thanks largely to our textbooks, education
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and centuries of imperial rule and the way
since then we have gone about the country
parading our poverty, we have adopted for
ourselves the epithet that has been thrown at
us that India is a poor country. Whether
you go to a school or to a ministry or to a
club or anywhere else, when you hear that
India is a poor country everybody ‘says,
‘*Yes, yes.” The fact of the matter is that
India is not a poor country but a country of
poor people. There is a vast economic and
social difference. India is a country of poor
people. Denmark was a poor country but
by industry it has become a rich country.
India is a country of poor people and the
purpose of social policy, of which banking
legislation is a part, is to convert that situa-
tion of poverty into a sitution of lesser
poverty.

The recent survey of the United Nations
lays down that 85 per cent of our population
lives below the normal levels of nutrition.
That means that we have a country which is
half bound and half free and in the words of
Abraham Lincoln, ‘“No country can survive
in liberty half bound and half free.’

The Prime Minister will forgive me for
the way I approach this problem. It is a
big blow struck towards the elimination of
poverty. It does not mean that we would
pay higher wages tomorrow—probably they
would get less. It does not mean that
various other legislations will follow unless
Government at the same time is prepared to
have a look into their administrative and
ministerial machine and into their own social
and political approach.

So, in this country of poor people we
have the problem of eliminating poverty.
That takes us to the question which will be
controversial. Certainly, it will be contro-
versial to some parts of this House. It is
this perhaps which makes one move away
from political parties of our country and look
at the richest country in the world.

The richest country in the world is the
United State of America with a vast popula-
tion and with a per capita income very much
higher than ourselves. Apd yet only two
years ago, President Johnson asked the
American Congress to vote him 819 million
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dollars—for what purpose ?—to wage war
against poverty. He went on to say in the
message to the Congress that in spite of all
that we have done for our people—that is
how the capitalist democrat leaders speak,
‘“We have done for our people, not for
ourselves”—1/5th of our population are be-
yond the gates of opportunity; that there are
13 million poor people in the United States
and that with all the technological improve-.
ments that are there, there is poverty.

Therefore, we have to ask ourselves the
question, whether it is an aggregate national
product or whether it is two blades of grasy
growing into one, how to distribute it. You
cannot distribute poverty. But even wealth
becomes poverty for the masses if it is no
distributed. Therefore, distributing wealth
becomes an essential part of it. There iy
the hiatus in the purchasing power of 4
large section of poor people and a small
minority. In many countries where there are
people who have a very high index of wealth
and a large number of people who are dis-
possessed and who do not knmow where the
next meal is coming from, there is not only
poverty but by that very fact poverty increa-
ses because the small purchasing power, the
nominal amount that a poor person has, goes
down further. Therefore, the real reason for
poverty is this distinction that exists and that
distinction is very largely accentuated by the
fiscal and economic systems. That is the
function of the banks.

The banks in most countries of the world
are no longer free institutions. They cannot
join the institution of free enterprise. They
bave controlled the political power of the ;
State. Afier the First World War when there *
was the need feit to borrow money. it was
decided that the control of banks was more
necessary than ever. Twanty years followed
and England moved in that direction. There-
fore, this is the movement towards nationalisa-
tion for which we are taking the first step,
not the first, a very important step by
nationalising some banks.

The banks have several functions to
perform. They receive money and invest
money. But their main function is to pro-
vide fiscal arteries to community. Money
by itself has no value. That is what some
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of our people do not realise. The money
that is buried in a pit or the money that a
poor person ties in the end of his dhoti which
he does not see for years is dead money. That
money is dead. What your banks do is to
create movement of , money. I think, it is
time we recognise the fact that banks create
money. 1 am not referring now to the issue
of notes by the Reserve Bank. The banks
create money by increasing the velocity of
circulation, A rupee three times circulated
is more than a ruppee. Therefore, the banks
create money that way. From that, we may
not run to the conclusion that the more is

created, the more wealth is likely to be there.

because that is to be equated with the crea-
tion of new resources. Now, the creation
of money in relation to the velocity ofits
circulation either accentuates or contracts.
That is left to a few people not by economic
circumstance or by scientific considerations
but by the pressures that may be put upon
them for personal reasons or for other reasons.
In these banks—I will not go into figures—
for a small portion of the paid-up capital of
about Rs. 30 crores,

There are reserve funds which are about
10 times or 12 times or 15 times. These
reserve funds did not come by the exertion
of the people. There are also deposits,
about Rs, 4,000 crores. Perhaps here it is
as well sufficient to go into the question of
the plea taken by some gratuitously on
behalf of depositors. 1 believe there are
very few shareholders of banks in this
Chamber. There are certainly a large num-
ber of depositors. Depositors from a depre-
ssed class who make use of the banks. We
heard yesterday Mr. Dandeker speaking
about 22 per cent dividend and profit. That
does not go to the depositors. The depositor
gets Sord4 or 6or 7 percent according to
the bank rate...(Interruptions).

SHRI MADHU LIMAYE
meagre percentage.

: A very

SHRI KRISHNA MENON : He gets a
very small rate of interest, whether itisa
fixed deposit or other deposits. But the
shareholder gets a very much larger profit,
and those shareholders who are in direct
control of the bank not only have high emo-
luments but also the unseen asset in the
sense of being able to utilise the resources
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of the bank either for their own concerns or
the concerns of their friends. In this conne-
ction it is important to remember that this
particular procedure went through three
stages in our country beginning from
pre-Independence  days. At  first, the
bank directors gave loans to their own
conceres and an outstanding instance is
Bharat Bank loaned Rs. 2} crores to Allen
Berry. That was in the early period. Then
the Government of the day introduced
legislation. They amended the Banking
Companies Act and stopped this kind of
giving loans to selves. But, as you know,
all the measures passed by any Parliament
are circumvented by people who are able
enough to do so and if they have not got
the ability, there are people like lawyers,
chartered accountants and lobbies who can
be hired for this purpose. So, when this
legislation came, it came about this way.
That is, a bank director does not take the
money himself; he gives to the fellow director
in another bauk and when he wants money
it comes over to him from there; they were
acting as some sort of a family, and that
went on for a long time. The present
situation is supposed to be different because
the Reserve Bank can give directions and
thereby control. Here I want to say some-
thing about the Reserve Bank. Speaking at
the Session of the Indian National Congress
at Ernakulam—I was then a member of
that—1 said that the first bank to be nation-
alised was the Reserve Bank of India. This
gives the explanation as to what is nationali-
sation, Nationalisation can mean national
ownership; nationalisation can mean, in addi-
tion to that, national control; nationalisation
can also mean giving of directions of national
policy with nationalised institutions. I think,
the best way to understand, to recognise, is
this. Very many ' years ago there were
the railway companies of India where divide-
nds were guaranteed on the revenues of
India. They made considerable losses but
the directors did no! suffer because Govern-
ment of India paid. And the pre-Indepen-
dence Government, the British Government,
at that time bought over the railways, Who
can say that the railways were nationalised ?
(Interruption). They were State-owned in that
way.

So, nationalisation, if it simply means
ownership, accomplishes something because
it is ownership you can introduce that. This
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is the reason why some of us stated in the
past that the social control of banks was
essential.  Social control was not intended
to water down the purpose of true nationali-
sation. As I said at that time, social control
means nationalisation plus and not nationali-
sation minus. Therefore, I would like to say
that the realistic purpose of effective social
control possibly should not be something
which is the caricature of it represented by
restrictions on the employees of the banks
and various others. Social control has to
come if the purpose of banks is to be fulfilled.
Therefore, 1 should proceed to the more
direct aspect of nationalisation. To
me nationalisation is not a final objective.
Nationalisation is a means to an end.
Nationalisation of banks is a means to an
end in order to provide credit, in order to
provide fillip to the movement of small
savings. What is more, to make ita very
important institution in the economy and not
merely the privilege of a small number of
people. It is because there are a few banks
and they do not serve the purpose. Without
any disrespect to anybody, a few hundred
merchants sitting in some concrete building,
do it step by step. One of the main

objectives, one of the main results
of nationalisation, limited as it is to
the larger banks, should be to spread

the banking system to our people. 1 would
not take too long over it. At the present

time we have in the country probably one -

banking institution for her population. When
the population is 10,000 or so, it is slightly
more. One of the main purposes of nationali-
sation of banking effort at the present level is
to enable banking institutions not necessarily
the character that we have in Delhi or
Bombay or in Calcutta, not necessarily
issuing cheques but depositing and spreading
out banking in the country. The tied up
money can only be got into circulation if
there is machinery available without fear in
the minds of the people. The money that
has been with the banking system is fluid in
that way. 559, of their extension offices
are in the semi-urban and rural areas. What
is the use of nationalisation ? Look at the
State banks. 55 per cent of the expansion is
in areas where only 25,000 people live. But
even that expansion has not taken place in
regard to the others.

The second thing is the channelling of
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money for particular purposes. Now, there
has been a great deal said here about the
public sector and the private sector. Itis
not a subject on which one can speak in a
short time. But let it be said that whether
we like it or not, the overwhelming portion
of our economic and social enterprise is pri-
vate because it is agriculture. In 1951,
agricultural credit from banks was 2.2 per
cent; in 1961, it came down to 0.7 per cent;
in 1965, not 1969, it becomes 0.2 per cent,
that is to say, it has been growing, like the
cow’s tail, downwards. Also money that
indirectly goes into agriculture is money that
comes out of the banks, either directly or
indirectly, to finance people to buy grain and
hoard it, thatis to say, for an anti-social
purpose.

Since you seem to be short of time, I
would skip over many other things I wanted
to say. But I want to say that the
private banks are only touching 30 per cent
of the rural areas.

I do hope that the Law Minister on the
one hand and the Prime Minister on the
other will find ways and means—I am not
moving an amendment because I want this
Bill to go through before the Supreme Court
has time to consider the Ordinance—where by
some provision, however, brief, will be
incorporated in this Bill which enables
automatic extension of these purposes. That
is to say, today it is nationalisation of 14
bapks. When the 15th bank has to be
nationalised, it should not be necessary for
Government to come forward with another
Bill and to go through the whole process
over again. There should be automatic pro-
vision for extension of the principle of
nationalisation, and what is more, the blow
that has struck for the 65 per cent to be
extended to the rest.

Secondly, in either the legislation or in
the implementation of it, the main change
has to come is the Government’s agreement
to have a new look at what may be called
the principles of credit-worthiness, Take
the case of a person who has got plenty of
money or has not gotit. As Shri Dange
said yesterday, they say if you borrow £5
from a bank, you are at the mercy of the
bank; but if you borraw £5 million from the
bank, the bank is at your mercy. So the
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principles of credit-worthiness have to be
reoriented. Take the case of a young engi-
neering student come out of college. He
wants to start a small industry. Credit-
worthiness is the essence of this.

If the principles of credit-worthiness are
anti-social, then the purpose of banking as
we see it is defeated. The young engineer
students have the capacity to do something.
With the deveiopment of population and
other conditions, large numbers of people
have to be self-employed or employed for
themselves for all time to come.

He goes to a bank and asks for Rs.
1,000 or Rs. 5,000. The first question the
bank manager asks him is: how much money
have you got? If he has money why should
he go there? The next question he has:
how much money has your -father got?
Then the third question : how much your
father-in-law has got ? Or your prospective
father-in-law ? Unless you have money it is
impossible to get credit. To those who have
more shall be given. Unless this principle
of credit worthiness is changed and the princi-
ple of human rights which the Charter of the
United Nations recognises, the dignity of
man and his capacity is the criterion, things
will not improve. Why should not the
capacity of a person to do something be
regarded as credit worthiness? The answer
to the conventional side, the capitalist side
would be security. What is the security for
the large number, in regard to the large
number of persons who borrowed money
from the bank, if they fail or if the bank
failed ?...(Interruptions.) It would be co-
vered by insurance.

MR. DEPUTY-SPEAKER: We are
pressed for time; I request hon, Member to
conclude...(Interruptions).

SHRI KRISHNA MENON: By the fact
that the banks are nationalised, I hope it
will be possible for the Government of this
country to make better use of its position in
the International Monetary Fund. May I
askthem if on account of nationalisation we
are in any weaker position in regard to the
World Bank ? We have greater resources
and we are able to use the banking mecha-
nism in a better way...(Interruptions).
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I support this measure. It does not mean
that I have either studied or lent support to
the various clauses because very often it
happens that when a Bill comes from the
Law Ministry it has holes and we knew it
would be challenged. But this first step
which the Government has taken and which
the Prime Minister has initiated has fired a
shell in the fortress, the citadel of reaction.

I want to ask: why this superstition
against nationalisation of banks? If there was
superstition against nationalisation of this
country, that meant that we could not rule
ourselves when the country was under the
British rule and that we could not get on.
Now we have got accustomed to this. If we
can rule the country, there is no reason why
we should not nationalise the banks.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): I
have followed with keen interest the course
of the debate on the Bill which is before the
House replacing the Ordinance to nationalise
fourteen scheduled banks. I have also
followed the expression of opinion even out-
side this House in the newpapers and in other
formus. I have been deluged with letters
and telegrams and crowds of people. I must
say that the reaction of the people all over
the country has proved that the step we have
taken commands the support of the over-
whelming majority of the people of our
country.

There are-of course profesional Cassand-
ras who have throughout these years of In-
dependence prophesied doom and spread
despondency, but like the Trojan prophetess
they are fated to be unbelieved. Fortuna-
tely, the noises they make are inversely pro-
portioned to the weight of their argument or
even to their numbers, as our friend bas
Shri Dwivedy said earlier.

The nationalisation of fourteen bank is
totally justified on strictly economic terms as
well as in terms of the broad objectives which
we have pursed and shall continue to pursue
so as to ensure that the hopes and aspirations
of millions of our people are not sacrified.

As early as 1954 the objective of a socia-
list pattern of society was adopted by Parlia-
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ment. This was followed by the growth of the
public sector investment which provided the
basic infra-srtucture for further industrial
development.

One hon. Member opposite pointed out
that I have given public expression to the
deficiencies of the public sector, But, I have

-also said, and I do believe, that the debate
between the relative merits of public and
private sector is rather artificial. They both a
vital role to play in our economy. (Interrup-
tion). But, when I express criticism of the
public sector, let it not be urnderstood that the
private sector is the embodiment of virtue.
Indeed, its record is not such as to evoke
inspiration or enthusiasm. And if this sort
of ill-informed lobbying continues, as my
colleague the law Minister mentioned the other
day, Government have enough evidence to
show the woeful state of affairs prevailing in
different sestors of private enterprise. 1
would, therefore, earnestly urge—(Interrup-
tion).

SOME HON. MEMBERS:—rose

MR. DEPUTY-SPEAKER: Order, order.

SHRIMATI INDIRA GANDHI: those
who deride the public sector, day in day out,
and run it down, to act with greater respon-
sibility and prudence.

The more one examines the manner in
which most commercial banks in the country
were functioning, one is led to the view that
the measure which we are debating in this
House was inescapable and absolutely neces-
sary,

I would like to remind this House and
some of the hon. Members who have spoken
against the measure that there is a vital
difference between banking and other indus-
tries, My hon. friend Shri Chandra Jeet
Yadav also mention this point. The finan-
cial stake of the shareholders in the banks is
almost negligible. The paid up share capital
and the reserves of the 14 banks constituted
hardly 2.4 per cent of the deposits. As
against a total deposit of nearly Rs. 2,750
crores of these banks at the end of December
31, 1968, the paid-up capital was only Rs.
28.5 crores or just a little over one percent.
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The bank managements were thus operating
almost exclusively with other people’s money.

This aspect of banking has always been a
source of concern even in countries which do
not profess socialism. Indeed, as hon.
Members probably know, there are countries
with a predominantly capitalist economy who
have either thought fit to nationalise their
banks or subjected them to extremely visorous
surveillance. France found it necessary to
nationalise its baoks and the law relating to
nationalisation was voted within, two days
almost without any discussion Of the six
large banks there, four were nationlised and
two were left out for certain reasons. These
two together have only 1/20th of all the
bauking assets of France, Similarly, in
Italy, four out of the five big banks are in
the States sector. In Sweden, the Govern-
ment acquired the capital of two banks, and
they were amalgamated in 1950.

Frankly, it is difficult to understand the
rather wild statements which have been made
against the measures and the consequences
which are being prophcsied.

People have raised the question of social
control and have asked why it could not have
been tried for a longer period. Social con-
trol had many useful features, such as the
empbhasis on professional management, which
will still be valid. It had also defined higher
priorities for agriculture, export and small
industries. But the weakness of social con-
trol was that in many banks, people who
had been controlling their policies in the
past, coninued to exercise their influence over
them in one way or another, sometimes,
by the continued presence of the old Chair-
man or Vice Chairman on the Boards of
these banks. The banks might, as some
did, obey the instructions and directions
given to them. But there is all the differe-
nce in the world between people who carry
out a policy wholeheartedly and with enthu-
siasm and thosc who doso only because of
certain instructions.

But even these directions given were not
follwed by some banks. We cannot conti-
nue to ignore the impatience and frustration
with which the under-privileged look at our
efforts to help them stand on their own feet.
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It has also been asked here why we have
not included foreign banks in this legislation.
Foreign banks are part of a world-wide
organisation and this enables them to give
certain special facilities and services to ex-
porters'and importers, and for this type of
service Indian banks do not have an adequate
network of branches abroad.

SHRI SURENDRANATH DWIVEDY :
Are you restricting the operation of foreign
banks only to this purpose?

SHRIMATI INDIRA GANDHI: We
will go into that later. Foreign banks also have
an intimate knowledge of parties in other
countries on whom export bills are drawn by
Indian customers. Foreign banks thus have
a distinctive part to play, in raising foreign
currency loans and administering them on
behalf of their parent office, rendering service
to tourists and in the spreading of informa-
tion about business opportunities in India and
in the other countries in which they operate.
At the same time, foreign banks are under
strict regulation. One of the rules which has
been adopted is to restrict foreign banks to
port towns only and only such foreign banks
as have already opened branches in the
interior...

SHRI SURENDRANATH DWIVEDY:
Grindlays bank has 53 branches.

SHRIMATI INDIRA GANDHI : Those
who had opened branches previously in the
interior are allowed to do business outside
port towns. The Reserve Bank of India will
permit the expansion of a foreign bank only
where it is found necessary, to enable these
banks to render more efficient service to the
Indian consumers in financing foreign trade
and tourism.

The other criticism was about leaving out
the small banks. The purpose of nationali-
sation is to promote rapid growth in agricul-
ture, small industries and export, to encour-
age new entrepreneurs and to develop all
backward areas. Banks with deposits of
Rs. 50 crores and above have branches in
many States. As against this, the operations
of smaller banks are limited to certain speci-
fic regions. With their wider coverage, the
14 banks which we have taken over would be
in a better position to implement Govern-
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ment’s objectives than smaller banks. Sma-
Iler banks already cater mainly to the smaller
borrower, as is revealed by the fact that the
average size of a loan account is very much
smaller in the case of these smaller banks.
Small banks are part of the community in
which they function and small businessmen
and small industrialists have some say in
their operations. Some differentiation is
already being made between the bigger banks
and the smaller ones in respect of a number
of regulations.

We have no intention to set up a central
monolithic agency to run all these banks,
While we must strengthen the machinery at
the Centre, there will be autonomy for each
bank and the Boards will have well-defined
powers. We will give directions but these
will be on policy and general issues, not on
specific loans to specific parties. We shall
be vigilant about the dangers of too much
interference—whether it is motivated by poli-
tical or other considerations.

An hon. Member said that these
fourteen banks would be outside the purview
of the Reserve Bank. This is not at all
true, because, they remain scheduled banks
and the Reserve Bank’s powers with regard
to them also remain. This will not reduce
the Reserve Bank to insignificance. In fact,
it can become more sigificant and purposeful
and the Reserve Bank’s organisation may
have to be strengthened and given new
definite directions.

1 entirely agree with those hon. Members
who have said that there should not be
bureaucratisation. We must preserve the
initiative - | incentive as also the identity
of these banks. We are taking powers to
re-organise them, after preparing a scheme
and placing it before the House. But we
want to do this in a way which will not
eliminate healthy competition or initiative.

There has been some talk outside of hon.
Members being led by the Communists. I
think I should warn the hon. Members to
be a little careful in such remarks because
they will find themselves in the same camp
as the Chinese News Agency, for if the extreme
left parties echo these lines they will be in
the company of Naxalites or worse.

SHRI MADHU LIMAYE: Nonsense,
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SHRIMATI INDIRA GANDHIL: At
this moment the words some of the hon.
Members are using are exactly the same as
are used by the Chinese News Agency.
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Perhaps, some hon. Members have guilty
conscience. Anyway, I should like to take
this opportunity of assuring shareholders that
the compensation we have provided is fair and
equitable, We are also trying to make
payment of compensation to the actual share-
holders as quickly as possible, as has been
explained by the Law Minister.

An hon. Member has said that the pay-
ment in the form of Government securities
would cause hardship to the shareholders. I
should like to rebut this very strongly.
Only recently the Government of India

floated a loan at 4} per cent, repayable
in seven years. These securities  sell
at a slight premium in the market. The

thirty-year loan carrying an interest of 5} per
cent is also selling at a premium. For any
member of the House to suggest that the
new securities will mean a capital loss to the
shareholder is the most dangerous and
irresponsible remark to make.

It also happens that the poorer sections
of the community are made to part with
their assets at less than their fair value, by
doubts being raised about their true worth.
1 hope no one in the House will say anything
which will lead to such exploitation. The
securities which will be negotiable can be
sold and should fetch a price which does not
involve any loss.

1 should like to assure the management
and the staff of banks that we shall look
after their legitimate interests and that from
them we expect courtesy and co-operation.
There should now be no agitational approach
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without regard to the interests of the country
or the banking industry. We hope that
labour and mangement will be co-operative
as well as responsible. I am happy to say that
many representative of the bank employees
who have come to see me, have on their part
assured me of their co-operation in this matter
so that this e can be impl d
successfully and in the right direction.

The genuine needs for bank credit,
whether of industry, trade or agriculture will
be looked after.

I have already assured the House that
the bank will look upon the funds entrusted
to them by depositors as a sacred trust. The
public in India are already used to dealing
with banks in the public sector. The State
Bank and its subsidiaries already control one-
third of the deposits and no one has sugges-
ted that the interest of the depositors has in
any way been jeopardised. J do not say
that the State Bank is perfect, but certainly
in comparison with the services given to the
community, in no way does it lag behind
any of the private banks in its efficiency or
in the manner of giving credit.

The Post Office Savings Banks have been
playing an important part in popularising the
banking habit even in remote rural, areas.
The Post Office Savings Banks had 13} crores
depositors at the end of 1967 accounted for
over Rs. 700 crores of deposits.

16 hrs.

SHRI LOBO PRABHU: (Udipui) Govern-
ment deposits.

SHRIMATI INDIRA GANDHI: Not
even the worst critic of Government can
suggest that the depositors in the Post Office
Savings Banks have at any time felt that
their interests were not secure.

To the general public, we assure impro-
ved and extended service. There has been
serious imbalance in the development of
banking facilities as between different regions
in the country. There is urgent need to
expand banking facilities in the States which
are “‘under-banked”. Even in the developed
States, banking facilities are confind to the
urban areas, specially to the metropolitan
areas, to the comparative neglect of semi-
urbon and rural centres. An analysis of
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rthe Statewise credit-deposit ratios has shown
that it is very low in several States, such as
Assam, Bihar, Rajasthan, Orissa, Uttar
Pradesh, Madhya Pradesh, Haryana, Punjab
etc. This has led to the complaint that
banks mobilise resources in the form of
deposits in certain areas and utilise them
elsewhere, thus aggravating regional imba-
lances. These trends can be corrected and
the policy of balanced regional development,
which has freq ly been emph d in this
House and outside, can be implemented
when banks are under public cotrol.

I should like to assure hon. Members
that in the implemention of this measure
Government will make every endeavoure to
prove worthy of the widespread and warm
support which we have received in this House
and in the country as a whole. We want
to implement this measure not merely for
the extension of credit but we want to extent
that credit with a purpose—the purpose of
dealing with some of the deep and serious

problems which different sections of the
community and different parts of the

country have been facing since independence.

I agree with my hon. friend opposit that
it is not a historic step but still it is a step
in the right direction and 1 would ask all
hon. Members, who are interested in its
successful implementation, to help us by
giving suggestions and ideas which we shall
certainly consider so that the measure could
be implemented in a manner which would not
disappoint them or the country at large.

MR. DEPUTY-SPEAKER: Shri
bandhan.

AN HON. MEMBER: When will the
consideration motion be concluded ?

Sam-

MR. DEPUTY-SPEAKER: It was
decided in the morning that it would be at
about 5.30. How much time would the hon.
Minister require ?

SHRI GOVINDA MENON: About 20
minutes,

oY ®AT AR oA IUEAF S, A
A 27 S AT g

MR. DEPUTY-SPEAKER: I must com-
plete the first round first. Some parties
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have vet to participate in the debate.
will come in the second round.

You

SHRI ATAL BIHARI VAJPAYEE: Let
the Minister reply tomorrow.

MR. DEPUTY-SPEAKER: No. Consi-
deration must be concluded today.

SHRI D. N. PATODIA: He can reply
only after we have spoken.

MR. DEPUTY-SPEAKER: We have
decided about that, I cannot extend the
time. Within the time limit, if permissible,
I will call you, not otherwise,

SHRI S. K. SAMBANDHAN (Tiru-
ttani): Mr. Deputy-Speaker, Sir, I congra-
tulate on behalf of my party D. M.K. the
hon. Prime Minister not only on the bold
and courgecus steps she has taken in bringing
forward this measure but also on the
convincing arguments she has given now in
support of nationalisation of these 14 Banks.

Sir, the country as a whole, as the hon.
Prime Minister pointed out, is wedded to
democratic socialism and socialistic pattren
of society. I think, all the political parties
in the country including my hon. friends on
the right belonging to Swatantra and Jana
Sangh would also say they are wedded to
socialism. Jn a country, as my hon. friend
Shri Krishna Menon said, where there are
millions of poor people, we have to goa
long way to achieve this goal of socialism and
we have to take measures like nationalisation
of banks and nationalisation of important
industries and undertakings in the interest of
the public and in the interest of the people

at large. [ cannot understand opposition to
such good ' measures as the nationalisation
of banks.

Everyone in the country knows very well
how these banks have been utilised to amass
wealth in the hands of a few individuals for
their own benefit and for the benefit of
their kith and kin and their own friends. It
has been rightly asked: What is the per-
centange of money deposited in the banks
that has been utilised for the general public
and the people at large ? So. under the
present circumstances, we have realised that
there is no escape from nationalisation of
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banks, Not only this, It was long overdue handloom goods. I would request the

and now they have come forward with Government to bear this in mind and give

this Bill. I congratulate the hon. Prime
Minister, the Government, for that.

There is also another thing. It had been
promised on the floor of the House and
outside in the country by the Government
in power that nationalisation of general
insurance also will come up very soon after
the life insurance was nationalised. I hope
and trust that the Government will come
forward very soon with such a measure to
nationalise the general insurance also.

Everyone knows the good work done by
these 14 Scheduled Banks and we know
that the benefits have all accrued to them-
selves and that they have not distributed
the benefits that have come out of the run-
ning of these institutions to the public at
large. So, this is a right step of nationali-
sing these 14 Scheduled Banks.

Here, 1 may mention about the lack of
proper control exercised by the Reserve
Bank and the Government in the past leading
to the liquidation of many small banks.
Not only that. It is a lack of control on
similar institutions leading to the closure of
so many textile mills which have thrown out

instructions to boards of managements to
give first priority to the village and cottage
industry and, particularly, the handloom
industry which gives the largest employment
in the country in the matter of allocation
of funds, etc.

It has been said by some of our friends
that the State Bank has not done well in
the past. They have completely forgotten
the agricultural sector and the small sector
in the country which have been looked after
for the last so many years by the co-operative
sector which is running banks from the
rural areas upto the headquarters of the
States. For instance, the co-operative agri-
cultural banks have been giving loans to
agriculturists, That is the money of the Re-
serve Bank.

The Prime Minister has said that the
foreign banks have not been brought within
the scope of this measure, since they help
particularly in the matter of export and
import; that is true, but at the same time,
I would say that if you do not bring the
foreign banks within the scope of this
measure, nobody can help the deposits flowing
into those banks. The Government should

thousands of workers into loyment.
So, the Government should be careful enough
about the constitution and the selection of
the people for the board of managements of
these mills so that these things do not

happen.

It has been said by the Government and
it has been accepted by many of the politi-
cal parties and the people at large in the
country that nationalisation of banks will
help to increase production both in the
agricultural sector and in the other industrial
sectors, particularly, in village and cottage
industries sector. I would plead with the
Government to give instructions to the boards
of managements to pay more attention to an
important industry like the handloom indus-
try which is the largest employment-giving
industry next to agriculture in the country.
1 have to, with regret, point out that the
handloom industry has been neglected even
by the Scheduled Banks to a great extent.
They have been benefited by the cooperatives
to a certain extent in the export of our

p the funds, the deposits, flowing
to the foreign banks. I think, Government
should think about this and bring an amend-
ment to that Clause, at least restricting such
banks in certain matters; this will help the
nationalised banks a great deal.

One of the main points of opposition to
nationalisation is the fear about the manage-
ment, about the working, of these companies
because, as has been pointed out by many
members on this side, the present working
of the public undertakings, particularly of
the Life Insurance Corporation has not been
satisfactory. However much the Govern-
ment may boast themselves that there is
not much difference, it is true that there are
certain deficiencies and weaknesses in the
working of the public undertakings and
there is no use hiding these things. Govern-
ment should realise these drawbacks in the
working of the public undetakings—the LIC
and institutions like that—and try to correct
them. To try to correct them would
be easier if they do this. As and when
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cases of misuses or abuses of power or
corruption are brought to the notice of
Government, Government should take sin-
cere efforts to take suitable steps against
the persons who are involved. If they do
this, it will go a long way in improving the
working of these institutions and it will also
help in the working of the present nationali-
sed banks.

About the selection of people to the
Board of Management, Government should
be very careful. I would plead with the
Government to include in each Board of
Management a representative of the emplo-
yees of that bank and its branches because
that will go a long way im the smooth
working of the institutions—not only within
the institution but also from the point of
view of the public at large. Here we have
our own experience. I am the Chairman of
one of the co-operative spinning mills in
Tamil Nadu. We have a Director elected
from the labour on the Board of Manage-
ment. Because we have a Director from the
labour side, that is helpful to us in solving
many problems pertaining to labour without
the matters being precipitated—making even
a minor issue into a bigger issue leading to
strike, fall in production and so on. That is
the basis on which we can get the co-opera-
tion of the employees without which no
bank or institution can be run well. 1 would
request the Government to see that each
Board of Management consists of one
Director from the side of employees.
I was amazed to find in the original Bill
that the Government have decided to wind
up the foreign branches of those 14 nationa-
lised banks. Fortunately they have brought
in an amendment with regard to that also.
I am well versed with the foreign branches
of some of these nationalised banks in the
far east, Malaysia, etc, Here Government
have come forward with an amendment
saying that the transferred undertakings of
such corporations incorporated under the law
may be permitted to record banking business
there. The firms that are being benefited
through these Indian banks are the Indian
origins in those foreign countries, For
instance, in Malaysia there are lakhs and
lakhs of Indians who are getting more benefit
from out of these Indian banks in that
country. It is difficult in these days, as we
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have our policy. Every country has its own
policy not to give permission to open a new
bank by foreigners. Many banks applied for
permission, but was very difficult to open
a branch in the capital of Thailand. Only
one bank was given permission. If that is
the position, the Government should not
close down the existing Banks. To help the
Indian origin people there, the Government
should see that those branches are not at all
wound up and somehow are other status quo
is maintained of these branches in these
countries and if possible—of course I welcome
the suggestions of the Government—they
should be handed over to the present owners
and the shareholders of those banks. I would
also plead to show some priority to be given
to state Co-op. Banks, where the headquarters
of these banks are situated. For instance
there are one or two branches of foreign
banks in Madras and the Madras State Co-
operative Bank which is run efficiently for
the benefit of the poor man can be entrusted
with such kind of foreign business also. Now
as it is these co-operative banks do not
handle much of this foreign business. So
the State Co-operative banks can be given
priorities in the business of these foreign
branches of these banks. I request the
Government to bear this in mind while
deciding on these issues. Again I fully
support this measure because without
nationalisation of such big institution we
cannot attain socialism.

SHRI M. V. KRISHNAPPA (Hoskote) :
I would also join in congratulating the Prime
Mibister for her bold act and firm decision.
It is said that banks nationalisation is a
political thing. For political reasons it has
been done. As said by Mr. Krishna Menon
there cannot be anything in this country
without politics. Well it was overdue long.
Long ago the banks should have been nationa-
lised. It was not a surprise that they are
going to be nationalised. What is the
position to-day in this country ? As it has
been explained by the Prime Minister, the
banks cannot be compared with the private
industries. With limited capital investment
they make huge profits and they have control
over large amount of funds which are savings
of the people, The investment of these 14
banks is only less than 30 crores whereas they
have a control over Rs. 2700 crores in this
country, It would be anachronism to allow
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handling of funds and control over major
portion of the capital in this country by
private people and government having a
planned economy. So the earlier the better,
and Government have done the right thing
in nationalising these banks.

What is the present position ? As has al-
ready been said, these banks are confined to
the four major cities of India. Eighty per cent
of the directors resides in Madras, Bombay,
Calcutta and Delhi. Historical reasons
made them remain here. Banks have been
the property of industrialists and men of
commerce in this country. All these funds
have been controlled by them. Their interest
has been confined to these cities and round
about. They have neglected large areas of the
country. The whole of UP and MP remain
one of the most neglected areas of the country.
Banks have little service in these areas. They
have not also cared to mop up the savings
of the people. There was no effort on their
part to mobilise funds from the rural parts,
leave alone financing agriculture which they
have neglected. They have not cared to see
that the savings of the poor people are
deposited in these banks. Itis said that
only 15 per cent of our national income is
in these banks. One of our leading bankers,
Shri T.A. Pai, recently stated that these
banks are not interested in mobilising or
collecting funds from rural parts. If they
did so, they could increase the deposits from
15 to 30 per cent. In that background,
Government did the right thing in nationa-
lising them.

What is our economy today? Thisisa
country of 53 crore people. Every year we
are adding 1} crores. We have 40 crore
acres of land. We have no more land to
cultivate or reclaim ; on the other hand,
the population is increasing annually by 13
crores. It is estimated by the end of the
century, that is 30 years hence, we will
reach a ceutury in population, that is our
population would be 100 crores. What are
we to do to feed all our people, leave alone
the comforts and standards of living? Pro-
duction can increase only if people. work
hard. How can people produce with this
system of economy we have today? There
cannot be more production. People must
be made to feel that there is no exploitation,
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they must be made to feel that at least 90
per cent of the fruit of their hard labour
will return to them. With that atmosphere
of profit-sharing, with that psychology alone,
the 30 crore able-bodied persons will put
their 60 crore hands to the work and pro-
duce more. If each of these 60 crore hands
produces even onme ounce more, then we
can bury the so-called private industry.
That mass production must take place in
the country., In this effort, industry and
commerce have failed us. Some of our
friends who have been shedding tears for
these friends should remember that had these
men of commerce and industry behaved
cautiously and with a little more patrio-
tism, they could have postponed their
Doomsday for sometime more But they did
not do so.

I was in charge of Food here for 10
years and in Mysore State for 5 years. I
know that trade and commerce did not be-
have here like their counterparts in other
countries. When our friends here oppose
nationalisation, they have USA and UK in
mind. But do they know how the trade
and commerce in those countries behave in
times of emergency? In times of emergency,
they become so patriotic as to submerge
their interest in the interest of the national
good, Everything is nationalised in
America and UK in times of emergency.
The whole polity is nationalised. People
rise as one man to fight a war or other
emergency. They have the feeling of
national oneness and work with that patriotic
zeal. But unfortunately here, what is the
position. Not all merchants show this kind
of zeal. Here they wait for some calamity
to happen so that they can profit out
of it. They always welcome scarcity and
famine because they want to trade in
scarcity and famine and become rich.
I have heard people asking; ladai kob
shuru hoghi? When will the war begin? He
wants to make money. If those persons had
behaved properly and with patriotism, I am
certain that this country would not have
taken this course. I feel that nationalisation
has come in time and I congratulate the
Prime Minister. This is a major operation.
It cannot be done without paining some
persons. It pains us also when old veterans
like Acharya Kripalani, Rajagopalachari and
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Acharya Ranga, these three Acharyas oppose
nationalisation because they are our gurus.
Whenever 1 saw from the back benches
these three Acharyas, 1 remembered the great
Mahabarat where also there were three great
Acharyas : Dronacharya - Ranga; Kripacharya
Kripalani and Bhishmacharya—Rajagopala-
chari. These three Acharyas are reflected in
the political life of today. All the three of
them had the good of the Pandavas in their
heart but by historical accident they were
sitting on the side of Kauravas and knowing
that the Pandavas were going to win the
battle they fought a losing battle heroically
and meritoriously. 1 appeal to these three
Acharyas not to—oppose this Bill but
support this measure which will bring about
a change in the life of our people.

SHRI P, RAMAMURTI (Madurai) :
Without entering into any panegyric over this
measure that this is a very courageous mea-
sure or piece of socialist legislation, I and my
party certainly welcome this measure as a
step in the right direction. It will continue to
be a step in the right direction provided the
right direction continued afterwards.

While welcoming this measure, my
purpose is to meet the arguments advanced
against this measure and the hest argument
came from Mr. Masani. His first argument:
After all this measure is born out of the
political faction, factional conflict inside the
Congress Party. We all know that there
has been factional conffict and I can quote
the Biblical saying: out of evil cometh good.
If out of factional conffict something good
has come, let us have it and not look at the
conflict, May I ask Mr. Masani one simple
question? There have been conflicts inside
the Congress Party. But when there was a
conflict, why was it necessary for the Prime
Minister, to project her image in the country,
to take this measure and not those measures
which the S ra Party procl from
the housetops? We know that my friend
Mr. Patil and Mr. Desai also stand totally
opposed to these things, Why had it become
necessary for Mr. Desai to move that resolu-
tion and not adopt the slogans of the
Swatantra Party? After all we know what
happened in Bangalore. We know that all
of them became protoganists of nationalisa-
tion.

JULY 29, 1969 of Undertakings) Res. & Bill

296

And the very next day, Mr. Patil will go
to the Rotary Club and abuse it. That is
a different matter. Today, the situation has
come about in the country when no one who
is today opposed to this kind of measure
can go to the people and solicit their
suffrage, and ask for their support. This is
the question.

16.30 hrs,

[SHRI K. N. TIWARY in the Chair.]

Therefore, Mr. Masani and his people
are giving up the case altogether when they
say, and they admit that they are a tiny
minority of the people in this country who
did not seek the support of the people. That
is their argument. And by adducing such
arguments, they are today giving up their
whole case. Unfortunately, that is the posi-
tion to which they are rendered.

Mr. Masani threatens that by this
measure there will be no increase in the
deposits, He warned the Prime Minister,
‘‘Beware; you think you will be able to grab
the depositors’ money; I warn you; the
depositors will not oblige you. They will
not deposit money.” The question of
grabbing is raised, as if all those bank-owners
all those people who are managing directors,
of these banks will treat it as their own
money. Whose money is it that they are
keeping in the banks ? It is their prerogative
to grab the money of the depositors, of the
poor people ? If it is a question of grabbing,
then, is it their prerogative, is it their privi-
lege, is it their monopoly to go on grabbing
money of the depositors ?

After all, here is a Government; at least
there is an elective element in the Govern-
ment. At least once in five years, we go to
the people, and therefore, even the depositors
are part of the people. At least there is
some urge to rouse the people; at least we
can shout even if something goes wrong. We
can rouse public opinion against these big
bank monopolies. What is public opinion ?
We can rise against the misdeeds of the
monopolists and rouse public opinion against
such things. They cannot utilise the public
money in anyway they want to,

Then, they say, ‘“you are grabbing
money.” Mr. Masani warns the Government
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that the people of this country will not
deposit their money. Why ? I do not under-
stand. After all, the State Bank is a
nationalised institution. Does the history
of the State Bank show that the people of
this country are afraid to put their money in
the State Bank and they are willing to put
their money only in the private banks? What
does it show? On the other hand, I am
absolutely certain that because the Govern-
ment is running the banks, the people will
feel secure, more secure, and they will put
their money into the nationalised banks. At
least we can catch hold of the Government,
the Finance Ministry, if something goes

wrong, and we can see that the banks do not

fail. That will be the understanding of the
people, and therefore, all this hullabaloo
that this measure will not attract deposits
from the people is just chimera. It is not
going to succeed.

Then, they say another thing, and that
is what I am more concerned about. They
say that economically, it is a bad measure.
Why ? Because the confidence about us in
this country, outside, has nearly shaken, and
all the foreign capital and the help we get
will be endangered.  This is the main argu-
ment against this measure. They say that
foreign capital will be scared. Here isa
party which comes and accuses us of extra
territorial loyalty, and here is a party which
cannot think of developing this country on
the basis of our resources. Here is a party
that cannot even think, let alone doing it, in
terms of independence, both economic and
political, of our country except by getting
subsistence, doles, etc., from foreign imperia-
lists and they say that we are extra-territo-
rial loyalists and they are loyal? Loyal to
whom ? They are loyal to those people,
elsewhere, which means that there should be
continuous flow of foreign capital into this
country and continuous flow of foreign aid in
this country.

SHRI KANWAR LAL GUPTA: They
have gone away.

SHRI P. RAMAMURTI: It does not
matter. I might say that your own Member,
from Jan Sangh, also adduced the same argu-
ment, I am sorry he did it. He adcpted the
same argument. Unfortunately it is so. Mr.
Kothari, for example, had the same argument.
Excuse me for saying so. Unfortunately,
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these are the people—may I say—who are
today loyal to somebody else, to foreign
capitalists, foreign financiers. They are more
loyal to those people than to the interests of
the people of this country. That is why
they are today becoming angry.

The last thing that he said was, ‘“‘Beware,
I warn you. What happened to Dr. Nkrumah
had what happened to Dr. Soekarno ? That
will befall you.” These are the people who
swear by democracy. The other day, in this
House, there was a big debate raised by
them, that we are people who do not believe .
in democracy. Here is, on the other hand,
their wonderful democratic pretension which
is to day torn as under. They said, ‘“‘Beware;
remember what happened to Dr. Nkrumah
will befall you ultimately if you go like this.”
That means, the army will step in; no Consti-
tution; nothing of the type; ‘‘we will ulti-
mately resort to the use of force in order to
overthrow you.”

This is the argument that is made, and
these are the people who day in and day out
preach democracy to us. Sir, the less said
about it the better.

Having said these things, 1 only want to
point out that this measure by itself is not
going to usher in say wonderful thing. After
all, we have the history of the LIC. We
have the history of the State Bank itself. The
other day, on the 21st, the Dutt Report was
placed on the Table of this House. What
does that report reveal? That report reveals
that after the LIC was nationalised 56 per
cent of the financial allocations of LIC went
to the big business houses. To whom has
the money been given? Who are the people
who have reaped the greatest benefit? It is
the big business houses. No wonder Shri
Morarji Desai, the former Finance Minister,
when we put a question on the floor of the
House to reveal the names of the houses who
received benefit from the LIC said that it is
not in the public interest to give that, After
all, public interest means according to him
the interest of the Birlas, the interest of the
Tatas and the interest of the Mafatlals and
others. That is why even their names could
not be revealed on the floor of this House.
The LIC was brought in the nationalised
sector to prevent these big people
from reaping the benefit out of the
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saving of the common people in this
country, But nothing happened. The Dutt
Report points out that shares of big indus-
trialists in the LIC was 70 per cent. 82 per
cent of State Bank of India's shares went
there. These are not my figures, these are
the figures given by a committee appointed
by the Government of India, In spite of
the fact that this bank was in the hands of
the Central Government it did not prevent
the Tatas, Birlas and Mafatlals from reaping
the largest benefit. What is the guarantee
that today with the nationalised sector of
banks that is going to come into the hands
of the Government it is not going to be
utilised by these people? That is the question
that is today uppermost in my mind. We
know how these capitalists, how these Indian
big businessmen, have developed. What is
the wonderful kind of entrepreneurship that
they have exhibited in this country? I know
what cleverness they have exhibited. Their
cleverness is to be able to manipulate and
pull strings behind the scene, What is the
wonderful amount of money that they have
invested in this country’s industries? Out of
banks’ money, out of people’s deposits and
savings in the LIC, out of Government’s own
different public undertakings they have in-
vested. They have grabbed all that money.
They did not invest this money. They did
not have even the ordinary entrepreneurship
of going and selling shares to the common
people. It is well known that these financial
institutions like LIC and others underwrote
nearly 20 per cent to 36 per cent of the
shares of these big companies. They were
not able to sell their shares and even there
these financial institutions bhad to go to
their rescue.  The Dutt Report points out
that 60 to 75 per cent of the total money of
most of the undertakings undertaken by
these people after the war had to be financed
by LIC and other government financial
institutions, This is their wonderful entre-
preneurship. And, for the rest they got
foreign loans. Their investment is nothing
more than 6 per cent and they want to
continue to reap the benefit for that. And
for the investment they want a tremendous
compensation, Compensation for what, for
having grabbcd the money of the people
and for having utilised it for enriching them-
selves at the expense of the common people,
and by utilising this they went into foreign,
collaboration agreements and got them? Is
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it for that that they want this compcnsation,
for having fleeced the people all theseyears?

Sir, let us not talk much about compen-
sation. Shri Masani pointed out somewhere
that this is a Marxist measure. 1 do not
know whether he knows any Marxism at
all. If it is a Marxist measure these people
would never have got any compensation.
We would have told the bigger people, go
to hell, it is for you to give us compensation.
The smaller people would certainly have got
compensation but the big people would have
been told that far from their asking us for
compensation we have got to get recompense
from them. That recompense we will get
from them by confiscating their big property.
That is the kind of compensation that
Marxists would be giving. Therefore, to
think of this as a Marxist measure is giving
a caricature to it.

Therefore I say, having known how these
banks have functioned before, as a result of
the further development of the democratic
movement, as a result of the pressure of
public opinion which I am sure will be built
up in this country, I hope the government
themselves will change their policies, not
only with regard to the new banks that are
going to be taken over, but they will change
their investment policy even with regard to
the undertakings that all already existing,
namely, the various financial institutions as
well as the LIC. 1 would urge upon them
that if they do not do so and if they go the
same way, the people of this country will
draw their own conclusion from this measure
and take to the path of struggle.

=it 7ae femie Tt (am) @ ganfy
w3, fag fadgs ) waw & ==t
& S & I9FT @ W F afawiw A
TR T wew ¥ o wfaslw wwet ¥
g frar &1 zefay gad @ ud A
S awdt f5 oz fadas sE-swEwRE
Ay fr g8 Wt A, a3 fafea
g &, @ fadus &1 fadw w3 &
fera &Y 1 2@ A A SmEw R
wart qidl, A oy Afar g
W g 13 fade s @rnfas §
& afew ag fdws...
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R I AFTE F1 FrwqErar 741 37 T
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¥ far Q@ ol A w@r S Al
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&, FifF fFd it sfreeggaa soar et
¥ o 99 AT FT TAMW A AT G
T we F Fow § fawanw
@ &, a9 aF ag qEAr w6 T
DaFd ) AuFEmag e gER W
¥ qfeqs JFeT arefe® F AT A
FeA g€ & TOHT q99 TV IR TG
g g faar W ez gl d SEE
FRO gaTd Atwag @ 2 1 o dwR-
[E F) qUVEE A oHas wAET AE) 8
ITHT G AT G & | 28T qfomw
T TE AT wiw § e
o qrael § aas 39 At aF 2, Baer
78 Ay 1 § 9K @0 WX SER W
I HAT F T HY gL @I AAT |

T F AYAAIEHTT F qE IW A
Y srgEdar & & 4F aE A O
AT At 4% UF a<g ¥ WERN F1 WA
& X &, forgd F107 7 R Ay R
AT T Y & 1 W FT ATETEY agr
AT T8 § AR AT Fr GG FV qHeArd
IAT N E I IR G FE F fAF
qTOF FET A A F e AT AT
Ta% fq GTHTT FY FTA IFTT 93 HR
fafzgs 0% ¥ Q9T EFFT g,
fafeaa SrgRFwa AT 9 fogF AT
O FT FT SAIGN G ST ATH AT A
ST FEI F G TG qw AW T
w1t fasrg =g g qmr &

gAA AW F AL qg FIH ISMT §
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faaHy A @ fefle 7T 3% § 7

=t wy formd ;e w0 AT glaA
AT ZTH! GERA AL | 99 A § g9
F ¥ fETd o QA S ag R
10 gTE F 3% fevrrer & o Famne & 7

Tw@AgN e &

“Either we can consider the nationa-
lisation of the top five or six banks or
issue directions that the resources of
banks should be reserved to a larger
extent for public purposes.”

wmraR F wgr 5 0¥ s femw ¥
fa Ay § AT IR Sl § gAwr
Feag fFar | @@ e # 9AF o
Fgs an # glaw @ i o= & @
d%1 w1 UsdraFEw A Sre av aEifas
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AT §99 F g wH A A1 f G
qrEE T A0 & §rg i | g@fag SN
9g AT I A 1@ fagr ) Ale @A
F1 adve ag g fF FS wigE A
T 50T ggT A AT w1 A fwaAr
Y AT I aFANE F 9% fR A
X X g geE ¥ R uw faer-
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aredl § wig ¥ qrfad THIAHEAE FH
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- [y fawa]
§ Fgm Wga g F T aa gearsl
AT ¥ AT 9% A A et forer 2

%@ faq & ag @ar@ SorAr wwEar §
fw 39 1 faeifea g N & a1 7,
g Ag & qaTd g1 8, Ifed g fHa
% 8, Tg UGA FT GAIA g | 9T aF TQ&E)
IR qraTRe A A g AG R, o
IF T3 AW J1EA, T AR NS
F wifes §, o 9% F1¢ g afwadw
gRaar A &1 T F Ny I awfa
&, 98 9OT-g9Y Y qaHifa § 1

FY ot A 34T ST A = egre
w1 FE g7 fo@r g, s g g, fF &
& wran fov g w9 anfas Afa d =
F sarar swfasie & Afda o7 A1 ¥ ag
R AT & | #9 s dEnd Ay 1 A
og foamn a1 1 F|T OTg S 7 I 39
THT AT aT fAeaT fr@rs o |

sfiwet aredmadt feeg : qar A @
fF mT g safadt a7 @ §

it wy fomd : g AT gee A

N Fg ® EfF ag TR A T
it gg 7& T §

I R NI YAqd ITIUTT HA A
U 99 FRE AT HX TG (AT F
Fgq 9T § AE AT, TOT GA F FgA
o & a7 gFaAr § 1 wfwa o faar w8
AT 9T | FAT AAAT § TR ! 39
T 9o gg ¢ f% ag aar-a9d g1 ag
frgrl 1 TFqa TG & ) K ag WA F
fere dak @Y ¢ fr ag sfafmmad § i
ag wfase €1 g, I @ F
frig-ga9 # I FT qraT FIH N a0
T g, @ I FT JE AT IS |
Fq 1 JET FV FATY qUET F AqT @G WA
& wRarT (7 @ & qenel & fash |
FAH T F TET I G FER AT
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sragT A IR ) A, T AEIA L,
FN A &, g9 F1 q@r T F T A
TR 2T § 5 s ara st F gere
TR &, R ATY FHISAIE F T §, AW
AT GATAAT FT T AT A8 & At fgraa
FQ, TA AT FT AR FAA AR
(eaaew) @ qIERad S 7 ag W=
faar 31 & famdt F®m smo aEE A
wfaem R 91z 37 ) fgrwag fearzean
Ffaa s ar i agar o1 i 0@
SAT3E FAS § AT | 3 FT TF A1F LT
ag 91 5 5@ & = fagra #) T |
(4) & wran g

“On the commencement of this Act, the

undertaking of every existing bank shall

be transferred to, and shall vest in, the
corresponding new bank.”

3T & AT I9 { B 9! 919 AGH 8 |
g saveat 2fey | §fwT Froe, ofiafee,
AgRT dF & o) qfoner § 9w ¥
fa=lt dai #1 o3 fear 2 1 oy wum
a0 § faegm Al e @ & falad
MM § ag §F qgraar & § @iag =
FT USEIFOT AG FT W &1 TH AT
fazlt smarg-frata & asdastw 1t a@
T @ § ¥R gEA N AG 9 TP W
M AGE I AF AT T @F &
TS G ugAT § fF 5T F @ T R
sufe wifas § STy a8 w8
17 hrs,

+ft @ 9g (SAN) : v wfas
e

=t Ay Tl : &7 F1 AV F9 A @A
Rfemran Wgmag g 5 &7 F
R wifers § | o Arfaes 3 F=i &9
FR AN A1 R N wfes & =9
1 et arfaa- @ AT fF A F Sy
s R AR mifas & 39 F1 A
A M feema agl & wuw Ao § AR
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FafT oz At Tefter 7t ax @Y | A A
W wEFR faRa s ¥ wshma
AT A & oA & e qa
FT TEFW A A fgmrg @ § @)
78w W=y § fr oo awiE o
IR 1 FE N AF § I A A A
B1E 3N A gt Ao A ¥ 7 A
B12 dF) T o R FEX T A oA
FAT N | T IF GO § ag AW
aifes & #€ 7 N www ag Frar
q ) ARt W X wrgdw faw X
fraft aoid o, srww &a Q9w @,
FgT AR AT qo¥ AfeT FAT FTT AR
FH AT ? A 59 N ¥ Ay 97 TR _w
faare o

Feqet AgITd, & gfaard) O 9 Fa
frrar = s, eredtwRor ¥ oad¥
SIS | 9 § 9z @ A ag & 5 &
fas & s ane =gy § fF AlwRET
ST ASgd A g SR T o Fge
frar & 5 ga 78 T B s #v
A 93 AR T F gewdw {, qg
SR Fgr % g7 7 Ty A oF A
ﬁﬁ'{ﬁmm&a'mmga-rg,mq@.
&, FW A19 gAv § 6 d Ft sreaw
1 A, FEOTN A1 TG, A w
g, TF 3rEaq F1 7g, fafel w1 @,
RERISCESHEIE S ECE S C i el C i
ATt g F g9 genfas frgaw ¥ ag
q9 gAT & 1 A=HT AT b A wid
W%f@mmﬁiﬁﬁaﬁ,@wﬁg
F1 a9 2 | w7 ganr ? sreuer wR-
g9, AeqTafy gA1d F qEF qTiorw -
A FT FET WA § a1 F ag=7q facen
F gaTgde Fwiaw 4% ¥ @@ A '
To A0 HrodTo FI fZaT | I9F F7wt &5
A 10 1& AT FF & arC 9 fear § 1 HY
T F aR § g qoT § 1 AX 9g qerar
fF 7 51 &= & gro e fear @ ?
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Whether these bodies or persons are trea-
ted as farmers or small entrepreneurs;

if not, whether such advances are coqsis-
tent with the objectives of the social control
over banking legislation; and

if not whether Government would proceed
against the Banking Company concerned.

T FT IO & AT AR, fa @4
AT F 99 ¢

“As the House knows, such information

relating to the accounts of any particular

constituent of a bank is not divulged.”
“(b), (c) and (d) : Do not arise.”

aw § ¥g §a II@T g SR W
IyoeAe N fw IF1 F FFA S TS
Afqs o F1 a1 aafsat F qEEfTE
st & fod i ]/ 1 afawe =

T =rfed |

gufa agiem, armfas fAaeor &
qga Frafedt #1 25 wv@ &qan o, an
UDTHET F AT I FAT AT 25 FAT
T faeq am@r g ? # &gAr 9vgar g
fr @ &1 999 9B J19 ¥ A AR
T aTw 1w Fifey |

amafa wEEE, @ § 918 arw -
Fg AR EEAEgqd @1 F TR ¥ F3
a g & & Fgar T g R aw F9-
afl ¥ stafafy, seasrd §  afafaf,
FI & wfafafy i sifrs o
¥ sfafafy, avao swar & sfafafa g@

it sfto Wio FwremAY (TAT) : ¥ &
& X FTEA

=t 7y faw® : FfFT gaa 1 @
AT FT9 & | T qY g FTH FIT &1 &, ot
FA ATAA FIT  IqNGHE  FTERTT F
AT §AT, w9 U gaR A &
HTHAT AT | A RE q AT gfvear  ar



i Banking Co. (Acqu. and Trans.

[+ =y feerd ]

TR d% §—uF ATET A g9 F1 qarn
BeFE % X FwrMiAS A F A FF
& 600 @l # amd ¥ wurar w9 frar av
w e 9w 53w el F fr—= ¥
aga g a0 smEn—fwR o &% R
g ST Iy U @t F et faar
SmaT 8, afFT Fa9 600 @rEl wv WAy
¥ wgTaT F9t fear ST wWr g )

17,07 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

TR AEIRT, T USHAFT F
X AT FRAGT AR FY FIART GEAAT
Iy € @ 39 faw W 39 ag w1 T
g =gy fF @ % S oF e
mA IR ¥ A aEE @
Fifed | gl gamE A arwr #y afoenar
T §-—-25 EAR & AEEY & 7@ 31
IR g FEY 8, AT & rear §
fF 10 g F0 FT &= IHAT TR
qA I |

s & uF @9 § saTar gHAD a1@
ATIF JTHA T@AT ATEAT § | ATIN SHT FT
TEEw fear, @ I@wi &1 sl
s R, afEe ST o safeara
IO 0, qEAE-FAAIT X OAh
T Mg S, g & faan § o
waw W g A AE) S | 3w fe e
s o gwT fam gfF mawi
TaRFed a1 Ffusrd g, 37 ¥ ¥ fer
F W ST g W faem 3 2 gER
Wy ¥ afgsw foredt o gro § w€Y &0
aifgd R a9 F@EIY T ¥ O
g aTg FY HTEAT FET ATCE |

IUTETET WA, ATH F GIHTA IAWT
¥ wF uF wufdd & SR oF 9N F 15
¥ 20 IR TQAT ATHIAY ¥ @ AT & |
faeet ax s/ grmifas faerr w1 S
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ST, AR ATH & G fAe-ans-fedre
gr @ 3 fear gr, 99 w1 Qe &
Fre fear A v, fowE) oy Agarr
F ¥ 39 faae & fox & oo fear ar
IaF g ¥ Arw foar av | AR ard
¥ 9 gmifas fraeaw & o Frafed
FT guTam A1 AMH TG A AT |
fomd am ¥ : dod I ofm R
Hrodto FaaT (d% 91w agwT), FAgaa-
@ e (§=« dF), G AR
TWodte, HIAIATE foar, THoUFoTo,
gde o ¥WTE AR TgATH fag (gfaw
&%), SEATE qIW, qUT WIATE 9
(S arrw gfemm)

FT U WA & TehEw § fgeAd
fag & A faasr oF 7 F1 @9l
15-20 AT YU G, IF G F AWT
asAr qraged € Y q7 A | FF F@qq_
R fF mifgars St owEE iR A
(smaum) ...
R, ATTFY IO AT TG |

MR. DEPUTY-SPEAKER: I am not
concerned with the contents now ! I am

concerned with time., He must conclude
now.

st wy fowd : ot frae § ar g
qraT g0

afae & 9 @ ST Y AOR
Ry TEAT =T g fs aafra e
& FR fAgawr @ §F fau @g s
T W I FR ) Fraug g F
g9 GWETE #Y 4@ a1 A g aAfwd
fFft e T, EFY TEAR, F AN
I FEHER AR FOR F F Ff
% frar wrar @ o) g AT wETAHAY
F fau fig A T AFA AT @I |
...(comem=) ... st &t g &, 98
=g AT@ gF S | gafee gee et
ey W@ AR ga # e 1@ 1 e
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ST g QHodty § 3 ot & wgw f
31 WU A 51 &GQ FIA A ATF AG
/9 |

s § @ g fame s
g Su% g% ¥ § ofew fafsa ord st
¥ g famme A8 w0 AQ ag ow=
wm g f5 fafua o spaear § weeER
Ik N g W 2 cufag faba a9
TIET F G AT A T,
I FR N T IEEE R
I @R AT a1 AfET ST 9
A frgeaor T Sy

#T ¥ UF a7 FEHL AT HAT
wgar § fF g@ 3w § s A A A
9T @ & R oge ameR a@ @
a8 afeT garer @ qrd AT BT ITHA
FO I aw ¥ fegaw < &
e qawe, ¥ goifafen s &
73 @€ Hfywrq, T 9 R 9% §S
0 @t 0D 5 fafeag awr @ 9k
swar & Afsd I gETa | e
argd w0 g7 | 5 @ FwEeE &
fag gt gaw aer Ag } R A
FAR ¥ fau & FE A guw
aiwr § 1 w@fwg & agwowew g
FR AT AT FY AN AT FFaAT §
fegeam ¥ oyt AR TdEt F fAg
FIATAT G A | GFA1R |

st TR fag (Jgaw) o fedr
ofiF< AEET, 9K A IH FT AGAATEATT
g1, @9 AR 9T §AR TFoTHofTo X
foTgodo F NTEAT T ST & AT IS
T 1 ¥ SN S A § ) 99T A€ T
T gEEg o1 T .. (FFEE) ... T A
FGY¥ A M A @A TG fE T W H
G W g el Y o wER aF
@ g% qar & TE A fF @F Far o
ayg fawy ot & a1 @ AEw § A
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1§ T Ft qaT fF RN TS JGET
§ o FA gET 9 E 1o @Y
wF AR ger @ qref g afew sad o
WIST § | FUE AT OF UG IR
TF TIT FAaT g faad SR A1) @ewe
Al g & FFdT § | gAY WG 9TE Yy
TER AR fefafea &1 amed Ty
qret & a1 &t ava & G2 A€ @ g
g1 Fw ¥ @ W sl § fr qrEw
¥ frY SgE X A W T 81 gefag
A A G5 T AR T fHat vy 57
TART T At qAA A a8 T qg 7
fa@emy

& ag Fgm g g o @
A @w § a1 O fraa § ) Safass 1
@ 1 Afgy av | OF | e
feadt St 7 fies o1 it i a8 aY -
T Fww A 4 ) R AR §fE
g FIH AT ATl § e mew @
TF, AT FY IIE KT FIE R TG @I
AT Td) o FeH TG, WA FA FE
IR T2 I § | Y g THEE 9%
A DT FOET & 1 AT % qre arq
At @it | @ R} FRd 95 T R f
FgF IH | FHG A TF qEE QA o
g o) 9 W Fr ) WA &
FTHIT FT H A9 qref /1, w17 -
X Ft a4 fedt wrw fafaeex 1, @t
[ET AW g AR IiE Far g R
FIT AR AN | §F 7 § gAQ FAG
A 100 e o ) g = §, 2|
R qrEl FT AT AT gAAT, FATH T ATH
FMPTR 1 AR | TN 1A,
AT /A FT AT TR A, T AW
TS ATET S Y T AT @ &, FAG ]
S A G & A FT FT AT KT TA-
TR HFIGmTR |

T § # ag Y =gar § 5 AwAans-
Fa ¥ AL T F1E qEet A T wigy o
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[ o fag )
OF I FT S GHIT 992 § IIT T9AT
T 14 9 & 9| &, 39 ¥ WAl ¥ w1
g9 gt Tifed | gX E ¥ a9, €A,
TFAN, TEE R qrenw, fawet e
2 & @ & ampm f ATReEEd e gan
g1 fFT s oy A QT @ 1 & am-
AT § TS TEY gAT |

&Y ¥ 9% o g il Y % oo
T A TR A, ST &) T 35O awE
¥ ) o= uF I@ @ PN fF adEEr ¥
TH Y F W\ F ArefTat F1 % fez-asi
AV A JRT, AR @Y 3T FY T
| aw 0w gfem Ffer T @R
T A9 g F, THaS R w9 Y
FH FAT F FIAT THIT F TG | FIAT Iy
Marsw et § 99 F ag A1 F g7
wgi gftem, aradifs s st A egw
sraarEl & far 9% § w97 fadr agi w9
A F0 frga &1 ot fwx F A ok
Za A F ey F fa¥ F1 favran
afer & =gar g fF weaEseT o
I ¥ 1 qIfe ar Aggw # fF e
Iq MW Y FS R At g1 5@ AT
FGT WiiFeaL 9 WY AT wifgy o &
o & FATeT ¥ OTET NSRE I HI AN
TET FY BT FT WA FT qF IH | AR
A A N, e Fitg faard & &
Tt < Agral ¥ ot feerg &1 wisy S
FT M AT 97 fF 2\ @R T H &
% § g e R 3w =1 Y gumT °v fF
| IR TR T A ¢ a8 fae dR
2 T ST 80 HIET qAFT € 98 UL I3,
qg GOAT I9HT QU & | |iwy § =g
fis Y @1 I9 I § 80 qxHE 1S M®
AT § fFam R | F FFaS
yreat A gl & g g, o o
AWM FT SFT AT ST T Y IT 7 IS
&1 & I Tt ¥ gaet Far § S oW
T2 & AT 9T q Fgar § 5 T 9 gERan
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S | FIT FE FIGT ET Ay RS
faaret sedy fae & 99 F @ EEETSy
AT W IJ|;W A T AmANEIIE &
Fraemy | fog srerdy Y ey S FEr a0
Fag ot ww e gE gl = &
2 & AT AT

Aoz Fwmfamsfm &
@ F@T g |

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : Mr. Deputy-Speaker, Sir, I
am racing against time, and I do not think
I will be able to say much on the points
that I had intended to speak upon. I
think there is overwhelming support for
this Bill in this House and also outside.
Personally speaking, Sir, I support this Bill
wholeheartedly, not because this is a socia-
listic measure but as a socilist I have come to
believe that there can be no socialism without
nationalisation of banks and in that respect
it is a step in the right direction and
warrants the support of all right-thinking
socialists.

Having said that, Sir, I have also to
sound a note of caution and I like to under-
score the points already made by our hon.
friends like Shri Surendranath Dwivedy, Shri
P. Ramamurti, Shri Madhu Limaye and
others, that mere nationalisation is not
socialisation.

About 13 years ago we nationalised the
LIC. We built up a number of big financial
institutions all in the public sector. We
nationalised the Imperial Bank and made it
into the State Bank that it is today. But the
latest report on these subjects as to how these
financial iostitutions work and how the
resources have been utilised—I mean the
Dutt Report on Industrial licensing has said
that an overwhelming part of the resources,
the accommodation and other facilities given
by these financial institutions including the
LIC for which certain laudable social
objectives were placed before the country and
before the institution itself thirteen long years
ago, has gone to big business and the
objectives have not been worked out, Why ?
All these resources and accommodation
facilities have been utilised in the interests
mainly of, what the Dutt Report calls, the
‘Larger’ and ‘Large Industrial Sector’.
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Under *‘Larger Industrial Sector” the
Report has named 20 big industrial houses
and by the relatively ‘““Large Industrial
Sector” they have named about 50 to 60
industrial houses. Apart from that there
are individual industrial concerns. Nearly
75 per cent of the resources at the disposal of
the nationalised financial institutions have
gone for the benefit of these industrial houses.
I will quote a few words from the Report.
It says :

““The overall pattern of distribution of
assistance is like this. The share of large
industrial sector is predominant and that
of 20 larger houses is very large, and a
few individual houses get a major share.
The public sector banking institutions
are also found to extend...”

It means the State Bank of India with its
subsidiaries.

“......The public sector banking insti-
tutions are also found to extend favoured
treatment in credit facilities offered by
them to the large industrial sector. Not
only it has large-scale assistance given
to large industrial sector but the share
of 20 larger houses”—the name of these
houses are well known—*‘is very large
and a few houses benefit most.””

The Houses which seems to benefit most
is that of Birlas, others being Mafatlal,
Tata and ACC. In the investment
portfolio of the LIC also the position in
1966 as compared to that of 1956 shows
a clear shift in favour of the Birlas,”

In spite of our professions of Socialism
and socialistic pattern of society, why it has
been so? All our hon. Ministers in the
Treasury Benches, the whole horde of them,
loudly proclaim they are all socialists, pro-
fessed socialists, proclaimed socialists. In
spite of that, why it has been so that after
a full one and a half decade after we have
built up these institutions, the benefit has
gone mainly to the larger industrial houses ?
Here comes the conclusion, the finding of
the Dutt Committee. In the penultimate
chapter, seventh chapter, paragraph 91, it is
stated :

“The lack of any clear policy guide-
lines by the Planning Commission”
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—of a government which has been

pledged to socialism and the socialistic pettern
of society—

““has obviously been an important reason
for the policies pursued by these insti-
tutions in the matter of financial assis-
tance, But the close association...”

—here comes the real core of the

matter—

““......of the representatives of the larger
industrial sector with the management of
of these institutions has also played an
important part. While undoubtedly the
institutions may require the advice of
persons of practica] experience of industry
in order to carry out their functions
properly, large representation in the
board of representatives, mainly of the
large industrial sector cannot but affect
this policy.”

To illustrate my point I will cite here the
names of the two pivotal institutions only
by way of illustration. The Central Board
of the Reserve Bank of India has, apart from
the officials, directors nominated by the
Government.  Who are these directors?
Shri R. G. Saraiya, a very well-known name,
Shri B. N. Mookerjee, the ex-knight, Raja
Bajranga Bahadur Singh, Shri Thyagaraja
Mudaliar and so on; I do not have enough
time at my disposal to read all those names—
all of them socialists, pledged to the realisa-
tion of socialistic pattern of society ! The
position in the boards of LIC and State Bank
is not different. In the Central Board of
Directors of the State Bank of India you will
again find the associates of these big indust-
rial houses ruling there; so also in the LIC.
If you take the whole complex of hundreds
of public ssctor industries and financial
institutions, you will find that at least 35 to
40 per cent represent big industrial houses.

In Bengali we have a proverb of giving
charge of keeping a watch over the fish to a
cat. Simliarly, you give the charge of
building up socialism and national custodian-
ship of the nation fianancial resources to the
leading representations of big business whom
you are professedly out to fight. This is the
proof of your socialism.
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[Shri Tridib Kumar Choudhwri]

So, in conclusion I would say that this
measure before us is a step in the right direc-
tion but it is an incomplete measure.  If it
is to be followed up by other logical steps
directed towards socialism then the whole
outlook of the government has to be
changed and this close association of big
business who in the language of my hon.
friend, Shri Madhu Limaye, has the milkiyat
of this government, has to be broken.

SHRI J. B. KRIPALANI (Guna): Mr.
Deputy-Speaker, Sir, these last to years and
a half I have not spoken one word against
our lady Prime Minister; as a matter of fact,
wherever it has been possible I have tried to
be helpful to her. Why I have done this 1
would not go into. But a time comes when
one has to speak out.

How did this nationalisation of banks
come about? I do not think that this nationa-
lisation frightens me nor do I go dancing in
exuberance like my friend from Haryana,
Let us see what it means. It means power
to be used as a leverage. So far it may be
that this power as a leverage was being used
by many capitalists.

How will this leverage act now? It will
act as the origin of this measure. You can-
not sow thistles and reap mangoes. You
will have to bear the consequences of the
actions that you have done; the result of the
karma must come to you, I am apprehensive
that this measure was not brought in honestly
and straight forwardly but from some other
motives.

The previous nationalisations were
undertaken after careful thought and calcula-
tion. For i the nationalisation of the
Imperial Bank and of the LIC was done
after great thought and deliberation. The
Law Minister himself has said that it is a
very defective measure. Inso many words
he has admitted that. He has not even
considered the amendments that he has
accepted. We have not seen them.

Why was it done ? What is the history
behind it? I would only repeat what has been
said and what happened in Bangalore. In
Bangalore the Prime Minister presented to
the Working Committee and the AICC a
document which she described as scribblings.
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SHRI SURENDRANATH DWIVEDY:
Stray thoughts hurriedly dictated.

SHRI J. B. KRIPALANI: Stray thou-
ghts hurriedly dictated at the last moment.
One day later she went to the meeting of the
Working Committee and that day she present-
ed this wonderful document.

SHRI
Historical.

KANWAR LAL GUPTA:

SHRI J. B. KRIPALANI: Yes, every-
thing that they do is historical.

This document was not discussed either
by the Cabinet or by the Working Committee.
It was attached to a resolutlon that the AICC
passed. That resolution did not contain
anything about nationalisation of banks. It
was attached just to satisfy the whim of a
lady who had scribbled those thoughts.

Then what happened? The next day or
the day after, the candidate for Presidentship
was to be settled by Congressmen.

It is a pity that the Congressmen should
settle this matter. They must know that
tomorrow they may be out of power and then
they would not like the Rashtrapati to be
nominated by a party in power. They will
themselves repent for what they are doing.
They are introducing novel methods of doing
things. They want this high office which
we respect to belong to a party., What
party? In the party, there are caucuses;
there are two caucuses. The Prime Minister
was all along supporting our friend Shri
V.V. Giri. Then, suddenly she supported
Shri Jagjivan Ram. Shri Jagjivan Ram had
declared that he was not in the run. Why
did Shri Jagjivan Ram’s name come? It
was brought in so that another name may
be rejected. Anyway, that name was accepted
by the majority, And what did she do?
She left the meeting and said, *“You will
have to bear the consequences of this* and
this is the consequence of that.

Let us see what her distinguished father
did under these circumstances. I remember
three occasions when the will of Shri
Jawarharlal Nehru was set at naught by the
party. First it was when he wanted, instead
of Dr. Rajendra Prasad, Rajaji to be put
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on the gadi, Rajaji was not acceptable to
his party and with good grace he yielded
the party and Dr. Rajendra Prasad was
accepted. I remember, it was said, when he
went to see off Rajaji, there were tears in
his eyes. He thought that a wrong thing
had been done. But it had been done by
the party. Though he was an aristocrat,
he was democratic enough to yield to the
wishes of the party. Again, when Dr.
Radhakrishnan wanted to be the President
and Dr. Rajendra Prasad decided to have a
second term, he vielded to the party and he
induced Dr. Radhakrishnan to stay as the
Vice-President and that next time he will
be made the President. He was made the
President. The third time the Executive of
his party said that my great friend Shri
Krishna Menon must go after our debacle
with China. He said, “If you want him to
go, you will have to ask me to go.”” But
the Executive of his party was persistent and
our great friend Shri Krishna Menon had to
go.

I could not defeat him in Bomay. But
God defeated him at the hands of his own
friends, at the hands of his own supporter...
(Interruption).

AN HON. MEMBER: He has come
back with a thumping majority.

SHRI J, B. KRIPALANI: ...who always
said that he was following their policy.

SHRI VASUDEVAN NAIR: It is a
personal vindictiveness to say like that.
Don’t make such personal references.

SHRI KANWAR LAL GUPTA: Don't
disturb him; you cannot stop him.

SHRI VASUDEVAN NAIR: Who are
you? (Interruptions).

SHRI KANWAR LAL GUPTA: Iam
a Member of the House, He will speak;
you cannot stop him. (Interruptions)

SHRI VASUDEVAN NAIR: Are you
the Speaker: Are you the custodian of the
House? Are you the Marshal? (Interruptions).

MR. DEPUTY-SPEAKER: Order, order.
Please resume your seat.

e

of Undertakings) 322

Res. and Bill

SHRI J. B. KRIPALANI : I am stating
the facts. I said that I was not able to
defeat Mr. Menon but the God’s will worked
and in six months the man who was suppor-
ting him sent him out. Is that a fact or
not? Was I defeated by him in Bombay or
not? Did late Jawaharlal Nehru dispense
with his services or not? Did he not do it at
the instance of the Executive Committee?
These are the facts that I am giving. 1 do
not know why he is getiing angry. Those
who abuse everybody, who use choice
language for everybody, get annoyed when
anything is said, not even against them but
about somebody else. When I am stating
the facts, what is the good of shouting?

The scene shifted to Delhi. There were
all sorts of rumours. First of all, she
called the Head of the Army, Gen. Manek-
shaw. There is no harm in the Prime
Minister calling the Head of the Army; there
is nothing wrong about it. But at Time
when such rumours were going on, it was
not wise for her to call the Head of the
Army.  Then there were rumours about dis-
solution of the House. Then the other
rumours were that the industrialists were
called. Iknow it from the industrialists
that the Prime Minister told them that there
was no question of hurrying nationalisation
of banks. Then the Government said that
they had not prepared any Ordinanee. But
all of a sudden, on the evening of the 19th,
when the Parliament was to meet on the
21st, this Ordinance was issued. By whom
was it signed? It was signed by the President
who had resigned his post. This is how
our affairs are being managed.

Now let us come to the Morarji Desai
episode. I have no brief for Mr. Morarji
Desai or for any of the stars in that galaxy
which is collected on the Treasury Benches;
I have criticised them all. They are the
chips of the old block, but I must say that
we have never done things like that in the
Congress before Independence or even after
Independence. Here was a Minister, a
colleague, who had been faithfully carrying
out all the policies that were dictated to
him whether he liked them or pot.
(Interruptions).

SHRI INDRAJIT GUPTA (Alipore):
What did you do to Subash Chandra Bose
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at The Tripuri Session when he defeated
your candidate?

SHRI J. B. KRIPALANI : If the Chair
gives me time, 1 can reply to all your
questions.

MR. DEPUTY-SPEAKR: Let the hon.
Member not be interrupted.

SHRI J. B. KRIPALANIL: Ordinary
courtesy required that he should have been
told, ‘I wish that the banks should be
nationalised and I want you to prepare an
Ordinance’. This is what is done every
time. The Ordinance that belongs to a
particular department must be prepared by
that department with the help of the Law
Mininstry. He was not even asked to
prepare the Ordinance. I can understand
if he were asked to prepare and he had
refused. In that case, I am sure he would
have himseif resigned and there would not
have been this rigmarole in the Congress
Party. After all, what was to be lost? Then
they brought this Bill. Did they think that
this Bill would not be challenged in the
court of law by those big fellows who
control the banks?

It was sure. To be changed. So this

ordinance could not take effect immediately.’

Even if it were passed. Itis not the way
to do things. Remember every crime that
we do, whether it is an end or means, will
has its reaction. I Remember once Jawa-
harlal Nehru brought in this House the
treaty that he had made with China in 1954
in which were enunciated the grand principles
of Budhatranslated into political terms
degrading even Budh and the Panch Sheel;
and in every month there was Panch Sheel
and Panch Sheel. When this treaty was
discussed here I told him that this treaty
is made in sin. Why ? It was born in sin
because we put the seal of our approval on
the destruction of a free nation which was
also a buffer State. You know what was the
result of this sinful act. 1If you do an evil
act, you will get an evel result. If a person
has to support his old parents and he
does it through bribery and corruption
the good act of supporting the parents
becomes evil because the means used were
evil. It may be that in the communist
philosophy, if the end is good, the means

become justified. We have not learnt this
philosophy. It is all very well for Mr.
Ramamruti or Mr. Dange to talk in these
terms and say: “How does it matter?”” Means
and ends are entirely linked with each other.

The Prime Minister has said that 959,
of the Indians are with her in this measure,
I' congratulate her. She has been a little
more modest, than Hitler. Hitler said once
“989%, of the Germans are with me.” He
was a great actor, he was a popular actor
who attracted thousands of people and when
he was addressing one of those meetings he
said ‘989, of the Germans are with me.
But I meet only 29, at may meetings.”
Are we the persons to shed tears for
the poor. We who live in palaces and
want more palaces for ourselves, are we
to talk of the poverty of the people ? 1
say even the member of Parliament who gets
a thousand ruppees or more who lives in a
comfortable House has no right to talk of
the poor. Those who want to increase
their salary from Rs. 30 to Rs, 51—they talk
of poverty of the people. (Interruptions).

They are talking nonsense.

I will conclude by saying that it does
not lie in our month to talk of the poverty of
the people, to say that millions of our people
are living on a level below subsistence. We
have no right to say these things and delude
the people. Thank you.

SHRIMATI INDIRA GANDHI: I
heard the venerable Acharya making a remark
about my calling the Chief of the Army Staff.
I want to assure him that I have seen Gen.
Manckshaw only once when he come to pay
a courtesy call when he took over. I have
not met him since.

AN HON. MEMBER: You can meet him
often.

SHRIMATI TARKESHWARI SINHA :
The Prime Minister has every right to meet
the General of the Army.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) : I am extremely thankful for the
massive support which this House gave to
the Bill moved for consideration by me. I
use the word ‘massive’ purposely because
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although the Jana Sangh opposed my motion
for leave to introduce the Bill, indicating
thereby that it disapproved of the principle
of the Bill, today 1 find large numbers from
that Party wanting the Bill to go to a select
committee thereby signifying their acceptance
of the Bill (Interruptions).

SHRI BAL RAJ MADHOK (South
Delhi) : What a logic has he got ?

SHRI GOVINDA MENON : I say this
particularly because when I wanted a member
from the Jana Sangh to serve on the select
committee on Shri Nath Pai’s Bill regarding
amendment of art, 368, the gentleman whom
I requested to serve on the committee told
me that because he opposed the principle of
the Bill, he would not like to serve on the
committee (Interruptions). 1t is a well-accep-
ted parliamentary tradition that those who
oppose a Bill will not even agrce to the
Bill going to a select committee. I am, there-
fore, happy that after what was seen in this
House by way of support from all sides of the
House for the Bill and after what was read
in the newspapers regarding the support in
the country for the Bill, the members of the
Jana Sangh have been responsive enough to
accept the principle of the Bill.

SHRI BAL RAJ MADHOK : We do
not accept the principle of the Bill. We did
not accept the partition of the country. We
took steps to partition Pakistan, That does
not mean that we supported partition. The
problem having arisen, we want to do as
much as we can to solve it even now.

SHRI GOVINDA MENON : There is
as much connection between chalk and cheese
as between the Banking Bill and Pakistan,
That is all I have to say.

I am here only to pilot this Bill. I
gladly accepted the responsibility entrusted
to me by the Prime Minister because I like
this Bill, because I have been advocating
nationalisation of the major banks.  The
Congress has been doing it. Therefore, it
was with very great pleasure that I took on
this responsibility (/nterruptions). Therefore,
I am thankful to hon. members who support-
ed the Bill. I am even thankful to Shri
Mody for his interruptions because he feels
that I am becoming effective.
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Many friends here supported the Bill
and made suggestions. But many doubts
were also raised. Questions were asked :
why were all the banks not being nationa-
lised? Why are foreign banks being left
over and so on. After what the Prime
Minister said today about those matters, I
do not feel called upon to enter that field
once again, Some Members, for instance,
Mr. Madhu Limaye and Mr. Tridib Kumar
Chaudhuri, suggested other matters also. I
am not going to say anything about that. The
question was asked whether this would be
followed by nationalisation of general insu-
rance. This morning I read the Rajya
Sabha debates on the Bill for nationalisa-
tion of life insurance and I read with great
interest what Prof. Ranga who was then 3
member of the Rajya Sabha said on
that  occasion. He supported  the
Bill and also congratulated the Govern-
ment for bringing an Ordinance before
the Bill was introduced in the House.
That was in 1955, long ago. If Mr. Mody
thinks that Mr, Ranga has grown wiser now,
I have nothing to say. All that I can say
is that if the Prime Minister and the
Cabinet and the Government have intentions
to nationalise general insurance and all those
things, taking the cue from what Prof,
Ranga said on that day, we are not going
to say anyting about it now; it is a matter
which will take its own course.
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I agree completely with what Mr,

Krishna Menon said......
AN HON. MEMBER : Naturally.

SHRI GOVINDA MENON: Why not ?
He said: this is not a banking
Nationalisation Bill ; this a Bill to nationa-
lise some banks, Let us understand it that
way. Those banks have been referred to
as the bigger banks. At one time when Mr.
C. Subramaniam who was in the last Lok
Sabha used to give notes to the working
committee he used to say that the six top
banks or five of the top banks should be
nationalised. When the Prime Minister
sent her note to the Working Committee,
that was in her mind. Now when the
matter was examined and the classification
of banks into bigger and smaller ones was
thought of, it was found that unless we
took those banks whose deposits were Rs. 50
crores or more, there would be no proper
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classification. The matter was examined
only then and those banks were taken up.
Those are, one may say, national banks
which have got branches all over the
country in India; the purpose of taking over
these banks is to divert the bank funds, not
capriciously but according to well known
commercial principles to certain sectors
referred to by the Prime Minister more than
once. We wanted to take over banks which
had branches in many parts of the country.

18 hrs.

I was surprised when I heard a criticism
from Mr. Dandekar for whom I have great
respect because he is a scholar and he comes
to this House only after studying his papers.
He said that the object of the Bill would
seem to indicate that it was proposed to
have these fourteen banks as departments of
the Ministry of Finance and things like that.

The control of the Banking Regulation
Act through the Reserve Bank is eliminated.
That is what he said yesterday. 1 would draw
his attention to clause 25 of the Bill which
will show that the provisions of the Banking
Regulation Act will apply to these new
banks. I will draw his attention to clause
20 of the Bill which will go to show that the
Reserve Bank’s regulations also will be there.
He said that, with great solicitude for the
workers of the banks, we have made no
provisions for any terminal benefits on their
being transferred from the Central Bank of
India, Ltd., to the Central Bank. The
Central Bank is the name in this Bill, and
the Central Bank of India, Lid., is the bank
taken over. That is a national change.
They work in the same office on the same
conditions and all the rules which prevailed
in the old bank apply to them also, and if
they wanted to retire they will get their ter-
minal benefits. That is the provision.

Apart from that, I heard very little con-
structive criticism regarding the provisions of
this Bill, and even that constructive cirticism
is based upon something which does not
exist. Regarding the generalisations which
were made here, as to what provision should
be there; how the Board of Directors should
be  constituted, what should be the
consititution of the Advisory Boards, etc. ,
many details were given by friends and they
will all be borne in mind because the scheme
is going to be prepared and we have offered
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Therefore, nothing more need be said about
it,

I heard very many irrelevant matters:
about Shri Morarji Desai, whom 1 hold in
very high respect: but how he should come
into the picture, and how Acharya Kripalani
whom also I respect very much, referred to
some irrelevant thing. He was the Cong-
ress President, and I had travelled with him
several miles translating his speeches into
Malyalam in Kerala, and therefore, I have
not lost any of that respect, and I have not
enough knowledge about the higher politics
of the Congress party because I have always
been a worker in the party and not at the
top.

AN HON. MEMBER:
worker,

A humble

SHRI GOVINDA MENON : No; not
always humble, but a worker of the Con-
gress party. (Interruption). Without meaning
any disrespect to Acharaya Kripalani, 1 must
say that while the Banking Bill was being
discussed, he regaled us with a story which
had absolutely no relevance to the Bill which
we are discussing. Therefore, I do not want
to refer further to it. If he was heard with
respect, it is only because of his age. Other-
wise, his irrelevance would not have been
tolerated here.

Sir, I move that this Bill bc taken into
consideration.

MR. DEPUTY-SPEAKER : Shri Yajna
“Dutt Sharma.

AN HON. MEMBER: It is already
6 O’clock.

SHRI J. B. KRIPALANI: Sir. I am
sorry that a clever lawyer like him should
not have understood that I was going into
the motives which impelled them to bring in
this Bill in such a hurry.

=t gwew Wi ( smEa ) @ SuTeAE
T, T ¥ F 919 FgAr TR R A
agt Aifes wwen & greew § g
F9Y 1 qRE § oY N Fgr w@w E, SN
E I W A Ffw A Y
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agel arg @Y 48 & fF off avehg gewl
T ag gars s3ran ar £ foag adF ¥ ag
fadas AN ag afufraw Saar & @
T HIAF FWA d1AT L, TF NG F
A F1a T @Y 2, Fag Areana &
¥ @R AT T4 g, I9F Y oF USA-
AT w17 FT WY &1 wrazAFHar =7 @1
1 ot fF T F ) o9y gFqer § AR
fafa 7t adew s wow { av F:g
AR FEHG F G JqN WG F FEHT
TASFOT T FT I A T4 5 379%
g et gFw & $1E g F19 A8
FWE IR @ aF ] Awfge A, S
7 ) AT #R 5¥ gIT F A AT |
AfFT g AR F N qF A fay 77,
Y fF gg AFT FT OFAHGAA FI I )
AT FAATHT 1Y A T I AT
= SAwFTE Ao Sy fqEres o) A
e %1 a8 oi#7 & % g 99 FEaE a9-
fNfas g2 & #1 7f § 1 AfFT gorTRA
ar fafy 7 A ALY ggak § FE
Iae g faar @ g

IR A I FE FIT FEIIfA F
graey H #7 oF gAmdr wa T gerar 4v |
#Y sz a1 f& 97 9% 1 qwa Faw
fFar mar, 93 a1 & FEFHE F T
gfraa & faFrl ax 9y 36 To o F
g sigw @ fear war a1 g smar
ot fF §51 & Fraw § g as Afg
sy gu s At ar fafe o @
ITEaTER 3 % §97 & FAAAT F A
JaT Frae afuwTddl & qraeg § gAaHe
¥ 9 FIA FT gFaT FAT W[ AR
378 o 2% gfmaT sfawr ST i
T TG weaeq ¥ & faga & fF www
Y A faf g QAT 7T Fr I
ot werdd frardy 43 71 R SR
7 saafa & I gfama sfumd &
gEgeg § U wel M g F

ardreT #Y ST & fiF 0F SR qI R TR
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T3 Zfeedior W@ AT | gu HH A
s ag faar g fr fog v 9 =t g9
TFFET qF) & AT #7 faog #
| g, S gFR fa Oy § & g A
IaFT fada FT g &1 v s &% w7
g RAIay fodr a8 qF FT AT
Far a1, feeg g% favam g€ 1
At § 5 #1% agr a7 anfa 3 SR
FY FY ggraar A8 [/ ) TIH WA A
g as fem i fe S« S F A9-
JarzdeE #1 faQg FT W E, T AT A
s R E) arardag argfE
+fF &7 471 § JEAArsIRT 1 gwaw
FXAT @ &, AAT T H+A7 gt 9 935
FI ®F AT AL AT G E 7

#1 a1 faQedt 3w & fae) S s
g3Eeq ¥ ag 919 ALY FEY & fF A Ay
aT gATY TEFIR 9 F T § FoqEAT € |
afFT @t 9 9F Ag & fAaelt &, 9Ed
SR F I F fqasr are wgraa Ffad
& T € 1 guTEEe & R ¥ Y 9
fzar mar 8, ag 9g7 g1 & AR & @W-
w1 g fF uw 9 g ) dd g€ wfzen
T TE qE F aF a1 7 L F @ faw
FAT FfET 1 I Ao TFT AT A
S g #Y WiaT A T1fEg )

I Fg g 5 se zg fadaw &
ar # w15 g faar siom, Y gw sEw
NI T | 39 q&T & FE FT A A
AT @A AT AR 9T qETEt ¥
afefaa wrata gl X gg @i A1 g fF
z4 fadas #1 F9-9-59 7 fa7 & fag
& faoraz w32 F qra I fgar 1y 1 3w
TR ¥ ag g% faar mar f5 oo fadas §
FY OIUF FR A9 09 §, R I
TR I IFR F gNET a5ga fwr ay
& % 33 93T | ST-AAT W T AT
g AAAT wfsw g SAA 1 AfFT T
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T q3T T AT SR g qst ¥ <
AT favme #XAQ §  wrea-faw, =a-
gifw gfg AT gueammens wiaa § a-
T gzea &30, ) &) wwar § fs @
tfe ¥ sk wd-ammea & fgg ¥ v @
AfF 79 W g 9 961 ) q9-950d
Il

T HA wErEE wg @ § v g
fe 9% | & Fg TR E 5 ag gwe
ST Afa F o §F i ow-feq §
afew fafa o= & 9% efrwr ad frar
g feafg & g% #ga1 awar @ fF ag
faa # {aTR T8 §, a8 Wi a1 Qe
g, afe 3fg iR srao & ge T §
AT A arE § g wiw # fag gera-
T T AT ATET AT T &, A areqq
H ag 99 FMEAE UsHfaF efee F & o7
e

FHE FT WEHT foaT srrar g o s
FIA F A HATE FOAT ST g 1 6
JIE ¥ [ F FIAT AT w7 aFq FGAT
ST & 1 afe #1997 a5 F uge qfeq
H7 dwar g1 9 dfeq @7 Swarn g,
FATE FAAT AAAT & ¥ & AT AR
FT FAAT AFL FA-SGT FT FAT HA
ST @ ¥ R ENIAATR, GHTIETE, qATS-
IR AAF TA AT TG § | TATSIETE AT
&1 faug g, gurorans wegfo &1 faua @,
quTIaTE qEFT &1 faww g1 AT
Faor facer &1 fagg a8 21 gwoER
o faww €Y & f5 st A srgar
argR T 2 faw R F@ 20 gER A
Sl @i ) AR Skr =afwE saEr
qETSAEY Y akar & forgd o ax &t
WIS A 2, I aF OF A 97 §Aq9
8 21 7z gie greft e aw
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gey fogiy @S & oga q@m o)
wafae & @ fadas 1 R =¥ seaRy
F fadw Far g1

MR. DEPUTY-SPEAKER: I am first
putting the Resolution to the vote of the
House. . The question is:

““This House disapproves of the Banking
Companies (Acquisition and Transfer of
Undertakings) Ordinance, 1969 (Ordi-
nance No. 8 of 1969) promulgated by
the Vice-President acting as President on
the 19th July, 1969,

The motion was negatived.

MR. DEPUTY-SPEAKER: Before putt-
ing the consideration motion to the vote of
the House, I have to dispose of the amend-
ments, I will now put amendment No. 1
by Shri. D. N. Patodia to the vote of the
House.

Amendment No. | was put and negatived

MR. DEPUTY-SPEAKER: There is one
amendment by Shri Kanwar Lal Gupta. I
will now put it to the vote of the House.

“That the Bill to provide for the acquisi-
tion and transfer of the undertakings of
certain banking companies in order to
serve better the needs of development of
the economy in conformity with national
policy and objectives and for matters
connected therewith or incidental thereto,
be referred to a Select Committee consist-
ing of 11 members, namely, (1) Shri N.
Dandeker (2) Mahant Digvijai Nath (3)
Shri Vikram Chand Mahajan (4) Shri
P. Govinda Menon (5) Shri D. N.
Patodia (6) Shri Deven Sen (7) Shri
Prakash Vir Shastri (8) Shrimati Tarkesh-
wari Sinha (9) Shri K. N. Tewari (10)
Shri Atal Bihari Vajpayee and (11) Shri
Kanwar Lal Gupta with instructions to
report by the 20th August, 1969”,

The Lok Sabha divided:
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Amat, Shri D.

Amin, Shri R. K.

Brahmanandiji, Shri

Brij Bhushan Lal, Shri

Dandeker, Shri N.

Dar, Shri Abdul Ghani

Deb, Shri D. N.

Deo, Shri P. K.

Dhrangadhra, Shri Sriraj
Meghrajji

Gowd, Shri Gadilingana

Gowder , Shri Nanja

Goyal, Shri Shri Chand

Gupta, Shri Kanwar Lal

Abraham Shri K. M.
Achal Singh, Shri
Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Arumugam, Shri R. S.
Asghar Husain, Shri
Azad, Shri Bhagwat Jha
Badrudduja, Shri
Bajpai, Shri Vidya
Banerjee, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri R.
Basu, Dr. Maitreyee
Basumakri, Shri
Bhagaban Das, Shri
Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Biswas, Shri J. M.
Bohra, Shri Onkarlal
Buta Singh, Shri
Chakrapani, Shri C. K,
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chatterji, Shri Krishna
Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj
Singh

Dhar

AYES

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Khan, Shri Zulfiquar Ali
*Kripalani, Shrimati Sucheta
Madhok, Shri Bal Raj
*Mahida, Shri Narendra Singh
Majhi, Shri Mahendra
Masani, Shri M. R.

Meena, Shri Meetha Lal
Mody, Shri Piloo

Mohamed Imam, Shri J.
Naik, Shri R. V.

Nayar, Shrimati Shakuntala
Onkar Singh, Shri

NOES

Chaudhuri, Shri Tridib
Kumar

Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Damani, Shri S. R.
Dange, Shri S. A.
Das, Shri N. T.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R,
Desai, Shri Morarji
Devinder Singh, Shri
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nagehwar
Ering, Shri D.
Esthose, Shri P. P.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghose, Shri P. K.
Ghosh, Shri Parimal
Gopalan, Shri P.
Govind Das, Dr.
Gupta, Shri Indrajit
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Hazarika. ShriJ. N.
Hem Raja Shri
Himatsingka, Shri
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Parmar, Shri D, R.
Patodia, Shri D. N.
Ramamoorthy, Shri S. P,
Ranga, Shri

Ranjeet Singh, Shri
Saboo, Shri Shri Gopal
Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Yajna Datt
Shivappa, Shri N,
Somani, Shri N. K.
Tapuriah, Shri S. K.

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjivan Ram, Shri
Jamir, Shri S, C.

Jha, Shri Bhogendra
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamble, Shri

Kapoor, Shri Lakhan Lal
Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri
Kisku, Shri A. K.
Krishna, Shri M. R.
Krishnappa, Shri M. V.
Kundu, Shri S.

Kureel, Shrl B. N.
Lalit Sen, Shri

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mabhajan, Shri Vikram Chand,
Mabharaj Singh, Shri
Mahishi, Dr. Sarojini
Mane, Shri Shankarrao
Mangalathumadam, Shri
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Meghachandra, Shri M.
Mehta, Shri Asoka

*Wrongly voted for AYES
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Mehta, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata Agam Dass Guru,
Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mrityunjay Prassad, Shri
Mukne, Shri Yeshwantrro
Murti, Shri M. S
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nambiar Shri
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchaadhuri, Shrimati Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Deorao
Patil, Shri S. D.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Prasad. Shri Y. A.
Puri, Dr, Surya Prakash
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D. B.
Ram, Shri T.

MR. DEPUTY-SPEAKER; The result*

of the division is;

Ayes—39; Noes—222; the ‘Noes’ have it.

Banking Co. (Acqu. & Trans.

JULY 29, 1969

Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri Chowadh-
ary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamurti, Shri P.
Ramshekhar Prasad” Singh
Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri
Rao, Shri Jaganath
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V,
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri Surendar
Rohatgi Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Saleem, Shri M. Yunus
Samanta, Shri S. C.
Sambasivam, Shri
Sanghi, Shri N. K.
Sanji Rupji, Shri
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Sham, Shrimati
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sethi, Shri p. C.
Shambhu Nath, Shri
Shankaranand, Shri B
Sharma Shri Nawal Kishore
Sharma, Shri Yogendra
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Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S, N.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika
Sinha, Shri R. K,

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Somasundarm, Shri S. D.
Sonavane, Shri
Srevdharan. Shri A.
Sunder Lal, Shri

Supakar, Shri Sradhakar
Sursingh, Shri

Tarodekar, Shri V. B.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Verbhadra Singh, Shri
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Vyas Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

st sEgeTt TR () ;e

TF FT AT §, TER FT FT GAL |

The motion was negatived

MR. DEPUTY-SPEAKER:
another amendment for circulation (No. 29)

by Shri Abdul Ghani Dar.

He is

MR. DEPUTY-SPEAKER:
withdrawing it.

L.,j/;"}(u_f»u‘f! -:(u)b;}f)/igt?)i‘:’d/;’.}

(4— e b.l_J/K —r's) G

He is
Has he the leave to with-

draw his amendment?

* The following Members also recorded their votes:

AYSE:
NOES:
Kripalani.

Shri Virendrakumar Shah;
Sarvashri N. Sethuraman, Narendra Singh Mahida and Shrimati Sucheta
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SOME HON. MEMBERS: Yes.
Amendment No. 29 was, by leave, withdrawn.

MR. DEPUTY-SPEKER: Then there
is another amendment (No. 234) by Shri
Kothari, He is not here; so, I will put it to
the vote of the House.

Amendment No. 234 was put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill to provide for the
acquisition and transfer of the under-

of Undertakings) 338

Res. & Bill

takings of certain banking companies in
order to serve better the needs of
development of the economy in con-
formity with national policy and objec-
tives and for matters connected therewith
or incidental thereto, be taken into
consideration.”

The motion was adopted.
18.19 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock “on Wednesday, July 30, 1969/
Sravana, 8, 1891 (Saka).
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